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LOK SABHA DEBATES 

1 

LOK SABHA 

~---

Friday, December 20, 1985/ Agrahayano 29, 
1907 (Saka) 

The Lok Subha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

Shri Chandrashekhar Singh (Banka) 

OBITUARY REFERENCES 

[Bnglish] 

MR. SPEAKER: I have to inform the 
House of the sad demise of two of our 
former colleagues. namely, Shri Kanhaiya 
Lal Balmiki and Pandit Chatur Narain 
Malviya. 

Shri Kanhaiya Lal Balrniki was a 
member of the Provisional Parliament, Eirst, 
Second and Third Lok Sabba during 1950--
52, 1952-57, 1957-62 and 1962-67 res-
pectively representing Bulandshahar and 
Khurja consti tuencies of Uttar Pradesh. 

A veteran· freedom fighter, be actively 
participated in the freedom struggle and was 
imprisoned for a long period. A political 
and social worker, he dedicated himself to 
the cause of education and uplift of weaker 
se~ti~ns of society and iQeptitied hi~self witll 
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the Municipal workers. He was associated 
with several social organisations besides 
being invoJved in the Arya Samaj 
Movement. 

Shri K:lnhaiya Lal Balmiki passed away 
on 2 September, 1985 at New Delhi at the 
age of 67 years. 

Pandit Chatur Narain Malviya was a 
member of the First Lok Sabha during 
1952-57 representing Raisen constituency of 
tbe then State of Bhopal. He was elected 
to the Bhopal Legislature in 1937. He was 
a Minister in the then princely State of 
Bhopal and held important portfolios during 
1948-49. 

A veteran freedom fighter, be actively 
participated in the freedom struggle and 
suffered imprisonment for a long period. He 
organised the movement for the accession of 
Bhopal and the establishment of responsible 
Government there. 

A dedicated social worker and labour 
leader, be organised a movement against the 
pr"ctice of untouchability. He was asso-
ciated with several socia) organisations. He 
was keenly interested in tile spread of 
education, welfare of weaker sections of 
society and in the cievelopment of cottage 
industries. A widely traveJled person, he 
was th¢ author of several publications. 

Pandit Chatur NaraiD Malviya passed 
away on 30 November, 1985, at Bhopal at 
the age of 76 years. 

We deeply mourn the loss of these 
friends and I am sure the House will jOin 
me in conveying our condolences to tb~ 
bereaved. famili~~. 
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The House may now stand ir, silence for 
a short while to express its sorrow. 

The Members rhen stood In silence for a 
short ~hile) 

RE : EIGHTH CONFERENCE OF 
COMMONWEALTH SPEAKERS AND 

PRESIDI~G OFFICERS 

[Errglish] 

PROF. N. O. RANGA (Guntur) : Mr. 
Speaker. Sir, may I have a minute? May I 
congratulate you on behalf of all Parties in 
the whole of the Parl iament on tbe excellent 
opportunity we are going to have by holding 
tbe Conference of Speakers of Parliaments 
all over the Commonwealth over which you 
are going to preside ? 

We are surely conscious of the privilege 
that we achieve through you, Sir. 

MR. SPEAKER : Thank you. It is the 
privilege of all of you, ~ir. 

PROF. MADHU DANDAVATE 
(Raja pur) : Why was this secret concealed 
from us so far ? 

MR. SPEAKER: It is the eldest of the 
family who divulges the secret. 

[Trails/at ion] 

It has already been inc1uded in the 
Bulletin. 

ORAL ANSWERS TO QUESTIONS 

[Engluh] 

Proposal to Establhb Nickel Project at 
Suklncla ia Orissa 

*470. SHRlMATI JAYANTI PATNAIK: 
wm the Minister of STEEL AND MINES 
be pleased to state : 

(a) tbe extent of import of nickel during 
the last three years and the cost thereof; 

(b) tbe extent of nickel-ore available at 
Sukinda in Orissa; 

(c) whether a proposal for establishment 
of tbe first nickel project in the country at 
Sukinda in Orissa is under consideration of 
the Union Government for a very long time; 
and 

(d) when this project will be established 
and the reasons for the delay? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) to (d) 
A statement is given below. 

Statement 

(a) The extent of import of nickel during 
the last three years and the cost thereof is 
indicated below :-

Year 

1982-83 
1983-84 
J984-85 

. Quantity 
(Tonnes) 

4086 
4351 

16302 

Value 
(Rs. in lakhs) 

2003.83 

2156.97 
98CO.OO 

(b) The nickel ore reserves in the Sukinda 
area of Cuttack District (Orissa) afe estimated 
at 154.50 million tonnes with 1.05% nickel 
content. 

(c) and (d) Sanction was accorded for a 
4,800 tonnes per annum nickel extraction 
plant, based on the ore deposits in Sukinda 
and based on indigenous technology 10 
April, 1974. The technology, when tried 
out on a pilot plant scale, did not }ield 
satisfactory results. . It, therefore, became 
necessary to evaluate the avaiJable data. 
This was undertaken with the aSiiistance of 
the Canadian International Development 
Agency. The· evaluation brought out the 
need for additi()nal exploration, laboratolv 
and pilot plant test work before a feasibility 
report could be prepared. Offers received 
indicated tbat tbe cost of carrying· out 
further studies would be about Rs. 48.71 
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crores. Indications are that the project 
would require massive Government subsidy. 
In view of the severe constraints on resources 
and the adverse economics of the project, it 
is not being pursued. 

SHRIMATI JAYANTI PATNAIK : 
Mr. Speakc~r. Si r, Nickel is a strategic metal. 
Orissa State is the only State where the 
strategic metal nickel ore resource are found 
in Sukinda area of Cuttack district. The 
Minister has infOtmed that a huge amountt 
Rs. 48 crores was required to carry out 
further studies and hence the project is not 
being pursued. 

It seems from the Minister's reply that 
instead. of achieving se1f-sufficiency in this 
regard. we will go on importing this strategic 
mftal for all time to come. The Minister 
has stated that we are importing this metal. 
In 1984 four times that of the previous year. 
It has incre3sed 4 time') and the amount also 
increased 4 times. A large amount of 
foreign exchange is being drained out from 
the public exchequer. It is already said that 
the project i<; uneconomic, according to the 
Minister. if it is uneconomic on the paTt of 
the Gov,'rnment will the Government, which 
is delaying the p: oject for such a long time, 
from 1974, allow the public sector to carry 
on the project so that without any loss to 
the public exchequer, this strategic metal will 
be manufactured in the country for the 
purpose of industries like aircraft defence, 
steel etc. ? 

SHRI K. C. PANT: First of all, with 
regard to' the figure for 1984-85, I might say 
that the comparison with the earlier figure is 
not like to like. The import in 1984·85 
covers primary and secondary nickel, whereas 
the previous two years indicate only the 
primary nickel: So, it is not like to like 
comparison. 

The basic point of the hon .. Member is 
correct in so far as the import of Nickel is 
conccrned. We import all our nickels from 
abroad. Nickel deposits are ouly found in 
Orissa and, therefore the Government had 
decided, in fact, to go ahead with this 
project in 1974. There was an Indian 
comrany which tried to develop a know-how 
and the pilot plant was constructed. After 
~e pilot plant &tudy was Ulac1c. it was found 

that this did not yield the results fxpected 
and theJefore that had to be dropped. 
T.hereafter, the Government approached the 
foreign companies and experts in th~ field 
and it is one of them who came to the 
conclusion, after a study, that this is totally 
unviable economically. Then also, the 
Government pursued this. But subsequently, 
when it came to the investment of Rs. 48.71 
crores - -not for the phm't but--for 
further study before the plant could be set 
up, tben it was found that it was too costly 
and it has been shelved. It has not been 
"dropped". "Shelved" is the right word. 

SHRIMATI JAYANTI PA1NAIK: Sir, 
the Minister's reply is not satisfactory. He 
has already said about the foreign comranies. 
I must say that our nickel ore i~ a lew grade 
one with 1.05% nickel content. Therefore, 
why will the other cour.tries l:-other to find 
out a new technology for eur nickel ore? 
They are ha\ling high grade, i. e. 4% nicket 
content. 

In this situation, what Y.-ill ce our plan 
of action and whether an), 'CNIDO assistance 
will be sought, as generally thty do help the 
d~veloping countries in such fields? 1f not, 
will the Government consider this aspect and 
lry to take steps to exploit this valuable 
resource? 

SHRI K. C. PANT: Sir, as I explained 
earlier, it is not as though the Government 
w~nt to the foreign experts straight-away. 
Fast we gave full opportunity to the Indian 
company to develop the know-hew and after 
they had tried to develop the know-how the 
pilot plant was established. Ultimately ~ben 
it did not work satisfactorily, it had to be 
given up. We did not start wilh that. . 

SecondlYt CIDA assistance was taken 
for a Canadian' firm to pursue the study. 
Not UNIDO but CIDA assistance was taken 
in the matter. 

SHRI JAGANflJATH RAO: Do not 
the reserves at Sukinda nickel cre justify 
setting UP' of a .unit there? Apart from 
cost, because theIr technology is not ' 

• i' t d· I d' . . ) et per.lec e lD ~ f~ c~en It IS not WOJ't.\\hile 
to pursue thIs project because 1t..e . 

• • t L raw 
material 18 available in India. 
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SHRI K. C. PANT: In fact, that is 
the reason why this Project has b~n pursued 
al1 these years, (a) as the lady Member said, 
nickel is an important metal and it has 
certain strategic applications; and (b) 
because we have 154.5 million tonnes of 
nickel, certainly low grade, but still it is our 
own nickel. But there is certainly advantage 
in developing it. But the co~t bas to be 
kept in mind. It has to be economically 
viable. (I"terruptions) You cannot start a 
Project knowing full well tbat it is going to 
be a white elephant. . This is the problem. 
Yet, ( did say that it is not a question of 
abandoning it altogether. We should keep 
an eye on it. At tbe moment, I do Dot 
think, considering the constraint of resources, 
we 'can find money for it. (lnterrupions) 

Conservation of Foreign Exchange and 
Perveution of Smuggling Activities Act 

*471. DR. PHULRENU GUHA 
Will the Minis.te~ of FINANCE be pleased 
to state : 

(a) whether some persons have be~n 

detained under the Conservation of Foreign 
Exchange and Prevention of Smuggling 
Activities Act during the current financial 
year ; 

(b) if so, the details thereof ; and 

(c) the grounds of such detentions? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH. PRATAP SINGH) 
(a) to (c): A statement is given below. 

Statement 

(a) and (b) During the Period April, 
1985 to November 1985, 554 persons have 
been detained under the Conservation of 
Foreign Exchange and Prevention of Smugg-
ling Activities Act, 1974. 

(c) These persons have been detained 
with a view to preventing them from acting 
in any manner prejudicial to the conservation 
or augmentation of foreign exchange, or with 
a view to preventing them from smuggling 
goods. or abetting the smug&linl of goods, 
Qr enaagina in transportina or concealinl or 

keeping smuggled goods. or dealing in 
smuggled goods otherwise than by engaging 
in transporting or concealing or keeping 
smuggled goods. 

DR. PHULRENU GUHA : In the 
statement it is stated that ~54 persons have 
been detained during April, 1985 to 
November, 1985. I would like to know how 
many of them were convicted and what is 
the minimum and what is the maximum 
punishment given to th ese people. 

SHRI VISHWANATH PRATAP 
SINGH: The Dumber of convictions from 
1st January, 85 to 31st October, 85 out of 
court decisions of 876, 682 have been 
convicted. 

PROF. MADHU DANDAVATE: 682 
are men of conviction ! 

SHRI VISHWANATH PRATAP 
SINGH: 78.75% have been convicted 
which is a very high rate of convictions, 
about 79% conviction. 

DR. PHULRENU GUHA : My 
second part of the question is not answered. 
I wanted to know what is the minimum and 
what is the maximum punishment given to 
them. 

SHRI VISHWANATH PRATAP 
SINGH: That will be made clear in the 
court. That will require court validity 
because out of 682, I have no data how 
much each got conviction. 

DR. PHULRENU GUHA: My 
question was quite simple; miximum and 
minimum, whatever may be. 

SHRI VISHWANATH PRATAP 
SINGH: I will supply it. 

DR. PHULRENU GUHA : My second 
question is from which frontier of our 
country smuggled goods enter into India and 
what type of goods are smuggled and from 
which country, goods are smuggled. 

I would aJso like to know whether 
Government is contemplating to make the 
smuplin8 Jaw more stronler. 



9 Oral Answet'~ AGRAHAYANA 29. 1907 (SAKA) Oral An:Jwers 10 

SHRI VISHWANATH PRATAP 
SINGH: 1 he main area from which most 
of the sm1:lgg)ed goods come is West Coast, 
East Coast, Indo-Pak border. Indo-Nepal 
border, Indo-Bangladesh border and India-
Burma border. I am szivlng the relative 
values that we have come across so that you 
know .•.•• 

PROF. MADHU DANDAVATE : All-
rounded phenomenon. 

SHRI VISHWANATH PRATAP 
SINGH: It is not an all-rounded 
phenomenon. It is equal. I want to point 
out from West coast. in_ 1985, up to October, 
the value of seizures has -been Rs. 5424 
lakhli; in East Coast Rs. 2,340 lakhs; Indo-
Pak border Rs. 2,448 lakbs; Indo-Nepal 
border Rs. 362 lakhs; Indo-Bangladesh 

_ border Rs 326 lakhs; Indo-Burma border 
Rs. 22 lakhs. So, there is a qualitative 
difference. About the goods that basically 
come as smuggled goods, gold, watches, 
synthetic fibres, diamonds, drugs-these are 
the main items. 

PROF. MADHU DANDAVATE: 
Synthetic textiles Rs. 3,000 crores. 

SHRI S. JAIPAL REDDY: I want to 
know whethet the persistent allegation that 
big business groups in India are laundering 

_ their money abroad as a part of take-over 
of Indian companies has been brought to the 
notice of the Government of India and if so, 
whether the- Government has since raided 
the premises of many big business houses in 
tbis respect, wbat are the results thereof and 
what are the stringent steps proposed to be 
taken by the Government to guard the 
sanctity of our financial frontiers. 

SHRI VISHWANATH PRATAP 
SINGH: I would not say that all big 
business groups are doing this unless there 
is evidence. But certainly we have come 
across in respect of certain large groups; we 
have come across evidence where by under-
invoicing and over invoicing money is being 
pumped out of this country; it is a very 
serious matter and the Government takes a 
very serious note of it, because it is nothing 

Jess than exploitation of the country's wealth. 
The Britishers did the same thing; they 
pumped out and took the wealth of the 
GOQ.Jltr)'. TIliI is ootbiDl loss. . 

SHR.I S. JAIPAL REDDY: This is 
super-smuggling. 

SHRI VISHWANATH PRATAP 
SINGH: Therefore, where we have -got 
evidence, we -have conducted raids on tbe 
basis of the evidence that we have in band. 
and we have set up the Economic Intelligence 
Bureau to strengthen this; -and we intend to 
strengthen further our enforcement machinery 
abroad and within the country. 

SHRI S. JAIPAL REDDY: -Nobody 
has been punished. 

SHRI VISHWANATH PRATAP 
SINGH : We have taken action.· The 
matters are in the court, and prosecution 
will be launcbed. 

SHRI HAROOBHAI MEHTA : 
Recently on account of raids by the DRI 
on certain big groups of companies like 
Kirloskar certain detections have been made 
regarding violation of foreign -exchange by 
them. But there are some political pressures 
put by an Opposition Party, not bein& "a 
leftist Party, and tbe Chamber of Commerce: 
Will the hon. Minister kindly assure that 
Government wilJ not succumb to any politi-
cal Pressure or pressure by the Chamber of 
Commerce and strict action will be taken 
for violation of foreign exchange by these 
groups, if found guilty ? 

SHRI VISHWANATH PRATAP 
SINGH:- Just one information-because the 
bon. Member wanted to know the action 
taken. Recently in the Havala transaCtion 
twelve persons' are under COF EPOSA- ; -tlia! 
action, we have taken-he was saying that 
nobody had been punished. 

About the investigation regarding 
Kirloskar Group, 1 would just say that 
investigations are taking place and 00 the 
basis of the evidence that we come across. 
certainly Government will take action. and 
there is no question of changing du~ to 
pressure. 

Computerlsatioa ia LifeiDswabte CorPO.1ea 

*472. SHal MULLAPPALLY R"').1"· 
CHANDRAN: Will the Miy.·J~ l~r of 
fINANCE be pleasec1 to ata\O ~ 
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(a) whetber Government propose to go 
in for massive computerisation in the Life 
Insurance Corporation of India; 

(b) whether computerisation on a large 
scale is proposed to be introduced in other 
departments under his Ministry ; and 

(c) if so, the details thereof? 

THE MINIS1EQ. OF STAlE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJAR. Y) : (a) to (c) 
Lie bas lone in fore replacement of its out-
dated and obsOlete Punch Card Machines 
by micro-processors based systems in its 
Divisional 0iIicew and larger Branch Offices 
iD order to provide efficient service to 
policyholders. Installation of micro. 
processor units is being implemented in a 
pbaaed manner. 

As repnls Ministry, it is planned to 
make a beginniq in the use of computers 
for limited operations to improve speed, 
elJectiveDeSS and efficiency in the Income 
Tax Department: in the field organisations 
under tbe . Central Board of Excise and 
custOms. in the processing of Budget and 
preparation of statements connected there-
with, and in tbe preparation of 
accounts by the Controller General of 
Accounts at tbe voucher level. Computer 
facilities wiD also be utilised for information' 
needs of the ministry. 

SHRI MULLAPPALLY RAMA-
CHANDRAN : 1 appreciate tbe programme 
of computcrisation adopted in di1Jerent 
deptrtments under tbe Ministry of Finance. 
Before introduciol such an important mea-
sure, Ileal it ItroDaly tbat the Government 
mould make an 8Iseasment reprdina tbe 
impact of computerisation. 

In tbiI connection I would like to ask 
tbe Hoo. Minister wbether any study or 
••• smeat has been made 01 the growing 
fear _ well as misapprehension in tbe minds 
of tbousand. of employees employed in 
di8ireot departments under the Min. of 
..... trJ as well as teamina millionl of edu-
cated __ pJo,ed younpten in the country 
with retard to thO impact of computeriaation 
011 tbeir future. U 10 .. pIeue ealiahteD what 
tfO tile I", __ by t.. Goftraa1eDt to 

eHminate these fears and misapprehensions 
in the minds of employees as well as educated 
unemployed youngsters in the country. 

SHRI JANARDHANA POOJARY: 
I assure the Hon. House that there wil) not 
be any retrenchment in the existing staff. 
The computerisation and mechanisation is 
an aid for the management for retter pro-
ductivity. In turn it is going te haye more 
generation of employment opportunities wh~n 
there is more productivity because of the 
assistance to the management. The appre-
bension that there will be no generation of 
employment opportunities has no ba~is. 

SHRI MULLAP PALLY RA~1A-

CHANDRAN: The Mini-.ter has made it 
specifically clear that attempts arc being made 
to introduce computer system in different' 
departments under the ~1in. of Finance, su~h 
as Income Tax Department so also r",cise 
and Customs Department. 11 i~, of course, 
laudable. I would like to ask the Hoo. 
Minister. keeping in wiew of the fcKt that 
tbe efficiency of the banking system has been 
eroded like anything after the bank nationa-
lisation, just to improve the <.1Ticicncy and 
eff,ctiveness in the banking sector, will the 
Government come forward and !fitrcduce 
the computer s) stem in difft:rent activities of 
the banking system? If so, please give 
details. 

SHRI JANARDHANA POOJARY: 
We are introducing the computcfisation and 
mechanisation in the banks also in order to 
give better serv;:e to the custom...:rs ar:d also 
to have mo!/" efficiency in the banking 
system to serve tbe people in a better way. 
I will furnish the details to the Hon. Member 
if he requires them. 

SHRI BASUDEB ACHARIA: The 
Minister has not stated the implication of. 
the massive computerisation. No doubt, the 
efficiency wiJI be increased, but in a country 
where tbere are more than three crores of 
unemployed youtb, computerisation will DO 
doubt bave a major impact on the job pot~n
tialit~es of our country. Alreacy it is gra-
dually shrinking. In almost aU the western 
States where there is a massive c( mputerisa-
tion, the percentage of unemployment bas 
increased. Moreover, the infrastructure ~ 
our QOUDtl')' is also ver), week. CaD III 
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advance .technology be introduced in a 
country where the infrastructure is very 
week? The Minister may clarify. 

SHRI JANARDHANA POOJARY: 
As I have stated earlier. the computerisation 
and mechanisation is one of the fa~tors 
whkh is going to help the management to 
have more productivity. When there is 
more activity in all the spheres, there will 
also be more economic activity by which we 
can have more generation of employment 
opportuniti t;S. It is the intention of the 
nation to give better service in all the places. 

For example, in the case of settlement 
of cases in Lie \vhen we are introducing 
computerisation, better services will also be 
given. 

As I stated ear1ier, corilputerisation does 
not mean preventing creation of more job 
opportunities. On the contrary more job 
opportunities will come up in various other 
sectors. 

SHRI SHIVENDRA BAHADUR 
SING H: As regards settling of claims, I 
think, crores of rupees are Jying with LIC 
and many thousands and millions of people 
are waiting for settlement of their claims. 1 
want to know how soon after bringing in 
these 'computers the claims will get settled? 

SHRI JANARDHANA POOJARY: 
We have set up a Grievances Cell in LIe 
I also took a meeting of the executive of the 
Insurance companies. Efforts are being 
made to settle claims as early as possible 
and the rate of settlement is going up. 

SHRI D. N. REDDY: Is the bon. 
Minister prepared to give an assurance to the 
House that due to this computt"risation tbere 
would be no retrenchment or unemploy-
ment? 

SHRI JANARDHANA POOJARY: 
I have already replied that tbere would not 
be any retrenchment • 

PROF. MADHU DANDAVATE: 
I would like to know from the hone Minister 
whether -it is not a fact that question of 
displacement will depend on bow selective i$ 

computerisation and introduction of micro 
processors. Sioce there is SOlDO. 8Ol1 of 
apprehension in the minds of the emplOJ«S 
will the hoo. Minister assure the House that 
they will discuss this problem with various 
unions in LIe including LIe OBicerst 

association before takina the final decision ? 

SHRI JANARDHANA POOJARY: 
1 can tell the hone Member tbat in Lie 
tbere was practically no resistance. On tbo 
contrary I must conaratulate t)le LIe 
employees. The issues bave been discussed 
with them and tbey have encouraged it. 

Perform.nee of OrIs,. C..... Bats 

+ 
*473. SHRI SRIBALLAV PANIGRAHI: 

SHRI DILEEP SINGH BHUlUA : 
WiIJ the Minister of FINANCE be pleased· 
to state; 

(a) The performance of Gramin BaDka 
in relation to tbe disbursement of loana in 
different parts of tbe country ; 

(b) the performance of Orissa Gramm 
Banks regarding the opening of braDCbes, 
disbursement .of loaos and local employ-
ment ; and 

(c) the criteria adopted reprdiDJ the 
composition of Directors in tbe 01_ 
Gramin Banks? 

THE MINISTER OF STATE IN TBB 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) (a) to (c).: 
A Statement is giveD below. 

Statemeat 

As at tbe end 01 March. 198.5. 183 
Reaional Rura) Banks bad outltandiaa 
advances of Rs. 1143.12 crOftS in 60.79 
Jakhs borrowal accounts. The State'Wise 
information is set out in the ~XIIH. 

As at the end of March. 1985. 9 
aqional Rural Banks covmul all tJae 
13 District$ in Orissa Statca. bad 747 
b,apcb~. T" outstaudiDf 84,.... el 
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these baJ1ks amounted to Rs. 103.63 crprn 
cp~og 6~7 ,426 borrowal accounts. Tbe 
staff. streJ)gtb (officers, clerks and otbers) of 
tll.ese banks as on 31st December, 1984 wa,s 
2763. 

The Boards of Directors of all tbe 
Regional Rural Banks including tbe Regional 
Rural Banks in Orissa have been constituted 
in accordance with tbe provisions of 
Regional Rural Banks Act, 1976. 

ANNEXURE 

Stat~wiM details 01 outstanding advances 01 Regional Rural Banks. 

(As at the end of march, 1985) 

Amount io Rs. lakbs 

No. of No. of Amount out-
RRBs Bonowal standing 

, State/.U.T. Accounts (Rs. in lakhs) 

J. Andhra Pradesh 14 694419 12867.61 

2. 'Assam 5 73986 1639.15 

3. Bihar 22 919290 14612.45 

4. Gujarat 9 40936 864.53 

5. Haryana 4 97173 2763.24 

6. Himachal Pradesh 1 30239 8~3.00 

'7. Jammu &. Kashmir 3 47427 1034.66 

8. Karnataka 13 542622 11582.00 

. fJ· Kerala 2 342431 5773.97 

10. Madhya Pradesh 22 382471 7989.44 

11. Maharashtra 8 55374 2078.12 

12. Manipur 1 2692 50.96 

13'. ' Megbalaya 1 5330 94.73 

14. Nasa1aqd 1 336 10.27 

IS. Orissa 9 697426 10363.22 

16. Punjab 3 6585 169.76 

17. llajastban 14 280691 7622.S4 

18. Tamil Nadu 1 156063 2699.45 

19. Tripara t 88148 1758.83 

20. Uttar Pradesb 38 1204300 23348.25 

21. Wett BenP} 9 409394 6041.82 

./u'UftaCba1 Pradesh 1 113 2.26 
22. 

Mizoram 1 1454 51.25 
23. 

,~LL INDIA 183 6078900 114311.S1, - ~~--.-.....-~-.__--
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SHRI SRIBALLA V PANIGRAHI: 
I would like to know the salient features 
governiDI the loan policy of tbe Gramin 
banks. For what purpose loans are granted 
and whetber there is any upper limit fixed? 
I would also like to know whether it it seen 
tbat the projects applied for are economical1y 
viable. 

SHRI JANARDHANA POOJARY: 
The loans in the regional rural banks are 
given to the people whose income is less 
tban Rs. 6,500 per year. The maximum 
limit for the loan that could be given in tbis 
regional rural bank does not exceed Rs. 
25,000. It is a low cost structure and it is 
to help the rural people in various economic 
activities in the rural areas like running of 
small shops, that is, tea shops. etc. and 
purchasing· of pumping sets. 

SHRI SRIBALLAV PANIGRAHI : 
In the background of this reply I would like 
to know whether in Orissa as provided in the 
annexure the amount outstanding is Rs. 
10,363 lakhs agai"nst a total number of 
borrowal accounts of 697426. On the over-
age it comes to Rs. 150 per account. I 
would like to know how many applications 
were received for sanction of loan and what 
was the total amount involved? What is 
the criterion for opening Regional Rural 
Banks? Apart from this, in Orissa there 
are 13 districts. But there are only 9 
Regional Rural Banks. The three maj or 
districts - Samohalpur, Sundergarh and 
Bolangir-come under one R.R.B. I would 
like to know whether tbere will be one RRB 
for .every district and whether there is any 
proposal to increase the number of branches. 

SHRI JANARDHANA POOJARY: 
The credit dtpos t ra~io for the resional 
rural banks in Orissa is 228% The deposit 
that has been received from these Resional 
Rural Banks is Rs. 4537.25 lakhs. The 
oufstanding advances were that was given 
Rs. 10,363.22 lakhs. The account holders 
arc 6,97.426 people.· So for as the norms 
for opening RRB are. concerned, one regional 

"bank is there for two districts. Some 
districts' are baviDI one resional rural bank 
for ODe district ~lso. . But tbe norm is one 
IlIlB for_two district$. 

[Trll1l8/ation] . 

SARI DILEEP SINGH BHURIA: 
Mr. Speaker, Sir, my first complaint is that 
my question was about the entire count", 
but the reply bas been confined to Ori_ 
only. 

I would like to submit tbat tbe objective 
behind opening all these banks was to 
appoint such persons in these brancbes who 
knew the local language and culture, but 
the urban people managed to :'get jobs in 
these ~ranches who do not know the local 
language. SimHarly, the persons who knew 
the local language and were aware of tbe 
problems and difficulties being faced by the 
rural people were to be appointed on the 
Management Board, but there also urban 
people were appointed. AS regards the 
amount of recovery shown by them. I would 
like to say that there are a number of 
complaints including tbe ones tbat money is 
taken against fake thumb iD;lpressions; loan· 
was taken for digging a well, but there is no 
well there. So, there are many such 
complaints. I want to ask the hon. Minister 
whether he has got any inquiry done into 
these complaints; if so, what action bas 
been taken in this regard ? 

[English] 

SHRI JANARnHANA POOJAR.Y: 
Sir, wberever specific instances were brought 
to the notice of the Government, immedia-
tely enquiries havt. been ordered. Action bIlE 
been taken. In the rural areas we have got 
about 183 rural banks. covering about 223 
districts. Whenever we receive complaints 
of corruption and other things, we have 
taken action. I can assure the hon. Member 
if be brings to the notice of the Government 
any specific instance. definitely action will be 
taken against such persons. 

SHRIMATI PREMALABAI CHAVAN : 
Sir, this is not happening in Orissa only. 
Does tbe t on. Minister know that the 
Reserve Bank of India is not liberal in giving 
permission to open branches in rural areas 
so tbat economjcally backward people cat 
take advantage of this facility? I haw. 
information tt at some Cooperative Banks 
have mone, lying idle with them, but &be 
permission is not given by tbe R.B.I. WiU 
~be bon Minister do semethiD, for tbia ? 
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SHRI JANARDHANA POOJARY:. 
Before nationalisation, there was one bank 
branch for a population of 65,000. Today 
the all India figure is that there is ·one 

. branch for 13,000 people. We have spreed 
tbe branches throughout the country, 
particularly in the villages. Now, we have 
got about 29,837 rural branches throughout 
the country. Th e rural areas account for 
58.5%. So, efforts are being made to open 
branches in the rural areas. As per the 
new branch licencipg policy, we are sprea-
ding out and even one branch will be there 
for about 10 kilometres. 

Geological Survey ill Sikkim 

*474. SHRIMATI D .K. BHANDARI: 
Will the Mmister of STEEL AND MINES 
be pleased to state: 

(a) whether Geological Survey of India 
has been conductiIlg a survey in Sikkim; 
and 

(b) if so, their findings so far? 

THE MINISTER OF STEEL' AND 
MINES (SHRI K. C. PANT): (a) and (b) 
Survey of minerals is a continuous process 
and it is being continued by the Geological 
Survey of India in Sikkim also. As a 
result of these surveys, ,the following 
minerals have been found :-

(i) Workable polymetallic mineralisation 
at Rangpo and Dikchu. 

(ii) Minor base metal mineralisation at 
Roratbang and Pasbekhani. 

(Hi) Dolomite deposit at R isbi. 

(iv) Small mal ble occurrences in North 
and East Sikkim. 

During the field season 1985-86, the 
Geological Survey of India bas proposed 23 
investigations of different types in Sikkim. 

SHRIMATI D. K. BHANDARI: 
I would like to know from the bon. Minister 
whether it is cotrect tbat Sikldm Mining 
Corporation, Raogpo bas been produciDI 
polymetallic ~mplex ore and copper. zinc 

and concentrates onty since 1960, but lead 
concentrates which contains silver also 
remains uDutilised due to non-availability of , 
technolOgy. If so, I would like to ko'ow if, 
such tecbnol~gy will be obtained from 
abroad and mini smelters set up in Sikkim 
itself under the 7th plan. 

SHRI K. C. PANT: It is ' quite 
correct that the Sikkim Mining Corporation 
which is a joint venture of the Government 
of India and the Government of Sikkim is 
not only mining the polymetalic ore, l?ut is 
also concentrating it and the production has 
been going up. I have with me figures for 
the Jast three years and I find that both for 
copper lead and zinc concentrates, the figure 
is going up. Silver is, of course, in small 
quantity. It is not true that these arc not 
being used. These are ,already being smelted 
at the Ghatshila Smelter so far as copper is 
concerned and at Vizag Smelter so far as 
zinc concentrates are concerned. They ,are 
not being smelted at the site itself, but at 
other smelters in the country. 

SHRIMATI D. K. BHANDARI: 
Cann't this be done in Sikkim itself? 

SHRI K. C. PANT: There ate various 
considerations for smelting. One of tbe 
imporfant considerations is the availability 
of power. If power is not available, 
smelting cannot be done. 

SHRIMATI 'O.K. BHANDARI: Is it 
not a fact that sometime during 1976, it was 
reported that there are deposits of uranium 
and gold in Dikchu, and that tbe percentage 
of gold was more than that at the Kolar 
Gold Fields ? 

SHRt ~.C. PANT: According to my 
information, gold bas not been found in. 
Sikkim. I have here a list of all tbe 
metallic and nOD-metamc minerals. Silver 
is ther~. of course. but gold bas not been 
mentioned. I would be glad to know from 
the hone Member jf gold has been found 
somewhere. 

. D~. V. VENKATESH: As you know, 
Sir. lold is available in my constituency, the 
Kolar Gold Mines. Sikkim is a very 
backward State and it bas come recently 
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under the umbrella of our country. I would 
like to know, whether the Government is 
going to establish any industry tbere based 
OD minerals. 

SHRI K. C. PANT: One indllstry, 
that is the mining of polymetallic ores and 
the concentrates bas been referred to by the 
hone Members, Shrimati Bhandari. 
Dolomite is mined and dolomite is produced 
by an industrialist in the private sector. 
Moreover, the Government of Sikkim is also 
examining th~ possibility of using the lime 
stone and marble for a mini cement plaDt. 
There are also promlsmg poly-metallic 
deposits in other places not only at Rangpo 
and Dikchu. The pros'peets are promising 
there also and it is being investigated for the 
purpose of further development. 

[Translation; 

Joint Projects Established in Africa 
and Soutb America. 

·475. SHRJ HARISH RAWAT : Will 
the Minister of COMMERCE be pleased to 
State : 

(a) the number of joint projects established 
in different countries of Africa and South 
America during the :ast two years and the 
number of those which are proposed to be 
set up in those countrirs ; 

(b) tbe total cost of these project; 

(c) whether it is a fact .that the 
concerned countries are not showing the 
required interest now in the construction of 
some of these projects; 

(d) if so, the reasons therefor; and 

(e) the steps being taken for the 
removal of those causes? 

[Engl18hi 

THE MINISTER OF COMMERCE 
SHRI ARJUN SINGH): (a) to (e) A 
(taa&tment is liVCD below. 

Oral Answer8 22 

Statement 

(a) According to the information 
received from Indian promoters, four ·Indian 
loint Ventures have been commissioned in 
Africa since 1.1.1984. Besides, 12 Indian 
Joint Ventures are at different stages of 
implementation in Africa. No ~ndian joint 
venture bas been established in Latin 
America and no such proposal is pending. 

(b) The total cost of the Joint 
Ventures which have commenced operation 
since 1.1.1984 is reported to be Rs. 225 
crores approximately. 

(c) Government' have not received any 
such information. 

(d) and (c:) Do not arise. 

[Tran.dationJ 

SHRI BARISH RAWAT: Mr. 
Speaker, Sir, like his election speeches the 
reply given by the hon. Minister is very 
brief and it is not possible to make out 
anything out of it. What I wanted to know 
was whether the hon. Minister was aware 
that tbe number of proposals for joint 
venture projects from Africa and some other 
countries were gradually declining during the 
last few years as compared to the past years. 
If so, \\. hat are the reasons thereof and if 
not, what is the number of such proposals 
received every year since 1980 from different 
countries? 

SHRI ARJUN SINGH: Hon. speaker, 
Sir, it is not that a brief reply is Dot a reply 
and you all know the result of brief election 
speech and tbe hone Member has a big 
contribution in that. 

Sir, this is Dot true that there has been 
a decline in the numbe~ of projects. This 
is also true that tbere bas been delay in 
execution of many projects' due to diftCrent 
reasons, but there is no decline in the 
number of projects as such. 

SHRT HARISH RAWAT : 12 proposals 
were received from African countries before 
1980, but no new proposal has been received 
after 1.980. Some new countries-ChimA is 
promiD.oDt &mODI them-aro 8rad.u~ 
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eroding our :i rea. I want to know from the 
hon. Minister whether in view of the 
potential of different companies in India 
and also in view of the scope of economic 
development in African countries, the 
Government will give incentives to Indian 
companies and initiate dialogue to this effect 
at diplomatic level with those countries, so 
that' we may be able to get more and more 
proposals? 

SHRI ARJUN SINGH: Sir, the 
suggestion made by the hon. Member is very 
good and it is necessary to see that special 
efforts are made by India for getting joint 
venture projects in developing countries and 
in Africa so as to en:;ure increase in the 
number of such joint ventures. We. shall 
certainly make efforts in this direction. 

[English] 

SHRI D. P. JADEJA: Mr. Speaker, 
Sir, the question relates both to Africa and 
South America. The Statement that has 
\>Ceo given by the hone Minister says that 
there have been no such proposals for joint 
venture from South America. May I inform 
tbe hoo. Minister that in 1983 when I made 
a tour of 16 countries in tbat part of the 
world, at least eight or nine of them did 
suggest tbat they wanted to have joint 
ventures with India in the field of agriculture, 
animal husbandry, large scale industries, 
railways and many other projects? This is 
a report which is given to the Ministry of 

. Agriculture. Probably, there is some 
communication gap. I would like to know 
from the hon. Minister whether an· effort 
will be made to find out about the countries. 
of Latin America who are keen to have joint 
ventures with India. Will the matter again 
be opened up ? 

SHRI ARJUN SINGH: I would like 
to inform the hon. member that whatever 
communication he had sent in this regard 
after his tour, I would certainly try to locate 
it and see what can be done. But the 
situation, as it exists at the moment has been 
answered in the question. 

[Tran.lation] 

p ... tIon of I_iu Buldllg Service 
·476. 'SHRI SOMJIBHAI DAM OR. 

'.vm the Minister of FINANCE be ple..sed 
u,) state : 

(a) the loss caused to Government by 
bank employees by resorting to strike at the 
time of Diwali ; 

(b) whether Government propose to 
form an Indian Banking Service on the 
pattern of lAS/IPS so that such strikes 
are banned and officers of one bank could 
be tranferred to another bank ; and 

- (c) if not, the reasons therefor ? 

[E"glish] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI. 
JANARDHANA POOJAR Y) (a) to (c) 
A statement is given below. 

Statement 

(a) Reports received from public 
~ector banks indicate that there was no 
strike by bank employees at the time of 
Diwali. State Bank of India has, however, 
reported that in Ahmedabad Circle the 
officers had observed a day's token strike on 
the eve of Diwali on 11th November, 1985. 
As a result of the strike, most of the offices 
could not function in -Gujarat on the day of 
strike. Tbe strike caused inconvanience to 
the customers. It is, however, not possible 
to quantify the loss . 

(b) and (c) Government do not have 
any proposal to form an Indian 'Banking 
S~rvice on the pattern of lAS/IPS. Banks 
are separate Jegal entities and a common 
service is not considered feasible. 

[ Translation] 

SHRI SOMJIBHAI DAMOR : Mr. 
Speaker, Sir, The banks remained closed for 
five days due to the strike by the bank 
employees. Still the hon. Minister is Dot 
aware of the quantum of loss sustained. In 
reply to the question, be has stated that 
eaeh bank is fune tioning under its own 
separate rules. I want to know whether 
IIOvernment want to introduce uniform rules 
in aU banks in place of the existiolf different 
rules in different banks? 
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SHRI JAN/~RDHANA POOJAR Y : 
Sir, the banks are expected to function 
according to the norms fixed for the bank 
employees. In this case, what had happened 
was .that two officers had been transferred 
in the same city after they were .due for 
transfer. And some eight officers have been 
transferred out of Ahmedabad. So, all tbese 
people have gone on strike saying that their 
transfer orders should be cancelled. The two 
officers whO have been transferred inside the 
city also-from one branch to another-
objected to that. They started agitation and 
even the c1earance was disrupted. 

The transfer order was issued in the 
month of January. The agitation went upto 
March and some of the· officers have been 
suspende j. Here, after al1 Parliament is a 
supreme body. Now, it is for us to consi-
der whether the time has come to take firm 
action against these people. It is not 
possible. Now-a-days, it;s found that 
from one office to another office, it is very 
difficult to transfer these people. The 
Government is determined to take firm 
action. 

Also, lam sorry to say that, if the 
public have been inconvenienced, lowe 
apology to the public of Ahmedabad. 

[Trans/ali on) 

SHRI SOMJIBHAI DAMOR : The bank 
officials like the Managers, etc. indulge in a 
large scale bungling. It has been seen that 
they usurp amounts as much as Rs. 5 crores. 
They withdraw money from bank deposits 
in other's name and it was because of thiS 
that this action was taken. I want to know 
from the bon. Minister whether this strike was 
legal or illegal. At the time of strike, the 
hone Minister had said that five days' wages 
of those who go on strike would be deduc-
ted. I want to know whether five days' 
wage,s were deducted or not ? 

[English] 

SHRI JANARDHANA pOOJARY: 
Sir. the wages have been cut for the day of 
tho strike. I have given reasons why these 
poople have 1000 on strike. One mort 

factor is why they have gone on strike. It 
is my duty to tell tbe ):louse tbat one 
leader-union leader-was not prepared to 
work during office hours and these people 
have told that be must work during office 
hours. He was telling that be wants to 
work for the union and not for the office. 
I am sor IY to say that there are in this 
country, union leaders-not all, some of the 
people, who ha\'e not worked for 20-25 
years. They bave not lifted their pens and 
written anything. This is tbe state of 
affairs. We are determined to take action. 

SHRI CHINTA MOHAN: There are 
some bank losses which are due to bank 
employees or may be due to connivance of 
some people, particularly in Bcmba) - in the 
Central Office of the State Bank of 1ndia-a 
big industrialist had taken Rs. 52.5 crOles, 
five years back and till today be bas not 
returned even five paise. And also in your 
own State-in BangaIore-some exciSe COD-
tract~r haL taken Rs. 3 crores by issuing 
some false cheques. In my own State also-
in Rajamundry-in the name of tribals, tbe 
Bank Manager bad taken 35 lakbs of rupees 
He has created a 6mall village and in the 
name of bogus tribals, he has taken 35 lakhs 
of rupees. In Calcutta, in the Bank of 
Baroda, the then Chairman bad taken Rs. 7 
crores. what is the action taken by the 
Government. 

SHRI JANARDHANA POOJARY : 
The allegation that Chairman has taken Rs. 
7 crores we have DOt come across. But 
wherever tbere are involvements of the Bank 
Managers, we have taken firm action. For 
the information of the hon. member-for 
example, he has mentioned my State of 
Karnataka, he had referred to one incident-
there also· we have taken action and we 
lodged a complaint. UnfortUnately, the 
State Government was not effective in taking 
immediate action. I am appealing to all 
the States wherever there is deficiency, 
they must taken action. 

PR.OF. MADHU DANDAVATE : I 
sugaest tbat from his reply, the words ·Stato 
GO'YWDlDODt' .bouJd be Ixpuqcd 1 
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SHRI BHAGWAT JHA AZAD : Let 
him explain what the State Government has· 
to do in this regard, and' what the Centre 
has to do. We would like to understand 
tbat. 

SHRI JANAkDHANA POOJARY : 
Wherever there is fraud and other things, 
it is tbe duty of the ban~ to bring it to the 
notice of' the immediate Jaw and order 
authorities, asking them to take actioD. 
Immediately what they have to do is " that 
tbe case should be registered, and investiga-
tion should be immediately started. People 
should be immediately arrested also. What 
is happening in some States is this. Because 
the bon. Member referred to my State, I 
had to say this. In some States what is 
happening is that when there is no immediate 
action, they are going to the courts to get 
anticipatory bail also. (Interruptions) 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAPSINGH): 
My colleague has made it clear that when 
the bank come across any such things. it 
files an FIR ; and then the law and order 
machinery of tbe State and the police have 
to take action under the criminal law. That 
·is the duty of the State. (Interruptions)"· 

MR. SPEAKER : Nothing goes on 
record. 

(Interruptions)·· 

MR. SPEAKER: Nothing goes on 
record. 

(Interrupt[ons)** 

PROF. MADHU DANDAVATE : The 
answer given by tbe hon. Minister carries 
an impression as if the law and order 
machinery in Karnataka failed. So, let him 
tell us how many FIRs were recorded, and 
how many cases .•. (lnte"uptions) He said 
tbat. (Interruptions) 

Mil. SPEAKER: Everywhere it happens. 

SHltl S. JAIPAL 
Mini.ter should make 
ltatement. (lnterruptioru) 

"Not recorded. 

R.EDDY : The 
a responsible 

SHRI VISHWANATH PRATAP 
SINGH: What is the question? There 
bas to be one question. What is the 
question? 

SHRI S. JAIPAL REDDY : You 
please give State-wise figures. UnteFluptions) 

SHRI VISHWANATH PRATAP 
SINGH: Let them fornlulate one question.' 
(Interruptions) They are unable to formulate 
any question. We can answer a question, 
but we cannot answer noise. (fntnrup,ions) 

SHRI BHAGW AT JHA AZAD : I 
think the hon. Member~ opposite want to 
say this. On their bebalf, I say that we 
have not got any impression that the law 
and order machinery has failed. Our 
impression is that when the case is registered, 
it is not expeditiously taken up for investiga-
tion. It must be. done. (Interruptions) 

SOME HON. MEMBERS: How many 
cases have been registered? Please say 
clearly. 

SHRI S. JAIPAL REDDY How 
many FIRs were fiJed ? 

MR. SPEAKER : The question is: 
There are differp.nt people at several stations, 
and they take action. It is not a particular 
State Government as a whole that is 
responsible. It is a certain police station or 
something like that. If it is not said so, it 
may be taken' otherwise. (Interruptfo ns) 

MR. SPEAKER: Sit down now. I 
have asked Mr. Ajoy Biswas to put the 
question. Let Mr.' Ajoy Biswas put the 
question. 

MR. AMAR ROY PRADHAN: sit 
down. Please sit down. 

SHRI VISHWANATH PRATAP 
SINGH: May 1 answer? 

MR. SPEAKER : Yes. 

SHRI VJSHWANATH PRATAP 
SINGH! My difficulty was 1 can answer a 
question, but I could Dot answer DOise. 
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Now J have come to the question as to 
81 bow many FIRs- have been lodged and 
what action has been taken by the law and 
administrative authorities in the States. We 
will furnish this data to the hon. member. 

SHRI AJOY B1SW AS : I want to know 
whether it was a fact that the transfer was 
aimed at curbing the trade union activities of 
some officials and that actually was the main 
reason for the employees to go on strike. 
Will the Government give an assurance in 
the House that the Government will not take 
any such recourse which may create some 
problems and the employees may complain 1 

MR. SPEAKER: They should be given 
free charge ! 

SHRI JAN -\RDHANA POOJARY: 
The bank managements are not taking action 
against those people who are law abiding 
and who are sticking to the norms. When, 
during the normal course after the fixed 
period they are due for transfer, then it is 
done. I f they are not prepared to go and 
also jf they want to violate the directions of 
the bank' management, and thereby cause 
disruption, then only action will be taken. 

SHRI E. A YYAPU REDDY: Is the 
bon. Minister aware that under the Banking 
Regulations Act tbere are enough powers to 
proceed against defaulting or e~ring or 
dishonest officials by the bank management 
themselves? Or, is the Government aware 
that there is, what is called a Central Bureau 
of Investigation, and where the local investi-
gating agency fails, you can always requisition 
the services of be CBI .and they can charge .. 
sheet and proceed against them ? 

PROF. MADHU DANDAVATE: If 
the CBI does not function you can go to 
the CPI ! 

SHRI JANARDHANA POOJARY: 
When there are cases of fraud. we have to 
register tbe cases and it is the demand of 
the hon. Members that the persons who are 
responsible for the fraud should be dealt with 
severely. The management would punish 
them, but they cannot .send them to jail. 
ADd you are correct tbat departmental 
inquiries can also be held and departmentally 
also we caD take action. Here, we cannot 

allow those people who are responsible for 
the crime to go unpunished. They must be 
sent to jail also. This is one of tbe methods 
to mete out the punishment. Departmental 
actions are also being taken. 

MR. SPEAKER: Do not interrupt. 

SHRI JANARDHANA POOJARY : So 
far as the CBI is concerned, whenever action 
has not been taken according to tbe Jaw and 
order in the States, for example and the 
States are not taking action then tbe CDI are 
also entrusted with some cases and they ate 
also taking some action, and they are also 
filling the charges. 

Loss in COttOD Corporatioo of lodia 

+ 
477. SHRI M. RAGHUMA REDDY: 

SHRI DHARAM PAL SINGH 
MALIK: 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the Cotton Corporation of 
India has been incurring huge loss since it 
has been set up·: 

(b) if so, the reasons thereof ; 

(c) the loss incurred by tbe Cottpn 
Corporation of India up to 31 October, 
1985 ; 

(d) whether Government have inquired 
into the working of this undertaking during 
the last three years ; and 

(e) if so, results thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (e) 
A statement is given below. 

Statement 

1. The Cotton Corporation of India made 
profits after it was set up in 1970 upto 1976-
77, and in the year 1980 .. 81. During the 
remainina years, it bas incurred losses. The 
total accumulated loss incurred by it upto 
31st August, 1985 is around Rs. 100.00 
CroIt$. 
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2. The main reasons for the Josses 
suffered by the Corporation are on account 
of the heavy interest burd'!D OD tbe past 
borrowings from tbe banks/Government 
which the Corporation had to undertake in 
order to make large purchases during tbe 
years of comfortable cotton iupply position. 
and on account of the carrying costs of the 
stocks. 

3. The working of the Corporation is 
reviewed by Government from time to time 
and appropriate measures are taken to make 
its functioning more efficient and viable. 

SHRI M. RAGHUMA REDDY: Sir. 
the Cotton Corporation is neither useful to 
the fanners Dor to the Government. In the 
statement be bas stated tbat the total 
accumulated losses incurred by it are up to 
Rs. 1000 crores, up to 31st August 1985. 

May I know from the hone Minister 
whether the Government have inquired into 
the reasons for the huge losses and whether 
the Government bave identified the persons 
responsible for the huge losses arid if so 
what action has been taken against them. 

SHRI KHURSHID' ALAM KHAN: 
The main reason for tbe accumulated losses 
is dae to the fact tbat intereset charged is 
very high. It was 19.5 per cen~ and when we 
represented, it was brought down to 17.5 per . 
cent, plus carrying charges on the stocks of 
godown tbat are purcbased by the CCI. 

SHRl M. RAGHUMA REDDY: Wbat 
steps have tbe Government taken to stream-
line tbe workina of the Corporation, will tbe 
Government consider tbe . setting up of a 
House Committee to go into it ? 

SHRI KHURSHID ALAM KHAN: 
The working of tbe CCI is reviewed from . 
time to time and all necessary corrective 
actions are takoo as and when justified. 

[ Tr.,/IIIIoII] 

SHRI DHARA.M PAL SINGH 
MALIK: I WaDt to know from the hone 
Minister whether Government want to impose 
a total ban on tbe import of Cotton with a 

view to saving the Corporation from sustai-
ning Joss and to give incentive to the cotton 
producers? If not, the reasons therefor ? 

[English} 

SHRl KHURSHID ALAM KHAN: 
Only 75,000 bales of sbort staple cotton was 
imported during tbe last season when this 
type of cotton was in short supply in tbe 
country. 

WRITTEN ANSWERS TO QUESTIONS 

[E"gIiJhJ 

Generation of Black Money Due to Rise 
in Land Prices 

*478. SHRI MANIK REDDY : 
SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether recent decision to revise land 
prices in pelhi and elsewhere is likely to 
further generate black money as reported ia 
the 'Indian Express' of 17 November, 19~5; 

(b) if so, preventive measures proposed; 
and 

(c) whether a clear picture of the esti· 
mated black money and estimated decrease 
arising from various steps taken, has 
emerged? 

THE MINISTER OF FINANCE (SHRI 
VISHW ANATH PRATAP SINGH): (a) 
No, Sir. 

(b) Does not arise. 

(c) The Government have not conducted any 
study of tbe incr~se/decrease in black money 
as a result of revision of land prices, which 
was notified only on 24.10.1985. 

CaaeellatJoa of Policies by L.l.C. 

*479. SHR,1 D. P. lADElA: Will .the 
Minister of FINANCE be plea$ed to. state i 
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<a) wh:ther Government are aware of 
tbe unsympathetic attitude of natiooalised 
insarance companies, including Life Insurance 
Corporation of In<1ia tOVtards the public; 

(b) the new machinery and vigilance 
measures instituted to curb such tendencies ; 

(c) the number of policies cancelled by 
tbe Life Insurance Corporation of India all 
over India in 1983, 1984 and 1985 ; and 

(d) whether there is an element of 
arbitrariness in such cancellation ? 

THE MINlSTlR OF 8T ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b) 
The nationalised insurance companies inclu-
4ing the Life Insurance Corporation of India 
are aware of tbeir obligations towards the 
insuring public and try to extend their 
utmost cooperation towards them. They 
have got established machineries to deai with 
the complaints general1y and in particular 
with tbe demands of the polic~-holdels. 

Instructions have also been issued by the 
Government to strengthen their grievance 
redressal machinery. They have also their 
vigilance machineries to look into tbe cases 
of irregularities committed by the employees 
involving inter alia corruption. 

(c) and (d) The number of policies not 
taken up during the Jast three financial years 
is given:below :-

Year No. of policies Sum assured 
(in crores) 

---~.- - .. -.--
1982-83 5513 19.75 

J98~-84 4418 15.36 

1984 .. 85 4509 16.89 

The cancellations are made according to 
prescribed rules and regulations and therefore 
tbere is no element of arbitrariness involved. 

Fraud III State BalIk or Indore, Claaudai 
CIao.k (Delhi) BraDeh 

*480. SHR.I NARBSH CHANDRA 
CHATURVBDI : Will the ltU~ister of 
flNANCR ~ DJeascd tQ ,t •• e : 

(a) whether it is a fact that a fraud of 
about Rs. Thirtyfive Jakhs was detected in 
tbe State Bank of Indore, Chandni Chowk 
(Delbi) Branch in June, 1983 ; 

(b) whether it is also a fact that two 
officers of the branch were found involVed 
therein ; and 

(c) if so, the action taken against the 
officers ? 

THE MINISTER OF STATE IN THE 
MIN ISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Tbe 
State Bank of Indore has reported that the 
then Baranch Manager of State Bank of 
Indore. Chandni Cbowk (Delhi) Branch bad-
aHowed drawaJs against uncleared cheques 
lodged by a firm with. it much beyond the 
disc~etionery powers delegated to him. The 
maXimum amount of such over drawals 
allowed to the party under the bead 
"'Demand Drafts Purchased" amounted to 
Rs. 36.60 lakhs at any single time. However 
after setting off the credits in the account: 
the amount of irregularity worked 
out to Rs. 27.89 lakhs. The total amount 
together with interest bas since been fully 
recovered by the bank from the party. 

(b) and (c) According to tbe Bank in 
addition to the Branch Manager, four other 
officers were found responsible for the 
various lapses concerning the above account. 
The Branch Manager, as a result of the 
departmental enquiry held against him, was 
awarded the punishment of reduction to a 
lower Grade (from MM-llI to MM.n), 
Two officers, after departmental enquiry were 
awarded the punishmen t of censure. Two 
other officers were issued administrative 
warnings. The Government is not satisfied 
with the punishments meted out. . The bank 
is being advised to take firm action. 

Industria) Skbess 

*481. SHRI ASUTOSH LAW. 
SHRI MAHENDRA SINGH. 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether the Reserve Bank of India 
has ~ccent1y analysed the causes . and 
~agmtude of the problem of industrial 
,lckness ; ~ 
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(b) if so, the details tbereof; and 

(c) the findings thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) A 
Committee appointed by the Reserve Bank 
of India (RBI) in 1981, had, inter-alia, looked 
into the causes and magnitude of the 
problem of industrial sickness. 

The important factors leading to indus-
tr.ial sickness were identified as management 
deficiencies, marketing constraints, demand 
recession, obsolescence of l!lachinery, labour 
factor, non-availability of critical inputs such 
as power, essential raw materials, etc., 
liquidity constraint or inadequate availability 
of funds. The Committee also noted that 
it could be a combination of causes which 
could be responsible for making a unit sick. 

The RBI reviews the magnitude of 
sickness in the portfolio of commercial 
banks every six months. As per the 
provisional information at the end of 
Decem her, 1984, the number of sick units 
is 93,282 involving an outstanding amount 
of 3,638.39 crOTes. 

[Translation] 

Delay in Setting up of Aluminium Company 
Plant by National Aluminium Company 

*482. PROF. CHANDRA BHANU 
DEVI: Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) wbether it is a fact that the work 
relating to the setting up of aluminium plant 
by National Aluminium Company is being 
much delayed ; 

(b) if so, the reasons tberefor; and 

(c) when this plant is likely to start 
production ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C PANT): (a) and (b) 
As per the revised schedule, tbe project is 
,almOft on time, 

(c) Start up of the aluminium plant is 
scheduled for December, J986. 

[English) 

Valuation or Articles Brought as Ac:companledj 
Unaccompanied Baggage at Jater~attonal 

Airports 

"'483. SHRI ANADI CHARAN DAS: 
Will the Minister of F1NANCE be pleased 
to state: 

(a) whether the Appraisers are 
responsible for valution ef goods as per the 
provisions of the Customs Act for the levy 
of Customs duty ; 

(b) if so, the number of Appraisers who 
have been posted round tbe clock in different 
International Airports of India for the pur-
pose of valuation of the articles . brought as 
accompanied and unaccompanied baggages; 

(c) whether Government are aware of 
tbe instances of under valuation and 
requisitioning higb va1ue 'items before expiry 
of prescribed time-limit for sale; and 

(d) if so, the details thereof and the 
measures taken/proposed to be taken to 
prevent recurrence of such inst8Dces in 
future? 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH: 
(a) and (b) Import and Export goods 
are assessed to duty by Appraisers. The 
value of such goods is declared by tbe 
importer or exporter and is subject to 
scrutiny by the Appraisers and percentage 
checks by another set of offictrs. However, 
as a measure of facilitation and in order to 
ensure quicker clearance of passengers, 
articles brought as accompanied and 
unaccompanied baggage are assessed to duty 
by the Air Customs Officers. In order to 
ensure uniformity, articles imported as 
baggage, are assessed to duty on the basis 
of price lists maintained. by the Customs 
authorities at the airports. 

(c) and (d) Articles imported as bagaage, 
are not allowed to be sold, displayed. ad~r
fi"d or otrered for saJe or displayed ip. 
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shops until the market price of such articles 
bas depreciated to less than 50% of tneir 
market price, when new. Television sets 
and fire-arms are not, however, allowed to 
be 10 disposed of unless they have been used 
for a period of not le~s than five years from 
the date of clearance. 

Contraventions of these restrictions often 
come to notice when appropriate action 
(including confiscation of goods and adjudica-
tion of penalty) is taken. 

Mineral-Bearing Areas for E~ploitatioD 

by Private Sector 

*484. SHRI B. V. DE5AI: WiJI the 
Minister of STEEL AND MINES be pleased 
to state: 

(a) whether Union Government have 
sought the views of the State Governments 
as well as public sector companies on the 
issue of thrC)wing open the mineral-bearing 
areas for exploitation by the private sector ; 
and 

(b) if so the details thereof? 

THE MINISTER OF STEEL AND 
MINE j (SHRI K. C. PANT) (a) and (b) 
The Central Government have constituted a 
Committee for the de-reservation of mineral 
bearing areas. The Committee has sought 
views of the State Governments on tbe 

I tern of service 

1 

1) Commission on collect ion 

(a) Bills 

(b) Cheques 

question of de-reservation. It has also 
sought the views of the public sector under-
takings on the question of surrender of 
reserved areas. 

Disparity in Commission Rates Charged 
by Nationalised Banks 

*485. SHRI MANVENDRA SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the minimum and maximum 
commiSSIon charged by each na tionalised 
bank customers for the various services 
rendered by them; 

(b) the reasons for disparity in these 
charges ; and 

(c) the reaction of Gover.Qment thereto? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c) 
Based upon studies conducted by Indian 
Banks' As~ociation about the costs inc.urred 
by the banks in rendering various services, 
the State Bank of India revised its service 
charges in June, 1985. The maximum and 
minimum charges levied by tbe State Bank 
of India for some of the important banking 
services are set out below :-

Minimum 
Rs. 

2 

5.00 

3.00 

Charges 

Maximum 
Rs. 

3 

1000.00 

1000.00 

NOTE: Postage, Telegram charges and other out of pocket expenses have to be 
recovered in full. 

IZ.) Ex<:bange Purchases: 

\4) 0 'l, P..lr~nli~ (Bills) 8.50 1000.00 to.35ro uf th~ 
amount of th~ 6.li. 
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1 

(b) D.O. Purchase (Cheques) 

3) Exchange on T. T. Purchases and 
overdue interest for delays' 
reimbursement: 

'Exchange 

Overdue Interest 

'4) Exchange of remittAnces : 
DraftslMTs/TTs 

5) Postal Tarrir 

(a) Ordinary Post 

(b) Re~istered Post 

(c) Telegram 

2 

6.50 

5p% 

5p% 
per day. 

2.00 

2.00 

5.00 

15.00 

3 

1000.00+0.35% of the 
amount of the cheque. 

No ceiling. Ceiling wiU 
depend on amount 
ofT.T. 

-do-

1000.00 

Actual 

-do-

-do-

NOTE: P & T charges will be in addition to the service charges wherever applicable. 

6) Ledger Folio charges 

7) Commission on inland guarantees : 

(a) For guarantees upto 
Rs. 20,000.00 

(b) Above Rs. 20,000.00 

8) Commission for .processing of 
loan/advance proposal 

(a) Amount upto Rs. 2 lakbs 

(b) Above Rs. 2 lakhs 

A per annum ledger folio charge of 
Rs. 20/- per folio subject to certain 
exemptions based on minimum average 
balance in the account. 

25.00 

25.00 

Nil 

50 per lakh 
or part thereof. 

] /8% per month 

1/12% per month 

Nil 
5000.00 

The graded structure in these charges provides for Jower cost burden on smaller 
customers. Other public sector banks have a) so since de~ided to adopt these revise4 service 
chaJles. 
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Loan from IDBI for ModemisatioD scheme 
of N.T.C. (WBABO) Limited, Calcutta. 

*486. DR. V. VENKATESH : Will 
the Ministe r of TEXTILES be pleased to 
state : 

(a)' the total amount of credit advanced 
by the industrial Development Bank of India 
towards the modernisation schemes of the 
National Textile, Corporation (WBABO) 
Limited, Calcutta during the last three 
financial years ; and 

(b) whether it is a faCt that due to 
excessive delay on the part of IDBI. the 
schemes for modernisation of the units under 
the NTC (WBABO) Ltd., could not be 
implemented in time ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) lOBI 
released Rs. 121 lakhs to NTC (WBABO) 
during this period. 

(b) No, Sir. 

Loans to Small aad Margiaal Farmers 
and Agricultural Labourers by Nationa-

lised Baaks 

*487. SHRI C. JANGA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the Reserve 
Bank has instructed all the nationalised 
banks to sanction loans to the small and 
marginal farmers and agricultural labourers 
upto Rs. 3,000/- only on personal security; 
and 

(b) if so, the number of families given 
such loans in 1983-8l and 1984-85, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE" (SHRI 
JANARDHANA POOJARY): (a) No, Sir. 
Up to Rs. 5000/- banks are required not to 
ask for any collateral security at all for crop 
loans and term loans except for hypotheca-
tion of crops or assest ~roatcd out of loan. 

(b) Does not arise. 

Proposal to Review the Exchange Control 
Policy 

488. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Gavernment propose to set 
up a wo.rking group to review the exchange 
orders Issued to large industrial/business 
houses during 1984-85 . and , 

(b) if no~, whether Government pro-
pose to review the entire exchang control 
policy for large houles? 

THE MINISTER OF FJNANCE 
(SHRI VISHWANATH PRATAP SINGH): 
(a) No, Sir, 

(b) Government have no such pro-
posal under consideration. 

Computerisatioa Programme for Steel 
Plants 

*489. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the Minister 
of STEEL AND MINES be pJeased to 
state : 

(a) whether the Na tional Information 
Cantre in collaboration with the Steel 
Authority of India has drawn up Rs. 100-
crore Computerisation Programme for the 
steel plants ? 

(b) if so, the details of the proposed 
plan; and 

(c) the time by which a fin a] decision 
in this regard is likely to be taken? . 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Plans 
for installing an integrated comput:risation 
system in Bhilai Steel Plant are being pre-
pared by the Steel Authority of India in 
collaboration with Department of ElectroDiCS ' 
and other concerned Governmen t agencies. 
Computers are also being introduced in 
limited areas in other steel plants. 
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(b) It envisages introduction of 

hierarchiesl distributed control system in 
Bhilai Steel Plant to bring about improve-
ments in productivity, product Quality, work 
environment, customer satisfaction and 
saving in raw material and energy costs. 

(c) The finat decision would be taken 
only after the scheme is fully conceived and 
evaluated with special reference to its 
feasibility and availability of funds. 

For~igD EQuity Holding of MIs. Hindustan 
Lever Limited 

4853.. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware of 
the fact that the categorisation of synthetic 
detergent as an Appendix 'A' Core Sector 
Industry, is being used by MIs. Hindustan 
Lever Limited as only a way to retain 51 % 
foreign equity holdings; and 

(b) if so. the remedial steps proposed 
to be taken by Government in this behalf ? 

tHE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
Industrial Licensing Policy listing out 
Appendix I items was announced ID 
February, 1973 opening these areas for 
foreign companies and large Houses for 
licensing purposes. Synthetic Detergents 
bad been inclujed in the Appendix I list 
of the licensing policy ~v en prior to the 
Guidelines for the administration of FERA 
whicb were announced in December, 1973. 
The foreign equity level of FERA companies 
is regulated having due regard to t~ir 

contribution in core sectors as envisaged in 
FERA guidelines (i.e. Appendix I items. 
manufacturina activities involving sophisti-
cated techoology and own exports). 

(b) The question of remedial measures 
does not arise. 

Applicatioa Receifed for Loaas by NatJoDallsed 
11Mb fro. Unioa Carbide G. TrapdJ 

Viet ... 

4854. SHRI AZIZ QURESHI: Will 
the Minister of FINANCE be plealed to 
,\att : 

(a) the number of loan applications 
·received by the nationalised banks of 
BhopaJ from Union Carbide Gas tragedy 
victims which have been forwarded by 
Government of Madhya Pradesh for. their 
rehabilitation ; 

(b) the number of those who were 
sanctioned loan by the nationalised banks; 
and 

(c) the reasons for not sanctioning 
10'ans to tbe remaining persons by those 
banks? 

THE MINISTER OF STATE iN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): . Ca) to (c) 
The Reserve Bank of India bas reported 
that the Dumber of applications received 
under "Special Traioing and Employment 
Programme for Urban Poor" (STEPUP) by 
the commercial banks for the assistance to 
gas victims of Bhopal was 3,466, out of 
which 1,121 were sanctioned loans by the 
banks. The remaining applications .could 
not be sanctioned, ~o far, mainly due to 
following reasons :-

(0 Non-availability of beneficiaries for 
appraisal; 

(m Non-fulfilment of eligibility criteria 
laid down by the State Government 
for STEPUP. ; 

(iii) Applicants residing out side the 
area of operation of bank branch 
and 

(iv) Some applicants whose applications 
were sponsored earlier declining to 
accept the loans later. 

[Trans/ation] 

Mlsappropriatioll In Arrah State Baak BraadI 

4855. SHRI KAMLA PRASAD 
RA WAT: Will the ~inister of FINANCE 
be pleased to state : 

(a) whetber attention of Government 
bas been drawn to the news-item captiooed 
"Arrab stato Bank Se Latbon Ka Gahan" 
(miaappropriatioo of lakba of rupeoa iD ArrIIJ 
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State Bank Branch) appearing in the Patna 
based Hindi dai1y "Patliputra" of 25 Sep-
tember, 1985 ; 

(b) if so, tbe number of such cases 
whicb came to light in various banks from 
1982 till date ; and 

(c) the facts brought to light after 
inquiry and tbe number of corrupt officials 
punisbed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (c) 
Government has seen the news-item. The 
facts, as reported by the State Bank of 
India, are that a fraud involving an. amount 
of RI. 3) .12 lak: hs has been detected at its 
Arrah Branch. The fraud has been 
perpetrated by Shri Bharatmuni Mishra, a 
Clerk at the Branch while be was working 
at the Savnigs Bank counter bet\\een 1979 
and 1985. The modus operandi adopted 
by Shri Mishra was that he developed close 
rapport with a number of Saving!i& Bank 
account-holders who, reposing confidence 
In him. used to hand over their cash 
together with their pass books and pay-in-
slips for being deposited in their accounts. 
Shri Mishra used to swindle the money and 
make fictitious credit entries for these 
amounts in the pass book under his own 
authentication. He used to make fradulent 
withdrawals from the Savings Bank accounts 
of several depositors by forging their 
signatures on the withdrawal forms and by 
passing the vouchers for payment in his 
capacity as Officiating Junior Management 
Officer and thus misappropriated the money. 
To escape detection, the relevant debit 
entries in the respective ledgers were also 
made by him. Whenever the customers, 
from whose accounts money was giphoned 
off, presented withdrawal forms, h.e made 
tbe payments to tht m either from his OWn 
pocket or by borrowing from third parties. 
After his involvement in the fraud came to 
light. Shri Mishra abstained from his duties 
and has not so far been traced despite 
efforts by the loea 1 Pol ice, with whom the 
Bank bad lodged an F. I. R. on 19.9.85, 
to arrest Shri Mishra. The Bank has, 
however, placed Shri Mishra under suspen-
sion. The Bank has also placed under 
suspension the officer. who was holding the 
~bal'Je of tbe bJ'an~h wben the fraud came 

to light, for his acts of gross negligence 
and dereliction of duty WhiCh led to the 
perpetration of tbe fraud. The C.B.I. has 
since taken up the case for investigation. 

(b) The present data reporting system 
in the banks does not yield information 
regarding frauds according to their type. 
However, the number of cases of frauds 
of various types perpetrated in the public 
sector banks in India and the amount 
involved therein (excluding the amount in 
foreign currencies), irrespective of the data 
of occurrence, as reported by the banks to 
the Reserve Bank of India during the years 
1982, 1983, 1984 and 1985 (upto 30.9.85) 
is given below : 

Year No. of cases Amount involved 

1982 
1983 

1984 
1985 

of fraud (Tn crores of rupees) 

(Data provisional) 
2065 19.44 
2360 29.62 

2410 
1623 

38.39 
38.44 

(upto 30 9.85) 

[English] 

Taking Over of Sick Companies 

4856. SHRI MOHANBHAI PATEL: 
Will the minister of FI.NANCE be pleased 
to state: 

(a) whether it is a fact tbat every year 
a large number of companies become sick 
and the management compelled to close 
their industries ; 

(b) whether Government are contem-
plating to bring fOlward comprehensive 
legislation to regulate take·over of such 
companies for safeguarding the interest of 
the minority shareholders ; 

(c) the numbel of companies whicb 
have been'! taken over till date by Govern-
ment and tbe number out of these wbich 
ta"ve beep re·sttu"ted ; 
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(d). the number of such companies 
which have been taken over by Government, 
but are still closed down ; and 

(e) the steps being taken to restart these 
for safeguarding the interests of the 
workers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Some 
industries become s-ick every year. 

(b) No, Sir. 

(c) to (e) Tbe number of units taken 
over by Government under Industries 
(Development and Regulation) Act since 
1967 is 80. Out of these 28 units have 
been nationalis~d by the Central Govern-
ment and 19 units have been nationaIis~d 

by State Government while 4 units have 
been denotified and 2 units have been 
handed over to erstwhile owners and 27 
units are stilt being managed under the 
provisions of Industries (Development and 
Regulation) Act. 

Complaints &om Customers in Janpath 
Hotel, New Delhi about Wroag Buildiag 

48S7. SaRI V. SREENIVASA PRASAD: 
SHRI RAMASHRA Y PRASAD 
SINGH: 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state: 

(a) whetber the number of complaints 
from the clients and customers/guests of 
Janpath Hotel, New Delhi, reprding wrong 
billing bas been increasing ; 

(b) if so, whether the management had 
to relund huge amount against many of such 
complaints from the guests during the last 
three years ; 

(c) the dehils tbereof ; 

. (d) reports of tbe enquiries made jn this 
reprd; and 

(e) tbe penal action taken against those 
found responsible 1 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) No, Sir. Three such com-
plaints were received. in 1982-83, two in 
1983-84 and none in 1984.85. 

(b) to (e) Do not arise. 

Assistance for Reaovation of Hotel Kampala 
International in UgaDda 

4858. SHRI SANAT f'l KUMAR 
MANDAL: Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) wbether Uganda ;s seeking help from 
India to rehabilitate its biggest botel, the 
Kampala Icternational ; 

(b) whether Milton Obote's Government 
had struck a $22 million deal with India's 
Oberoi chain to renovate the hotel as 
reported in the 'Business Standard', of 
Calcutta of 14 November, 1985 • and , 

(c) jf so, the reasons why the India 
Tourism Development Corporation is not 
coming forward to clinch this deal with an 
its expertise an d trained manpower ; 

THE MINISTER OF PARLIAMENTARY 
AFFAIR.S AND TOURISM (SHRI H.K.L. 
BHA~An: (a) and (b) The Ministry of 
Tourism of Uganda and India's Oberoi cbain 
of hotels bad entered into an agreement for 
operating hotel 'Kampala International' in 
Uganda subject to tbe same being renovated. 
The renovation was estimated to cost US 
S 22 million and according to the Indian 
party. a part of this was to be arranged as 
loan from the Exim Bank of India to the 
Government of Uganda. Discussion on this 
project is stiIJ beina careed on between the 
parties. 

(c) The India Tourism Development 
Corporation bas Dot received any request for 
bolp in this reward. 
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Fera Cases Pending agaiast MIs. MaekiDoD 
Mackenzie, Bombay 

4859. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be pleased 
to state: 

\ 

(a) the number of cases pending investi-
gation against Mis. Mackinon Mackenzie, 
Bombay under section 8 (3) read with section 
49 of the Foreign Exchange Rellulation Act, 
1973 since 1981 ; 

(b) the details of the cases and the action 
taken in each case; 

(c) whether in any of the cases adjudi-
cation proceedings have been dropped ; and 

(d) if so, the reasons therefor 7 

THE MINISTER OF STATE IN THE 
~UNISTRY OF FINANCE (SHR' 
JANARDHANA POOJARY) : (a) No such 
case is pending since 1981. 

(b) In view of (a), question does not 
arise. 

(c) and (d) In a case registered in 1980, 
a Show Cause Notice for contravention of 
the provisions of section 8 (3) read with 
section 49 of the Foreign Exchange Regula-
tion Act, 1973 for alleged misuse of foreign 
exchange amounting to U.S. $.6,86,976/. 
was issued on 1.10.1981 to MIs. Mackinnon 
Mackenzie & Co. Ltd., Bombay and its 
directors. The adjudication proceedings in 
respect, of the Show Cause Notice have 
already been completed in March, 1984 and 
tho ~charaes have been dropped as the amount 
of foreign exchange was found, to have heen 
duly repartiated to India aDd not m:sused as 
alleged in the Show Cause Notice. 

c ... of ProeeedIqs initiated, Aut.ired, 
Dropped Under Section 269( C) of IlICGIBe 

Tal: Ad~ 1961 

4860. SHRI N. SOUNDARA RAJAN : 
, Will the Minister of FINANCE be pleased '0 atate ; 

(a) whether it is a fact that 200 cases 
per month are being pilJed' up in Delhi for 
initiation without disposal under Section 
269C of tbe Income-Tax Act, 1961 ; 

(b) in how many cases proceedings have 
been initiated, acquired, dropped under 269F 
(6 & 7) during the preceding three months 
i. e. August, September and October 1985 in 
Delhi; and 

(c) if no cases has been disposed of so 
far, tbe reasons thereof? 

THE MIN]STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRf 
JANARDHANA POOJAR Y) : (a) As 
answer to part (b) would indicate, proceedings 
for acquisition "ere jritiated under section 
269C in a bout 200 cases for each of the 
months of August, September and October 
1985. However, 49 cases, 5 cases and 38 
cases were disposed of during August, 
September and October, 1 ~ 85 respectively. 
Number of proceedings initiated has, on the 
whole, been gre4t~r than the number of 
proceedings completed. 

(b) The information is as under ; 

No. of cases No. of cases 
in which pro- in which 
ceedings initi- orders passed 
ated uls 269C. uls 269F .(6). 

August 8S 188 
Sept. 85 217 
Oct. 85 234 

Nil 
Nil 
Nil 

(c) Does not arise. 

No. of cases iD 
which proceed-
ing for acquis-
ition dropped 
uls 269F (7). 

49 
5 

38 

Projects and Schemes in U.P. Earmarked (or 
Completion in 1985-86 

486). SHRI AKHTAR HASAN: WUl 
the Minister of FINANCE. be pJeased to 
state; 

(a) whether it is a fact that execution of 
many projects and development schemes in 
Uttar Pradesh earmarked for completion in 
1985 .. 86 bas been delayed due to lack of 
Central aSSistance which is not beiDa timely 
JOIoasod ; an4 
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(b) if so, the reasons for not releasing 
the sanctioned funds for these scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN A POOJAR Y) : (a) Ear-
marked outlays from part of the approved 
State Plan outlays. One twelfth of Central 
assistance for State Plans is credited to the 
accounts of the State Governments on 1st of 
each month and there has been no delay in 
any month in the release of this assistance. 

(b) Does not arise. 

(Translation] 

Ban on Import of Medicines and Cbemicals 

4862. SHRI SARFARAZ AHMAD 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether his attention has been drawn 
to the news item captioned "Europe mein to 
mana per garib deshon ko supply" (Banned 
in Europe but are being supplied in poor 
countries) appearing in the "Jansatta" of 27 
September, 1985 ; 

(b) if so, the names of such medicines 
and chemicals being imported in India; 

(c) the reasons for their import; and 

(d) whether Government propose to ban 
the import of these medicines and chemic~ls~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) to (d) A statement is given below. 

State1lleDt 

Information regarding tbe withdrawal of 
certain drugs by some countries from their 
markets is received by the Ministry of Health 
and Family Welfare mainly throuah the. 
World Health Organisation. All such reports 
are considered by the Government in con-
~ulta~ion with the medical experts ineludifll 

the Indian Council of Medical Research and 
the decision to ban or otherwise is taken. 
taking into consideration the local conditions. 
benefits, risk considerations, availability of 
safer substitutes and the extent of its usc in 
the country. 

The World Health" Organisation has so 
far reported withdrawal of 31 drugs by 
certain countries. Out of these 31 drugs, 
14 drugs have not been approved for marke-
ting in India and action to withdraw 10 
drugs from the Indian market has already 
been taken in consultation with the medical 
experts. 

In respect of the remammg 7 drugs, 
namely (1) Nitrofuran compounds, (2) Pher-
formin, (3) Hydroxyquinolines derivatives, 
(4) Higher dose Lynestrenol products, (5) 
Piperazine, (6) Phenylbutazone/Oxyphenbuta-
zone and (7) Analgin, it may be stated that 
though these drugs are banned in some 
countries yet these are still being marketed 
in a number of developed countries and aU 
tbese drugs are official in the Pharmacopoeias. 
In consultation with the medical experts, a 
decision was taken to peJrnit the marketing 
of these 7 drugs in the country subject to 
cautionary statement and contra-indications 
being given on the label/packare insert in 
some cases. 

The drug "Chloramphenicol" referred to 
in the press report, is a broad spectrum 
antibiotic and is the drug of choice for 
typhoid fever. The most serious adverse 
effect of chloramphenicol is bone narrow 
depression. Serious and fatal blood dis-
orders are know to occur as a result of 
administration of tbis drug. So far as we 
are aware,' the drug Chloramphenicol is 
withdrawn only in Japan and its use restricted 
in may developed countries including USA, 
UK and Germany for typhoid fever, paraty-
phoid fever and purulent meninaitis. 

Chloramphenicol is a Schedule 'H' drug 
and preparations containina this drug are 
required to be sold only against prClCription 
of a Registered Medical Practitioner. Tho 
drug is indicated only for treatment of 
Typhoid fever. H. in1luenze. meningitis and 
other severe infections when caroful clinical 
assessment indicates no other antibiotiQa aro 
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effective. The leading manufacturers of 
Chloramphenicol formulations in the country 
are living the following Warning Statement 
on the label and on the strip-pack for the 
guidance of the consumers that the use of 
the drug may cause blood dyscrasias and 
therefore blood tests during therapy is 
necessary ;-

"Warning : - Blod dyscrasias may be asso-
ciated with the use of Chloram-
phenicol. It is essential that 
adequate blood studies be 
made." 

The drug Chloramphenicol still remains 
the drug of choice for typhoid fever all over 
the world. 

[English~ 

Cases Pending for Compensathm for Evacuee 
Properties Left in Bangaladesh 

4863. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government have taken 
steps to expedite disposal of cases claiming' 
compensation for evacuee properties i. e. the 
properties left in Bangladesh by the displaced' 
persons now settled in West Bengal; 

(b) if so, the details thereof; 

(c) the progress in the matter ; and 

(d) the number of cases pending as on 
31 October 1985 '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) and (c} Government is taking various 
steps from time to time for disposal of 
pending claims like transdfer of tbe work of 
disbursement of ex-gratia payment from 
Bombay to Calcutta, increase in tbe number 
of verifica tion panels, increase in the rate of 
romuneration to panel members etc. 

(4) 14560, 

[Translation] 

Stoppage of Impor.t of Avoidable Articles 

4864. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether in spite of adopting a liberal 
import policy for export oriented production, 
the trade gap is likeJy to be of the order of 
Rs. 7000 crores for 1985-86 while the earlier 
revised estimate was Rs. 5325 crores ; 

(b) if so, the reasons therefor ; 

(c) the value of raw-material, machines 
and food articles imported during tbis year, 
the details thereof ; 

(d) whether it is a fact that many such 
things afe imported which are ordinarily not 
necessary for the country ; and 

(e) whether Government propose to stop 
such avoidable imports, and if so, when? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : . (a) and (b) 
At this stage it is very difficult to project the 
trade deficit or total imports for the current 
financial year 1985·86. However, the 
Government have been taking necessary steps 
to achieve the export target of Rs. 11,736 
crores set for the year 1985-86. 

(c) A table based on tbe provisional 
figures compiled by the OGCI & S, Calcutta. 
showing some of India's principal imports 
including raw materials, machines and food 
articles, during April-June 1985 is given in 
the Statement below. 

(d) and (e) In general, India's import 
policy allows import of only those items 
which are necessary to maintain essential 
investment, production and consumptl.)n ill 
tho OQOD0Dl1. 
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Statemeat 

Indra's Imports of Principal Commodities During April-June, 1985. 

(Value: Rs. Crotes) 

S. No. Item 

1. Cereal & cereal preparations 

2. Pulp & waste paper 

3. Fertilisers crude 

4. Sulphur & unroasted iron pyrites 

5. Metalliferrous ores & Metal scrap 

6. Petroleum, petroleum products & related products 

7. Vegetable oils, fixed (Edible oils) 

8. Organic & inorganic chemicals 

9. Fertilizers manufactured 

10. Artificial resins, plastic material etc. 

11. Paper, paper board & manufactures thereof 

] 2. Pearls, precious & semi-precious stones 

13. Iron & Steel 

14. Non-ferrous metals 

1 S. Manufactures of metals 

16. Machinery & transport equipment 

17. Professional scientific, controlling instruments, 

photographic & optical loods watches & clocks etc. 

Grant Total of Imports (Including 
other Items) 

April-June, 1985 
(Preliminary) 

18.90 

48.94 

27.47 

35.44 

66.51 

1403.18* 

184.98 

147.11 

162.96 

36.35 

32.99 

188.91 

240.26 

85.30 

43.94 

750.27 

85.03 

4348.59 

NOTE: Figures are preliminary/provisional and subject to revision . 

• Based on data furnished by Ministry of Petroleum. 

~OUR.CE: DGCI and S, Calcutta. 
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[English] 

Counting of Military Service for pay fixation, 
p~omotion etc. of Ex .. servicemen Re-employed 

in Public Sector Banks. 

4865. SHRI RAJMANGAL PANDE : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat Government 
had issued some guidelines in 1983- with 
regard to counting of military service for pay 
fixation, promotion etc. to ex-servicemen 
re-employed in public sector banks ; 

(b) whether any representation bas been 
received by Government from the All India 
Ex-servicemen Bank Employees Federation 
in regard to certain anomdlies in the rules 
on pay fixation, non-implementation of 
guidelines on promotion and making different 
interpretation of the rules by the various 
bank managements ; 

(c) whether some Members of Parliament 
have also written to Government in this 
regard; and 

(d) if so, the action taken by Govern-
ment in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c) 
Yes, Sir. 

(d) The matter is under consideration. 

Releasel Acquital of Smugglers 

4866. SHRI JAGANNATH PATTNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of smugglers acquitted 
during the last three years ; and 

(b) the number of smugglers released 
from detention by Advisory Boards during 
last three years, year-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): <a> The 

total number of smugglers acquitted during 
the years 1982, 1983 aod 1984 is given 
below:-

Year No. of smugglers acquitted. 
1982 319 
1983 430 
1984 220 

(b) The total numb~r of smugglers and 
foreign exchange racketeers released from 
detention on the basis of Advisory Board's 
opinion during the years i 982, 1983 and 
1984 is given below: 

Year 

1982 
1983 
1984 

No. of smugglers released from 
detention on the basis of Advi-
sory Board's opinion. 

97 
92 

133. 

Rubber and Coffee Industries in Eastern 
Region 

4867. SHRI CHINTAMANI JENA : 
Wi11 the Minister of COMMERCE be pleased 
to state: 

(a) the steps taken or proposed to be 
taken by Government for the development 
of rubber and coffee industries in Eastern 
Region; and 

(b) the amount so far spent in this 
regard during 1983-84, 1984-85 and likely to 
be spent in 1985-86 ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) _ The 
Rubber and Coffee Board are providing 
research, extenSion and technical support 
through their offices located in the Eastern 
Region, for the development of rubber and 
coffee industries. Financial assistance is also 
being provided. 

(b) The ex.penditure incurred by the two 
Boards during tbe years 1983·84 and 984-85 
and likely to be incurred durina 19S5·86 it 
as fonows : 
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Year Rubber Board 

1983·84 
1984-85 
1985-86 

5.UO 

25.00 
115.00* 

*Estimated. 

(Rs. in lakhs) 

Coffee Board 

12.50 
33.74 
37.40· 

Uniform Hill Compensatory Allowance 
to Central Government Employees at Hill 

Stations 

4868. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be- pleased to state: 

(a) whether Governmen! have received 
the demand for the payment of uniform 
hill compensatory allowance to Central 

• Government employees at all stations in 
the bill States and regions recognised by 
Government and Planning Commission (for 
special financial assistance for cco!"",omic 
development), irrespective of the altitude of 
tbe stations being 1000 metres and above 
mean sea 1evel as more often the places in 
tbe interior of hill States with lesser 
altitudes are more costly than those stations 
which have an altitude of J 000 metres or 
more; 

(b) if so, whether Government have 
referred this demand to the Fourth Pay 
Commission or taken any decision of its 
own; 

(c) if so, the exact date in this regard; 
and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) to (d) 
Representations have been received for 
iDcreasing compensatory allowance to 
Central Government employees posted at 
various hill stations. The Fourth Pay 
Commission is already examtnmg the 
structure of emoluments and other service 
conditions of Central Government employ-
\es. includhla HUI CompcnaatOI')' Allowance. 

Areas Jdentified for Boosting Exports 
During Seventb Plan Period 

4869. SHRI GURUDAS KAMAT: 
Wi1l the Minister ofCOMMERC'E be pleased 
to state: 

(a) whether new areas have been 
identified by Government for boosting 
exports during the Seventh Five Year Plan 
Period; and 

(b) if so, the details therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
The following sectors have been identified 
which can provide a substantial contribution 
to the growth in our exports in the medium 
term Tea. special1y in packaged und value-
added forms; Cereals Processed foods, inclu-
ding fruits and juices, meat and meat products 
and fresh fruit s and vegetables; Marine 
products, specialty in value-added forms; 
Iron ore; Leather and leather manufactures, 
with an emphasis on the letter; Handicrafts 
and Jewellery ; Capital goods and Consumer 
durabJes ; Electronic goods and Computer 
software; Basic Chemicals; Fabrics, piece-
goods and made-ups; Ready-made garments; 
Woollen fabrics and knitwear; and projects 
and services. 

Renovation of India TourisJD Development 
Corporation Hotels 

4870. SHRI SOMNATH RATH: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the criteria adopted for renovation 
of various hotels run by the India Tourism 
Development Corporation ; 

(b) the period after which each hotel 
is renovated ; and 

(c) whether there is any relation 
between the renovation and tbe busiDc&& 
out-put of tbe hotels 1 
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THE MINISTER OF PARLIAMENTARY 
AFEAIRS AND.TOURl~M (SHRI H.K.L. 
BH~GAT): (a) to (c) The main criterion 
fot renovating hote Is run by ITDC is the 
need to keep the properties contemporary 
and competitive in relation to other hotel 
chains. 

Job Opportunities to Displaced Persons 
in Visakbapatnam Steel Plant Area 

4871. SHRI S. M. BHATTAM : Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) whether any concrete programme 
has been evolved recently in consultation 
with the representatives of the Andhra 
Pradesh Government to provide job 
opportunities to the displaced persons under 
the Visakhapatnam Steel Plant area; 

(b) if so, the details thereof ; 

(c) the number of persons likely to be 
absorbed in the next three years (a) in the 
steel plant, (h) ancillary industries and (c) 
self employment programmes; 

(d) the fin:.lncial involvement; and 

(e) whether the State Government have 
agreed to share any responsibility in the 
matter? 

THE TvllNlSTER OF STEEL AND 
MINES (SHRI K.C. PANT): (a) No, Sir. 

(b) Does not arise. 

(c) 10 (e) The Project is still under 
construction. The rate of recruitment will 
depend on tbe schedule of commissioning 
of the v isakhapatnam Steel Project, the 
nature of the jl)bs, tbe availability of dis-
placed persons possessing requisite quali-
fications etc. It is not possible to indicate 
recruitment in the next three years in terms 
of specifiC numbers The prospects of 
employment in ancillary industries and self-
employment opportunities to displaced 
perso~ will be determined by the rate of 
arowth 0 f industrial and commercial activity 
around the plant. The State Government 
has been arranging training to displaced 
persons. 

Non .. Payment of Bills to Contractors 
Engaged for Modernisation of NTC 
(U.P.) Kanpur and NTC (WBABO) 

Calcutta 

4872. SHRI G. S. BASA V ARAJU : 
Will the Minister of TEXTILES be pleased 

to state: 

(a) whether it is a fact that quite a 
good number of projects relating to 
modernisation of various units under the 
NTC (U.P.) Limited, Kanpur and NTC 
(WBABO) Limited, Calcutta have come to 
standstill due to non-payment of untimely 
payment of various contractors' biJIs and 
other related payments; 

(b) whether the contractors' claims for 
cost escalation even for those time-scheduled 
contracts or fixed rate contracts which were 
delayed due to various reasons, are not being 
considered by the managements of both the 
subsidiaries ; 

(c) if so, the facts thereof and the 
details of cost escalation benefits including 
that of statuto] y increase of steel prices 
given to each of the existing contracts during 
the past three years ; and 

(d) the further steps being taken to 
expedite the process of comp1etion of the 
on· going projects and to extend cooperation 
to the execution agencies etc. ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, 
Sir. In some cases there are delays, but 
Dot on account of non-payment or untimely 
payments to contractors. 

(b) and (:) Existing civil construction 
contracts have a clause for statutory increase 
in prices except for steel and cement, which 
are tje responsibility of the NTC to provide. 
As regards machinery supply orders, these 
do not contain escalation clause because 
price is finalised with the suppliers after 
each budget and holds valid for the year. 

(d) Implementation on modernisation 
is closely monitored and suitable action 
taken wherever necessary_ 



63 B',irt~n A"sw~rl DECEMBER 20, 1985 

Collaboration Between Ind~a and FRG 

4873. SHRI H. N. NAADE GOWDA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the number 
of collaboration approval between India and 
Faderal Republic of Germany has increased 
substantia1Jy during the Jast two years; 

• 
(b) if so, the facts tbereof and details 

of approvals in regard to the payment of 
royalty, technical fees and other charges 
made in eacb case during the last three 
years alongwith names of parties in India 
and in tbe Federal Republic of Germany ; 

(c) the total amount of credit finance 
received from the Government of Federal 
Republic of Germany under any bilateral 
arrangement ; 

(d) whether any finance has b~n 

earmarked for ship industry or auto'1 Obll: 
industry and whether any such collaboration 
approved ; and 

(e) if so, the details tbereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
number of Foreign Collaboration approvals 
between Indian and German companies 
approved during the years 1983 and 1984 
were 129 and 135 respectively. 

(b) The foreign exchange remittances 
for FRG made on account of Royalty and 
technical know-how fees during the following 
three years fot which latest data are 
available are as under :-

(Rs. in laths) 

Technical Royalty 
know-how 

------ ..----
1980-81 642 172 
1981-82 779 107 
1982 .. 83 1132 232 

(c) From the start of Indo-FRG 
financial cooperation to 1984."85, FRQ has 
pledged DM 9808.85 miHion as financial 
credit. For 1984 direct Govt.-to-Govt. 
Financial assistance to the tune of OM 360 
million and technical assistance to the tune 
of DM 30 million have been pledged. An 
identical sum has been pledged for 19a5. 
FRO Govt. follows calendar yearwise 
allocation. 

(d) and (e) No finance has been ear .. 
marked from the Govt.-to-GOVt. assistance 
for either sector in the last two years. 

Unauthorised Grant of Loans to business/ 
Industrialists by Managers/Agents of 

Nationalised Bank 

4874. SHRI R. M. BHOYE: WiJ1 tbe 
Minister of FINANCE be pleased to state: 

(a) whether some cases have come to 
the notice of Government were unauthorised 
grant of loans to businessmen/industrialists 
were granted by some of the managers/agents 
of nationalised banks in the country; 

(b) if so, the details thereof; 

(c) whether such loans have been 
advanced for short period and ; 

(d) whether such unauthorised activities 
do not tend to defeat Government's poJicy 
of credits ; and 

(e) if so, the steps Government propose 
to take in the regard ? 

THE MINISTER OF STATE IN THE 
MINISTR Y . OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (e) 
Reserve Bank of India has reported that 
some instances have come to their notice 
where advances beyond the discretionary 
powers have been sanctioned in some Of 
the bmks at various levels. Reserve Bank 
of India in its letter dated 7th June, 1985 
addressed to the Chief Executive Officers of 
all commercial banks reitera ted its earlier 
instructions in this regard, and has, jnter-
alia, impressed upon them to ensure tbat 
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the functionaries at various levels refrain 
from grant of ad-hoc credit f"cilities beyond 
their deleaated powers. The banks have 
also '. been' advised that whenever on 
account of business exigencies sanction 
beyond the discretionary Powers of a 
functionary is given, the same should be 
promptly reported to the co ntrolling 
authority. A system should also be devised 
so that releases of such advanct"s are 
brought to the notice of the Head Office I 
Board of Directors at quarterly intervals. 

[Tra'lslation] 

Visit of Tourists to Mathura, Vrindav8D, 
Gokul, Nandgaon and Barsane 

4875. DR. A. K. PATEL: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) the estimated number of tourists 
who visit Mathura, the birth p1ace of lord 
Krishna, and Vrindavan, Gokul, Nandgaon, 
Barsane and other places every year ; 

(b) the arrang~ments made to provide 
transport, good boarding and lodging 
facilities to tourists at these places; 

(c) tbe expenditure incurred by the 
Union Government's Tourillm Department 
every year thereon ; 

(d) the salient . features of "Brij Bhoomi 
Parikarma Vikas" master plan, the pro-
gress made so far in this regard. and the 
details of tho proposals to be implemented 
in the near future ; and 

(c) the targets proposed to be achieved 
by the next Janmaasbtami' festival in tbis 
regard? 

THB MINISTER OF PARL1A· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BRAGA T): (a) Statistics 
of tourista visiting the country are collected 
only at tbe entry points and do Dot cover 
different places in the country visited by 
foroip. tourists. 

(b) and (c) Development of infrastruc-
tural facilities at the tourist centres is 
primarily tbe responsibility of tbe State 
Government and assistance is provided by 
tbe Central Government on the basis of 
merit of the proposals received and avai-
lability of resources. The Central Depart-
men t is financing the construction of a 
Yatrkal at Vrindaban through Bharati-ya 
Yatri Avas Vikas Samiti at a total estimated 
cost of Rs. 13.5 lakhs. An amount of Rs. 
J .15 lakhs has also been sanctioned for the 
construction of a Raslila Stage. 

(d) and (e) A master plan for Brij-
bhoomi Parikarma Vikas was got prepared 
through National Institute of Design, 
Ahmedabad at a total cost of Rs. 1.99 
lakhs. The master plan covers various 
centres connected with the life of Lord 
Krishna. It envisages protection, 
conservation and deve)opment of BrU-
bboomi. Provision of amenities to tourists 
such as accommodation, etc. has also been 
included in the scheme. The implementation 
of tbe master plan bas to be done by tbe 
State Government. 

[English] 

Lou ApplieatiODS Received from Uuem-
ptoyed Graduate] under 20-Point Pro-

gramme in Ori~a 

4876. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FINANCB 
be pJeased to state : 

(a) the number of Joan applications 
received from unemployed graduates by the 
branches of various nationalised banks in 
each district of Orissa under the 20-Point 
Programme during the last two years ; 

(b) the amount of loans aetually 
disbursed by the branches of each bank 
during tbe above period; and 

(c) the total amount of loans sanctioned. 
number of applications rejected and tbe 
Dumber of applications under consideratioo, 
~parately ? 



67 Wrltte" AM_rs DBCEMBER 20, 1985 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) to (c) 
Th~ Hon 'ble Member is presumably referring 
to the Scheme for providing Self-employ-
ment to Educated Unemployed Youths which 
was introduced in the year 1983. Under 
Self-employment Scheme 28,168 and 40,510 
applications were received for the years 
1983-84 and 1984-85 respective1y in Orissa. 
For the year 1983-84 as against the target 
of 8,600 the banks sanctioned 6823 cases 
involving an amount of Rs. ) 3.69 crores; 
for the year 1994-85 as against the target 
of 70007599 cases were sanctioned by the 
banks involving an amount of Rs. 17.04 
crores. As per the information furnished 
by the Government of Orissa, 2883 cases 
invoHng an amount of Rs. 3.53 crores were 
disbursed loans upto 31.3.84 for the year 

1983·84. For the year 1984·85, 4.429 

Date Stock at SAIL Plants 
and Stockyards 
(l000 tonnes) 

----- ~~--------------.-

1.4.1984 830.6 

31.12.1984 688.7 

31.3.1985 602.7 

I mport of Zerox and Photostat Machines 

4878. SHRI U. H. PATEL Will tbe 
-Minister of COMMERCE be pleased to 
state : 

(a) whether it is a fact that a. number 
of companies, individuals, industries have 
imported Zerox and photostat machines of 
various sizes and qualities from fOl"eign 
countries during 1 January, 1982 to 30 
November 1985 ; 

(b) jf so, the details of such companies 
the size and number, brand and the names 
of countries from which imported and the 
value of machines ; and 

(c) the names of Indian companies 

Wllicb manufacturo various t)'~ of scrox, 

cases were disbursed loans involving an 
amount of Rs. 12.33 crores upto 31.3.1985. 

Stock Position with Plants and Stock Yards 
Under Steel Authority of lndia Limited 

4877 SHRI LAKSHMAN MALLICK : 
W ill the Minister of STEEL AND MINES 
be pleased to stale the stock position of 
steel with different plants and stock yards 
under the Steel Authority of India Limited 
as on lst April 1984. 31 st December 1984 
and 31st march h85 and what were their 
rates and value thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) 

The position of stocks of steel with the 
plants and stockyards of SAIL on different 
dates, their average rate and value is given 
below:-

Average Rate Value 
(Rupees per (Rupees in 

tonne) Crores) 

4700 390.38 

5370 369.83 

5750 346.55 

photostat, electro stat machines and the 
number of machines manufactured by 
each ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) Particulars of import licences such 
as names and addresses of the parties. cif 
value of the licences, countries from which 
import allowed etc. are published in the 
weekly bulletins of Import, Export and 
Industrial Hcences. 

(c) A Statement indicating the re1uired 
information is given below. 
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Statement 

Names of the units manufacturing photo 
S. No. copying machines/zerox machines, 

Production in 
number (1984) 

registered with DGTD 
____ • ____ "k~<_ - _. --_._--- --

1. M/s .. Advani Pvt. Ltd., Bombay 263 

2. ft McNeil & Magor Ltd., Ghaziabad. 91 

3. " Dass Reprographics Ltd., Calcutta. 66 

4. " BPL, Bombay. 217 

5. " Dynamatic Hydraulics Ltd., Bangalore. 151 

6. ft Bee Electronics Pvt. Ltd. 838 

7. " Xerographies Pvt. Ltd., Bombay. 214 

8. " National Radio & Electronics Ltd., Satpura. Nil 

9. " Hindustan Reprographic Ltd., Dehradun. 597 

10. " Methodex Syste.n, New Delhi. 253 

11. " Koren Business Systems Ltd., Bombay. 319 

12. " Modi Zerox Ltd., Meerut. Nil 

13. " Indian Zerographic Systems Ltd., Bombay. 
(100% Export Oriented) Nil 

Units manufacturing plain paper eo piers in the small scale sector. 

The Development Commissioner of Small Scale Industries bas approved phased 
manufacturing programme of MIs. GqIden Copiers, Madras and MIs. Shourie Copiers, 
New Delhi for the manufacture of plain paper copiers. The units are yet to report 
production. 

Steps to make Textile Products Available to 
Consumers at Reasollable Price. 

4879. SHRI RADHAKANTA 
DIGAL: Will the Minister of TEXTILES 
be pleased to state : 

" (a) whether Government have taken 
steps to make textile products available to 
the consumers at reasonable prices through 
reduction in profit margin; 

(b) whether such scheme is applicable 
for all classes of consumers i and 

(c) the arrangements made for 
monitoring the proper implementation of 
such a scheme ? 

THE MINISTER OF STATE OF THE 
MINISTkY OF TEXTILES (SURl 
KHURSHID ALAM KHAN) (a) to (c) 
The Textile policy announced by Govern-
ment in June, 1985 en~isages several 
measures for improving tbe productivity ot 
the textile industry with a view to making 
its products available to cosumers at 
reasonable prices, by generating competition 
within the industry. Some of the important 



ones modernisation of the industry, capacity 
expansion, fibre flexibility, rationalisation 
of fiscal leviews and removal of certain 
r~gutations and controls. These measures 
would, also, inter alia, provide only reason-
able margin of profits for the manufacturing 
units. In addition, the National Textile 
Corporation (NTC) ba ve also launched a 
new programme for production of low 
priced blended fabrics using duty exempt 
fibres under tbe name "Sulabb fabrics". 
Implementation of tbese measures is 
monitored by Government on a regular 
basis. 

Ideatification of Uranium in Kolar Gold 
Fields by Indo-Soviet Team 

4880. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIY AR : Will tbe 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether it is a fact that an Indo-
Soviet team has indicated the presence of 
uranium source in the vicinity of Kolar 
gold fields ; 

"b) whether the team has identified 
the particular area of the gold-field where 
the presence of uranium deposits is 
locatefJ • and 

(c) the steps being taken by Govern-
ment for an 'early extraction of .Uranium 
from the KoJar gold field ? 

THE MINISTER OF STAlE IN TH£ 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULAR J SINHA) (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

DevelopmeDt and Encouragement of 
Water Sports to Attract Tourists 

4881. SHRl JUJHAR SINGH: Will 
the Minister of PARLIAMENT AR Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether Government have any 
scbeme for the development and encourage-
ment of water sports as an add itional 
source of a tuactioD for touriats ; and 

(b) if so, whether Government propose 
to utilise the rich water complexes developed 
on river Chernal at lawahar Sagar, Rana 
Pratap Sagar, Kota and Gandhi Sagar as 
places for water sports in future? 

THE MJNISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) (a) The 
Department appreciates the importance of 
water sports in tourism; and is providing 
boating facilities and water sports equip-
ments at a number of centres in the country 
including Ramgarh Lake in Rajasthan. At 
the national level, an institute of water 
sports is being set-up at Goa in order to 
train instructors and other personnel. 

(b) No such proposal has been received 
from the State Govt. 

Measures to Reduce Prices of Soda-asb 

4882. SHRI SURESH KURUP: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) the quantity of soda-ash registered 
for import with Directorate General of 
Technical Development during 1984-85 ; 

(b) the machinery Government have set 
up to check that OGL import is not being 
misused by the importers; 

(c) the action Government have taken 
on the complaint that bulk of imports under 
OGL bas gone to the black market; 

(d) whether it is a fact that iospite of 
imports of over 1 lakh tonnes of soda-ash. 
none of the six munufacturers of soda 
reduced their prices which they raised taking 
advantage of scarcity and 

(e) if not, the steps Government propose 
to take to ensure that manufacturers are 
forced to reduce their prices? 

THE MINISTER OF STATE OP THE 
MINISTRY OF TEXTILES (SHRI 
KH.\JRSHID ALAM KHAN): (a) 72,390 
toone •• 



(b) There is an in- built provision in the 
import policy which makes obligatory on the 
part of an importers to send details of 
imports under OGL to the G<;>vernment, to 
enable it to keep a watch. 

(c) No such report has been received. 
However, Government have decided to allow 
MMTC to import t 0,000 M Ts of soda ash 
for off-the-shelf deivery to the smalJ scale 
units who are not in a position to import 
.he material themselves. 

(d) and (e) For the purpose of monitoring 
of distribution and cost of soda ash by 
indigenous manufacturers, Government have 
constituted a Standing Committee on soda 
Ash -under the Ministry of Industry (Deptt., 
of Chemicals). Monthwise statement of 
distributions are submitted by manufacturers 
to the Ministry. 

Awarding of Works to Private owned 
Organisations Despite Lowest Tenders 

by HSCL 

4883. SHRI GADADHAR SAHA: 
Will the Minister f'f STEEL AND MINES 
be pleased to state : 

(a) whether it is a fact that despite of 
lowest tenders by the Hindustan Steel Works 
Construction Limited, certain construction 
works were awarded to private owned organi-
sations by certain Government agencies; 

(b) if so, the details of the construction 
works so awarded to private organisations; 

(c) the merit for such award with 
difference between the HSCL quotation and 
awardee's quotations, project-wise details 
thereof ; 

(d) whether there is any shift in Govern-
ment's policy in this regards; 

(e) if so, tbe details thereof; and 

( f) if not, the reasons for awarding 
these construction projects to private cons-
tructions ol'l8nisations ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) : (a) to (f) 
Information is being conecled and will be 
laid on tbe Table of the House. 

Incentives to Customs OtJicers for Detection 
of Smuggling 

4884. SHRI CHINTA MOHAN: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Customs Officers are paid 
special incentives for detection of smuggling 
cases; 

(b) if so, whether similar incentives are 
paid to other tax collecting staff ~uch as 
Income Tax Excise, Sales Tax, property Tax 
etc. 

(c) whether Government have decided to 
improve these incentives and if so, the 
details thereof; and 

(d) whether Government propose to 
work out a uniform policy of payments of 
incentives to all staff employed in various 
Departments such as ticketless travel, false 
insurance claim~ etc. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) Almost similar incentives are paid to 
tbe Excise staff and incentives are also paid 
to Income-tax staff. Since Sales tax and 
property tax are the subject of State Govern-
ment and Muncipal Corporation respectively 
the Central Government has no jurisdiction 
ove these taxes. 

(c) The Scheme of rewards and other 
incentives granted to informers and depart-
mental officers engaged in anti-smugglinl 
work was reviewed by the Government in 
March 1985 and it was decided to raise the 
reward eligibility of the informers and 
departmental officers alike from l() to 20% 
of the value of contraband goods se;zed with 
provision for grant of part of the reward 
immediately after seizure. It includes 
~mtlon of three Funds with amounts ranaiDI 



from 1 to 5% of the value of contraband 
goods seized, accruing to it to be used by 
the Govt. for the purpose of encouragement 
of better performance, acquirin~ anti-
smuggling equipment and providing a 
measure of security and amenities to the 
Departmental Officers. Income-tax Depart-
ment have recently introduced a scheme for 
grant of reward to its officers and staff. 
This scheme is, in brief, for maximum dis-
posal of summary assessments, additions 
above Rs. 50.000/- made to income in 
scrutiny assessments which are s'lbstantially 
upheld in appeal. for search and seizure 
work involving assets of at least Rs. 10 lakhs 
for successful representation bef~re Appellate 
Tribunal. In the field of collection of 
Income tax also the Govt. had instituted a 
scheme of reward in 1973 which was 
reappraised in the light of the actual working 
and a revised scheme was formulatej in 
January 1982. Proposal for improving the 
scheme is under consideration" of the 
Government. 

(d) Railway Department has submitted 
a proposal to grant incentive to" the ticket-
checking staff which is under examination in 
consultation with the Mmistry of Finance. 
No such proposal is under consideration by 
the Govt. for the staff in Insurance Depart-
ment. 

[Translation] 

Scheme to Increase Trade with Socialist 
countries 

4885. SHRI VIJA Y KUMAR Y ADA V : 
Will the Minister of COMMERCE be 
pleased to state ; 

(a) whether Government have formulated 
aoy scheme to increase trade with various 
socialist countr ie~ ; 

(b) if so, the details thereof; and 

(e) whetber Government have reacbed 
trade agreement with some of tbe socia1ist 

. countries ; 

(d) if 10. the details thereof; and 
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(e) the benefits likely to accrue to the 
country therefrom ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALA M KHAN): (a) and (b) 
Continuous efforts are being made to increase 
and diversify trade with various socialist 
countries in East Europe. Various steps 
like participation in trade fairs and exhibi-
tions. e'tchange of commercial delegations, 
convening of Inter-Governmental Joint 
Commission meetings and conclusion of 
annual Trad e ProtocoaI for exchange of 
commodities are being taken, in tbis 
direction. 

(c) and (d) Government have separate 
Tn~de Agreements with USSR, GDR, Poland, 
Czechoslovakia and Romania which provide 
for the settlement of all commercial and 
non-commercia) transactions between India 
and tbese countries in on-convertible Indian 
rupees. Under this system, the bilateral 
trade is to be on balanced hasis where 
imports and exports ar~ expected to balance 
over a period of time. 

(e) Bilateral rupee clearing has helped 
India in obtaining essential raw materials 
and industrial goods \\- ithout reCOUFe to 
free foreign exchange and also in securing 
assured markets for exports of both 
traditional and non-traditional products. The 
rupee trading arran~ements have thus helped 
India in the conversation of free foreign 
exchange and the promotion of exports. 

[English] 

Setting up of Tribunals/Courts to Deal 
Bank Cases 

4886. SHRIMATI PATEL RAMABEN : 
RAMJIBHAI MAVANI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the scheduled banks and 
co-operative banks have filed court cases in 
Rajkot and other places of Gujarat against 
those persons who have not returned the 
amounts of their loans so far i 
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(b) if so .• the total number of such cases 
filed by the said banks in different courts 
f~om 1 January, 1983 to 31 October, 1985 ; 

(c) whether despite tte court decisions 
in favour of the banks, these decisions 
remain only on papers due to lawyers who 
adopt delaying tactics and their enforcement 
is long delayed ; 

(d) if so, whctller Government propose 
to set up separate courts or tribunals to 
eliminate delay in disposal of such cases; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE ["'J THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) to (c) The 
time effort and money that will be spent 
in conecting the information asked for will 
not be commensurate with the results 1ikely 
to be achieved. 

(d) to (f) : Government has not taken 
any decisIOn in regard to setting up of 
~eparate courts or tribunals for such cases. 

Measures to contain Black Money 

48R7. SHRI BALASAHEB VIKHE 
p.\ TIL: 
SHRI PRAKASH V. PATIL : 
SHRI MURLIDHAR MANE: 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Federation of Indian 
Chamber of Commerce and Industry has 
suggested a puckage of measures to contain 
black money; 

(b) if so, the details thereof; 

(c) what is Government's estimate of 
black money in the country now and the 
sectors of trade/industry wbere they 
manifest .; and 

(d) whether Government have accepted 
any of the suggestions made by FICCI for 
impJement~tion ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
Ministry has not received any suggestions 
from Federation of Indian Chamber of 
Commerce and Industry regarding black 
money. 

(b) Does not arise. 

(c) No official estimate of the amount 
of black money in circulation at present has 
been made. 

(d) Does not arise. 

Tax Evasion by Sex cnnics 

488K. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA V : 

Will the Minister of FINANCE be pleased 
to State: 

(a) whether Government are aware of 
so-called 'Sex-Clinics" being run in Delhi 
which are exploiting people in different ways 
and making huge money; and 

. (b) if so, whether Government propose 
to enquire into tax evasion by such clinics 
and take other action ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b) 
Government are aware of the press report 
regarding so~caned Sex Clinics of Delhi. 
As and when some specific information 
comes to the Income tax Department's 
notice, appropriate action under various 
direct taxes Acts is taken. 

Target of Tea Export in 1985-86 

4889. PROF. P. l. KURIEN: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) the target of tea e~port in 1985 .. 86; 

(b) whether Government feel that this 
target could be achieyed ; 

(c) whether Government have made any 
study of the causes of the crisis in the te~ 
industry ; an4 
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(d) if so, the measures being contemp-
lated to Ilet over the crisis? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and.(b) 
The export target for 1985-86 has been 
fixed at 220 M.kgs. Export Licences issued 
during the period April to 13th December 
1985 are estimated at 176.78 M.kgs. The 
target for 1985-86 is expected to be achieved. 

(c) and (d) Tbere is no crisis in tbe tea 
industry. Despite a short fall in word tea 
prices. India has been able to maintain 
unit value realisation of tea at a level of Rs. 
33.82 per kg. during January - October, 
1985 as compared to Rs. 34.54 per Kg. 
during the corresponding period in 1984. 

Investigations Conducted at Indian Potash 
Limited, Bombay Zonal Office 

4890. SHRI M. MAHALINGAM : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether a raid/investigation was 
conducted- by Customs/Intelligence authorities 
at the Indian Potash Limited, Bombay Zonal 
Office premises on account of certain 
irregularities : 

(b) if so, the findings thereof : and 

(c) the action proposed to be taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a), (b) and 
(c) The premises of Indian Potash Limited, 
Bombay were not raided by tbe Customs/ 
Intelligence authorities. However, after 
investigation, a case was registered by 
Bombay Customs in January. 1985 for 
alIe&ed misuse of muriate of potash cleared 
by Indian Potash Limited free of duty under 
notification No. 146-Customs dated the 
19th July. 1980 whicb exempts from customs 
duty muriate of potash imported for use 
as menure or for manufacture of complex 
fertilizers. Investiptions have disclosed 
sale of such imported muriate of potash by 
Indian Potasb Limited lor use other than as 
fertilizers. Adjudication proceodinp have 
already bcon initiated apinat tho conc:croo4 
tlrIDI aD4 pttIODI. 

Loan to Bank Employees for Coastraetlo. 
of Flats In Delli' 

4891. SHRI MANKURAM SODI : 
Will the Minister of FINANCE be ·pleased 
to state: 

(a) whether tbe nationalised bank like 
the Punjab National Bank, United Commer-
cial Bank, New Bank of India, Oriental 
Bank and tbe foreign bank, Grindleys Bank 
provide Joan facilities to its staff members 
for the construction of fiats in Delhi through 
any cooperative group housing society which 
is registered with the Registrar, Cooperative 
Societies in addition to the bank's society; 

(b) if so, the reasons for denying this 
loan facility to those staff members of the 
State Bank of India and State Bank of 
Bikaner and Jaipur by these banks who are 
not only members of their ~ociety with 
limited membership but have abo acquired 
membership of other societies registered 
under the same rules . , 

(c) whether GOvernment propose to 
pr~vide loan facility to these people for 
construction of flats; and 

(d) if so, by what time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
Information is being collected and wilJ be 
laid on the Table of the House to the extent 
available. 

SubstatUtiOD of MuttoD Tallow BM tile 
use or Minor Oils iD ProdoetiOD of 

Soaps by Hladustaa Lever Limited 

4892. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whetber the claim of Hindustan 
Lever Limited in respect of substitution of 
mutton tallow by the use of minor oils in 
the production of soaps bas been quantified 
and tested ; 

(b) whether there is any monitoring 
system to find the tonnages of minor oils 
actually used in place of tallow for the 
production of soap by Hindustan Lever 
Limited J 
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(c) if so, the details' of sucb a system ; 

(4) whether Government have any 
statistics regarding purchase of minor oils 
by Hindustan Lever Limited, year-wise from 
the year 1974 onwards ; 

(e) the quantities of tallow. beef or 
mutton purchased or imported by Hindustan 
Lever Limited during the period 1974 to 
1984 ; and 

(f) whether in the absence of the 
relevant information and statistics. it is 
advisable to take the company at its word 
for purpose of granting subsidiary status to 
it. 

'THE MINISTER OF STATE IN THE 
MINISTRY . OF FINANCE (SHRI 
JANARDHANA POO)ARY) : <a) and (e) 
A statement wbich shows information 

submitted by the company to DOTD with 
regard to consumption of non-traditional 
minor oils and tallow is given below. 

(b) and (c) DGTO receives annual 
planning data from all the units on the rolls 
every year. These planning data give 
statistics about the productioD, export and 
consumption of various imported as well as 
indigenous raw materials. 

(d) No purchase statistics is maintained 
by DOTD. 

(f) The question of majority foreign 
equity in Hindustan Lever Limited was 
decided based on figures regarding the entire 
turnover from processed triglycerides, and 
S(}OA, of the turnover from saponification 
and extraction of Jye which was treated 
based on technical advice 8S involving 
sophisticated technology. This was apart 
from the company's turnover in otbe r 
priority areas. 



DBCBMlIBJ. 10. 1985 W,ltt", ".", ... , 84 

N ..... • ~ 
c::> 

co ~ 

0'\ N cc - c::> 0\ - -
~ 00 <:> <:) 

0'\ ~ 
00 0\ N ~ 
0"1 '" .n <:) - V; - t-

oo --;;-
u 

~ C -C N 00 ~ 

0 00 - N -- 0"1 <:> f"i ~ 

c - 00 - VI 
t- - -e ~ ~4 

~ - f'f"I ~ 
\0 

00 0 -.:t 
0- 00 ~ 

N 
\C - ~ .,) \0 

t- - -
\0 

<:) - \0 N co 0'1 <:> r--
0'\ r-- ~. 

...., - ~ \IS \0 
r-- -

N 
0"1 • ~ 
t- It"\ 0"1 'M 
0'\ N \0 0 - N ~ \0 

00 -
00 N -00 0"1 '" r--

l- t- ~ t--.. 
0"1 r:C - ~ - IoC \0 

i -e - c::> 
~ 0 t", r-- M "d" • r-- M M \0 - 0'1 ri vi' fIj - 00 

\0 - V') 

M 0 \0 
r- M 0"1 0 
:::7'1 0 ~ \0 

0 • 0 -00 '" 
V"l 0 0'\ 00 
(- - - ~ 
0\ r-- Ir) r--

v) ..; ~ 
IC M -

~ 0 - V') 
r- 8 ~ f"') 
0\ -- 0 ~ ""4--

~ 0'\ 

""; .~ c -.2 'd 8 
;;~ ~ eo 

CIS 0 ::s 2.1 ... ... ~ ~:a "'t 0 0 = C ::::I Cd>. o .- tIS zS l-t ~.C1 

- f"'i ~ 



StablizatlOD or Cofree Prices In IDternafloRal 
Market 

4893. 'SHRI V.S. VIlA YARAGHAVAN : 
Will tbe Minister of COMMERCE be 
pleased to ,state: 

<a) whether Government propose to 
take up the issue of 'stablising the coffee 

r prices in the international market with the 
lother coffee producting countries ; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
India is already a signatory of the Inter-
national Coffee Agreement whose objectives 
include sta bilization of coffee prices in the 
international market. 

Amoun~ Spent 08. Dearness Allowance 
to Central Go,emment Employees 

4894. SHRI K. KUNJAMBU: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the total amount spent on dearness 
allowance paid to the Union Government 
employees during the year 1985 ; 

(b) whether tbe employees have 
demanded interim relief pending submission 
of the Pay Commission report ; and 

(c) if so, the reaction of Government 
tbereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN A POOJAR Y) : (a) The 
expenditure on dearness allowance sanctioned 
during the financial year 1985·86 to Central 
Government employees_ is estimated at Rs. 
140 crores. 

(b) and (c) In view of the demands of 
the employees for interim relief pending 
submission of the report of -tile- Fourth Pay 
Commission tbe terms of reference of the 
pay Commission were R;lodified in order to 
tnablo the Commission to CODIidcr rollcf of 

an interim nature taking into account such 
interim relief sanctioned in August 1983 
effective from 1.6.1983. The interim relief 
recommended by the Fourth Pay Corom ission 
was sanctioned in April, 1985. A.ny further 
interim ee1ief is for the Fourth Pay 
Commission to consider -and recommended 
to the Government. 

News Captioned "Cofeposa Couple's 
Dramatic Departure for USA" 

4895. SHRI P. R. KUMARA-
MANGALAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of Government 
has been drawn to the news report about 
the dramatic escape to USA of a couple 
belonging to Ahmedabad involved in 
smuggling out foreign exchange currency 
worth over Rs. 46 la\hs as reported in 
'Clarity' of December, 1985 ; 

(b) if so, full facts of the case; and 

(c) whether any responsibility has been 
fixed in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Reports received by the Government indicate 
that SjShri Mrugesh Jaikrisbna, Asutosh 
Prafulchandra Nanava thy and Chandrakanth 
Shivabhai Amin were arrested on 20.3.1985 
by officers of Air Intelligence Unit, Bombay 
in connection with their attempts at smugg-
ling foreign currency worth Rs. 46.63 lakhs 
out of India. All tbs three persons were 
subsequently detained under COFEPOSA 
Act on 9.4.1985. Their cases came up 
before the Advisory Board on 12.9.1985 and 
on the basis of the opinion of the Advisory 
Board the Maharashtra Government revoked 
the detention ord~'rs of Sbri Mrugesb 
Jaikrishna and Shri Asutosh Prafulcbandra 
Nanavathy on 23.9.85 but confirmed the 
detention of Shri Chandrakant Shivabbai 
Amin. In this connect jon Mrs. Paru M. 
Jaikrishna wife of Shri Mrugesh Jajkri~bna 
was also arrested on 30.9.1985 ana ~he Was 
te1eaae4 011 ball. 



On 14.10.1985, Shri Mrupsh Jaikrisbna 
and hiS wife moved the Chief Metropolitan 
Magistrate's Court. Bombay seeking court's 
periniSlion to go abroad for four. weeks to 
fulfil their busi~ess commitments in Europe 
and USA. The Department had opposed 
the petitiun. Despite the Custom Depart-
ment's objr.ction, court had granted per-
mission to them to go abroad on 28.10.1985 
on execution of additional security of Rs. 2 
lakhs. 

The Department contested the decision 
of the lower court in the High Court, 
Bombay. Despite the objections of the 
Customs Department, High Court had upbeld 
orders of the lower court and Shri Mrugesh 
laikrishna along with his wife left for abroad 
00 19.11.1985 and returned to India on 
9.12.1985. ~ r,turn, their passports were 
surrendered in the Court on 10.12.1985. 

(c) Does not arise. 

Trade De~eIoplDeDt with EEC Countries 

4896. SHRI ANAND SINGH: Will 
tile Minister of COMMERCE be pleased to 
state : 

(8) whether the Commissioner of the 
European Economic Community, Mr. 
Cbeysson Visited New Dtlhi with regard to 
trade development witb the European Commu-
nity countries ; and 

(b) if so, the details of the discussions 
beld witb bim and tbe outcome thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): <a) Yes, Sir. 

(b) The discussions formed a part of 
J)CI'iodical bilateral exchanges of views on 
matters of mu ual interest, especially in 
relation to Indo-EEC trade, better access 
in tbe EEC for Indian commodities, 
cooperation in tbe field of industry, and 
dissemination of information amona enter-
preneurs. 

~ 011 TaJdIIa OYer" CIeIeII 'l~" 
MUIs. 

4897. SHRI P. A. ANTHONY: Will 
the Miailter of TEXTILES be pleased to 
state : 

<a> whether tbe National Textile 
Corporation or State Textile Corporations 
have decided not to take over ~lolCd textile 
mins : 

(b) if so, the details tbereof ; 

(c) whether there is any scheme for 
giving alternative jobs to the workers who 
will be out of jobs as a result of closure of 
these mills ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a> to (d) 
A Statement is given below. 

Statement 

As per the new textile policy where a unit 
has DO expectation of becoming viable in a 
reasonable period of time, there may be np 
alternative but to allow the unit to close 
provided the interests of the workers are 
protected. Take over by the GovCfnmen t 
or nationalisation of such sick units does 
not provide solution to the problems of 
sickness and the Government would not, 
as a rule, intervene in sucb cases : 

In the process of revival of sick units 
and in the event of closure or liquidation, 
the interest of labour shall be fully 
protected. Displaced workers would be 
liven priority in securing employment in 
other units in the same area. Con~sional 
finance would be made available for provid .. 
ing opportunities of self-employment. 
Workers shall also be encouraged to form 
cooprcatives to run part or whole of tho 
units. Schemes shan be formulated for 
training and ro-trajoina of labout to 
"~i1itate rodeplo),ment. 



Reduction of Excise Duty on Syatbetlc 
Fibre and Biencled Yam. 

4898. SHRI SHARAD DIG HE: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether Government are aware 
that the series of excise duty reductions on 
synthetic fibres and blended yarn announced 
on or about 28 August, 1985 are not passed 
gn to the consumers ; 

(b) if so, Governments findings 
thereon ; and 

(c) if the duty reductions are not 
passed on to the consumer, the mallner in 
which Government now propose to move in 
the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) to (c) 
After the excise duty reductions on certain 
synthetic fibres and blended yarns 
announced on August 28, 1985, prices of 
fabrics using these fibres and blended yarns 
have generally shown a declining trend. 
Government is keeping a constant watch 
over the situation. 

Closure of Powerlooms in Bbiwandi 

4899. SHRI NARSINH MAKWANA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) the number of power]ooms which 
have been closed and of those which are 
working in th~ Bhiwandi area of 
Maharashtra ; 

(b) the reasons for the closure of the 
said powerIooms ; 

(c) the amount of rebate given in 
'Zakat' to powerloom industry; 

(d) whether Government propose to 
withdraw this rebate and the peopJe arc 
closing their factories due to frustration ; 

(e) the clail)' waaea of powerloom 
workers ; 

(f) whether any instruction have been 
issued by bis Ministry to ensure payment 
of full wages to tbem ; and 

(g) if so, the details in this regard? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) and (b) 
There are about 1.12 lakh P'?werlooms with 
valid permits in Bbiwandi. The levels of 
weaving activity change from time to time 
depending upon malket conditions. While 
there is currently some reduction in the 
level of weaving activity. no precise estimate 
is available regarding the exact number of 
closed powerlooms. 

(c) Octori duty (za k at) on yarn is 
payable at the concessiona} rate of 1%. 

(d) There is at 
proposal with tbe 
Maharashtra. 

present no such 
Government . of 

(e) The mlDlmum wages payable in 
terms of the notification issued by Govern-
ment of Maharashtra, are about Rs. 1046 
per month for a weaver in Bhiwandi. 
This notification was challenged in tbe High 
Court of Bombay and as per orders of the 
High Court, 75% of the said wases are to 
be paid during the pendency of the matter 
in Court. 

(f) No, Sir. 

(8) Does not arise. 

[Trans/ation] 

Robbery in Bank of India, Mallaflaa 
GandhJ Road, Raipur City Braada 

4900. SHRI RAJ KUMAR RAl: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a faot that a sum of 
Rs. 16 lakb was looted from M~hatm,a 
Gandhi Road, Branch of Bank of In4ia 
located in the middle of Raipur city; . 

(b) whether it is also a faept that ~i1hor 
aecurity auard was there in -the branch· DOl 
i&l alarm wa workina • " 
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(c) the Dumber of persons' arrested so 
far in this connection and the arPount 
recovered from them; 

(d) whether Govenlment have taken 
any action against the security guard and 
the persons responsible for non-working of 
alarm ; 

(e) if so, the details in this regard; 
and 

(f) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) Bank of 
India bas reported that a sum of Rs. 
16,56,456/- was looted from its Raipur 
Branch on 26th October, 1985. 

(b) to (f) The Bank has reported that 
the Branch had not been provided with 
an armeG guard. The Bank has further 
reported tbat the Branch had been provided 
with an electronic alarm bell an j a simple 
alarm bell. However, while the simple 
alarm bell was in working condition, the 
electronic alarm bell was not in working 
condition since August, 1985 and the Bank 
had taken up the matter with the firm for 
its repairs but with no response. After 
examining the after-sales-service of the firm 
at other branches, the Bank proposes to 
write to the Indian Banks' Association to 
blacklist the Dame of the firm which had 
installed the electronic alarm at the Banks' 
Raipur Branch. 

(c) The Bank has reported that the 
police has arrested five persons in this 
connection and has recovered a sum of 
Rs. 16,32,611/ ... 

[Englbh] . 

Assistance to Indian Spun-Silk Manuracturer •• 

4901. SHItl K. RAMAMURTHY: 
Will the Minister of TEXTILES be pJeased 
to state : 

<a) whether it is a fact that China is 
dumping its silk due to which the Indian 
spun-silk manufacturers are flndinl it 
difficult to break-even; 

(b) whetber it is also a fact that the 
advance licence and replenishment licence 
scheme have created havoc in silk industry; 
and 

(c) if so, the steps being taken to stop 
the dumping of silk by China and assist 
the Indian spun-silk manufacturers to 
become self-reliant? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) No, Sir. 
Import of Spun Silk Yarn is aHowed only 
for export perposes under the Advance 
Licensing and Replenishment Schemes of 
the Import-Export policy which, inter-alia 
provides checks for proper utilisation of 
the same. 

(b) No, Sir. 

(c) Does not arise. However, there 
exists a linkage system under the Import-
Export Policy to assist Indian Spun Silk 
manufacturers in procuring raw material 
(Silkwaste) at reasonable prices. 

[Trans/ati "In] 

Paper on the long Term Touri.,m Scbeme 

4902. SHRI HARISH RA WAT : Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether his Ministry is working on 
a paper on the long-term tourism schemes; 

(b) if so, the time by which this paper 
will be finalised ; and 

(c) wbtther various State Governments 
have also been consulted in this regard ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) and (b) The Seventh 
Five Year Plan document submitted to the 
Planning Commission sets forth tbe policy 
and tbe programme of the Department fo r 
the development of tourism infrastructure 
during the five year period. The document 
baa kept in view the lona-term penpectivo. 
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(c) The Seventh Plan was finalised in 
consultation with the State Governments. 

Cases or corruption against Managers and 
Branch Managers of Regional Rural and 
other Commercial Banks in Madhya 

Pradesh 

4903. SHRI M.L. JHIKRAM: Will 
the Minister pf FINANCE be pleased to 
state : 

(a) whether there are certain cases of 
corruption against the Managers and Branch 
Managers of the regional rUI al and other 
commercial banks in Madhya Pradesh ; 

(b) if so, the details thereof; and 

(c) the action being taken against the 
Managers? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE tSHRI 
JANARDHANA POOJAR Y) : (a) to (c) 
Complaints levying corruption cbarges 
against bank officia1s in Madhya Pradesh and 
other parts of the country are received from 
time to time. Reserve Bank of India have 
reported that State-wise/areawise statistics 
in regard to corruption cases are not main-
tained by them. Whenever specific instances 
of the Regional Rural Bank and other banks 
staff indulging in corrupt practices come or 
are brought to the notice of Government, 
Reserve Bank of India and/or National 
Bank for Agriculture and Rural Develop-
ment, there are promtly looked into for 
remedial action on the procedural side and 
p\lnitive action whenever found necessary is 
taken against the guilty staff. 

~f,?gllsh) 

News item captioned "Foreign £xthange 
Racket Detecte.". 

4904. SHRI KALI PRASAD PANDEY: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether his attention has been drawn 
to the news item captioned 'Croron Rupey 
Ka ',Videsbi Mudra Gbotisls' (Fore~ 

Exchange racket to the tune of crores of 
rupees) appearing in the 'Tribune' of 6 
November, 1985 ; 

(b) if so, whether Government have 
conducted any enquiry into the cases of 
bungling by the travel agents under Foreign 
Travel Scheme ; 

(c) if so, the names of agents/organi-
sations against whom action bas been taken 
and the amount involved in the bungling 
detected so far ; and 

td) the action taken by the Government 
to deal with such frauds in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) to (d) Investigations bv tbe Enfp.rce-
ment Directorate (FER A), in the' case 
referred to in the news-item, are in progress. 
The allegations in tbe case are that some 
persons have obtained foreign exchange 
totalling U.S. $.2,74,000 from various banks 
under the Foreign Travel Scbeme on the 
basis of forged documents. 

In this connection, five persons, namely, 
S/Shr; Kundan Singh, Charanjit Singh, Prem 
Chand, Tarsem Singh and Saroop Singh 
have already been detained under COFEPOSA 
Act, 1974. 

Further action as warranted by law 
against the persons found involved and 
re~adial measures as may be found necessary 
wIll be taken on completion of tbe investi-
gations. 

Transfer Policy iD 'NABARD' 

4905. SHRI BANWARI LAL BAIR WA : 
Will :.pe Minister of FINANCE be pleased 
to state: 

, . 
(a) the criteria laid down in respect of 

tra~sfer of officers in National Bank for 
A~lcuJture and Rural Development; , . 

(b) whether this policy is followed in 
respect of Scheduled Caste/Scheduled Tribe 
officers; and . . . 
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(e) if so, why 1 officers, belonginl to 
SCjST communities out of total 10 officers, 
have been posted at Singapur ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a> and (b) 
The National Bank for Agriculture and 
Rural Development (NABARD) has reported 
that it has laid down definite criteria regu-
lating transfer of its officers which, inter-alia, 
take in to account the length of stay of the 
officer at a particular centre, number of 
vacancies at various centres etc. This 
criteria is followed in respect of all officers 
including officers belonging to Scheduled 
Castes and Scheduled Tribes. 

(c) NABARD has reported that it does 
not have any office at Singapur. 

Dlsappeara&ee of Ship ~rryiDg Palm on 
4906. SHRI KAMAL NATH: Will 

the Minister of COMMERCE be pleased to 
state : 

(a) whether a Panama registered ship 
carrying palm oil fatty acid distillate for the 
state Trading Corporation of India bas 
mysteriously disappeared on route from 
Malaysia to India; 

(b) if so, the facts thereof; and 

(c) whether the State Trading Corpo-
ration bas incurred any loss as a result 
thereof .1 

THE MINISTER OF STATB OF THB 
MINISTRY OF TEXTILBS (SHRI 
KHURSBID ALAM KHAN): (a) Yes, Sir. 

(b) During luly 1985 a ship named 
"Tropical Queen" ftying Bag of Panama, 
Carryioa, interalia, palm fatty acid distillate, 
did Dot arrive at the designated Indian Port 
consequent to its reported deviation'from the 
4elipated route. This vessel was engaged 
by three of the suppliers in Malaysia agafost 
import contracts entered into by STC for 
palm ratty acid diStillate oil 22.5.198S. 

(~) No, Sir. 

Impact of New Textile PoHey OD eotton 
Growers. 

4907. PROF. MADHU DANDAVATB: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the total production of cotton in the 
country during tbe current year; 

(b) how many cotton bales have been 
used for production in textiles in the current 
year; 

(c) what will be impact on the cotton 
growers in view of the' new textile policy 
with reduction in excise duty on man-made 
and synthetic fibres . and , 

(d) whether Government propose to 
build b~!ffer stocks of cotton or increase the 
exports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) The 
production of cotton in the country during 
the current cotton season bas been estimated 
at about 94 lakh balses as per the latest 
assessment. 

(b) The consumption of cotton by 
textile mms during the first two months of 
the current cotton year viz. September and 
October, 1985 is estimated to be around IS 
lakh bales. 

(c) Tbe new Textile Policy envisages 
tbat tbe pre-eminent role of cotton as raw 
material of the textile industry would be 
maintained. The reduction in excise duty c)D 
man-made and synthetic fibres is Dot likely 
to affect tbe cotton growers. 

. (d! The cotton situation in the country 
IS reviewed, from time to time. The quanti-
ties/varieties of cotton considered surplus to 
our domestic requirements are released for 
export. 

Failure of STC to Import Newlprlate for 
Newspapen 

4908. SHRIMATI GBETA 
M~KHB~Jm : Will the Mini&1or of 
COMMBB.CB be pleau4 to .ta .. ; 
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(a) whether it is a fact that many of the 
newspapers could not take delivery of the 
allotted newsprint quota for the year 1984-85 
from the State Trading Corporation due to 
the failure of State Trading Corporation to 
import enough quantity of newsprint for 
want of foreign exchange; 

(b) jf so, who is tbe appropriate authority 
for release of foreign exchange for this 
purpose; 

(c) the reasons for not releasing enough 
foreign exchange ; and 

(d) what Government have done in the 
case of such newspapers which could not 
take delivery of newsprint quota from the 
State Trading Corporation for this reason? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c) 
Yes. Sir. A few newspapers could not be 
serviced imported newsprint to the extent of 
the quota allotted to them by the State 
Trading Corporation of India on account of 
constraints on foreign exchange resources. 
The foreign exchange is released by the 
Ministry of Fipance. 

(d) Servicing of the unserviced newsprint 
quota to such newspapers would depend on 
availability of foreign exchange. 

Assistance to Tripura by North Eastern 
Handicrafts and Handlooms Development 

Corporation. 

4909. SHRI AJOY BISWAS: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) what type of financial, technical and 
other assistance have been provided by the 
North Eastern Handicraft and Handlooms 
Development Corporation to l'ripura since 
1982 to date ; and 

(b) what are its future programmes to 
develop the skill and potentials on handi-
crafts and band looms in the North Eastern 
RCpODS? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KH~RSHID ALAM KHAN): (a) and (b) 
The mformation is being collected and w'n 
be Jaid cn the Table of the House. I 

Central ~slstance for Starting Phulwarl 
Cotton Mills in Bibar. 

4910. SHRI C. P. THAKUR: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether any help has been solicited 
by the GovernlDent of Bihar to start 
Phulwari Cotton Mills . and , 

(b) if so, tbe progress in this direction? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXT1LES (SHRI 
KHURSHID ALAM KHAN): (a) and (b) 
The Government of Bihar had requested the 
Central Government to consider the possi-
bility of take over of tbe unit by the 
National Textile COl poration. Government 
of India do not propose to take over the 
unit. 

Setting up of Spinning Mills in Madhya 
Pradesh. 

4911. KUMARI PUSHPA DEYl : 
Will th~ Minister of TEXTILES be pleased 
to state: 

(a) whether Government have a proposal 
to set up some spinning mills in the back-
ward disfricts of Madhya Pradesh • , 

(b) if so the number of such spinning 
mills to be set up in those districts • , 

(c) whether Government have identified 
Raigarh district in Madhya Pradesh for 
location of a new spinning mill . and , 

(d) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF 1 EXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) Docs not arise. 
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(c) No, Sir. 

(d) Does, not arise. 

Modemisation Programme or National Textile 
Corporation 

4912. SHRI PRATAPRAO B. 
BHOSALE : will tbe Minister of TEXTILES 
be pleased to state: 

(a) whether any decision has been taken 
on the modernisation programme of the 
National Textile Corporation; and 

(b) if so, tbe funds allocated for the 
requirement of N.T.C. ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI. 
KHURSHID ALAM KHAN): (a) and (b) 
National Textile Corporation had estimated 
a requirement of Rs. 302 crores and 
suggested a plan provision accordingly. 
The planning Commission bas so far 
indicated an outlay of Rs. 117 crores 
for the modernisation and rationalisation 
of labour schemes of NTC, during the 7th 
plan period. 

Foreign Visits of Union Ministers 

4913. SHRI V. S. KRISHNA IYER : 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of Union Ministers who 
visited foreign eountries since January, 1985 
to attend seminars/conferences ; 

(b) the total foreign exchange released 
so far for the purpose; 

(c) whether any Minister visited foreign 
countries more than two time; and 

(d) if so, the names of those Ministers 
and the countries they visited '1 

THE MINISTER OF STATE IN THE 
M.INISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
The information is not availabJe and will 

have to be collected from ali the Ministriesl 
Departments of the Government of India. 
Collection of this information will involve 
considerable time and labour and result to 
be achieved will not be commensurate with 
the time and labour involved in collt-Ctiog 
the information. 

Smugglers Dealing in Heroin Drugs 

4914. SHRIMATI PRBHA W ATI 
GUPTA: Will th\! Minister of FINANCE 
be pleased to state: 

(a) the number of smugglers dealing in 
heroin drugs, etc. arrested during 1984-85 . , 

(b) the value of drugs recovered from 
them; and 

(c) the measures taken to stop the drugs 
smuggling business ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The' 
number of smugglers dealing in heroin druis. 
etc. arrested during 1984 and 1985 (upto 
30.11.1985) are as under :-

Name of 
drug 

1. Heroin 
2. Morphine 
3. Cocaine 
4. Ganja 
5. Charas 
6. Opium 

No. of persons arrested 

1 984 

100 
32 

3 
317 

155 
490 

1 985* 
(upto 

30.11 .1985 

137 
89 

177 

115 
472 

(NOTE: *Figures for 1985 are plovisional). 

(b) No .precise value of the drugs seized 
can. be f?rmshed as the illicit market price 
vanes widely depending upon the time and 
place of seizure, purity of the drugs, local 
demand and supply position, etc. 

(c) The field formations remain vigilant 
to. cbeck t~e smuggling of narcotics. Appro-
!,rtate antI-smuggling mea'sures are taken 
In ~onsultation with tt e State Government 
authorities. " 
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The matter regarding checking of 
smuggling of narcotics across the Indo-Fak. 
border was also discussed at the second 
meeting of the India Pakistan Joint 
Commission held from the 2nd to 4th July, 
1985 at New Delhi. 

Close co· operation with the international 
agencies concerned is also maintained to 
curb smuggling of drugs. 

A new Act, namely, "The Narcotic 
Drugs and Psychotropic Substances Act, 
1985" has been brought into force with effect 
from 14th November, 1985 which, inter alia, 
provides for stringent penalties for drug-
trafficking offences. 

Decrease in Growtb Rate 

4915. DR. G. VIJAYA RAMA RAO : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the country 
is likely to be faced with slower growth rate 
arising from large debt servicing as also 
fore:gn trade deficit ; 

(b) the anticipated trade deficit for 
1985-86 and debt repayments internal and 
external including interest payable ; and 

(c) if so, the likely decrease in growth 
rate? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) No, Sir. 

(b) At the moment it is not possible to 
provide figures relating to anticipated trade 
deficit during 1985-86 as a whole. According 
to Central Government Budget for 1985-86, 
the debt service liability (amortisation plus 
interest) on account of external debt and 
internal debt excluding Echemes such as small 
lavings, provident funds ctc. would amount 
to Rs. 4836 crores. 

(el Does Dot ariae. 

Companies under tOO Percent Export 
Oriented Scbeme to Withdraw from 

Scheme 

4916. SHRIMATI KISHORI SINHA: 
SHRI PRATAPRAO B. BHOSALE : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) the estimated loss of foreign 
exchange earnings on account of detonding 
of several companies which had come under 
the 100 per cent export oriented production 
scheme as requested by them ; and 

(b) if SOt wha t steps are contemplated 
by Government in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) 
Calculation of the estimated loss in foreign 
exchange earnings on account of debonding 
of certain approved 100% export oriented 
units is not feasible. 

(b) The Scheme of 100% export-oriented 
units is reviewed from time to time for 
ensuring efficient functioning of the units 
under the Scheme and considering additional 
incentives. 

Loan to Farm~rs by Nationalised Banks 

4917. SHRI CHITTA MAHATA: 
SHRI AMAR ROYPRADHAN: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the farmers 
have recently met him complaining that their 
loan applications have been pending with the 
nationalised banks and others for a long 
time; 

(b) if so, the details thereof; and 

(c) the steps Government propose to 
take to provide the loans to the farmers in 
time? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Farmers 
as '8 collective group have not met the 
FinanCe Minister recently to complain about 
delays in sanction of loans to them by the 
nationalised banks. However, persons 
belonging to various 'avocations, including 
farming, meet the Finance Minister from 
time to time. 

(b) Does not arise. 

(c) Banks have been advised that all 
loan applications upto a credit limit of Rs. 
2S,OOO under the priority sector should be 
disposed of within a fortnight and those 
over Rs. 25,000 within eight to nine weeks. 

Unfair Practices in Export of Ginger 

4918. SHRI T. BASHEER! Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware that 
certain big ginger exporters in each in while 
exporting ginger to USA, USSR Britain etc. 
mixed Cochin ginger with low quality outside 
ginger and if so, details thereof ; 

(b) whether as a result of this mal-
practice the price of ginger crabbed consi-
derably in the Cochin export market and if 
so, the extent to which the price fell ; 

(c) whether Government propose to 
conduct an enquiry into these unfajr practices 
to save ginger growers from market 
fluctuations ; 

(d) if not, the reason~ therefor; and 

(e) the steps proposed to be taken to 
contain unfair practices indulged in by 
exporters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (4) to (e) 
One complaint against such alleged mal-
practice by a ginger exporters of Cochin was 
received by the Spices Export Promotion 
Couucil, Cochin. The Council is enquiring 
iuto the complaint. There is a cyclical 

fluctuation in the market price of annual 
agricul,ural crops like ginger, Exports of 
ginger are under Compulsory Quality 
Control and pre· shipment inspection whicb 
safeguard against unfair practices. 

Visit of Trade Delegation from Malaysia 

4919. SHRI P. M. SAYEED: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whethcr a trade delegation from 
Malaysia has recently indicated from their 
meetings with various Indian Commercial 
and industrial organisations their willingness 
to purchase certain items in India ; 

(b) the names of the finished and semi-
finished items in which tbey have shown 
interest; 

(c) the reaction of Government in this 
regard; and 

(d) whether India also proposes to 
import certain items from Malaysia '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) Some of the items in which they 
have shown interest are iron-ore bellets, coal 
chemicals for water suppJy schemes, wheat, 
fresh fruits, vehicles, machinery and equip .. 
ments, spares for helicopters. lumpy ore etc. 

(c) Government of India's reaction was 
positive as this would help to reduce the 
imbalance in trade. 

(d) India is importing palm oil, rubber, 
tin, etc. from Malaysia. 

Tandon Committee Report 00 free Trade 
Zones 

4920. SHRI K. S. RAO: Will the 
Minister of COMMERCE be pJeased to 
state: 



(a) whether it is a fact that tbe Tandon 
Committee constituted by Government to 
examine tbe feasibiI:ty of establishing more 
free trade zones in the country has submitted 
its report ; and 

(b) if so, the decisions of Government 
on its recommendations? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) One of the imp Jrtant recommen. 
dations made by the Tandon Committee was 
that additional export processing zones 
should be set up in the country to provide a 
fillip to country's export efforts. Four new 
Export Processing Zones are being set up at 
Madras, Falta (West Bengal), Cochin and 
NOIDA (U.P.). 

Inclusion of Publi c Representations in 
Development Committees of Nationalised 

Banks. 

4921. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of FJNANCE be 
pleased to refer to the reply given to 
Unstarred Question No. 3748 on 17 August, 
1984 regarding inclusion of public represen-
tatives in development Committee of 
nationalised banks and State: 

(a) whether the Union Government 
have issued directives that public represen-
tatives, such as Members of Legislatives and 
Members of Parliament should be included 
in Development Committees of the 
nationalised banks at the State, District 
and 'Block level ; 

(b) whether these directives are not 
beina followed in all the states, especially 
in Rajasthan ; 

(c) if so, the reasons therefor : and 

(d) the time by which representatives 
will be included in tbese Committees in 
Rajasthan ? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF Fll"ANCE (SHRI 
JANARDHANA POOJARY) (a) to (d) 
The Un ion Government bad advised the 
State Govelnments for settirg up Advisory 
Committees at the block level to help in 
better Implementation of Integrated Rural 
Development Programme. It was suggested 
tbat the local MLAs may also be included 
in these Committees. For better coordina-
tion at district level, it bas reen suggested 
that the district level review meeting, having 
non-officials representatives also, should 
meet twice a year for over-viewing the 
progress of various programmes being 
implemented with the assistance of bank 
credit. In. the State Level Coordination 
Committees also, tbe States were advised 
to associate elected representatives of the 
people. These were in the nature of 
suggestion and not a directive as such. 
According to the information collected by 
Reserve Bank of India, the State Govern-
ments of West Bengal, Gujarat and 
Rajasthan have decided not to constitute 
separate Block Level Advisory Committees 
as in there view tbe existing institutional 
arrangements are adequate. The Rajasthan 
Government has decided t().. strengthen tbe 
existing Block Level Coordination 
Committee by including the MLAs represen- . 
ting the area of the respective Pancbayat 
Samiti and three sarpanches coopted by 
the Panchayat Samiti. 

Career Prospects of Officers of Indian 
E£onomic Senice 

4922. SHRI Y. S. MAHAJAN: Will 
the Minister of FINANCE be pleased to 
refer to the repJy given on Unstalred 
Question No. 265 on 15 March, ) 985 
regarding stagnation in Indian Economic 
Service and state the latest position 
regarding the review undertaken by the 
Government to improve the career prospects 
of the officers of Indian Economic Service? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) A cadre 
review has been taken up. Tbis is being 
examined in consultation with different 
Ministries and DCpartments and is expected 
to be tiDaliIod short))'. 
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Guidelines to Banks to Charge Concessional 
Rate of Interest for Development of Small 

Units. 

(c) whether these guidelines are being 
foHowed by banks ; and 

49 .. 3. DR. KRUPASJNDHU BHOI: 
Will the Minister of FINANCE be pleased 
to state ; 

(d) jf so, the names of banks which 
follow these guidelines? 

(a) the rate of interest including all 
levies that is cbarged by nationalised banks 
from small scale units vis-a-vis rate of 
interest charged from large scale units by 
them on various advances, item-wise ; 

(b) what are Governments guidelines 
to banks with regard to charging of 
concessional rate of interest for development 
of small scale units ; 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b) 
The current rates of interest on advances 
by scheduled commercial banks to : mall 
scale industry ate as follows : 

Category 

1. Composite loans up to Rs. 25,000.00 

(a) Backward area 
(b) Other areas 

2. Short teQl1 advances, limited of : 

(a) Upto and inclusive of Rs. 2 lakhs 

(b) Over Rs. 2 lakhs and upto Rs. 25 lakhs 
(c) Over Rs. 25 lakhs 

3. Advance to State Level Corporations for assisting 
artisans, village and cottage industries (for the 
purpose of purchase and supply of inputs to 
and lor the marketing of the outpu t5 of the 
beneficiaries) 

4. Advances to State sponsored Scheduled Castes I 
Scheduled Tribes Development Corporations 
(for the purpose of purchase and supply of 
inputs to and lor the marketing of the outputs 
of the beneficiaries) 

TERM LOANS: 

Small Scale Industry units in 

i) Backward areas 
ii) Other areas 

(Percent per annum) 
Rate of Interest 

10.00 
12.00 

Not exceeding 14.00 

Not exceeding 16.50 
Not exceeding 17.50 

12.50 

12.50 

12.50 
13.50 

For large scale units commercial annual interest rate is not exceeding 17.S0 pet QCot 
for sbort-term Joana and 15.00 percent for term loan. 
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(c) and (d) The guidelines issued by 
Reserve Bank of India are required to be 
followed by all the commercial banks. 

Modernisation of Steel Plants with GDR Aid 

4924 SHRI HARIHAR SOREN: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether German Democratic 
Republic has put forward some proposals 
to Government for the modernisation of the 
existing steel plants ; 

(b) if so, the steel plants identified to 
be modernised with GDR aid; 

(c) the numbel of proposals that have 
come flom German Democratic Republic 
in this regard; and 

(d) the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) (a) to (d) 
At the Sixth Se~sion of the Indo-GOR 
loint Commission, held in New Delhi in 
November, 1985, tbe GDR side indicated 
their interest in cooperation in the moderni-
sation of the wir e rod mill at Bhilai and 
the small and medium section mill at 
Durgapur. No concrete proposals have 
however been received by SAIL. 

Decline in Trade in Traditional Items 

4925. SHRI AMAR ROYPRADHAN : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whetber it is a fact that trade in 
traditional items bas been declining in tbe 
country since 1980 ; 

(b) if so, tbe names of such items; 

(c) the reasons therefor; and 

(d) the steps Government propose to 
take to boost export of these items '1 

TH:E MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUIlSHID ALAM KHAN): (a) to (d) 

According to the provisional data available, 
India's exports in respect of selected tradi-
tional items such as tea and mate ; cashew 
kernels' spices; oil cakes; tobacco , . 
unmanufactured and tobacco refuse; mIca 
(including splittings) mica waste; shellac, 
seedlac, gums resins and Balsums ; and jute 
manufactures were higher in 1984-85 as 
compared to 1980-81. However, policy 
measures are being continuously evolved for 
increasing India's exports of traditional as 
well as non-traditional items. These include 
measures for increasing and diversifying the 
production, making our export more compe-
titive, finding new markets for our products 
and processing commodities for higher value 
realisation. 

Relaxations for Operating Charters for 
Tourists to India 

4926. SHRI DIGVIJAY SINH: Will 
the Minister of PARLIAMENT AR Y 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether relaxations have been made 
for operating charters for tourists coming 
into India; 

(b) if so, the details of these relaxations; 
and 

(c) bow many more charters will be 
coming into India as a result of these recent 
relaxations? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) and (b) The revised guide-
lines for operation of charters to the country 
announced in 1984 are given in the statement 
below. 

(c) To encourage operation of charter 
flights to OUf country, tbe guidelines for 
t)peration of Charters have been circulated 
to the Tour Operators and promoters of 
charters in those countri es from which such 
flights generate. The Government of India 
Tourist Offices Overseas have been instructed 
to give wide publicity to the guidelines on 
charters. A series of weekly charters from 
Germany to Goa has started in November 
and is expected to continue till March 1986. 
It is too early to make any estimate of the 
Dumber of charters. 
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Statement 

GUIDELINES FOR CHARTERS 

1. Origin of the flightJ: The charter flights 
should originate from any place out of 
India. 

2. Airportl to be uled : Presently Delhi, 
Bombay, Madras, Calcutta, Trivandrum 
and Dabolim (Goa) airports are open 
for charter flights, normally as single 
point of entry and exit. 

3. Travel on Domestic Sectors: The tourist 
on charter flights will use Indian Airlines, 
whenever fl),ing on domestic sectors or 
railways and/on road transport for travel 
within the country. Exception may be 
made in case of charters destined 
"nly lor India and not touching any of 
the neighbouring countries of South Asia. 
In such cases, tbe charters may use one 
air port for landing and another for 
departure and only tbose passengers 
listed in tbe original manifest could be 
carried by the charter aircraft between 
those 2 airports. 

4. Period of stay 1 The tourists coming by 
charters to India have to stay minimum 
of 7 days with a fully occupied itinerary 
pre-paid in foreign exchange. The 
maximum period of stay will be restricted 
to 4S days provided the return journey 
is also by the same charter programme. 

s. Information about Charters: Information 
regarding the name of the charter 
operator itinerary of tbe flight, passenger 
list etc., should be furnished by the 
charter operator Itour operator/travel 
agent to the representative of the 
Department of Tourism. Government of 
India, at least 7 days in advance of the 
scheduled flight. Subsequent changes in 
th e passenger list upto a maximum of 
ten per ccnt would be permissible. A 
final list of passengers on the charter 
flight sbould be submitted at least 24 
bours in advance. 

6. Subllitutlo",blle,·mlxl"g of ptUleng"8 ~! 
Substitution> upto maximum of 10% ()A 

oriliDal passcnser list would be pet-

missibJe at the starting point, Inter .. 
mixing of passengers of the same charter 
programme may be considered. 

7. Handling 0/ the charter aircraft: Handling 
of the charter aircraft must be entrusted 
to Air India ; only in case Air India do 
not have an establishment at an Airport, 
tbe aircraft may be handled by Indian 
Airlines. 

8. Payments for arrangements: All arrange .. 
ments, required by the passengers, will 
be made through a Travel Agent/Tour 
Operator recognised by tbe Department 
of Tourism and will be paid for in 
foreign exchange in advance. Similarly 
arrangements pertaining to the aircraft 
wiU be paid for in foreign currency. 

9. Permission for bonafide representative 
to travel by tbe Charter Aircraft. 
The Charter Operator/Indian Travel 
Agent will be permitted to send his 
bonafide representative by the charter 
to finalise arrangements with the travel 
agent/principals. The executive handling 
the charter may also travel alongwith the 
charter group. 

10. Code No. and flight parrlcularJ : While 
Seeking permission of the Director 
General of Civil Aviation for the flight 
clearance, airline operator !tour operator 
should invariably puote the specific code 
number assigned to the flight by the 
Director General, Department of 
Tourism, together with flight particulare 
required by the Director General, Civil 
Aviation in terms of Notam 22/62. 

11. Nationality of passengefl : Persons holding 
valid foreign passport with endorsement 
to visit India will be allowed to avail 
charter facilities so long as they abide 
by other conditions specified. Other 
conditions : 

(i) Re,trictlon, about tM price of the 
package by charter flight': The 
price of the package including 
ground arrangement for 7 days on 
the cbarter Hights will Dot be less 
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than the existing excursion fares 
between the couo try of origin and 
tbe destination in India if originating 
from a country which has bilateral 
agreement with India in respect of 
excursion and other air fares. 

(ii) The charter flights will not be 
permitted to be used for purposes 
other than carrying bonafide 
tourists. 

12. Transit Charter flights through l"dia (NIJ'Z' 
terminating) 

I. flight particulars: All Information 
prescribed in the Aeronautical Infor-
mation Circular 22/62 should be furnished 
to the Director General, Civil Aviation 
at least 72 hours notice shall be given to 
the Aerodrome Officer-in-Charge of the 
Airport of Entry or the Director General 
of Civil Aviatioo, New Delhi if any, 
flight by such aircrafts, specifying the 
following particulars :-

(i) The route be flown. 

(ii) The date of proposed flight. 

(iii) The type of aircrafts. 

(iv) The nationaJity and registration 
marks of tbe aircrafts. 

(v) The call-sign of tbe aircrafts. 

(vi) The description of the radio equip-
ment carried. 

(vii) The name of tbe Commander of 
the aircraft. 

(viii) The name, address and nationality 
of operator of aircraft. 

(ix) The number of crew and also 
passengers, if any. as well general 
description of good cleared by the 
Director General of Civil Aviation. 

(~) Such other information as may be 
required by tbe Director Gegeral 
of Civil Aviation. 

II. Informalion about the Charier: The fur-
ther inforination is also r:quired to be 
sent: 

(i) Registration marking of aircrafts. 

(ii) Name of the Charter Company 
owning the aircraft. 

(iii) Name of tour operator. 

(iv) Route schedule from point to origin 
in Europe, USSR etc. back to point 
of origin. 

III. Uplift of new passengers: No new 
passengers should be uplifted. 

Introduction of Jute cards for Iden~ifyiDg 
Jute Growers. 

4927. SHRI DEBI GHOSAL: wm 
the Minister of TEXTILES be pleased to 
state: 

(a) whether the Jute Corporation of 
India has received suggestions that jute cards 
should be distributed to identify jute 
growers; 

(b) if so, the details tQereof ; 

(c) the contemplation of the Union 
Government in this regard; 

(d) what is tbe present system for identi-
fying jute growers in West Bengal; and 

(e) the difficulties, if any, faced by the 
Jute Corporation of india in identifying 
bonafide jute growers in West Bengal? 

THE MINISTER OF STATE OF THE 
M INISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (e) 
In consultation with the State Government 
of West Bengal, the Jute Corporation of 
India is following a system of purchase of 
raw jute only from tbe growers who are 
holding jute cards issued by tbe State 
Government or alternatively on the basis of 
list of growers furnished by Block Develop-
ment Officer. Panchayats in consultation with 
district authorities. On the whole, tbe abov e 
Iystem is workina satisfactorily. 
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Construction of ladl. Tourism Develop-
ment Corporation Hotel in Nepal in 

Collaboration witb Japanese Concem 

4928. SHRI BRAJAMOHAN MOHANTY: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether any India Tourism Develop-
ment Corporation hotel is going to be 
constructed at Kathmandu in Nepal in 
collaboration with a Japanese concern ; 

(b) if so, tho details thereof; 

(c) whether it is a fact tbat the Japanese 
concern has the majority of shares in the 
said venture ; 

(d) the reasons for entering into a joint 
venture with a Japanese concern in a project 
to be located in Nepal ; 

(e) wbether it is a fact that Indian 
hotel establishment is behind tbe inter· 
national standard ; and 

(f) if so, in which of the fields of hotel 
management we have to borrow tbe 
managerial skill ? 

THE MINI5TER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) to (d) No, Sir. However, 
in July, 1985 ITDC signed an agreement 
with MIs Hotel Jaya International Private 
Limited for providing technical consultancy 
and management services on commercial 
basis for tbe consttuction of a hotel at 
Kathmandu (Nepal). The major share-
holders of this company are MIs. Mitsui 
Rea) Estate Development Company Ltd., 
Tokyo. 

(e) No, Sir. 

( f) Does not arise. 

[TrlllUlallon] 

IIIqaity iato MaharasJatra Savlags Group 
AtfaIrs 

4929. SHRI VILAS MUTTEMWAR: 
Will tbe Minister of FINANCE be pleased 
to atate : 

(.) whther attention of Government 
has been drawn to the newsitem appearing 
in 'Navbharat Times', New . Delhi of 8 
September, 1985 stating that Maharashtra 
Savings Group is not refunding the money 
deposited by the people; 

(b) whether Government have conducted 
any enquiry into this matter and have made 
arrangements for tbe refund of the money 
to common people, who had deposited the 
amount; 

(c) if not, the reasons therefor; and 

(d) the particu1ars of persons on the 
Management Board of this Group? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d) 
The news item has corne to the notice of 
Government. 

The Reserve Bank of India has reported 
that "Maharashtra Saving Group" having its 
headquarters at Bombay and administrative 
office at New Delhi, is the proprietory 
concern of Shri Ashok Thapar. In accor-
dance with the provisions of Chapter III-C 
of the Reserve Bank of India Act, 1934, 
unincorporated bodies are prohibited from 
accepting deposits in excess of certain 
specified numbers. In terms of tbe pro-
visions of this Act, it is for the State 
Government concerned to create the 
necessary machinery to enforce the pro. 
visions of tbe Act. Reserve Bank of India 
has already addressed all the State Govern-
ments to create the necessary macbinery. 

On receipt of certain complaints alleging 
non-payment of deposits by 'Mabarashtra 
Savings', Reserve Bank of India has for-
warded the same to the Government of 
Mabarashtra for taking appropriate action. 

Extracting Gold Deposits Discovered in 
Bihar ..... 

4930. SHRI KUNWAR RAM: Will 
the Minister of STEEL AND MINES be 
pleased to state : 

<a> whether any scheme is being for-
mulated for extracting the gold deposits 
di~vcred ip Bibar recently; and 
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(b) if so, the details thereof? 

THE MINISTER OF 'STATE IN THE 
DEPARTMENT OF MINES (SHRIMAfI 
RAM DULARI SINHA): (a) and (b) 
No, Sir. Government has not formulated 
any proposal at present for extracting gold 
deposits in Bihar as the exploration work is 
still continuing. Exploitation of gold will 
depend on techno-economic viability of the 
deposits. 

[English] 

Proposal to ghe Interest-Free Loan for 
Purchase of Raw Jute 

4931. SHRI ANIL BASU: Will the 
Minister of TEXTILES be pleased to state : 

(a) the quantity of raw jute produced 
this year; 

(b) the percentage of production pur-
chased by the Jute Corporation of India; 

(c) whether any proposal from State 
Governments for interest-free loan for pur-
chase of raw jute at minimum support price 
is under the consideration of Government; 

(d) if so, the details thereof; 

(e) whether any fund was advanced by 
Government to private jute mill owners for 
purcbase of raw jute since 1980 ; and 

(f) jf so, the deta Hs thereof ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) The 
present estimates of the Jute/mesta crop size 
is 85-90 lakh balses. The final estimates of 
the crop size would become available oniy 
later during the season. 

(b) As on 12. j 2.85, Jute Corporation 
of India has already purchased about 22 - 24 
per cent of the estimatod crop of 85 -90 
lakh bales. Further purchases are in 
progress. 

(~) No. Sir. 

(d) Does not arise. 

(e) No, Sir. 

(n Does not arise. 

Financial Irregularities in I.T.D.C. 

4932. SHRI N. VENKATA RATNAM: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether the audited accounts of the 
India Tourism Development Corporation for 
1976-83 revealed financial irregularities to 
the tune of about Rs.772.12 lakhs . , 

(b) if so, the reasons therefor; 

(c) the names of the hotels and other 
projects of the I.1.D.C. in which the losses 
have occurred and the reasons therefor; and 

(d) the action taken against those 
responsible for the losses '1 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI 
H. K. L. BHAGAT): (a) to (d) The 
Audit Report relates to ITDC's examination 
by the Comptroller and Auditor General 
(C&AG) of India for the period 1976- 83. 
The observations of the audit are Preliminary 
in nature. The audited accounts are subject 
matters of the Report of the C&AG of 
India, to whom necessary c1arifications have 
been given by the Corporation. 

Decision to Conduct two Competitive 
Examinations on Same Date 

4933. SHRI P. SELVENDRAN : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it has been decided to 
conduct the two competitive examinations 
viz 0' ' State Bank Probationary Officers' 
Examination, 1985 and Income Tax 
Inspectors' Examination, 1985 on same date 
i.e. 22nd December. 1985 ; 

(b) whether this would not jeopardise 
the interest of educated unemployed persons 
in the country as they cannot appear in botll 
tbo examinatioDs simulataocO\JS}1 i -
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(c) if so, whether Government propose 
to fix two separate dates for the above-
mentioned examinations; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
Central Recruitment Board, Bombay has 
reported that a decision to conduct written 
test for recruitment of probationary officers 
for the Associate Banks of SBI on 22nd 
December, 1985 was taken several months 
ago. Staff Selection Commission has 
repo~ted that they are concerned with the 
Inspectors of Central Excise etc. Examination 
which will be held on 22.12.1985. They 
have stated that at the time of finalising the 
programme of various exam ina tions, being 
conducted by the Commission, care is taken 
to see that the dates of examinations do not 
clash with the dates of examination to be 
held by U.P.S.C. Both the recruiting 
agencies have stated that it is too late for 
changing the dates of examination as it 
would create more problems to the candidates 
as well as recruiting agencies. 

Introduction of New System of Collection of 
Share Application and Allotment Money 

4934. SHRIMATI USHA CHOUDHARI: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether Government are aware of 
delay in the refund orders of the small 
investers who supply for new share issue; 

(b) whether the G. S. Patel Committee 
have submitted recommandation for intro-
duction of a new system of collection of 
share application and allotment money ; and 

(c) the steps Government propose to 
take to help the small investera ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
There have been some complaints from 
investors against delay in receipt of refund 
orders in respect of a few companies. The 
Hiah Powered Committee on Stock 

Exchanges, under thc Chairmanship of Shri 
G.S. Patel, in their interim Report on the 
Cost of Public issue of Industrial Securities 
bad recommended tbat the application 
money for public issue of securities should 
be collected only through prepaid instru: 
ments like drafts, postel orders or a new 
type of instrument called "security cheque", 
or in cash. The question of introduction 
of "security cheques" was examined in 
consultation with the Reserve Bank of India 
(RBI). The RBI have advised that the 
balance of convenience would be in retaining 
the existing system for the present. 

(c) The Government have decided 
amongst others, that the companies entering 
the capital market with public offers of 
capital should be required to pay to the 
applicants interest at the rate of 15% per 
annum as against 10% per annum as hitherto 
for the delayed period beyond 10 weeks from 
the date of closure of t be subscription list. 
The stock exchanges ba ve been directed to 
emplement this decision. 

Delicensing of Sponge Iron Manufacturing 
Units 

4935 SHRI NITY ANAND A 
MISHRA: Will the Minister of STEEL 
AND MINES be pleased to state: 

(a) whether Government have deliceD-
sed sponge-iron manufacturing units; 

. (b) if so, the main purpose of 
delicensing the sponge iron units ; 

(c) whether the main objective of 
delicensing of the sponge iron manufacturing 
units fulfilled ; and 

(d) if not, the alternative steps proposed 
to be taken? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) (a) Yes, Sir. 

(b) The sponge iron industry has been 
delicensed on 16th March, 1985 to 
encourage the setting up of additional 
capacities to provide alternate raw material 
for steel makins. 
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(c) "and (d) Thirty units' have been 
granted registration since delicensing was 
done. It is, however, too eal1y to state 
'how many of these would be implemented. 

News captioned "10 Delhi Jewellers 
Licences Suspended" 

4936. SHRI KAMLA PRASAD 
SINGH : Will the Minister of FINANCE 
be pJeased to state : 

(a) whether the licences of ten Delhi 
jewellers have been suspended as reported 
in The Hindustan Times' of 7 December, 
1985 : and 

(b) if so, whether there is any 
proposal to check similar irregularities by 
jewellers in other big cities of the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) Yes, Sir. 

(b) Section 50 of the Gold (Control) 
Act, 1968 provides for cancellation or 
suspension of licence or certificate if the 
provisions of the Gold (Control) Act are 
violated. The jurisdictional officers take 
appropriate action on the irregularities 
noticed by them. 

Export of Laundry Soap 

4937. DR. P. VALLAL PERUMAN : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that laundry 
soap is exported from India to foreign 
countries ; and 

(b} if so, the names of the countries 
to which exported and the quantity exported 
during the year 1984-85 to each country 
and the cost per ton thereof ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHJD ALAM KHAN) : (a) Yes, Sir. 

(b) Export statistics for the year 
1984-85 have not Yet been compiled by 
the Director General of Commercial 
Intelligence and Statistics, Calcutta. 

A statement showing country-wise 
export figures of Laundry Soap exported 
during 1982-83, the latest year for which 
export figures have been compiled, is given 
below. 

Statement 

Satatement show;"g the quantity and value of lAundry Soap Exported to variouJ 
Countries during 'he Year 1982-83. 

Item Country Qty./kg. Val.JRs. Cost per tOD 

Rs. 
Bars Australia 900 16,500 18333 
Flakes ) 
Chips ) Bangladesh 19000 22,628 1191 
Powders ) Pakistan 43200 3,78,000 8750 

Tablet Canada 1062 7,620 7174 
Cakes Finland 260 2,520 9692 

France 576 10,200 17708 
Malaysia 1500 29,200 19467 
Singapore 2400 48,120 19633 
U.A.E. 1152 19.380 16823 
U.K. 778 14,898 19148 
U.S.A. 2700 18.200 6141 

House hold Nepal 755 10,360 13712 
Laundry Soaps U.·A.E. 400 11,100 27750 
nes. U.S.S.R. 21528 8,17,500 37974 

Source : D.G.C.I & S., Calcutta. 
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Allocation of Funds for Steel Plants in 
Sixth Five Year Plan. 

4938. SHRI BANWARI LAL 
PUROHIT: Will the Minister of STEEL 
AND MINES be pJeased to refer to the 
reply aiven to Unstarred Question No, 709 
on 26th July, 1985 regarding allocation of 
funds for public sector steel plants during 
the Seventh Five Year Plan and state : 

(a) whether his Ministry in consulta-
tion with the Planning Commission has 
since finalised allocations for the Seventh 
Five Year Plan period for the steel sector; 

S1. Name of the Plant Conti-

No. nuing 
Schemes 

1. Bhiiai Steel Plant 6l1.33 

2. Bokaro Steel Plant 554.01 

3. Durgapur Steel Plant 28.03 

4. Rourkela Steel Plant 166.20 

5. Alloy Steel Plant 66.23 

6. Salem Steel Plant 10.06 

7. Indian Iron & Steel 73.14 
Co., Ltd., including 
lISCO Ujjain. 

8. Visvesvaraya Iron & Steel Ltd. 1.24 

9. Visakhapatnam Steel Project 2500.00 

10. Now Steel Plants 

Grand Total : 4020.24 

(b) if so, full details of the allocations 
made: and 

(c) the extent to which the allocated 
funds are sufficient for the steel plants in 
the country? 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT) (a) to' (c) The 
allocation s for the Seventh Five Year Plan 
for the Public Sect or Steel Plants including 
Visvesvaraya Iron and Steel Limited (VISL) 
made by Planning Commission are as 
under: 

(Rs. in crores) 

Replace- Moder- Town- Total -
ment & nisation ship & 
Renewals & New other 

Schemes programme 

100.00 180.00 5.00 906.33 

55,00 160.00 5.00 774.01 

190.00 460.00 10.00 688.03 

143.00 360.00 5.00 674.20 

23.00 5.00 94.23 

5.00 1.00 16.06 

83.00 52.00 7.00 215.14 

50.00 51.24 

2500.00 

10.00 10.00 

599.00 1272.00 38.00 5929.24 
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Allocations have been made keeping in 
view the overall resource position. Alloca-
tions for most plants are by and large 
adequate. However, the extent of work 
that can be carried out in Visakhapatnam 
and Burnpur will have to be regulated in 
accordance with the funds provided. It 
will also not be possible to make any 
substantive progress in setting up new steel 
plants during the 7th plan. 

Exploring Foreign Markets For Products 
ofNTC. 

4939. SHRI R. P. DAS: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether a team of technical and 
commercial experts of the National Textile 
Corporation visited some of tte West 
European countries to explore the possibili-
ties of exporting various item~ manufactured 
by the mills under its cha rge ; and 

(b) the names of the countries which 
responded to the visi t ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) A team 
of two officers of NTC (Holding Company), 
New Delhi, visited Frankfurt (West 
Germany) to participate in the 54th Inter-
stoff Fair held from 29th to 31st October, 
1985. 

(b) Nrc has obtained firm commit-
ments for about 1.5 lakh meters of sheeting 
from United Kingdom. Further enquiries 
received from Italy, West Germany and 
United Kingdom in respect of sheeting, 
flannel cloth, pocket lining etc. are in 
process. 

Closure of Textile Mills. 

4940. SHRI AMAL DA IT A: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the state·wise number of cotton 
mills in tbe country which are under look-
out or continue to remain closed at this 
moment. 

(b) the total number of workers out 
of employment due to lock-out and 
closure ; and 

(c) the steps taken or proposed to be 
taken to get these mills opened ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRf 
KHURSHID ALAM KHAN) (a) At 
Statement showing the state-wise number of 
erstwhile cotton textile mills in the country 
which are closed as on 31.10.1985 is given 
below. 

(b) total number of employees on roll 
on these closed mills was about 1.11 lakhs. 

(c) Comprehensive measures for 
combating sickness in the textile industry 
have been indicated in the new Textile 
policy. These include protection of the 
interest of about, availability of concessional 
finance to them and facilities for tranining 
and retraini ng of labour. 

Statement 

Stat~ment lhowing the state-wise break 
up of the closed cotton textile mills In 

country as on 30.10.1985. 

S. No. Name of the Number c'" 
State Mills. 

1. Andhra Pradesh 2 
2. Bihar 1 

3. Gujarat 21 
4. Haryana 2 
5. Karnataka 2 
6. Maharashtra 11 

1. Orissa 1 

8. Rajasthan 5 

9. Tamil Nadu 25 
10. Uttar Pradesh S 
11. - West Bengal 1 
12. Pondichcrry 1 
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Development of Tourism aad Pllgrllllage 
Ia Doon Valley and Garhwal Hills 

4941. SHRI DINESH SINGH: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether there is a proposal to 
develop the Doon Valley and tbe Garhwal 
hills for tourism and pilgrimage; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H. K. L. BHAGAT) (a) and (b) The 
Department of Tourism has taken up the 
following schemes received from the State 
Govt. for development of tourism in the 
region: 

i) Accommodation and restaurant 
facilities at AuJi-Joshimath 

ii) Ski Lift for development of winter 
sports at Auli-Joshimath 

iii) Provision of trekking equipments. 

In addition the Bhartiya Yatri Avas 
Vikas Samiti, a registered society is 
proposing to construct Yatrikas at some 
places of pilgrim importance in the GarhwaJ 
Hills. 

Coaeessioos to Textile Mill. DOt beoe6ted 
CODSumers 

4942. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of TEXTILES be 
pleased to state: 

(a) whether textile prices have now 
fallen despite many concessions given to the 
textile industry as reported in the 'Economic 
Times' of 23 October, 1985 ; 

(b) if so, whether the textile mills have 
benefited at public expense; 

(c) tbe ."'ps Government propose to 
take to ensure tbat the benefits given to 
mills arc passed on to consumers ; and 

(d) wbether cotton farmers could also 
expect to sbare in tbe excess money 
mopped up by the textile mills through this 
method? 

THB MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) to (d) 
Prices of textile items have shown a general 
dec1ining trend in recent past. Government 
is keeping a constant watch on the situation 
and appropriate measures are taken from 
time to time to protect interests of all the 
interested sections of tbe society including 
consumers and cotton growers. 

Delay in preparation of priority lists of 
Jute Farmers in West Bengal 

4943. SHRI ATISH CHANDRA 
SINHA: Will the Minister of TEXTILES be 
pleased to state : 

(a) whether purcbase of raw jute by 
the Jute Corporation of India (JeI) in West 
Bengal is adversely affected because of delays 
in receiving priority lists of farmers from 
the Gram Panchayats ; 

(b) if so, the details thereof • , 
(c) the other constrains affecting pur-

chase of raw jute by the Jute Corporation of 
India in West Bengal; and 

(d) tbe steps taken and proposed to 
be taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN : (a) to (d) 
In consultation with the State Government 
of West Benlal, tbe Jute Corporation of 
India is following a system of purchase of 
raw jute only from the growers who are 
holding jute cards issued by the State 
Government or alternatively on ~ the· basis 
of list of growers furnished by Block 
Development Officers/Panchayats in consul-
tation with district authorities. On the 
whole the above system is working satis-
factorly and Jute Corporation of India has 
made an aU time high purchase of 11.13. 
lakb bales from West Bengal as on 11.12.85 
In view of massive purchase of jU:te in West 
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Bengal storage bas posed a problem. St~ps 
have been taken to hire additional storage 
space to take care of this problem. Jute 
Corporation of India has plans to continue 
price support operation as long as jute is 
offered by growers at statutory support 
price. 

Polliry to Write oft" Outstanding LoaDs 

4944. SHRI VISHNU MODI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government have devised 
policy to write off outstanding loans given 
by nationalised banks. to the small farmersl 
industrialists who are being deprived of the 
opportunity of further loans due to bei~g 
defaulters particularly those who have paId 
the interest more tl;tan the existing principal 
amount; 

(b) if so, the details thereof; and 

(c) the time by which such a policy is 
likely to be implem~nted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) and (c) Question does not arise. 

Black Marketing of Re. 1/· Note by tbe 
Bank Emp\ol'ee5 in NatloDallsed Banks 

4945. PROF. RAMKRISHNA MORE : 
Will the Minister of FINANCE be pleased 
to state! 

(a, whether Government are aware ?f 
the ram~ant black marketing in the banks In 
new currency notes particularly of Re. 1/-
denominatton issued by the bank employees 
on premium ; and ' 

THE MINISTER OF STATE IN THE 
MINI~TRY OF' FINANCE (SBRi 
JANARDHANA POOJAR Y): (a) and (b) 
There is a shortage of coins and smaJl 
denomination notes and measures are beiDg 
taken to increase production and availability. 
As per available information, there is no 
blackmarketing in the issue of notes by bank 
employees. A specific complaint against a 
particular branch manager was received some 
time back and investigated. The complaint 
was not substantiated. It will be ensured 
that strictest action is taken against employees 
who are found to be indulging in malprac-
tices. 

Expansion of Trade witlJ USSR 

4946. SHRI YASHWANTRAO GADHAK 
PATIL: Will the Minister of COMMERCE 
be pleased to state : 

(a) tbe amount of exports and imports to 
the USSR during the last three years and 
estimates for the CUrrent years' , 

(b) the steps taken to increase tbe 
exports to the USSR ; 

(c) whether Government have under 
consideration any. new proposals to expand 
the trade with USSR; and 

(d) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SlfRI 
KHURSHID ALAM KHAN): (a) Total 
exports to and imports from the USSR 
during the last three years are as under : 

(Rs. in crores) 
Exports Imports 

1982·83 ]558 1513 
1983·84 1305 1689 
1984-85 1635 1740 

(b) tho remedial measures taken by 
Govenment to check such malpractiee.s hi 
the nationalised banks and to identify the 
persons involved in the racket ? 

Trade statistics for 1985·86 are Dot 
available. However. a ta1'let for tota1 trade 
turnover of Rs. 4620 crares in 1985 has been 
set by the two sides. 
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(b) Government bas been continuously 
taking steps to increase exports to the USSR. 
These steps include participation ill trade 
fairs and exhibitions, holding of buyer-seller 
meets, exchange of commercial and business 
delegations and periodic reviews at the 
forum of the Inter-Governmental Joint 
Commissions. 

(c) and (d) Both India and the Soviet 
Union are taking steps to diversify and 
broad base bilateral trade and ensure its 
growth through new forms of cooperation. 
10 that direction, both sides are having dis-
cussions to identify areas for production 
cooperation co-production and cooperation 
in services sector. 

Price aDd Tariff Concerning Polyester 
Filament Yarn. 

4947. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
TEXTILES be pleased to state : 

(a) whether it is a fact that Government 
have received representation regarding tbe 
existing distortions in the price and tariff 
policies concerning polyester filament yarn ; 

(b) if so, tbe details tbereof ; and 

(c) the steps proposed to be taken to 
bring down the demand for reduction in its 
price? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c) 
After reduction in duty on polyester staple 
fibre in August 198', Government have 
received representations for reduction in duty 
on polyester filament yarn. Market prices 

. of filament yam have shown a declining 
trend recent1y. The situation is under 
constant watch of the Government. 

Customs Duty Collected on Yarn or 
Man-made Fibre 

4948. SHRI B. AyyApu REDDY: 
Will the Minister of FINANCE be pleased 
t9 state: 

<a) the total amount of customs duty 
collected on yarn of man-made fibre lrom 
31 March, 1985 to 31 September, 1985 ; and 

(b) the total value of textile goods 
exported from India from 31 March, 1985 to 
31 September, 1985 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The total 
amouDt of import duty collected during the 
period 1st April, 1985 to 30th September, 
1985 on yarn of man-made fibres is Rs. 78.42 
crores. 

(b) The provisional figure of value of 
textile goods exported from India from 1 st 
April, 1985 to 30th September, ] 985 is Rs. 
770.62 crores on the basis of reports received 
from Textile Export Promotion CounciJs. 

Increase in Production of Steel 

4949. SHRI AMARSINH RA THA WA : 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether it is a fact that there is no 
possibility of increasing the production of 
steel in the public sector ; 

(b) if SOt the reasons tberef0r . , 

(c) whether Government are considering 
to allow private units to increase their 
production ; 

(d) if so, the details thereof· and , 

(e) if not, other measure-s taken to meet 
the increasing demand of steel in the 
country? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) No. 
Sir. The production of saleable steel at the 
integrated steel plants of SAIL (including 
lISCO) during 1983-84, J 984·85 and 1985-f<6 
and their plans for the future are indicated 
below:-



Million tonnes) 

1983-84 4.76 
1984-85 5.28 
1985-86 (plan) 5.96 
April-November '85 (Actuals) 3.64 
1986-87 (Plan) 7.00 

It will be seen that production is increa-
sing and will continue to increase. 

(b) Does not arise. 

(c) to (e) To increase the production in 
the mini-steel sector, steps continue to be 
taken to ensure adequate availability of raw 
materials and power to the mini-steel sector 
and re-rollers. A number of new units have 
also been issu~d Letters of Intent/Industrial 
Licences for manufacture of steel ingots 
billets etc. Some of the existing units have 
also been allowed substantial expansion of 
their capacities. 

Amount of interest Differential Fund Accrued 
toNABARD 

4950. SHRI M. S UBBA REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of the interest differential 
fund accrued to the National Bank for 
Agriculture and Rural Development as grant 
from out of the loans obtained from the 
Federal Republic of Germany ; 

(b) the purpose for which the grant is 
meant; and 

(c) the projects financed so far by the 
grant amount and the results thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) National 
Bank for Agriculture and Rural Development 
(NABARD) has reported that an amount 
of Rs. 54.90 lakhs was available, as on 30th 
June, 1985, in the Interest Differential Fund 
relating to assistance from the KFW ,of 
Foderal Republic of German),. 
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(b) The amount available in the Interest 
Differential Fund is to be used exclusively 
for financing the training of the personnel 
of the banks operating in Hoshangabad 
District of Madhya Pradesh; to subsidise 
credit promotion measures for farmers in 
the Hoshanga bad District and other measures 
in the agricultural credit sector which are 
particularly worthy of promotion from the 
aspect of development policy. 

(c) NABARD has reported that an 
amount of Rs. 55,000/- has been utili~ed for 
the purpose of training of banking personnel 
and Staff in the command area. The 
training programme is expected to enhance 
the effectiveness of these persons. 

Closure of North Brook Jute Mill 

4951. SHRI INDRAJIT GUPTA: 
Will the Minister of TEXTILES be pleased 
to state: 

(a) whether the Northbrook Jute Mill 
employing 4,rOO workers has remained 
closed since 27 January, 1982 • , 

(b) whether the owner defaulted on 
bank loans of about Rs. 3.80 crores and 
thus put the mill into liquidation ; 

(c) if so, what action if any, has been 
taken against the owner/management ; 

(d) whether the workers have Dot 
received their statutory dues and some have 
died due to starvation and suicide ; 

(e) whether the West Bengal Govern-
ment have urged the Centre to take over 
the mill under the NJMC and to restart the 
production; and 

(f) if so, Governments reastion in the 
matter? 

THE MINISTER OF STATE OF THB 
MIN ISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes. 
Sir. 
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(b) and (c) The total bank dues by the 
'State Bank of Bikaner & Jaipur, the banker 
of this jute m ill, are reported LO be about 
Rs. 252.51 lakhs as on 31.3.82. The bank 
bas already filed suits for recovery of their 
dues which are still pending with Calcutta 
Biah Court for hearing. Meanwhile, the 
mill has been put under liquidation with 
effect from 14.2.1982. 

(d) The Mill Company is reported to 
have cleared gratuity dues of all super-
annuated workers but there were some 
arrears of provident fund dues. The 
bovernment ha :;e no specific information 
regarding starvation and suicide of any 
worker. 

(e) Yes, Sir. 

(f) Nationalisation of an industry is 
nqt the remedy. Government's role is 
primarily to coordinate measures aimed at 
revival of tbe sick units, like assistance from 
the banking and financial institutions, 
financial and managerial restructuring of 
the units. 

Recovery of Loans from Setbia House 

4952. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Central Bank of India 
has taken steps to r~cover the dues of loans 
from the Seth ia House ; 

(b) if so, the details thereof; 

(c) the amount realised so for ; and 

(d) the totat dues as on 30 November, 
J98S? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b) 
The Central Bank of India has reported 
that as far as the House of Setbia of Shri 
Ranjit Sethia is concerned. only two com-
panies viz. MIs. Drumplace Ltd. and Mfs. 
S.L. Sethia Liners Ltd. had dealings with 
its London Office. It has taken the following 
i teps to recover its dues :-

1. Account MIs. Drump/oce Ltd. 

(i) A civil suit was filed and a judgement 
was obtained in bank's favour. In the 
execution of the decree, the court has 
ordered compulsory winding up of the 
company. 

(ii) A criminal complaint was filed by the 
bank against S/Sbri Ranjit' Sethia & 
N.M. Valechat former Chief Manager 
of the Bank's London Office (now under 
suspension) with Scotland Yard Police 
who have framed charges against them. 
The two persons were arrested on 15th 
November, 1985 and were later released 
on bail by the London Police after recor-
ding their statements. 

11. Account MIs. S.L. Selhia Liners Ltd. 

A civil suit has been filed by the bank 
aj!ainst the company and the same is 
under progress. 

(c) The bank has reported that no 
recoveries have been effected so far from the 
House of Sethia. 

(d) us S 1.674 million (Approx. Rs. 
2.02 crores). 

Increase in Bad Debts of Nationalised 
Banks and Public Financial Institutions 

4953. SHRI PRIY A RANJAN DAS 
MUNSI: Will the. Minister of FINANCE 
be pleased to state : 

(a) whether the bad debts of nationalised 
banks and public financial institutions have 
increased during the period January-June, 
1985 ; 

(b) if so, the details thereof aloogwith 
the reasons therefor ; and 

(c) the steps taken/proposed in tbis 
regard? 

THE MINISTER OF STATE IN THE 
M,INISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c) 
Public Sector Banks close their book. and 
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accounts as at the end of 31st December of 
each year. A t the time of the closing of 
the account, ba~ks scrutinise their advances 
portfolio and make a provision for bad and 
doubtful debts to tbe satisfaction of their 
statutory auditors. Banks do not normally 
make provisions at tbe end of June. It is 
therefore not possible to assess whether bad 
debts have gone up in the period January-
June, 1985. According to the forms of 
balance sheet and profit and loss account 
prescribed under the Banking . Regulation 
Act, 1949 banks are also given statutory 
protection from disclosing the quantum or 
particulars of bad and doubtful debts for 
which provision has, been made to the 
satisfaction of the statutory auditors. 
Further in accordance with the practices and 
usages customary among the bankers and 
also in conformity with the provisions of the 
statutes governing the nationalised banks, 
information relating to or the affairs of the 
individual constituents cannot be disclosed. 

Information relating to increase in the 
bad debts of public finan:ial institutions is 
being collected and would be laid on the 
Table of the House to the extent possible 
and permissible under the statutes governing 
the institutions. 

The operations of the public Sector 
Banks and public financial institutions is 
continually kept under review by the 
Government. The Banks and public 
financial institutions have a system of 
continuous monitoring of individual advances 
at various levels of their organisation. 
Chief Executives of Banks and public 
financial institutions have been impressed 

upon tbe need to pay special attention to 
bad and doubtful debts and to take steps to 
introduce suitable early warning system so 
that corrective measures wherever necessary 
can be taken in time to ensure full recovery. 

Prop oS81 to Improve Viability of RegioDal 
Rural Buks 

4954. SHRI PRIY A RANJAN DAS 
MUNSI: wm the Mi'nister of FINANCE 
be p leased to state: 

(a) whether Government ha\ e any pro-
posal to improve the viability of regional 
rural banks ; 

(b) if so, the details thereof; 

(c) the steps taken/proposed; and 

(d) the progress in West Bengal as 
compared to the plogress in other Slates 
during the Sixth Five Year Plan period? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), (b) and 
(c) A Working Group with Additional 
Secretary, Banking Division, in the Ministry 
of Finance as its Chairman has been 
constituted by Govt. of India to go into the 
various aspects of the working of Regional 
Rural Banks including their viability. 
Report of the Working Group has not yet 
been received. 

(d) The achievements of the Regional 
Rural Banks in West Bengal vis-a-vis all .. 
India during the Sixth Five Year Plan 
period are indicated below : 

As at the end of Increase during end 
March 1980 March 1985 March 1980 March 1985 
------------
West All West All West All India 
Bengal India Bengal India Bengal 

1 2 3 4 5 6 7 

No. of RRB 4 65 9 183 5 118 
No. of Branches 127 2521 625 11886 498 9365 

DEPOSITS 
(i) No. of Ales 80094 2867541 708731 13798251 628637 1 {)9307!O 

(ii) Amount 
(Ils. in crofts) 6.43 140.27 62.34 98'1.99 SS.M 841,1Q 
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1 2 3 4 5 6 7 

ADVANCES OUTSTANDING 

(i) No. of 
Accounts 24334 1708944 409394 6078900 385060 4369956 

(ii) Amount 
(Rs. in crores) 6.42 168.41 

i.Tramlalion] 

Payment of Foreign Loan 

4955. SHRI MOOL CHAND DAGA: 
WiJl the Minister of FINANCE be pleased 
to state : 

(a) the total amount of overseas 
burden or foreign debt on India even today 
and the amount being paid per year as 
instalment and interest ; 

(b) the amount so paid during 1983-84, 
1984-85 and 1985-86 so far separately; and 

(c) the amount of foreign loan required 
for the Seventh }'live Year Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): \a) and (b) 
The total amount of foreign debt of Govern-
ment of India as on 30.9.85 amounted to 
Rs. 24144.78 crores. Repayments and 
interest payments during the years 1983-84 
to 1985-86 are as under :~ 

(Rs. crores) 
Principal Interest 
---.- ---

1983-84 556.84 368.65 
1984-85 554.54 470.09 

1985-86 6,24.73 584.73 
(Budget estimates) 

(c) Net aid and other Borrowings in the 
Seventh Plan period, 1985-90 are projected 
at Rs. 20.900 crores at 1984-85 prices. 

[EJllUlhl 
Bilateral eredit Arraagemeats with France 

4956. DR. V. VENKATESH : Will 
tb~ Minister of FINANCE be pleased to 
ilate : 

60.42 J 143.12 54.00 974.71 

(a) what are the bilateral 
arrangements still existing between 
Government of India and France ; 

credit 
the 

(b) whether large amount of. credit 
finance provided by French Govermnent is 
remaining un utilised ; 

(c) if so, the details thereof ; 

(d) whether Government have earmarked 
or allocated certain funds of tbe said credit 
for acquiring different items like scientific 
items, electronic goods, ships, automobile 

components and towards other developmental 
schemes; and 

(e) if so, the details thereof and the 
total amount of credit finance Jeceived by 
Government of India during the last three 
years? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Under 
the existing bilaternl credit arrangements, 
France provides tied Protocol credits to 
India mainly for specific projects. These 
credits consist of two equal parts, one from 
the french Treasury and the other from a 
group of french Banks. The Treasury loan 
is for 28 years including a grace period of 
ten years and carries interest at 2.5 per cent 
per annum. The Bank credit is for 10 years 
and carries interest at the OECD consensus 
rate which at present is 9.85 per cent per 
annum. 

(b) The credits of FF 4,655 million 
provided by France durina 1980-85 have 
been utilised so for to tbe extent of FF 
3939.2 million, or 84.62 percent. in terms of 
contracts concluded between Jndian 
importors and French exporters and notified 
to the Freoch authoritios under tbt QrcQitl. 
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(c) to (e) The balance of FF 715.8 
million is available for projects mutually agreed 
upon. The projects which are now mutua1Jy 
envisaged to use these credit funds include 
PaJghat DT AX Project, short.circuit testing 
laboratory of the Central Power Research 
Istitute, Bangalore, several thick-seam coal 
mining projects. PABX manufacturing Plants, 
etc. There is no allocation of French credit 
funds for ships or automobile components. 

Award to Hindi Writers and other Regional 
Languages on Writing Books on Steel 

4957. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the Union Government 
have· decided to introduce a scbeme for 
giving awards to authors writing original 
books in Hindi relating to steel and on 
other concerned subjects; 

(b) if so, the object of the scheme; 

(c) whether Government propose to 
consider the proposal to give awards to 
authors writing similar books in Oriya and 
other regional languages; 

(d) if so, whether necessary direction 
is proposed to be given to prepare the 
scheme accordingly ; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) Yes, 
Sir. 

(b) The object of the scheme is to 
encourage preparatiOn and writing of 
standard original books in Hindi on the 
subject relating to Steel and on other subjects 
coming under the purview of the Ministry 
of Steel and Mines. 

(c) to (e) No, Sir. The object of the 
scheme is to encourage authors to write 
original books in Hindi only. At I present 
there is no proposal to give awards to 
authors writing similar books in Oriya ar.d 
other resiOD.l Iaqua,es. 

Import-Export Pass Book Sefteme 

4958. SHRIMAT( JAYANTI PATNAIK: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Government have a pro-
posal for launching an import-export pass-
book scheme; 

(b) if so, when it is going to be 
launched; and 

(c) the purpose of launcbing such a 
scheme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) The Scheme is likely to be made 
effective from Ist January, 1986. 

(c) This Scbeme is being introduced 
for regular manufacturer-exporters to pro-
vide duty free access to imported inputs for 
export production. This scheme which is 
broader in its coverage than the existing 
Advance Licensing Scheme will help the 
registered manufacturer- exporters to obtain 
their requirements of imported raw-materials 
etc. duty free to suit their production/export 
time schedule and simplify the system for 
issue of Import licences by eliminating 
procedural delays. The need for 
applying repeatedly for such licences will be 
eliminated with the issue of such a Pass 
Boole which will also incorporate a duty free 
import licence. 

Development of Atray and Taptapani Hot 
Springs iD Orissa -

4959. SHRIMATI JAYANTI 
PATNAIK Will the Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state: 

(a) the number of hot water springs in 
the country ; 

(b) the names of the States where those' 
bot wat~r sprinas are located ; ~ , 
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(c) whether Orissa bas a number of 

hot water springs ; 

(d) whether the Atrey and Taptapani 
hot water springs in Orissa need to be deve-
loped to attract tourists from all over the 
country ; and 

(e) if so, tbe steps proposed to be taken 
by tbe Union Government in tbis regard ? 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) (a) and (b) There 
are a large number of bot water springs in 
the country located in Assam, Bihar, Andhra 
Pradesh, Arunachal Pradesh, Gujarat, 
Kashmir, Karnataka, Madhya Pradesh, 
Maharashtra, Manipur, Orissa, Sikkim. 
Uttar Pradesh, Haryana and West Bengal. 

(c) to (e) Orissa has some more hot 
water springs in addition to the springs at 
Atray and Taptapani. The Department has. 
in consultation witb the State Government 
identified Taptapani as one of the twenty 
centres in Orissa to be developed in a pbased 
manner pooling the combined resources of 
the Centre, tbe State snd private sector. 

OpenIDg of New Branch Offices of 
Nationalised Banks In Districts of 
Kaagra, Hamirpur, BUaspur, Una and 

Mudi (Hlmadaal Prade&b) 

4960. PROF. NARAIN CHAND 
PAIlASHAR. : Will the Minister of 
FINANCE be pleased to state : 

(c) the. deCision taken by tbe Reserve 
Bank of India for grant of Jicences in each 
case ? 

THB MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JA~ARDHANA POOJAR Y) (a) and (b) 
DUrIng the period from J .4.85 to- 30.9.85, 
Rese~e . Bank of India (RBI) bas received 
app~lcatlons for opening of new branch 
offices in Himacbal Pradesb, as detailed 
below:-

Name of Bank Name of Name of 
District Centre 

Punjab National HamirJ.'ur NaJti Bank 
-do- .. do- Batran 
-do- Kangra Kathog 

State Bank of Mandi Mandi Patiala 

State Bank of .. do· Nor Chowk India. 

. (c) The branch licenSing policy for the 
perIod 1.4.85 to 31.3.90 has been finalised 
by the RBI recently. The State Govern-
ments and Lead Banks have been advised 
by t~e RBI to identify suitable centres for 
open~ng ~f bank offiices under this policy. 
Apphcatlons for opening branch offices 
woul.d be considered by RBI on the basis of 
the hst of centres identified in accordance 
with the policy. 

Accumulated Loss 10 NJMC 

(a) whether (0 PUJ)jab National Bank ; 
(ii) United Commercial Bank; (iii) State 
Bank of India • (iv) Punjab and Sind Bank ; 
(v) Central Ban't of India; (vi) New B~nk 
of India; aDd (vii) State Bank of PatJala 
have forwarded any proposals for the 
opening of new braach oflices in Kanara, 
Hamirpuf, BiiaspUf, Una and Mandi 
diatrictl of Himachal Pradesh till 30 
September, 1985 ; 

4961. SHRI SOMNATH RATH: 
Will the Minister of TEXTILES be pleased 
to state : 

(h) if SO, tile· detail."" t_ool for each 
bank in each of tlao dietricCa. sePlP1&cJ,: 
and 

(8) whether the National Jute 
Manufacturers Corporation (NJMC) is 
incurring losses • , 

(b) if so. the accumulated loss as on 
3 J march. J 985 ; and 

(c) the steps Government Pfopoae to 
take so as to make the .Corporation run at 
a profit? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) Yes, Sir. 

(b) The accumula~ed loss up to 
31.3.1985 is Rs. 113.04 crores (including 
interest of Rs. 20.73 crores on Government 
Joans). 

(c) The performance of National Jute 
Manufactures Corporation is under 
constant review. The Government have 
taken up the following steps to reduce 
losses of NJMC :-

i) For improving the capacity utilisa-
tion of NJMC Mi1ls (excluding 
RBHM units), a scheme of 
modernisation/Renovation involving 
a total outlay of Rs. 28.34 crores 
has been taken up ; 

(ii) Measures to improve the 
performance of RBHM units of 
NJMC have been initiated ; 

Proposal to ~et' up a Pr otection Fund 
for Shareholders 

4962. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
FINANCE be pleased to state : 

(a) whether there is any proposal 
under consideration of his Ministry to set 
up a Protection Fund for shareholders 
affected by default on the part of members 
of the stock exchanges ; 

(b) if so, the broad outlines thereof ; 

(c) the reaction of the principal stock 
exchanges in the country particularly their 
contribution to the proposed fund; and 

(d)· the stage at which the matter 
stands at present ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJAR Y) : (a) and (b) 
A proposal for creation by the stock 
exchanges, of a Customers· Protection Fund 

to take care of the legitimate in vestme n t 
claims of the clients of a defaulting memb er 
of a stock exchange bas been forwarded to 
the stock exchanges for working out t he 
details thereof. The proposal envisages 
that the Fund will be initially financed by 
way of a levy on the turnover of members 
and contribution from the listing fees 
received by the Stock ExchZlnges. 

(c) and (d) The reaction of most 
of the principal srock exchanges is 
favourab1e. They are working out the 
details of the scheme. 

Re-Investment of Dividend Earnings by 
Foreign Companies for Industrialisation 

of the Country. 

4963. SHRI SANAT KUMAR 
MANDAL: WiJI the Minister of 
FINANCE be pleased to state: 

(a) whether Government are contem-
plating to introduce any measures making 
in incumbent upon the foreign companies in 
India to reinvest their dividend earnings for 
the industrialisation of the country ; 

and 
(b) if so, the broad outlines thereof; 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY (a) to (c) 
It is open to companies operating in India. 
including foreign companies, to set-up fresh 
capacities or expand or diversify within the 
parameters of Government's industrial 
policy. Whether in doing so the companies 
would \ike to p\ou&b back their profits! 
dividend is a matter for corporate decision 
and it is not for Government to lay dowD 
any gUidelines in this regard. 

News Captioned "Declaration of Undisclosed 
lneome-Rese"ation on VaUdity of Ministry's 

Off'er." 

4964. SHRI SANAT KUMAR 
NANDAL: Will the Minister of 
FINANCE be pleased to state : 
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(a) whether his attention bas been 
drawn to the neW3 item captioned 
uDeclaration of undisclosed income-
reservations on validity of Ministry's Offer" 
appearing in the 'Economic Times', New 
Delhi, dated the 18th November, 1985 
wherein it is reported that the asses sees and 
legal experts have welcomed with 
reservations the offer of Union Finance 
Ministry to waive penalty on declaring their 
undisclosed income ; and 

(b) if so, the steps taken or proposed 
to be taken to give a legal shape to this ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJAR Y) : (a) Yes, Sir. 

(b) The Board have issued necessary 
circulars in order to give effect to the T.V. 
Talk of the Finance Minister and the Press 
release. 

Export of Jute of USSR. 

4965. SHRI SANAT KUMAR 
MANDAL : Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the Jute Corporation of 
India has secured Its first order from the 
USSR this season for the export of 5000 
tonnes of raw jute ; 

(b) if so, the worth of the order; 

(c) tbe action taken by tbe JCI to 
procure the fibre in West Bengal; and 

(d) what machinery has been devised t.o 
ensure that only good quality o~ fibr~ IS 

Plied and there is no complamt which sup C . . . ht come in the way of the J I ID entering m. ? 
iDto such agreements in future. 

THB MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SH~I 
'KHURSHID ALAM KHAN): (a) Yes, SIr. 

'(b) The total value of the export order 
is Rs. 242.88 lakbs. 

(c) and (d) There is a provision in the 
export contract for compulsory preshipment 
inspection. Besides, representative sampJe 
bales are sealed and tested by both buyers' 
and sellers' agents so as to ensure packing 
standard strictly conforming to soaled 
samples. These steps ensure that goods 
shipped are as per approved quality. 

Decline iD Foreign Exchange Resenes 

4966. SHRI R.M. BHOYE : Will the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that India's 
foreign excbange reserves excluding gold and 
special drawing rights, have declined in 
November, 1985 ; 

(b) If sOs to what extent; and 

(c) the details of foreign exchange 
reserves during last three ye,·rs, yearwise and 
percentage-wise? 

THE MINISTEk OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does Dot arise. 

(c) The foreign excbange reserves (exclu-
ding Gold and Special Drawing Rights) 
during the last three years were as under :-

Date 

1.4.82 
1.4.83 
1.4.84 
1.4.85 

Amount 
(Rs. Crores) 

3354.47 
4265.26 
5497.85 
6816.78 

Percentage 
change over 
previous period 

+27.15 
+28.90 
+23.99 

Collusion between Staff and Agents of 
National Small Savings Organisation, 

Delhi Region. 

4967. SHRI SARFARAZ AHMED: 
Will the Minister ,of FINANCE be VI eased 
to state: 
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(a) whether it is a fact that there is a 
collusion between the staff of the National 
Small Savings Organisation, Delhi region and 
the agents of the organisation, resulting in 
the monopolisation of the agencies by some · 
agents who are the members of the clique. 
specially the few ones located in Chandni 
Chowk area Delhi; 

(b) whether more than one agency has 
been given at one address and to members 
of the same family and at the same address; 
and 

(c) the reasons for not terminating such 
agencies by using an appropriate clause of 
the agency agreement and debarring those 
agents for next three years from doing the 
National Sman Savings Organisation agency 
work? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, Sir. 

(b) Yes, Sir. 

(c) Rules do not prohibit members of 
the same family taking up smaU savings 
agency if they fulfil the prescribed conditions. 

Discontentment amongst weaker sections 
for not getting Loans under "Differential 

Rates of interest" Scheme. 

4968. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FI'NANCE 
be pleased to sta te : 

(a) whether Government are aware tbat 
there is a great discontentment amongst 

Year ended 

December, 1982 

December, 1983 

~mbcr. 1984 

No. of Ales 

174760 

217865 

270721 

p ~rsons belonging to the weaker sections 
that they are not getting loans easily under 
the 'Differential Rates of Interesf' Scheme; 

(b) if so, tbe steps taken to sanction 
more loans under the 20-Point Programme ; 

(c) the number of persons and quantum 
of loans sanctioned during last three years 
and during the current financial year so far 
by the nationalised and non-nationalised 
banks in Orissa; 

(d) the number out of them belonging 
to Scheduled Castes an d Scheduled Tribes,' 
minority communities and other backward 
classes who have received such -loans; and 

(e) the number of applications of such 
loans still pending with each bank 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
No complaint as such has come to the notice 
of the Government. The Differential Rate 
of Interest (DRI) Scheme fOlmulated by the 
Govenment of India in 1972 is basically 
meant to cater to the credit requirements of 
tbe weaker among the weak and assist them 
in their efforts to better their ecol"omic 
conditions by small productive endeavours. 
Under the Scheme, banks are required to 
lend 1 % of their total advances as at the end 
of the previous year. The public sector 
banks as a whole have already achieved 
this target. 

(c) and (d) The data relating to the 
public sector banks advances under DRI in 
Orrissa State are indicated below : 

Amount outstanding 
(Rs. in Jaks) -..--.-.-- - -----.-. --

Amount of which to SC/ST 

No. of Ales Amount 

1020.96 98392 555.62 

1552.72 133257 971.19 

1867.69 137454 1095.71 



The data on private sector bank advances 
under Differential Rate of Interest (DRI) 
scheme are not maintained by Reserve Bank 
of India. Similarly, tbe da ta on minority 
Community and backward classes are not 
collected separately by Reserve Bank of 
India. 

(e) The present data reporting system of 
the banks does not generate information in 
the manner asked for. However, banks have 
been advised to ensure that credit proposals 
for weaker sections are cleared promptly and 
also to ensure that majority of the appli-
cations are disposed of at the branch level 
itself. 

Take Over of Textile Mill. 

4969. SHRI MOHANBHAI PATEL: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the number of textile mills that have 
so far ~n taken over by Goveroll'ent in 
each State; 

(b) the number of textile mills out of 
them which have been restarted; 

(c) the number of such mills which are 
still closed and number of employees then"of; 
and 

(d) the steps being taken to restart the 
closed mills ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) 37 textile 
mills have been taken over by the Central 
Government since 1974. A statement giving 
the Statewise break-up of these mills is 
glven below. 

(b) to (d) All the taken over units are 
fun~jooiDa. 

Statemeat 

Name of the State Number of Mills 

(1) Uttar Pradesh 6 
(2) Maharashtra 16 
(3) Kerala 3 

(4) Tamil Nadu 2 
(5) Gujarat 3 

(6) Orissa 1 
(7) Madhya Pradesh 1 

(8) West Bengal 2 
(9) Kamataka 1 

(10) Rajasthan J 
(11) Pondicherry 1 

Total: 37 

Jndo-Yugoslav Joint Ventures In Third 
Countries 

4970. SHRI MOHANBHAI PATEL' 
Will the Minister of COMMERCE ~ 
pleased to state : 

(a) the details of achievement made in 
regard to Indo-Yugos!av Joint Committee to 
establish projects in the third countries . , 

(b) whether any projects have been 
established; and 

(c) if so, th~ details thereof? 

THE MINISTER OF STATE OF THE 
MIN lSTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c) 
The Indo-Yugoslav Joint Committee met 
from 25th - 29th July, 1985 in New Delhi. 
No projects have been established sineo 
them. 

Procllrement of IroD ore for Steel Plants 
from NOD-Captive Mines 

4971. SHRI SRIBALLAV PANIGRAHI: 
Will the Minister of STEEL AND MINES 
be pleased to state : 
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(a) whether the steel plants in the 
country are procuring iron-ore from the 
no~-captive mines; and 

(b) if so, the quantum of iron procured 
by different steel plant from the non-captive 
mines during 1983-84 and 19f4-85, month-
wise? 

W, It"" AldWtrs 1 S4 

THE MINISTER OF STEEL AND 
M lNES (SHRl K. C. PANT): (a) Yes, 
Sir. 

(b) The details a bout iron ore procured 
by SAIL from sources not captive to steel 
plants are given below plantwise and month-
wise for years 1983-84 and 1984-85 ;-

Procurement oj Iron Ore from Non-captive Mine8 
(In 000' Tonnes) 

April 1983 

May 

June 

July 

August 

September 

October 

November 

December 

January 1984 

February 

March 

1983-84 

April 1984 

May 

JUDe 

July 

BSP DSP 

Nil 42.6 

Nil 27.3 

Nil 30.7 

Nil 30.0 

Nil 30.7 

Nil 11.9 

Nil 21.9 

Nil 28.2 

Nil 27.6 

Nil 36.6 

Nil 27.5 

.Nil 30.1 

Nil 345.1 

BSP DSP 

Nil 47.3 

Nil 90.8 

Nil 59.9 

Nil 48.9 

RSP BSL 

38.0 10.7 

44.2 5.6 

7.3 4.4 

39.3 9.3 

40.4 8.9 

17.2 4.3 

31.5 9.9 

30.2 15.0 

27.0 14.6 

27.3 26.0 

10.9 24.6 

15.4 40.9 

328.7 174.2 

RSP 

36.8 

16.6 

12.0 

33.6 

BSL 

49.0 

65.7 

53.9 

59.7 

lISCO 

29.2 

16.3 

27.8 

27.1 

10.9 

18.4 

25.1 

24.7 

22.7 

32.3 

27.6 

32.6 

294.7 

SAIL *(TOTAL) 

120.5 

93.4 

70.2 

105.7 

90.9 

51.8 

88.4 

98.1 

91.9 

122.2 

90.6 

119.0 

1142.7 

----------

IISCO SAIL ·(TOTAL) 

30.7 163.8 

40.6 213.7 

16.6· 142.4 

6.3 148.' 
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BSP nsp RSP BSL lISCO SAIL*(TOTAL) 

August Nil 25.2 34.1 51.9 34.7 145.9 

September Nil 24.8 41.1 77.6 19.5 163.0 

October Nil 22.3 55.5 81.9 30.6 190.3 

November Nil 10.1 29.8 92.4 17.4 149.7 

December Nil 11.9 25.0 12:.2 23.7 183.8 

January 1985 Nil 14.2 25.4 80.3 28.6 148.5 

February Nil 9.1 21.6 61.4 40.5 139.2 

March Nil 16.9 18.5 78.0 29.3 142.7 

1984-85 Nil 382.0 350.0 881.0 318.5 1931.5 

--------------- -------_-----

,., Abbreviations used for SAIL Steel Piants. 

BSP Bhilai Steel Plant. 

nsp Durgapur Steel Plant. 

RSP Rourkela Steel Plant. 

Bokaro Steel Plant. BSL 

lISCO Indian Iron and Steel Company. 

Loans Granted by Nationalised Banks in 
Orissa under Scheme for Educated 

Unemployed Persons 

4972. SHRI JAGANNATH PATTNAIK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of persons who have so 
far been granted loan of Rs. 25,000/- parti-
cularlY educated unemployed without bank 
auarantee under the scheme meant for 
educated unemployed persons; 

(b) the details of such loans granted by 
tho different nationa lised banks in Orissa; 
and 

(c) to what extent the Orissa Gramin 
Bauk bas shown iDterost in this repro 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ~SHRI 
JANARDHANA POOJAR Y) : (a) The 
Hon'ble Member is presunably referring to 
the Scheme for providing Self-employment 
to the Educated Unemployed Youths which 
was introduced in the year 1983. Under 
the Self-Employment Scheme, 2.42 lakh 
and 2.29 lakh beneficiaries were sanctioned 
loan by the banks during the years 1983-84 
and 1984-85 respectively. 

(b) As against the target of 8600 under 
the Self-employment Scheme, 682j cases 
were sanctioned loans involving an amount 
of Rs. 13.69 crores by the banks in Orissa 
during 1983-84. For the year 1984-85 a8 
against the target of 7,000 cases, 7,599 cases 
involving an amount of Rs. 17.04 crores 
were sanctioned loans by the banks in tho 
same State. 
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(c) ,The entire targe(for ajjjState ~s to 
be met by public sector banks and RegIonal 
Rural Banks are not given any target under 
Self-employment Scheme. 

Negligence in Charging Sales-Tax on 
Supply of Imported Liquor 

4973. SARI RAMASHRAY PRASAD 
SINGH: Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state: 

(a) whether it is a fact that due 
to the negligence of a former Manager, Duty 
Free Shop, Madras in not charging the sates-
tax on the supply of imported liquor to 
private hoteliers in 1979-80, a penalty of 
aboueRs. 9 lakhs bas been levied on the 
India Tourism Development Corporation by 
the Sales-tax Authorities; 

(b) if so, the details of the case and 
whether any responsibility has been fixed 
and action taken against the erring officials; 

(c) if not, the relc;ons and justification 
thereof ; and 

(d) the latest position in regard to the 
payment of penalty by India Tourism 
Development Corporation? 

THE MINISTER OF PARLIAME'iTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) to (d) Sales tax amounting 
to Rs. 5.08 Iakhs was charged by the Sales 

Tax Authorities from ITOC on customs duty 
paid by the hoteliers on liquor purchased 
from ITDC's bonded warehouse at Madras 
for the year 1981-82. ITOC has disputed 
this assessment and filed an appeal to the 
Sales Tax Appellate Tribunal, Madras 
against the above order. The matter is 
sub-judice. 

Demurrage Charges on Goods Purchased 
from Foreign Countries by ITOe 

4974. SHRI RAMASHRA Y PRASAD 
SINOH: Will the Ministry of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) whether the goods purchased in 
large quantities from ~foreign countries for 
India Tourism Development Corporation's 
duty free shops are not got cleared within 
the stipulated time with the result the 
Corporation has to pay very heavy 
demurrages ; 

(b) if so, the details in this regard; 

(c) the total amount paid orderwise/ 
consignment-wise as demurrage charges by 
ITDC during the last three years and upto 
September, 1985 ; 

(d) whether any responsibility to this 
effect has been fixed on any individual ; and 

(e) tbe steps, if any, 
management for reducing 
charges in future ? 

taken by the 
the demurrage 

THE MIN1STER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) to (e) No, Sir. While 
goods purchased from foreign countries are 
in general, cleared by ITOC within the 
stipulated time, marginal delays occur 
occasionally due to late receipt of documents! 
intimation, strike at the Port, receipt of 
consignments on different dates/flights under 
one invoice, eto. Demurrage charges are 
recovered from the clearing agents, if the 
loss occurs du e to his negligence. ITDe 
has posted special staff at Madras and 
Bombay to ensure timely clearance of tbe 
goods 

Autoaomous Autbority for ~port 
oriented Zones 

4975. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether his Ministry has Sought 
oplDlOn of the State Governments on a 
draft bill providing for autonomous 
authority to export-oriented zones like 
KancUa and other pJaces ; 

(b) if so tbe major aspects of the pro-
p os ed Bill ; and .. 
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(c) when the Bill is likely to be intro-
duced in the Parliament ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c) 
opinion of tbe State Governments has not 
been sought on the proposed draft Bill. 
The provisions of the draft Bill bave not 
been finalised. 

Meltmg and Circulation of Fake coins In 
Delbi 

4976. SHRI PRATAPRAO B. 
BHOSALE : Will the Minister of FINANCE 
be pleased to state : 

(a) whether attention of Government 
bas been drawn to minting and circulation 
of fake coins in Delhi as reported in the 
'Hindustan Times' of 13 September, 1985; 
and 

(b) if so, whether the culprits have been 
apprehended ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes. 
Sir. 

(b) No Sir. The matter was referred 
to the Central Bureau of Investigation. It is 
still under enquiry. 

Tax Arrears Regarding Mysore and 
Baagalore Palaces 

4971. SHRI S. M. BHATTAM: Will 
the Minister of FINANCE be pleased to 
state ; 

(a) whether it is a fact that Income 
Tax Department recently attacbed pro-
visionally tbe Mysore Pa~ace and BangaJore 
Palace ; 

(b) whether it is also a fact that the 
State Government took the same on lease 
and rented out tbe same to Government 
Departmeots ; 

(c) whether the said attacbmen t is in 
respect of tax arrears ; and 

(d) if so, tbe detai1s of tax arrears and 
how it is proposed to be collected ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOIAR Y) : (a) Yes, 
Sir. 

(b) No, Sir. However, in respect of 
Mysore Palace. a Palace Advisory Committee 
was formed in 1976 at the instance of legal 
heirs of the late Maharaja for the upkeep 
and maintenance of the Palace. The 
Committee is chaired by Chief Secretary to 
the Karnataka Government. The Committee 
has Jet out certain portions of the building 
belonging to the Palace. 

(c) Yes, Sir. 

(d) The total tax arrears amount to 
Rs. ) 3.61 crores (approx.) which include 
Rs. 9.32 crores relating to Income-tax and 
Weahh-tax and interest of Rs. 4.29 crores 
charged by the Tax Recovery Officer upto 
31.3.1985. Of this, an amount of Rs.6.76 
crores is covered by proceedings pending 
before the Settlement Commission. 

An order uls 226 (3) of the Income-tax 
Act was issued to the tenants of Bangalore 
Palace to whom property is let out. But all 
of them have denied any liability to pay to 
Maharaja of Mysore. The rent is collected 
by MIs Cbamundi Hotels (P) Ltd •• Baogalore 
who has taken possession of Bangalore 
Palace under a sale agreement. 

As regards Mysore Palace an order u/s 
2~6 (3) was issued to tbe Secretary and the 
Chairman of Palace Advisory Committee. 
The Committee have sought extension of time 
for responding to this notice. At the 
same time ~bri Srikantadatta Narasimharaja 
Wadiyar, son of tbe late Maharaja. bas 
approached the Central Board of Direct Taxes 
for appointinl a receiver. 
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Smuggli ng of Tin ore from Bastar 
(~adbya Pradesb) 

4978. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA V : 
SHRI M. RAGHUMA REDDY: 

Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether attention of Government 
has been drawn to the news item captioned 
"Large-scale smuggling of tin ore from 
Bastar" appearing in 'The Hindustan Times'· 
of' 26 November, 1985 ; 

(b) if so, the details thereof; 

(c) whether any inquiry has been 
conducted in the matter; and 

(d) the steps being taken by Government 
to check the smuggling of tin-ore from the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SMT. 
RAMDULARI SINHA) : (a) to (d) The 
information is being collected and shall be 
laid ~n the Table of the House. 

Establishment of Container Freight 
Station at Hyderabad (AP) 

4979. SHRI C. JANGA REDDY: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) wbether a container freight station, 
providing dry port facilities and customs 
clearance facilities both exports and imports, 
will be established at Hyderabad (And bra 
Pradesh) to boost exports from the fast 
growing Hyderabad industrial region ; and 

(b) whether it will be commissioned 
during 1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
Such facilities are provided at inland 
Containcl' Depot at tQitable locations and 

set up by the Railways on the basis of traffic 
potential. Studies conducted by the State 
Government have indicated that the traffic 
contential would not justify the estabUsb-
ment or an Inland Container Depot at 
Hyderabad. At present there is no proposal 
to set up a Container Freight Station at 
Hyderabad. 

Excise Duty on Ship Breaking 

4980. SHRI S. M. BHATTAM : Will 
the Minister of STEEL AND MINES be 
pleased to state : 

(a) whether it is a fact that on the 
basis of the judgements handed down by the 
Supreme Court and High Courts, the 
activities of ship breakers at ALANG ship 
breaking yard n~ar Bhavnagar and various 
other simHar yards in the country in dis .. 
mantling a scrapped ship into parts has 
received a setback; 

(b) if so, whether th is activity is defined 
as a manufacturing process ; 

(c) if not, the reasons for imposing 
very heavy excise duty of Rs. 365/. per 
tonne; and 

(d) if so, tbe reasons for treating ship-
breaking as a manufacturing activity ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. c. PANT): (a) The 
Government is not aware of any Supreme 
Court or High Court jUdgement as a result 
of which the activities of ship breakers in 
the country have received a set back. 

(b) and (c) Ship breaking activity bas 
been regarded as a manufacturing process 
and accordingly an excise duty of Rs. 365/· 
per tonne is leviable on re-rollable scrap 
arising from such activity. 

(d) Ship breaking activity would rail 
within the definition of 'manufacture' as per 
section 2 (f) of Central Excises and Salt 
Act, J944, 
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Levy of Customs Dut, on drug Intermediates 

4981. SHRI C. JANGA REDDY: Will 
the Minister of FINANCE be pleased to 
state the reasons why tioc, a drug interme-
diate used in the manufacture of erythro-
mycin spectrum drug is levied 140 per cent 
customs duty when no drugs or drug inter-
mediates are levied customs duty as hi~h as 
140 per cent? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) The drug 
erythromycin is produced in the country 
from basic fermentation stage as well as 
from TIDe. In the interest of indigenous 
prodJ)ction and in order to ensure that tbis 
drug is available at a uniform price, the 
customs duty on TIDe haC) been fixed at 
140% advalorem. 

High Percentage of Taxes on Medicines 

4982. SHRI C. JANGA REDDY: Will 
._ the Minister of FINANCE be pleased to 

state : 

(a) the reason why there is a hi~h per-
centage of taxes on medicines (48 per cent 
I.E. 100-140 per cent, customs duty on 
imported raw material and intermediates, 
13 per cent excise duty on formulations, 10 
p!r cent sales tax on pharmaceutical raw 
materiat 12 per ceot surcharge on sales 
tax 4 per cen t sales tax on pharmaceutical 
farmulationst 4 per cent. Central Sales tax, 
1-2 per cent (Octroi) ; and 

(b) whether Government propose to 
abolish all taxes on life-saving medicines 
and relieve the ailing consumers of the 
exhorbitant tax burden ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) In the 
case of raw materials and intermediates 
imported for manufacture of drugs, it may 
be stated, that these are nothing but chemi-
ca}s and as such these chemicals get classi-
fied under the general head of chemicals in 
tbe Customs Tariff and bear tbe appropriate 
rate of duty. It has not been possible to 
give these chemicals any blanket exemption 

as bas been done for bulk drugs. In case of 
the Excise duty the rate of duty of 13% cannot 
be considered to be high when the residuary 
Tariff Item 68 itself attracts 12% of duty. 
All bulk drugs are wholly exempted from 
levy of excise duty. 55 drug intermediates are 
also exempted wholiy from excise duty under 
notification 147/84 CEo 

As regards Sales Taxes levied it is stated 
that this is a state subject under the Cons-
titution. The C cntral Govcrno'rnt ba~ no • 
power to grant any exemption from Sales 
Tax inc1uding Central Sales Tax, Octroi is a 
local municipal levy and the Central Govt. 
cannot grant any exemption from Octroi. 

(b) There is no prorosal at present to 
abolish Customs ?nd Central Excise Duty 
on life saving medicines 

Additional Accommodation in the Golden 
Triangle and other Tourist Centres in 

Orissa 

4983. SHRIMATI JAYAN11 PATNA1K: 
Will the Minister of PARLIA~'~ENTAR Y 
AFFAIRS AND TOURISl\l be pleased to 
state : 

(a) whether there is a need to provide 
additional accommodation in the G01den 
Triangle and at other tourist centres in 
Orissa ;" 

(b) if so, the Central assistance provided 
during 1985-86 to Orissa for building 
accommodation in those places; anu 

(c) the other steps proposed to be taken 
during the current financial year for provi-
ding additional accommodation facilities in 
the important tourist centres in Orissa? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K L. 
BHAGAT) : (a) Yes, - if. 

(b) c.ntral assistance amounting to Rs. 
36.76 laklis has been sanctioned for a Fore~t 
Lodge under, cQnstruction at SimJipaI out of 
which an amount of Rs. 10.80 lakhs was 
released during 1984-85 and Rs. 10.00 lakbs 
during 1985-86. ' 
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(c) The Bharatiya Yatri Avas Vikas 
Samiti is constructing a Yatrika at Puri at 
an estimated cost of Rs. 13.50 lakbs, 90% of 
which will be borne by the Central Depart-
ment of Tourism. Besides, a 44-room 
3·star hotel project is under construction at 
Puri at an estimated cost of Rs. 190 lakbs 
as a joint venture of the India Tourism 
Development Corporation and the Orissa 
Touri~m Development Corporation. Also. 
a 66·room hotel of 5-star category approved 

• by th~ Department of Tourism in the private 
sector is under construction at Bhuba-
neshwar. 

[Translation] 

Saving as a R esu\t of Economy Drive 

4~84. SHRI HARISH RAWAr: WiJI 
he Minister of FINANCE be pleased to 
ttate : 

(a) whether Government have recently 
issued instructions to various Ministries to 
observe econon:y in expenditure; and 

(b)' if SOl the total amount saved as a 
result of this econ09lY drive as also the 
amount saved by each Ministry separately? 

THE MINISTER OF STATE IN THE 
MINlS1R Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) The reductions will be reflected in 
the Revised Estillates for the current year 
to be presented along with the budget for 
1986·87. It is expected that as a result of 
various measures so far taken, a saving of 
Rs. 800 crores over the expenditure already 
voted by Parliament will be effected. 

Amendment to Branch Licensing Policy 
for Opening of Branches in HiU Areas 

4Y85. SHRI HARISH RA\VAT: 
PROF. NARATN CHAND 
PARASHAR: 

Will the Minister of FINANCE be 
pleased to state: 

(8) whether it is a fact that as per 
policy of the Reserve Bank of India, 

population is considered the main basis for 
opening of new branches of the banks; 

(b) jf so, whether it means that only 
few bank branches will be opened in hilI 
areas of the country where density of 
population is very smaIl ; and 

(c) if so, the steps being taken to 
amend this policy witb a view to make it 
suitable for hiIJ areas ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to (c) 
The objective of the branch licensing policy 
for 1985-90 is not only achievement of a 
coverage of 17,000 population per bank 
office in rural and semi-urban areas in each 
block but also elimination of large spatial 
gaps ion availability of banking faci1ities, so 
1hat at least one bank office is located 
within a distance of 10 Kms. Resene 
Bank of India has reported tbat hilly tracts, 
regions which are sparce]y populated and 
tribal areas will be given special considera-
tion and expansion in suoh areas will be 
alJowed in a comparatively liberal basis 
taking into account the existing gaps in the 
availability of banking faciJities, the necod 
ff'f meeting the . banking requirements of 
identified groups, growth in economi(; 
activities etc. 

Decline in Number of Persons Insured 
Through'LIC' 

4986. SHRI HARISH RAW AT: Wi1l 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that there has 
been a decline during the past few years 
in the percentage of the persons who get 
tbemselves insured through the Life 
Insurance Corporation of India ; 

(b) if so, the causes thereof; and 

(c) the steps proposed to be taken for 
removal of those causes 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY (a), (b) and (c) 
No, Sir. On the contrary over the past 
few years there has been a steady increase 
in the percentage of pel"Sons who get 
themselves insured through Life Insurance 
Corporation of India. The percentage of 
persons insuring for the first time on an 
individual basis has increased from 64.4 
percent in 1980·81 to 68.7 percent in 
1984·85. Similarly. number of lives insured 
under Group Schemes in force has gone up 
from 63.9 lakhs in 1980·81 to 78.9 lakhs in 
1984-85. The Life Insurance Corporation 
of India has taken several measures such 
as rapid branch expansion, introduction of 
new plans, recruitment of development 
officers in the rural areas, and also rural 
career agents in order to attract the insuring 
public. 

Regional Offices of Nationalised Banks 
in Uttar Pradesh. 

4987. SHRI HARISH RAW AT : WiJI 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that "there is no 
headquarter of any nationalised bank in 
Uttar Pradesh the most populous State of 
the country ; 

(b) if so, v.hether it is also a fact that 
the number of regional offices of nationalised 
banks in Uttar Pradesh is also less as 
compared to that in some other big States 
in the country; and 

(c) if so, the steps being taken by 
Government to remove this disparity '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARy) (a) Yes, Sir. 

(b) and (c) Reserve Bank of India has 
reported that there are 69 Regional! 
Divisional Offices of Public Sector Banks in 
Uttar Pradesh as compared to 84 in 
Maharashtra, 53 in Karnataka, 52 in 
Tamilnadu, 49 in West Bengal, 42 in 
Gujara"t and 36 in Bihar. The question of 

setting up of Regional offices in specific 
areas is decided by the concerned bank aftel 
taking into account various factors like 
number of branches functioning in that area, 
level of business, area of operations, 
administrative convenience, etc. 

[English] 

IndiaDisatiOD of Capital Base by Foreign 
Companies 

, 
4988. SHRI M. RAGHUMA REDDY: 

SHRI MANIK REDDY: 
Will the Minister of FINANCE be pleased 
to state: 

the number and names of foreign 
companies which have Indianised their 
capital-base during the last three: years, 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) Information 
about the companies which have compiled 
with the directives issued by the Reserve 
Bank of India under~ection 29 (2) (a) of 
the Foreign Exchange Regulation Act during 
the years 1982, 1983 and 1984 is being 
compiled and will be laid on the Table of 
the Lok Sabha. 

Subsidy {Grants to States 

4989. SHRI JAGANNATH 
PA TTNAIK: Will the Minister of 
FINANCE be pleased to state ; 

(a) the amount of subsidy/grants 
given by the Union Government to various 
States for the various purposes during the 
last three years ; ,nd 

(b) how much amount Orissa has 
received out of this amount 'during the 
above mentioned period, yoar-wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF F1NANCB . (SHR! 
JANARDHANA POOJAR Y) (a) and (b) 
A statement is liven below. 
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State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujalat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Karnataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

21. Uttar Pradesh 

22. West Bengal 

AGRAHAYANA 29, 1907 (SAKA) 
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(Rs. in crores) 

1982-83 (A/c) 1983-84 (RE) 1984-85 (BE) 

210.02 311.04 215.33 

131.12 . 230.43 252.75 

220.00 258.83 353.88 

129.98 179.98 190.07 

42.45 71.02 78.92 

116.48 147.56 135.76 

122.98 160.80 132.57 

100.88 138.11 185.49 

69.43 115.27 103.J9 

190.74 315.32 3! 7.81 

182.38 276.64 298.74 

96.45 79.05 90.36 

53.39 76.09 75.81 

64.29 86.50 93.82 

307.19 230.36 231.97 

49.28 81.98 93.11 

171.33 189.70 190.65 

36.58 35.19 38.36 

141.94 187.92 207.84 

53.01 71.81 83.29 

448.52 522.54 580.06 

196.31 175.85 204.31 

Total: 3139.75 3941.99 41.59.09 
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Car Conthcated by Collector of Custon,') 
Calcutta 

4~90. SHRI ANADI CHARA N DAS : 
Will the Minister of FINANCE be pleased 
to refa to the reply given to Ul1starred 
Quesjon No. '5215 on 3 May, 1985 regarding 
car confiscated by Collector of Customs, 
Calcutta and state : 

(a) the dates of (i) confiscation of the 
foreign Datson Car; (ii) the ord'~r issued for 
its repair; and (iii) the auction for itS 
disposal; 

(b) whether there were any other ins-
tences of c0cfiscatcd foreign cars beL g 
repaired and Toad-tax paid for their use 
before putting there for public auction; 

(c) whether the belated request by the 
Coli actor of Customs, Calcutta for regula-
rising his action was turned down by the 
Centr _il Board of Excise and Customs; and 

(d) if so, the reasons for not taking 
suitable action against the Collector for 
violating the rules? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF FiNANCE (SHRI 
JANARDHAN -\ POOJAR Y) : (a) (i) The 
car was confiscated on 23.1 1983. (ii) Orders 
for its repair were issued on 12.4.1984. (iii) 
Disposal action started in November 1983. 
Sale by auction was tried seven times and 
through tender six times. The highest offer 
was received on 23.1.1985 and the car was 
sold. 

(b) One mini- bus was registered in 
November 1985 to keep it ready for emer-
gency use, by the Calcutta custom house. 

(c) The confiscated car was kept road-
worthy to meet emergent requirements of 
anti-smuggling work. There was therefore 
no question of any request from the Collector 
of Customs, Calcutta for regular ising his 
acdon. 

(d) In view of (c) above, the question 
does not arise. 

Protocol Signed between India and German 

4991. SHRI B. V. DESAI: 
SHRI M. V. CHANDRASHEKARA 
MURTHY: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether a protocol signed by the 
Indo-German Joint Economic Commission 
on 1 September purports to open a long-
awaited chapter in bilateral economic 
relations; 

~b) if so, whether th:! Indo-German Joint 
Economic Commission set up in i 978 with a 
task of airing bilateral economic is~ue and 
paving the way for a smoo-ther .impl~men .. 
tation of mutual interest. was meeting for 
the sixth time; 

(c) if so, to what t:xtent Indo German 
Joint Econ~mic Commission made the 
purposeful decision which could help both 
the countries; 

(d) whether the latest protocol shows 
that there is a change in attitude of the 
Germans towards India • and , 

(e) to what extent this change of attitude 
has heJped in promoting the trade between 
the two countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No 
protocol was signed by the lodo.German 
Joint Economic Commission on the 1st Sept., 
1985. Howev~r, on the.29th August, 1985, 
at the conclusIOn of the 6th Session of tbe 
ludo-FRG Joint Commission for Industrial 
and Economic Cooperation, tbe minutes of 
the Session were signed by the heads of the 
respective delegations. 

(b) The above commission was meeting 
for the sixth time • , 

. (c) The commission was useful in ~irinlJ 
Jssues of bilateral economic importance 
discussing them 'and in paving the way for a 
smooth implementation of bilateral ecooomi'f 
iss .. • • 
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(d) and (e) The attitude of the Germans 
towards India remains as cordial as in the 
past, with increased interest in bilateral 
cooperation. 

Import of Soda Ash tbrough MM1C 

4992. SHRI B. V. DESAI: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether the Union Government have 
authorised the Minerals and Metals Trading 
Corporatio~ to import 10,000 tonnes of Soda 
Ash to meet the needs of small-scale users 
like detergent and silicate units; 

(b) if so, whether the step was taken to 
eliminate mal racticcs by private trading 
houses in import of soda ash; 

(c) the other proposah that are being 
considered to brlng down the prices of 
imported soda ash; and 

(j) \.vheth;!r Government are fully aware 
of the pli;:,ht of sm311 units dependent on 
private trading bouc;es for import~d soda ash 
supplies as domes!ic P;Oduclion is not suffi· 
cient to meet their requirements? 

THE MINISl ER OF STATE OF 
THE MINiSJRY OF TEXIILES (SHRI 
KHUR'iBID ALAM KHAN) : (a) and (b) 
Government have decided to allow minerals 
and Metals Trading Corporation to import 
10,000 M. Is of soda ash for off -the·shelf 
delivery to the snnll scale units who are 
not in a position to import the material 
themselves under OGL. 

• 
(c) and (d) In order to increase the 

supply of soda ash, additionai capacity bas 
been created to meet future dt.!mand. Duty 
has been substantially reduced on import of 
soda ash to enable the Actual Users to 
import the same at a reasonable price. 

Indo·Swiss Joint Commission for Trade 
and industrial collaboration 

4993. SHRI B. V. DESAI: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Indo-Swiss Joint Commission 
will identify areas of trade and industrial 
collaboration; 

(b) if so, whether bilateral trade between 
India and Switzerland has not shown the 
growth in regard to India's trade with the 
European Community; 

(c) if so, the main decisions taken in the 
Indo-Swiss Joint Commission meet in Berne; 
and 

(d) the steps taken or proposed to be 
taken to improve the trade between the two 
countries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (d) 
The Fourth Session of the Indo-Swiss Joint 
Commission held at Berne in September, 
1985. among other things, identified the 
areas of ex pension of bilateral trade. Several 
trade promotion measures were contem-
plated. particularly for product development 
and marketing. The need for transfer of 
technologies was stressed. keeping in view 
the scope for identifying new areas where 
Swi~s know-how could be used and comple-
mented by Indian partners. 

India's exports to Switzerland were of 
the order of R I). 116 97 crores in 1984-85 
against exports to the extent of Rs. 95.63 
crores effected dUring j 982-83. India's 
imports from Switzerland increased from 
Rs. 111. 18 crores in 1982· 83 to Rs. 161.45 
crores in 1984· 85. Switzerland is not a 
member of the European Economic Commu-
nity . 

Imposition of variety of levies on the 
Minerals in the States 

4994. SHRI B. V. DESAI: 
SHRI M.V. CHANDRASHEKARA 
MURTHY: 

Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether the Union Government are 
concerned over t~e increasing tendency 
among the State Governments to impose a 
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variety of levies on the minerals ploduced in 
their States in an effort to improve their 
ways and means position ; 

(b) whether the imposition of a fiscal 
burden on minerals by the State Govrnments 
is rendering mining operations more 
expensive ; 

(c) whether the Mineral Advisory Council 
bad advised the officials committee on the 
revision of royalty rate on various minerals 
and also to look into the cess and mineral 
rights tax imposed on the minerals by 
various States over and above royalty rates ; 

(d) if so, whether the Union Government 
have tak~n certain steps in this regard; and 

(e) if so, th~ details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SMT. 
RAMDULARI SINHA): (a) to (e) The 
Mineral Advisory Council in its 22nd meeting 
held in New Delhi on 9.5.1985 re,commended 
that the Committee to revise the rate of 
royalty on minerals should also look into 
tbe cess and mineral rights tax imposed on 
the minerals by various State Governments 
over and above royalty. Accordingly the 
matter has been referred to the Study Group 
on the Revision of Rates of Royalty. The 
Study Group bas since finalised its delibe-
rations and is expected to submit its report 

shortly. The matter will be examined by 
Government on receipt of the report of the 
Study Group. However imposition of any 
fiscal burden adds to the cost of operations. 

Progress made in Modernisation of Units 
of NTC (WBABO) Ltd. Calcutta. 

4995. DR. V. VENKATESH: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) the progress made by each units of 
N.T.C. (WBABO) Limited, Calcutta under 
modernisation both in the matter of civil 
construction/extension of existing premises 
and in the process of installation of new 
machines, etc. ; and 

(b) the steps being contemplated to 
implement the projects expeditiously? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Moder-
nisation is a continuous process. A 
statement showing the amount sanctioned 
and implemented, in each textile unit, under 
NTC (WBABO) Ltd., as on 30th September, 
1985, is given below. 

(b) Implementation on modernisation 
is closely monitored and suitable -action 
taken whenever necessary. 

Statement 

(Rs. in lakhs) 

S. No. Name of the Mill Amount Sanctioned Amount Implemented 

1 2 3 4 

1. Bengal Laxmi Cotton Mills 362.83 340.98 
2. Central Cotton Mills 85.74 81.94 
3. Rampooria Cotton Mills 299.83 316.76 
4. Sbree Mahalaxmi Cotton Mills 142.06 164.63 
5. Bangasri Cotton Mills 382.30 203.00 
6. Gaya Cotton & Jute Mills 258.72 220.85 
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1 2 

7. Bengal Fine No. 1 

8. Manindra Cotton Mills 

9. . Jyoti Weaving MiUs 

10 •. Laxmi Narain Cotton Mills 

11. Arti Cotton Mills 

12. Kanoria Industries 

13. Bengal Textiles 

14. Bengal Fine No. 2 

15. Sodepur Cotton Mills 

16. Bihar Co-operatives 

17. Associated Industries 

18. Orissa Cotton Mills 
Central Testing Lab. 

19. Mohini Mills 

Total: 

Support Price Flxecl for Various Varieties of 
Cottoa 

4996. SHRI C. JANGA REDDY : 
Will tbe Minister of TEXTILES be plcased 
to state: 

(a). thc p~oduction of all varieties of 
cotton in our country in 1984-1$5 ; 

(b) the annual requiredlent of various 
varieties of cotton required by all the mills ; 

(c) thc quantity of cotton of fine 
variedes': imported in 1984-85 ; 

(d) tbe support price fixed by Govern-
ment for variouS varieties of cotton 
produced ; ~nd 

(c) whether the Cotton Corporation 
of India was able to purchase all tbe cotton 
prod~ if SQ, the price paid to the IfOwers 
in 1984~8S ? 

3 4 

209.67 197.83 

76.20 42.71 

38.91 S~.67 

226.41 219.02 

331.12 240.50 

9421 75.87 

342.40 144.06 

280.51 131.47 

156.30 181.70 

134.15 68.81 

210.18 114.82 

320.72 297.57 
. 7.16 

27.26 
--.-.---

3986.74 3156.19 
------.-... 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a> The 
production of cotton in the country durina 
the 1984' cotton year was eatimated 
at about 101.5 lakh balses. 

(b) Thc requirement of textile mi1Is 
during 1984·85 was estimated at about 86.' 
lakh bales. 

(c) A quantity of 75,000 bales of 
medium staple cotton was contracted for 
import during 1984·85 cotton seasOn. 

(d> Yhe minimum support prices fixed 
for procurement of carious varieties of Kapas 
during 1985-86 cotton ranacs from Ra. 340/-
per quintal (for Beoaal Doshi) to Ra. 900r 
per quintal for Suvin) for different varieties. 

(e) The Cottun Corporation is not 
required to purchas~ all the cotton pr0-
duced. However, it undertake price s~ 
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operate wherever the prices fall below the 
minimum support level. The averBge 
price paid by the Corporation on purchase 
of Kapas from farmers in the 1984-85 cotton 
season ranged from Rs. 476/- to Rs. 900/-
per quintal for various varieties. 

[ Tran31ationJ 

Target Fixed for Giving Loans to Unemployed 
Youths During Se,entb Plan 

4997. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of unemployed youths 
and the persons living below poverty line, 
who were given loans by the banks during 
the. period from Marcb, 1983 to October, 
1985 ; 

assisted in the Sixth Plan period. For die 
year ) 985-86 more than 7.7 lath familift 
were assisted under the Integrated R.ural 
Development Programme (IRDP) uPto 
September, 1985. As regards tbe tarsets 

under the IRDP during the Seventh Plaa 
period the number of families to be covered 
is placed at 20 mil1ioD. 

(c) No, Sir. Under the Integrated Rural 
Developmemt Programme 19.23 lakb families 
were assisted during tbe Sixth Plan Period 
in the State of Bihar; for the year 1985·86 
1.19 lakh families were assisted upto 
September. 1985. in the same state. 

(d) Does not arise. 

(b) the target laid down in the Seventh ~ 
Five Year Plan regarding number of un-
employed youths and persons living below 
poverty line to be given loans by the banks ; 

Garment Exporting Firms AgalllSt ,,110. 
offences bave beea proved. 

4~98. SHRI R. M. BHOYE ~ Will tbe 
Minister of TEXTILES be pleased to state : 

(c) whether· it is a fact that several 
persons living below poverty line in the 
villages of Bihar are not being given loans; 
and' 

(d) if so, the reasons therefor and the 
steps taken by Government in this regard ? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR"t): (a) and (b) 
The Hon'ble Member is presumably referring 
to the Scheme for providing Self-employ· 
ment to the educated unemployed youtbs 
whicb was introduced in the year 1983 and 
Integrated Rural Development Programme 
(lRDP). Under the Self-employment 
Scheme, 2.42 lakh and 2.29 lakh beneficiaries 
were sanctioned Joans by the commercia) 
banks for the years 1983 .. 84 and 1984-85 
respectively. The Scheme has been extended 
for the year 1985·P6 with a target of 2 5 
lakh beneficiaries to be covered. Under ahe 
Integrated .Rura] Development. PrOiranuDe 
(tROP), more thaa 1.64 crore families were 

(a) whether attention of Government 
'" bas been drawn to such garments exporting 

firms against' whom offences have been 
proved during the last three years . , 

(b) if SOJ the names of such firms • and , 

(c) the details of the offences cfmmitted 
by those firms ? . 

·THE MINISTER OF STATE OF THB 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, Sir. 

(b) and (c) A Statt:ment 'of names of 

firms and dtfails of the ofcacee Q081mittN 
by tbem in respect of ca~es in wbich Apparel 

Export Promotion Council baa taken aetion 
durina tbe last tbree years is atven below. 
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Statemeat 

51. , 
No. 

(1) 

. Name of the Firm 

(2) 

1. MIs. Sara International, New Delhi. 

2. " Top and Bottoms, New Delhi. 

3. ,. Oasis Exports, New Delhi. 

4. " Rene Diffusion Pvt. Ltd., 
New Delhi. 

S. " Mehra Associates, New Delhi 

6. " Singh International, New Delhi 

7. " Northern India Trading Co., 
New Delhi. 

8. " Pearl Agencies, New Delhi. 

9. " Mathur Imports & Exports Pvt. Ltd., 
New Delhi. 

10. u Switch Craft India, New Delhi. 

11. ,. Old Town, Delhi. 

12. " Sunlord Apparels Mfg. Co. Pvt. Ltd., 
New Delhi. 

13. It Continental Exports Pvt. Ltd., 
New Delhi. 

14. " Indo Impex, New Delhi. 

] S. " Ruchi Corporation, New Delhi. 

16. " Fashion Export Corpn. of India 
New Delhi. 

17. " Sbakun International, Delhi. 

18. " Shakuntalas Export House Pvt. Ltd., 
New Delhi" 

19. ,. Jaidka Hosiery Factory Regd., 
Ludhiana. 

20. " Indiana Export Corpn •. New Delhi. 

21 ... Delfio Enterprises, New Delhi. 

Details of Offences Committed 

(3) 

Tam~rjng of validity period in L/C. 

Wrong statement relating to Joss of PPQ 
Certificate. 

Mis-declaration that LIe was already with 
AEPC. 

Tampering of Inward Remittance CertifiCate 

Tampering of Inward Remittance Certi6cate. 

Forgery attempted in Berlin Fair Quota 
Order. 

Tampering of Textile Committee Certificate. 

Tampering of validity period in L/C. 

Unauthorised diversion of goods from 
Switzerland to West Germany. 

Tampering with L/C. 

Wrong Information furnished regarding 
Membership number. 

Tampering with L/c. 

Tampering of validity period in L/C. 

Tampering of LJC. 

Tampering of validity period in L/c. 
Tampering of validity period in L/C. 

Tamnering of validity period in L/C. 

Tampering of validity period in L/C. 

Unauthorised export to Sweden for which 
no EIC was issued by AEPC. 

Change of category/description in the invoice. 
but no tampering of E.C. 

Change of Group No. in the invoice butno 
tamperina of B.C. 



(1) (2) 

22. MIs. ANBE£, New Delhi. 

23. " Ourukul Exports, New Delhi. 

24. " Jay Dee Exports, Delhi. 

25 . ., Gamens International, New Delhi. 

26. " Patwari Exports Pvt. Ltd. Madras. 
.. 

27. " Gupta Garments. Madras. 

28. " Eves Garments, New Delhi. 

29. n Beverley Hills New Delhi. 

30. ., La Demiere Mode, New Delhi. 

31. u Big Bear, New Delhi. 

32. tt Gudiya Export Pvt. Ltd., New Delhi. 

33. " You N Mee: New Delhi. 

34. It Apollo Enterprises, New Delhi. 

35. " J .K. Exports, New Delhi. 

36. " Modem Knit Works, New Delhi. 

37. ., Hemla Embroidery Mills Pvt. Ltd., 
Baryana. 

38. " Impex International, Bombay. 

39. " Indian Apparel Industries, 
New Delhi. . 

40. ft Shivani Export Inc., New Delhi. 

41. tt Dadu Enterprises Pvt. Ltd., 
New Delhi. 

42. H Exports Merchants, New Delhi. 

43. It Handicraft Inti., Lucknow. 

44. " Dharat IntI., New Delhi. 

45. " Hari International, New Delhi. 

46. fl Hari International, New Delhi. 

(3) 

Wrong statement relatins to 108s of PPQ. 

Tampering with L/C. 

Tampering with L/C. 

Tampering with L/C. 

Unauthorised corrections in the mode of 
payment • 

Unauthorised corrections in the shipping bill. 

Unauthorised export of sample consignment. 

Mis-declaration about balance in Inward 
Remittance Certificate. 

Mis-declaration about the balance in InWard 
Remittance Certificate. 

Change of HL to PL in application. 

Altered QC from HL to PL. 

Mis-utilisation of Textile Committee's 
Certificate. 

Tampering of vaJidity period in L/C. 

Tampering of validity period in LIe, 
, . 

Mis-declaration that Quota had not been 
issued. 

Submission of forged DG for PPQ. 

Export of unauthorised Quantity. 

Export of unauthorised Quantity. 

Export of unauthorised Quantity. 

Export of unauthorised quantity for which 
no BC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

EXl>Ort of unauthorised quantity for which 
no Be was issued. 

Export of unauthorised quantity for which 
no EC was iSSued. 

Export of unauthorised quantity for which 
no EC was issued. 

Tampcrio8 with LIe. 
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(1) (2) 

47. MIs. Business Associates India, 
, New Delhi. 

48. " Expo Impo Linkers, New DeJhi. 

49. ,Easterm Silk Iodl. Ltd., Calcutta. 

50. " Atex India, New Delhi. 

51. " Duggal and Bajaj, New Delhi. 

52. " You N Mee, New Delhi. 

53. " You N Mee, New Ddhi. 

54. , Alankar Mrkg. Association, 
New Delhi. 

55. " Gemini Overseas Ltd., Calcutta; 

56. " Daffodil's, New Delhi. 

57. " Amarpreet Entps. Pvt. Ltd. 
New Delhi. 

58. Indira IntI., New Delhi. 

59. " Fashion Overseas, New Delhi. 

60. " Gokaldas Fashions, Bangalore. 

61. " Hinduja Knitwear, Bangalore. 

62. " Shivam International Co., Madras. 

63. " Stitch Art Exp. Pvt. Ltd., New Delhi 

64. ff Matty Krafts, Bombay. 

65. " P & A Co., Calcutta. 

66. " K. K. IntI., Bombay. 

67. " Shakun IntI., Delhi. 

68. " Mode International, New Delhi. 

69. " Maharani Inti •• New Delhi. 

70. u Ana Exports, New Delhi. 

(3) 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for which 
no EC was issued. 

Tampering with L/C. 

Export of unauthorised quantity for which 
no EC was issued. 

Export of unauthorised quantity for wbich 
no EC was issued. 

Export of unauthorised quantity for wbich 
no EC was issued'. 

Unauthorised export to Sweden for which no 
export Certificate was issued. 

Unauthorised export to Sweden for which no 
export Certificate was issued. 

Unauthorised export to U.K. 

Unauthorised ex~ort and tampering with 
export Certificate relating to France. 

Unauthorised export and tampering with 
export Certificate. 

Tampering with quota certificate and cland-
estinely obtained quota for 4800 pes. against 
the eligible qty, of 480 pcs. 

Unauthorised export to Sweden during 1980. 

Unauthorised export to U.K. during 1981. 

Unauthorised eAport to U.K. duriug 1981. 

Unauthorised export to U.K. during 1981. 

Unauthorised export to Sweden during 1981. 

Unautborised export to Sweden during 1981. 

Tampering with L.C. 

Tamperins with L.C. 



(1) (2) 

71. MIs. Bhandari Hosiery. Ludhhna. 

72. " Goyal Dresses, Madras. 

73. " Assra Exports, New Delhi. 

74. 99 Sharma Clothiers, New DcJhi. 

75. ,. Tulips, New Delhi. 

76. " Fabric Fashions, New Delhi. 

77. " Fredbi Fashions, New Delhi. 

78. " Atex Overseas Pvt. Ltd., 
New Delhi. 

79. " Magnus Modes (I), New Delbi. 

80. " Sovrin Knitworks, Faridabad. 

8J. ., Palwel1 Exports (P) Ltd., 
New Delhi. 

82. tJ Mars Enterprises, New Delhi. 

83. " Jay Pee Exports (P) Ltd., 
New Delhi. 

84. " Kashish Enterprises, New Delhi. 

85. " Paul Associates, New Delhi. 

86. " Poorvi Apparels Pvt. Ltd, 
New Delhi. 

87. " Regency Apparels. New Delhi. 

88. " Hinduja Knitwear, Bangalore. 

89. " RMOB IntI. Trading Corpn., 
New Delhi. 

90. ., Emm Gee IntI., New Delhi. 

91. " Calcutta Exports. Calcutta. 

92. " Anand BrothelS, Barie)}),. 

93. " Summer Apparels, Delhi. 

94. " Makisma, New Delhi. 

P5. " Manjusha Exports, New Delhi. 

(3) 

Certification sHowed for consignment durinl 
1982 were clf!ared against EC obtained 
subsequently for 1983 quota. 

Certification allowed for consignment during 
1982 were cleared against EC obtained 
subsequently for 1983 quota. 

Falsification of document and mis-utilisation 
of L. C. 

Wrong declaration of Segment. 

Submitted false declaration for seeking 
transfer of PPE. 

Unauthorised transfer of PPE. 

Change of category Idescription in the 
Invoice. 

Unauthorisod transfer of PPE. 

Unauthorised transf.er of prE. 

Unauthorised transfer of PPE. 

Unauthorised transfer of PPE •. 

False declaration for transfer of PPE. 

False declaration for transfer of PPE. 

Tampering with Shipping Documents. 

Unauthorised export of excess Quantity. 

Tampering with Shipping Bill. 

Unauthorised export to U.S.A. 

Forsery in Shipping Documents. 

Mis-declaration for obtaining Iccommedu· 
tory letttr for visa. .. 

Unauthorised export to U.S.A. on the basis 
of forged export documents. 

Unauthorised exports to Sweden. 

Unauthorised export to Canada by foraiai 
export Certificate. 

Wrong declaration of PPE. 
Unauthorised transfer of PPE. 

CJaiminl CCS b), forlin. Baal C,rtific:att 
and export documents. 
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94 tJ The Instyle Club, New Delhi. 

97. " Sanorita, New Delhi. 

98. " Gokaldas Fashions. Bangalore. 

99. " Atlas Exporters, Bombay. 

100. " P & A Co., Calcutta. 

101. ., Raunaq kDtI., New Delhi. 

102. u Monu Inti., Delhi. 

(3) 

Unauthorised transfer of PPE. 

Wrong declaration to the Bank relating to 
loss of Bank Certificate. 

Falsification of Shipping Documents. 

Tampering with Shipping Documents. 

Export of unauthorised quantity to Italy for 
which no export Certificate issued by AEPC. 

Unautbo rised export under Cat. 3 to Canada 
during 1981 by way of forging export 
Certificate. 

Submitted forged/bogus proof of shipment. 

SOURCE: Apparel export Promotion Council 85.XII.18. 

Cheap Wool Blankets to Poor P~ple: 

4999. SHRI R. M. BHOYE: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether cheap blankets made wool 
or jute have been made available to poor 
people by Government during the current 
winter season ; 

(b) if so, tbe prices thereof; and 

(c) the efforts being made bi GOvern-
ment to make these cheap blankets avaiMble 
in super bazars and Khadi Gramodyog etc. ? 

THE MINISTER OF STATR OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) In order 
to make available cheap woolen blankets to 
poor people,.shoddy blankets and balankets 
made from indigenous wool have been fully 
exempted from the payment of excise dut!. 
Jute blankets have so far not come In 
commercial usc. 

(b) There is no stat~tory control on 
the prices of woollen textiles. 

(c) Woollen blankets manufactured by 
ICIaadi and ViUaae Industries Sector are sold 
tbtouall sales outlets or Khadi and Village 
IOdQltries Commission mainly by Kbadi 
OItiDQclyOi Baa_vans and Gandhi Ashrams 

etc. A rebate of 10% bas been allowed for 
a period of 90 days for the year 1985-86. 
Cheap woollen blankets are also sold by 
Super Bazar. 

Cases of HeroiD Raciet Det~ted i. 
Bombay aad Delhi. 

5000. SHRI R. M. BHOYE: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of the cases of heroin 
racket detected in Bombay and Delhi during 
the last two years ; 

(b) the detaiis of the .persons arrested 
for being involved in these rackets; 

(c) the details of the gangs found 
carrying on illegal trade in colJusion with 
foreigners ; and 

. (d) the ac.tion taken by Government 
in tbis regard ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b) 
The number' of ca es of heroin racJcet 
detected in Bombay and Delhi during the 
last two years and persons arr.ted therefor 
are as under :-
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City 
1 984 

No of No. of per-
cases sons arres-

ted~ 

Indian Fore-
igner 

198 5* 
(upto 30 11.] 985) 
-------

No. of No. of 
cases persons 

arrested 

Indian 
Foreigner 

Bombay 15 3 15 

16 

27 29 9 

Delhi 36 20 32 38 2 

(NOTE: *Figures for 1985 provisional) 

(c) and (d) The :nformation regarding 
details of gangs found carryi?g on. illegal 
trade in collusion with foreigners IS not 
readily available. The time ~nd labour 
involved in collecting the same will not be 
commensurate with the results. All the 
traffickers arrested in cases of S~Ugg1iT'lg of 
heroin were proceeded agamst and 
prosecuted under the relevant laws. 

[English] 

el~lng of Illegal Mining Operation in 
HlU'yana 

5001. SHRI DHARAM PAL SINGH 
MALIK: 
SHRI SUBHASH Y ADA V : 

Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether a number of mines are 
being illegally operated in Haryana ; 

(b) if so, the names of the places 
where such mines are in operation ; and 

~ 

(c) the action Government propose to 
take to close down these illegal mines? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SMT. 
RAMDULARI SINHA) (a) to (c) 
Information is being collected and shall be 
laid on the Table of the House. 

'Iaerease ia Productivity of TiSeO 

5002. DR. G. VIlA Y A RAMA RAO : 
Will the Minister of STEEL AND MINES 
be pleaseli to ~tBt~ : 

(a) whetber it is a fact tbat Tata Iron 
and Steel Company has succeeded in 
increasing productivity by about 30 per cent 
through its research and devel()pll1ent 
programme as reported in the 'rel~graph' 
Calcutta of 19 November, 1985 ; ,and 

(b) if so, whether Government consider 
purchase of this technology for tbei~ steel 
plants? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT) (a) and (b) 
TISCO have reported that they are striving 
for ,a 15% increase in productivity at their 
blast furnaces with the help of various 
measures to improve raw material supplies 
such as sizing and screening of iron ore, 
jigging of ore fioes, better washiog of coking 
coal and increase in proportion of sinter. 
They also prol?ose to introduce stamp 
charging of coal. 

The measures being taken by TISCO 
are in the nature of better operational 
practices. SAIL is also taking similar 
measures to improve its productivity and 
does not feel the need of purchase of 
technology from TISCO. 

~mugg1ing Activities in the Border Distriets of 
Kutch in Gujarat. 

5003. PROF. MADHU DANDAVATE : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat smuggler 
spynexus bas been detected in the border 
districts of Kutch in Gujarat ; 

(b) whether this nexus has resulted in 
growing anti-social and anti-national 
activities in these border districts ; and 

(c) what steps have been taken- to 
prevent the activities of smugglers in 
collusion with spies in these r border 
districts? 

- THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE' (SHRI 

,JANARDHANA POOJARY) (a) ana' '(b) 
~eports received by the Government 
in .. icate tbat Kutch region in Gujarat State' 

, ", . ..,. -'-'. .-
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. continues to be vulnerable to smuggJinl 
activities. No case of espionage was 
detected in the Kutch district of Gujarat in 

'1984. However, one such case was detected 
from Lakbpat (Kutch) bOlder in 1985, in 
whicb four persons, one Pak national and 
three Indian nationals, were found indulging 
in espionage activities. 

(c) Border patrolling and surveiUance 
bave been intensified to prevent such 
activities in the region. Anti-smuggling 
drive in the region has also been intensified. 
to check smuggling activities. The trends 
in smuggling and seizures made are also 
kept under constant review for taking 
apptopriate remedial measures in close 
co-ordination with the concerned Central 
and State Government authorities. 

Stringent action is taken against persons 
found involved in smuggling activities both 
departmentally as well as through prose-
cution in Courts. Apart from confiscation 
of goods involved and imposition of 
personal penalties, in appropriate cases 
preventive detention under the COFEPOSA 
Act is also resorted to. 

RepresentatloD Regarding Exemption of 
excise duty on engines from Co-operation 

of Fishermen 

5004. PROF. MADHU DANDAVATE: 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat the marine 
onaines of more than 150 H.P. used by 
fishermen are exempted from Central Excise 
duty on higb speed diesel, wbereas engines 
of 1es8 tban 150 H.P _ are not entitled for 
such exemption ; 

(b) whether 'Thana lilba Macbbimar 
Madhyavarti Sahakari 8angh, Maryadit' a 
cooperative of fishermen, _ bas sent a 
communication to the Prime Minister on 
27tb November, 1985 _kina e1temption on 
excise duty on eoaines with less than 150 
H. P.; and 

(c) if so, what is the reaction of tbe 
Oovommcot t1Jereto'1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> At 
present refined diesel oil and diesel on, not 
otherwise specified, used in fishing vessel 
designed for deep sea fisbing, which is not 
less than 13.7 metres in lengt h and not less 
thQn 150 B.H.!». i§, entitled to exemption 
from 50% of the excise duty leviable on such 
diesel oil. A further excise duty relief out 
of the other 50% of the excise duty on diesel 
oil is available in those cases of such deep 
sea fishing vessels where necessary proof of 
export of shrimp is produced within a 
stipulated time period. 

(b) Yes, Sir. 

(c) The question of extending the present 
excise duty concession on diesel oil used in 
deep sea fishing vessels to the smaller fishioa 
boats was earlier examined by the Govern-
ment, but it was not found to be feasible. 
However, it has been decided to re-examine 
the said request. A decision will be taken 
stortly. 

Proposal to allow Compaaies to LauadI 
cUDlulative Convertible Prefereaee Shares 

5005. SHRIMATI KISHORI SINHA % 

Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether Government propose to 
allow companies to launch cumulative con-
vertible preference shares to attract more 
investments frolp the public; 

(b) if so, what in tbo Government's view 
are tbe advantqes of this scheme • and , 

(c) whether it would affect tbe Bow of 
equity risk capital ? 

THE MINISTER OF STATE IN TUB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): <a> Guidelines 
for issue of the convertible cumulative pre_ 
ference shares were issued by the Govemmeot 
and laid on the Table of th: House on 19th 
August,· 1985. 

(b) The cumuJative convertible prelerenoo 
shares have the following advantages to the 
investing public over the existinl 6oa~ 
instruments ;- . 
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(i) Tb~ investors are assured of a 
stable 10% dividend from the date 
of allotment ; 

(ii) The entire issue of cumulative con-
vertible preference would be 
convertible into equity shares between 
the end of 3 !cars and 5 years ; 

(iii) On conversion of preference shares 
into equity shares, the right to 
receive arrears of dividend, if any, 
on the preference shares upto the 
date of conversion will accrue to 
the holder of the equity shares on 
such conversion. The holder of 
tbe equity shares shall be entitled 
to. receive the arrears of divident 
as· and when the company makes 
profit and is able to declare such 
dividend; 

(iv) The preference shares would have 
voting rights, as applicable to pre-
ference shares unde~ the Co~panies 
Act, 1956 ; and 

(v) By the proposed conversion into 
equity the preference shares will 
also participate in the capital 
appreciation, if any, on the equity 
shares of the company. 

(c) No, Sir. 

Colleetioo of Equity Capital and Deposits by 
Leasing Companies 

5006. SHRIMATI KISHORI SINHA : 
Will the Minister of FINANCE be pleased 
to state': 

<a) whether a number of leasing com· 
panics are now collecting equity capital and 
also deposits from the public; 

(b) if so, whether the Reserve Bank of 
India has given them permission to do so ; 

(c) whetber these leasing companies 
would come under regulations regard ina 
"posits applicable to non-bankiDB compa-
nies; and 

(d) if so, tbe details daoroef ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): .(a) 
AccordiDB to press reports a number of 
equipment leasing companies .have . boon 
coming out with issues of equity shares .DeI 
also coJlecting deposits from the public. 

(b) Reserve Bank of India's prior per-
mission is not required. 

(c) The provisions of Reserve Bank's 
directions issued to non· banking financial , 
companies have been extended to equipmrnt 
leasing companies with effect from 1st 
September, 1985. 

(d) Equipment leasing compani,s, tbe 
principal business of which is Je~sinl of 
equipment or the financing of such activities 
may also accept deposits for a minimum 
period of six months and a maximum period 
not exceeding thirty-six months. These 
companies can pay a maximum interest on 
deposits at the rate of 15% per annum. An 
equipment leasing company can accept 
deposits the aggregate amount of wh!ch to-
gether with those amounts by way of 
debentures and Bank's and Institutiona 1 
borrowings shall not exceed ten times its nel 
owned funds. The companies are required 
to maintain minimum liquid assets which 
sball Dot be less tban 10% of tbe deposits 
outstanding . on any day as in the case of a 
hire purchase Or housing finance company. 

Result of Investment Made in Public and 
Private Sectors by Non-Resident IDdIabs 

5007. SHRI CHITTA MAHATA: Wi)) 
the Minister of FINANCE be pleaK,d .. &o 
state : 

(a) the investment made so far by the 
non-resident Indians in the public sector and 
the private sector in the country ; and 

(b) the result tbereof ? 

1HE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POOJAR Y): (a> ADd 'Cb) 
On tbe basis Of information recei.cd· frctm 
tbe' Reserve Bank of lncia, the' investment 
made so far by tbe Don-resident"lndians in 
the . public sector and the private icctor jn 
lb. ~o~t'7 is as follow. ; 



(i) Direct Investment 
(proposals approved) 

(ii) Portfolio Investment 
(Actual purcbase of 
sbares! debentures) 

(Rs. in crores) 
4-19.33 

51.94 

Concession of Textile Mill in Modi Nagar on 
the Pattern of Gujarat Formula 

5008. SHRI THAMPAN THOMAS: 
Will tbe Minister of TEXTILES be pleased 
to state : 

(a) whether the textile mills in Modinagar 
(Uttar Pradesh) have restarred working; 

(b) the loss of production and Govern. 
ment revenue owing to their closure for the 
past two to three years ; 

(c) whether Government propose to 
offer them concessions similar to Gujarat 
formula; and 

(d) whether there are other proposals 
under consideration of Government in this 
regard? 

• 
THE MINISTER OF STATE OF THE 

MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) As per 
th~ reports received from Textile Commi-
ssioner. three textile mills in Modinagar viz. 
Modern Spinoeres Ltd., Vishal Syntex Ltd. 
and Modi Textiles Ltd. are closed. 

(b) Total estimated loss in Production 
due to closure of these units is about 11 SOO 
kgs. of yam and 7900 metres of cloth. Loss 
in revenue due to closure of these units bas 
not been estimated. 

(c) and (d) A rehabilitation package for 
the revival of these units has been worked 
out. 

Sdaeme for' Beautlftcati~ft and UpgradatlOil 
of Steel Cities 

5009. SHRI HARIHAR. SORE.N : Will 
the Minister of STEEL AND MINES be 
\)l,altd to ~ta~~ ~ 
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(a) whether Government have anr 
scheme for the beautification and upgradatioo 
of steel cities ; 

(bl if so, the amount earmarked for the 
above prOiramme ; 

(c) whether Sttel City, Rourkela is 
proposed to be upgraded aDd beautified 
under the above programme; 

(d) if so, the schemes prepared and the 
funds allocated therefor ; and 

(e) the details thereof? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) and (b) 
Beautification and maintenance of Steel 
Cities is a continuing process under tbe 
annual development and maintenance pro-
grammes. Funds are provided keeping in 
view the req uirements. 

(c) to (e) There is no specific proposal 
for upgradation and further beautification of 
Rourkela Steel City. A number of steps 
have already been taken to beautify the 
City. Works leading to beautification and 
maintenance will continue to be undertaken 
witbin the overall budget provisions. 

Loan Applicat~DS Pending witll DifFereDt 
Branches of United Balik of ladIa 

in Orissa 

SOlO. SHRI RADHAKANTA DIGAL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the United Bank of India 
bas laid down a new working norm to clear 
the loan applications within a short period ; 

(b) if so, the norms laid down by tbe 
United Bank. of India in this respect; and 

(c) the num~r of loan applications 
pending in the different branches of the 
United Bani of India in Orissa as on 3Q 
June, 1985 and the details thereof? 



THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
United Bank of India has reported that they 
bave not laid . down any new working norm 
for clearing loan applications. Tbe Bank 
ii, however, regularly monitoring the disposal 
of loan applications to ensure tbat they are 
cleared according to the norms prescribed 
by Reserve Bank of India. 

(c) The total number of loan appli-
cations pending- in the different brancbes of 
tho bank in Orissa as on 30th June, 1985 is 
1340. out of wbich 412 relate to Integrated 
Rural Development Programme (lRDP),2O 
to the self-employment Scheme, 446 to other 
Government Sponsored Schemes, 24 to small 
scale industries (5SI), 330 to Agricultural 
loan, 76 to other priority sector advances 
and 32 to traditional loan case,. 

Alsistaace Uader "TDF" Schemes by 'IDBI' 

5011. SURI PRIYA RANJAN DAS 
MUNSI! Will tbe Minister of FINANCE 
be pleased to state: 

(a) whether some of tbe cases clearedj 
approved by the Ministry of Industry under 
the Technical Development Fund (TOF) 
Schemes during the Sixth Five Year, Plan 
period have not received assistance from 
. the Industrial Development Bank of India 
(IDBI) ; 

(b) if so, tbe details tbereof alongwith 
the reasons therefor; 

(c) the number of applications for 
assistance und~r the Technical Development 
Fund Schqmes received by Industrial 
Development Bank of India during Sixth 
Five Year Plan and the number of cases in 
which assistance was actually provided by 
lOBI; 

(d) the investments involved in (c) 
above; and 

(e) the state-wise break-up of (c) and 
(d) above? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to (e) 
The I~dustrial Development Bank of India 
(lDBI) has reported that during the Sixth 
Five Year Plan period, it bad received 409 
applications seeking assistance under tbe 
Technical Development Fund Scheme. It 
had sanctioned assistance to 400 applications 
involving a total assistance - of Rs. 86.14 
crores. State-wise break-up is given in 
the statement below. 

Assistance in respect of 9 cases could 
not be constiered by IDBI for want of 
necessary information from the concerned 
units within reasonable time and/or on 
account of unsatisfactory past record of 

performanco of the units. 
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Declille i. Reeo.ery Rate of Baak Loan 
for Agrleulture 

5012. SHRI PRAT APRAO B. 
BHOSALE: Wi1l tbe Minister of 
FINANCE be pleased to state: 

(8) wbether the recovery rate of bank 
loan for agriculture is declining ; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps taken to speed up 
recoveries ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) and (b) 
The recovery performance of public sector 
banks in case of Direct Agricultural 
Advances during the last three years is as 
fol.ows :-

Year 

June 1982 

June 1983 

June 1984 

% recovery to Deman d 

52.2 

53.2 

Sl.6 

The reasons for poor recovery are wilful 
default, drought and other natulal 
calamities. lack of infrastructural facilitie~, 

improper formuJat;on and appraisal of 
schemes. underfinancing, inadequate follow 
up action. 

(c) The performance of public sector 
banks in tbe field of recovery is being 
i'iIU)arly monitored. The banks having 
adverse recovery position have been advised 
10 -gear to their machinery for prompt 
recovery of their 'dues. The banks have 
.tao -been adyj;ed to continue to bring about 
f8rtber refinement in their methods of 
appraisal '8JId -follow up of credit to 
Wdnimise incidence of overdues and Reserve 
Bank· of India bas issued instructions in this 
~. 

Suggestion for Major Polley Cba"ges In 
the Export of Garments : 

5013. SHRI PRATAPRAO B. 
BHOSALE : WiJI tbe Minister of 
TBXTILES be pleased to state: 

(a) whether the Apparel Export 
PIomotion Council has suggested major 
policy cbanges in the export of garments; 

(b) if so, .tbe details thereof ; and 

(c) tbe action taken in the matter? 

. THE MINISTER OF STATE OF THE 
MINIST R Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) to (c) 
The Apparel Export Promotion Council 
had made certain recommendations on the 
Export Entitlement Distribution Policy for 
garments and knitwear for )986.- The 
Government had announced tbe Export 
Entitlement Distribution Policy for 1986 
after taking into account the recommenda-
tions of the Apparel Export Promotion 
Council. After the announcement of the 
policy, certain cbanges such as accepting 
one time affidavit and removal of tbe 
condition of order number in the letter of 
Credit have been made on the recommen-
dations of the Apparel Export Promotion 
CouDcil. 

Holding of Credit Camps by Nationali-
sed Banki 

5014. SHRI S. M. BHATTAM -: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it bas been decided that 
the nationalised banks will hold Joan mf'las 
(credit camps) every month; 

(b) jf so whether tbe representatives 
of the State Government and the Parliamen-
tary constituencies concerned will be 
associated with these melas camos; and 

(c) whether any targets or guidelines 
for implementing anti-poverty programme 
have been laid down for the public sector 
banks? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) No, Sir. 

(b) Question doesn·t arise. 

(c) The Reserve Bank of India has 
issued guidelines to nationalised banks that 
applications relating to beneficiaries of anti-
poverty programme like I.R.D.P. be 
disposed of whithin a period of 14 days. 
It is proposed to provide assistance to 20 
million beneficiary households under 
I.R.D.P during the Seventh Plan period. 

Seizure of Undisclosed Assets 

SOlS. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FINANCE be 
pleased to state : 

(a) the amount recovered out of tax 
arrears by attachment and sale of assets of 
defaulters during the last three years ; 

(b) the number of searches and 
seizures effected upto June, 1985 ; and 

(c) the value of undisclosed assets 
seized during these searches and seizures ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF. FINANCE (SHRI 
JANARDHANA POOl AR Y): <a> The 
information regarding amount recovered by 
way of attachment of movable and 
immovable property and sale of movable 
and immovable property during the last 
three years is as under :-

A. Attachment of Movable Property 
1982-83 1983-84. 1984-85·· 

Rs. 486438 Rs. 471231 Rs. 87765 

B. Attachment of Immovable property 

- 1982-83 1983-84 1984-85--
Rs. 641802 Rs. 769902 Rs. 637305 

c. Sal el 0/ Movable a nd Immovable properly 

1982-83 1983-84 1984-85*-
RI. 4148 RI. 244093 Rs. 6137 

-·Tbe figures are provisional. 

(b) and <c) : No.o/s~archeseffected 
from 1.1.85 to 30.6.85 

[ Translation] 

3225 

Value 01 fUsell seized 
from 1.1.85 to 30.685 

Rs. 17.54 crores. 

ObJectioD'i of Mineral Exploration 
Corp oration Ltd. 

5016. SHRI MOOL CHAND DAGA : 
Will tbe Minister of STEEL AND MINES 
be pleased to state : 

(a) the date on which the Mineral 
Exploration Corporation Lim ited was set 
up in the country ; 

(b) the objectives of its setting up and 
the role assigned to it vis-a-vis role of 
various exploring agencies in the country ; 

(c) whether "it is a fact that the 
Mineral Exploration Corporation Limited 
has been successful in achieving the 
objectives ; 

(d) if so, tbe details thereof; and 

(e) if no, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SMT. RAM 
DULARI SINHA) (a) and (b) Mineral 
Exploration Corporation Ltd. was estab-
lished on 21 st October, 1972, under the 
Companies Act, 1956, by transferring the 
functions of Mineral exploration and the 
related equipments and personnel from the 
Geological Survey of India. . The. primary 
object of the formation of the Company 
was to give a commercial bias to mineral 
exploration and to bridge tbe gap between 
initial discovery, and eventual exploitation 
of mineral deposits. After the Geoloaical 
Survey of India bas done the preliminary 
location of tho mineral deposits and the 
service mappin8 of tbe area, it becomes the 
task of MECL to establish whether &be 
mineral deposit is of good quality and exists 
in sufficient quantities as to be economicalJ.)' 
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mineable with the available current ttchno-
IOSY. Mining and Geology Departments of 
various Stat~ Governments are also doing 
exploration of minerals in their respective 
areas. 

(c) and (d) Yes, Sir. MECL has been 
successful jn achieving its objectives. Some 
examples of its achievements are :-

(A) Establishment of economically 
viable deposits of 17,653 million tonnes 
(m.t.) of various minerals such as coking 
coal 6493 m.t., non-coking coal 6954 m.t., 
Copper.lead~zinc ore 295 m.t., iron ore 1972 
m.t., nickel ore 65 m.t., limestone 128 m.t., 
Dolomite 53.70 m.t. flouspar 0.77 m.t., 

graphite 1.32 m.t., sand 62.78 m.t , gold 1.47 
m.t. and bauxite 1626 m.t. 

(B) The Company's work has Jed to 
the establishment of a large number of mines 
in different parts of the country. Important 
investment decisions have been taken by a 
number of different organisations including 
NALCO and Hindustan Copper Ltd. on the 
basis of the reports made by MECL. 

(C) At present, the Company is conti-
nuing its exploration activities in more than 
40 projects. MECL has kept in mind goals 
of national importance when taking up 
promotional exploration. During the 7th 
Five Year Plan, MECL proposes to do 23.25 
lakh metres of drilling and 1.35 lakb metres 
of exploratory mining. 

(e) Does not arise. 

[English) 

lostallatiOD of Aluminium Plants in 7tb 
Five Year Plan 

5017. SHRI CHINTAMANI lENA: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether the production of aluminium 
is much less than tbe requirement ; 

(b) if so, the shortase thereof ; and 

(c) the steps taken to meet the dODl8Qd? 

1HE M1N1STER OF STAlE IN THE 
DEPARTMENT OF MII'·ES (SHR1MATI 
RAMDULARI SINHA): (a) and (t) The 
marginal gap between demand and indigenous 
production is made good by arranging 
imports as foHows :-

Indigenous Imports by 
production MMTC 
(in tonnes) (in tonnes) 

1984-85 276,492 56,094 
1985 .. 86 173,737 23,759 
(up to November) 

(c) During the VII Five Year Plan, 
National Aluminium Company Ltd. 
(NALCO) project with a capacity of 218,000 
tonnes per annum of aluminium will go into 
production, and the captive power plant of 
Bharat Aluminium Company (BALCO) will 
also be completed so that it is not dependent 
on the power from the State Electricity 
Board. 

Skkness of Powerloom due to ReduetioD 
In duty of Staple Fibre 

5018. DR. A. K. PATEL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether it is a fact that Govern-
ment by reducing duties on staple fibre and 
by not reducing duties on filament yarn has 
helped in tranfer of the sickness from mill 
sector to powerloom sector. 

(b) if so, the proposal of Government 
to remove the sickness of the mill sector 
without causing any sickness to the power-
100m sector ; and 

(c) the details of these proposals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, 
Sir. The users of polyester filament yam 
did not for a while lift polyester filament 
yarn on account of its high prices. The 
manufacturers of filament yam were 
thus obliged to reduce the price sharply on 
about lst November 1985. With this price 
reduction tbe situation is expected to Dor. 
Qlalise soon, 
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(b) and (c) Do not arise. 

Enquiry Against J. T. D. C. Officials 

5019. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether it is a fact that due to 
inordinate delay in initiating action against 
the charge-sheeted officers of India Tourism 
Development Corporation, the officials 
concerned have either been acquitted or 
lesser punishment has been awarded to 
them; 

(b) if so, the details thereof; 

(c) whether the delay was due to proof 
of corruption having been lost with the 
passage of time ; 

(d) whether is it also a fact that in 
some cases minor penalty bas been imposed 
although Vigilance Department had 
recommended major penaJty ; and 

(e) if so, the details of such cases and 
reasons thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) and (e) The Vigilance Division of 
ITDC conducts preliminary investigation in 
respect of the cases referred to them with a 
view to establishing whether the cases 
warrant initiation of disciplinary action. On 
the basis of such preliminary investigation. 
Vigilance Division makes suggestions to the 
Competent Disciplinary Authority as to 
whether major penalty or minor penalty 
action should be initiated. As per the 
decision taken by the Competent Disciplinary 
Authority, the concerned employees are 
issued charge sheet proposing major or 
minor penaJty action against them. Penalties 
are imposed by the Competent Disciplinary 

Authorityafter considering .he explanation 
of the concerned employees in response to 
the charge sheets or on the basis of the 
findings of the Enquiry Officer appointed for 
conductina regular departmental enquiries as 
per the procedure laid down in ITDC 
Conduct, Discipline and Appeal Rules, 1978. 

Moderate Rate Hotel Accommodation at 
Darjeeling 

5020. SHRI V. S. KRISHNA IYER : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether middle class domestic 
tourists are finding it difficult to get moderate 
rate hotel accommodation at Darjeeling ; 

(b) if so, whether Government propose to 
coastrllct moderate rate hotels at Darjeeling 
through India Tourism Development 
Corporation ; 

(c) the number of India Tourism 
Development Corporation hotels at present 
at Darjeeling ; and 

(d) the tariff thereof nnd whether tbe 
same are within the means of middle cJass 
domestic tourists ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K L. 
BHAGAT): (a) Department of Tourism 
has received no complaints regarding 
shortage of accommodation at Darjeeling 
for budget tourists. There are about 40 
establishments including tourist lodges which 
cater to the needs of the budget tourists. The 
difficulty, if any. in finding middle class 
accommodation at Darjeeling is seasonal. 

(b) No, Sir. 

(c) Nil. 

(d) Does not arise. 

Exploitation by ColI'ee Curial Firms In 
Karaataka 

!'021. SHRI V. S KRISHNA IYER: 
wm the Minister of COMMERCE be 
~leased to state: 
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(a) wbether it is a fact tbat tbe coffee 
curing firms in Karnataka are dictating terms 
to tbe Coffee Board ; and 

(b) if so, the action taken to end the 
exploitation of curers and the shortage of 
instaJled capacity? 

THE MINISTER OF STATE Of THE 
MINISTA Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
Altbougb temporary prl)blems. have arisen 
from time to time with regard to curing, as 
in the case of any other industrial activity, 
Coffee Board has taken action to provide 
for increased curing capacity to meet demand. 
Action has been taken against curing firms 
who have been found to have violated 
norms and attempts are being made for 
modernisation to ensure batter quality of 
service. 

Losses in Hotels Run by India Tourism 
Development Corporation 

5022. SHRI V. S. KRISHNA IYER : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether a number of hotels run by 
India Tourism Development Corporation 
are incurring heavy losses due to poor 
occupancy and high cost of maintenance; 

(b) whether it is a fact that some of 
the big hotels in Delhi like Akbar Hotel 
bave been converted into Union Government 
Offices due to poor occupancy ; 

(c) whether Government propose to 
leasing out these India Tourism Development 
Corporation hotels running in Josses to 
private sector; and 

(d) the reason for losses in India 
Tourism Development Corporation hotels 
when private hotels are funning on profit 'I 

THE MINISTER OF PARLIAMENThRY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT): (a) to (J) Out of 2' hotels of 
~l4?C, t~~lv~ ~,otels ineurrec;! losses durinl the 

yrar 1984-85 due to setting up of three new 
hotels in Delhi which are under gestation 
period entailing financial burden on account 
of heavy interest and depreciation; surplus 
botel accommodation in certain cities' and , 
location of certain hotels for rureJy pro-
motional purposes. 

A proposal regarding use of Akbar 
Hotel by the Minjstry of Ex ternal Affairs is 
under consideration of the Government. 

ITDC has no proposal to lease out any 
of its hotels to the private sector. 

Compensatory Allowances to Employees 
Posted at Hill Stations 

5023. PROF. NARAIN CHAND 
PARASHAR: WIll the Minister of 
FINANCE be pleased to state: 

(a) wbether Government have taken 
note of the resentment among the Central 
Government employees posted at the hill 
stations regarding the various poor 
compensatory al10wances paid to them as 
compared to their counteIparts in the State 
Government services ; 

(b) if so, whether Government have 
considered their demand for giving them 
compensatory allowances at par with those 
given to the state Government employees 
and taken any decision in this regard ; 

(c) if so, the nature of decision and the 
subsequent steps taken to remove the 
grievance ; and 

(d) if not, the reasons therefor and 
whether the demand would be referred to 
the Fourth Pay Commission and if already 
referred the date on which it was done? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (d) 
Compensatory Allowances such as Hill 
Compensatory and ,Winter Allowances are 
being paid to the Central Government 
employees posted at Hill Stations in accor-
dance with tbe recommendations of the 
Third Pay Commis6ion. The 4th 4>~l 
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. Commission is already going into tbe entire 
gamut of pay and allowances and other 
conditions of service of Central Government 
employees. The question of revision of 
these allowances will be considered in the 
light of recommendations of the 4th Pay 
Commission on its receipt. !< 

The Special Compensatory (Remote 
Locality) Allowance is also granted to the 
Central Government employees posted in 
areas which are considered difficult and 
remote. These include hill areas also. In 
tbe matter of classification of areas for grant 
of this allowance the Government of India 
do not follow the rates at which State 
Government pay Special Compensatory 
Allowance to their own employees but only 
adopt the State Governments classification 
of areas for admissibility of this 
allowance and the rates are determined 
keeping in view the implications at national 
level. This allowance is admissible in 
specific places in Uttar Pradesh, Himachal 
Pradesh. Jammu and Kashmir, etc. Recently 
the position was reviewed and revised orders 
have been issued in respect of some areas in 
Himachal Pradesh and Uttar Pradesh. 

Complaints regarding obtaining of loans 
under self-employment scbeme in Gujarat 

5024. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI : Will the Minister 
of FINANCE be pleased to state: 

(a) whether Government and Bank 
authorities have received complaints that 
some uncrupulous persons are obtaining 
loans under self-employment scheme through 
unfair means ; 

(b) if so, the details of such complaints 
and incidents happened during 1 January, 
1984 to 30 November, 1985 in Rajkot, 
Bhavanagar, Kutch, Amreli and Junagarb 
districts of Gujarat ; 

(c) the particulars of the persons who 
took such loans by cheating tbe banks; and 

(d) the action ta"en against these per-
sons as well as for getting back the amount 
",f loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to (d) The 
present data reporting system from banks 
does not generate data in the manner asked 
for. However, in a Scheme which is being 
implemented on a large sca1e throughout the 
country, there may be a few instances of 
complaints regarding delay. Don-sanctioning 
of Joans/faulty distribution of loans/avail-
ment of loans by ineligible persons and mis-
utilisation of loans etc. Specific instances/ 
complaints whenever received, are got looked 
into for taking suitable remedial action. 

Grant of loans under self-employment- scheme 
in Gujarat Districts 

5025. SHRIMATI PATEL RAMABEN 
RAMJJBHAI MA V ANI : Will the Minister 
of FINANCE be pleased to stafe : 

(a) whether Government and various 
nationalised banks have since simplified the 
procedures so that educated unemployed 
could get loans and grants from banks under 
the self-employment scheme without such 
difficulty ; 

(b) if so, the details thereof ; 

(c) the nurpber of educated unemployed 
given bank loans by various nationalised banks 
during 1st January, 1984 to 30 November, 
1985 in Rajkot, Bhavanagar, Amreli, Kutch, 
Junagarh and Jamnagar districts of Gujarat ; 

(d) the number of persons applied for 
loans during the said period and in how 
many cases loans were rejected and the 
reasons for rej~ction ; and 

(e) the target to grant such loans during 
1986 and 1987 by each banks in above 
districts? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (." 
~he Hon'bJe Member is presumably refer-
nng to the scheme for providing self-employ-. 
ment to tbe Educated unemployed Youth 
whioh was introduced in the year 1983. The. 
Reserve Bank of India have issued suitable 
,uroeJines to streamUn~ tbe procedures (Of" 



granting loans to youths under Self-Employ-
ment Scheme from time to time. Under 
the Scheme tbe banks have not to ask for , . 
owners' contribution in the form of margm 
money or seek collateral security or third 
party guarantee for the loan. The security 
for the bank will be the assets created out 
of the bank finance. The banks were advised 
to delegate adequate discretionary powers to 
branch managers in respect of cases spon-
sored under the Scheme so that loans could 
be sanctioned by them without making a 
reference to higher authorities. In each 
district a Task F torce bas been constituted to 
process the app ications received and to 
recommand suitable cases to the bank 
branches. The loan proposals are to be 
disposed of by the Branch Manager within 
14 days from the date of receipt. 

(c) and (d) The data reporting system 
from banks does not generate data in the 
manner asked for. As per tbe information 
available, data relating to the number of 
applications sanctioned for the years 1983-84 
and 1984-85 in respect of concerned districts 
are given below 

Name of the 1983·84 1984-85 
district 

Rajkot 799 197 

Bbavnagar 404 335 

Amreli 1: 0 184 

Kutch 568 122 

Junagarh 32& 149 

Jamnagar ·NR 196 
{*The information relating to Jamnagar 
Districr for the year 1983-84 was not 
received in the Office of tbe Development 
Commissioner (Small Scale Industries). 

(e) The· operative period of the Scheme 
has been extended for 1985-86 only. As such 
the question of fixing targets for the years 
1986 and 1987 does not arise. 

[ Translation] 

'FiUlDg up of Quota of SC/ST in Bharat 
AlulDiDiulD Co" Korba 

5026. SHRI KUNWAR RAM : Will 
the Minister of STEEL AND MINES be 
pleasod to state : 

(a) the reasons for which quota reserved 
in Bharat Aluminium Company, Korba for 
Scheduled Castes and Scheduled Tribes bas 
not been adhered to ; and 

(b) the action being taken to fill the 
reserved quota '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) and (b) 
Bharat Aluminium Company Limited, Korba 
has on its roBs adequate number of 
employees belonging to Scbeduled Castes 
and Scheduled Tribes in Group 'c' and 
Group 'D' categories in accordance with the 
r~servation policy of tbe Government. 
However. it was not possible to induct 
adequate number from tbese communities in 
technical and key posts in Group 'A' and 
Group 'B' categories due to Don-availability 
of qualified candidates during the construc-
tion stage. The Company has already 
resorted to open advertisements inviting 
applications exclusively from these 
communities for induction as Management 
Trainees. The Company is also making 
every endeavour to help to raise the level of 
representation of these communities in tbe 
higher grade posts. 

[English) 

BuiJders of Sky Scrappers and Boyers of 
Flats sold by them 

5027. SHRI KUNWAR RAM: WiJI 
the Minister of FINANCE be pleased to 
state : 

(a) whether a sample study bas been 
conducted to find out the original assets of 
the builders of sky scrapers and the buyers 
of fiats sold by them or of the real or 
fictitious incumbE.nts of the so called 
cooperative group housing societies or of 
agencies providing finances for houses with 
a view to unearth the black -money ; 

(b) if so, whether this has heJped n 
finding out their illegal assets; and 

(c) whether some information bas been 
collected regarding tbe method being used 
by tbese elements for amassing 11;c: Ua,~ .. 
mone,Jl 
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THE MINISTER OF STATE IN THE 
M INISTR Y OF FINANCE (SHRI 
JANARDHA'NA POOJARY) : (a) to (c) 
Government have not conducted any such 
study. However, whenever definite infor-
mation comes to the notice of the Income-
tax Department, appropriate action is taken. 

t Translation] 

Export of Statue} and other Paintings 
from Gaya District, Bihar 

5028. SHRI KUNWAR RAM: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether Madhubani paintings. 
statues and other things made of stone by 
artisans of village, Pathalkati of Gaya 
District have been considered for export; 
and 

(b) if not. whether the Ministry propose 
to take any measures to develop the afore-
said steone-art which has been prevalent 
since the times of Ashoka ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXrILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) Does not arise. 

[English] 

Requirement of Raw Jute for Nationalised Jute 
Mills 

5029. SHRI ANIL BASU: WiiJ the 
Minister of TEXTILES be pleased to state : 

(a) whether Government persuaded 
Indian Jute Manufacturers Association or 
private jute mill owners to build up a buffer 
stock of raw jute ; 

(b) if so, the result thereof; 

(c) if not, the reasons therefor; 

(d) tbe requirement of raw jute for 
D~t ionalised jute mill ; 

(e) whether the tota.l requirements are 
supplied by the Jute Corporation of India; 

(0 if so, the details thereof; and 

(g) if no" the reasons therefor? 

THE MINISTER OF STAlE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (c) 
A Statement is given below. 

(d) to (g) The entire requirements of 
raw jute of National Jute Manufacturers 
Corporation MiJls are supplied by the Jute 
Corporation of India (JeI). National Jute 
Manufacturers Corporation (NJMC) is 
reported to have placed an indent with lCI 
for purchase of raw jute for meeting their 
requirements during the current jute seasoft. 

Statement 

(a) to (c) An order dated 6.9.85 was 
issued by the Jute Commissioner under 
clause 9A of Jute (Licensing and Control) 
Order, 1961 on 54 working private sector 
jute mills, directing them to build up stocks 
of raw jute equivalent to six weeks and ten 
weeks consumption requirements by 30.9.85 
and 31.10.85 respectively. The time limit 
for buH jing up 10 weeks' level of raw jute 
has been extended from 31.10,1985 to 
15.11.1985. Jute mills who had already 
built up 10 weeks, stock level as on 
31.10.1985 in compliance with bis directive 
of 6.9.85 were also directed Dot to allow 
such stocks to go below this level a any 
time during November, 1985. By aDO tber 
order dated 29. J 1.85 jute mills have been 
directed to maintain not less tban 10 weeks 
stocks level upto ,31.12.1985. Out of 54 jute 
mills to whom directive was issued by Jute 
Commissioner. 28 mills compJiod with the 
directive by building up stocks equivalent to 
6 weeks consumption Jevel and above as on 
30.9.1985. As on 31.10.1985, 34 mills bad 
built up stocks 10 weeks and above 
consumption level. 

Administrative measures have been taken 
by Jute Commissioner aBainst defauJti,q 
mill by debarring them from B. Twill quota 
allocation for the month of November, 1985. 
This had had a salutary effect and there has 
recently been perceptible improvement io 
atock·buildina efforts by defaultiDI mi~, 
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Bulfer Stock of Raw Jute 

5030. SHRI ANIL BASU: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether' the Jute Corporation India 
started purchasing raw jute in September, 
1985 ; 

(b) if so, the details thereof; 

(c) whether the Jute Corporation of 
India has built up a buffer stock of raw jute 
tbis year in addition to the requirements of 
nationalised jute mills ; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SURI 
KHURSHID ALAM KHAN) : (a) and (b) 
Jute Corporation of India started purchasing 

raw jute from early August, ) 985 and have 
made a record purchase of about 20 lakh 
bales up to 11.12.1985, in association with 
the State Cooperatives. Further purchases 
are in progress. 

(c) to (e) Besides meeting the raw jute 
requirements of NJMC mills, Jute 
Corporation of India, in association with 
State Cooperatives, is purchasing raw jute 
under price support operation to protect 
the interests of jute growers. 

Purchase of Raw Jute by JCI 

5031. SHRI ANIL BASU: Wiil the 
Minister of TEXTILES be pleased to state; 

(a) the quantity of raw jute purchased 
by tbe Jute Corporation of India upto the 
end of November, 1985, month-wise figure 
of State-wise purchase; 

(b) whether the above purchase amounts 
to 33 per cent of production of raw jute 
this )ear ; 

(c) if Dot, the reasons therefor: 

(d) whether the above purchase was 
made at the rate of minimum support price 
plus Rs. 25/- ; and 

(e) if not, th~ reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) A 
Statement is given below. 

(b) and (c) Assuming that about 75% 
of the estimated crop of ~S-90 lakh bale s 
has arrived in the market by mid-December' 
1985, the total procurement made uptO 

1 ~.12.19H5 by JCI/Coopera tives works out to 
about 30-3 ~ per cent. Further purchases 
are in progress. 

(d) and (e) Jute Corporation of India 
purchased a total quantity of about 1. 34 lakh 
bales under its limited commercial operation 
'" ithin the prLe band of Rs. 25/- per quintal 
above the minimum statutory price nxc:d by 
the Government. 

Statement 

The total quantity of Taw purcbased by 
Jute Corporation of India in association with 
Cooperatives, month-wise during the current 
jute season upto 12.1285 is as under:-

(Qty. in lakh bales of 180 Kgs. each) 
Month leI Cooperatives Total 

August 0.26 0.03 0.29 

September 2.91 1.10 4.01 

October 4.75 2.26 7.01 

November 4.17 2.89 7.06 

December 1.14 0.82 1.96 

(upto 12.12.85) 

---
Total: J3.23 7.10 20.33 

---

Details of State-wise purchases upto 
12. J 2.85 are as under :-
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Qty jn lakh bales of 180 Kgs. eacb) 

States 

West Bengal 
Assam 
Bihar 
Orissa 
Meghalafa 
Tripura 
Andhra Pradesh 
U. P. 

Total: 

Purchases 
-----

13.33 
2.80 
2.44 
0.62 
0.11 
0.68 
0.33 
0.02 

20.33 

Preparation of Blaek Lists of Customs 
Officials in tbe "Ports of Cocbin, 

Maugalore, Madras, Bombay etc. 

5032. SHRI N. VENKATA RATNAM: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether independent investigation 
teams are sent by his Ministry to investigate 
and prepare the black list of Customs 
officials in the ports of Cocbin, Mangalore, 
Madras, Bombay etc. ; 

(b) whether their reports have been 
submitted ; and 

(c) if so, th~ details of their investi· 
gations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
There is no black list of Customs officials 
prepared by tbe Ministry nor are any investi-
gations made for this purpose. However, 
the Department prepares lists of gazetted 
officers jointly with C.B.I. in respect of 
whose integr.ty there are complaints or 
suspicions. These lists are under constant 
review. 

AmeDcIaaeIIt of Iaeome To: Ad ExemptiJlg 
Presumptive laeome frolll ResicleDtfal Hoose 

5033. SHRl NITYANANDA MISHRA: 
Will the MiniAter l\f 'fINANCE be pleased 
to St9'''' . 

(a) whetber several State Governments 
and the Central Council for Urban Deve)op-

ment and Local Government have time and 
again requested the Government to exempt 
the 'presumptive income' for at least one 
residential bouse actualJy used for dwe11ing 
by an individual, from the levy of income 
tax; 

(b) if so, whether any steps are contem-
plated by the Union Government to amend 
the Income Tax Act so as to implement the 
aforesaid recommendations in the near future 
witb a view to rationalise the tax structure 
and encourage tbose people living in urban 
areas to build more houses for their own 
use; and 

(c) if no, the reasons for not acceding to 
the aforesaid proposal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ~SHRI 

JANARDHANA POOJARY): (a), (b) and 
(c) This Ministry has received a proposal to 
totally exempt the income from a self 
occupied property. This proposal had 
emanated from the recommendation made by 
tbe Central Council of Ministers of Local 
Government. Urban Development and 
Housing. The proposal is unjer the consi-
deration of tbe. Government. The decision in 
respect of the proposal will be reflected in 
the Direct Taxes (Amendment) Bill to be 
introduced in the Parliament next year. 

Supply of Iron Scrap to Metal Serap 
Tracie Corporation 

5034. SHRI N. VENKATA RATNAM: 
WilJ the Minister of STEEL AND MINES 
be pleased to state : 

(a) the quantum and value of iron-scrap 
supplied to the Metal Scrap. Trade Corpo-
ration in last tbree years by the Bombay Port 
Trust (BPT); . 

(b) whether it is a fact that BPT has 
suspended the supply of iron scraps with the 
result that the activities of 40 units have 
stopped ship breaking ; and 

(c) if so, tbe effect thereof on the 
labour? 
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THE MINISTER OF STEEL AND 

"MINES (SHRI K.C. PANT): (a) to (c) The 
Government are not aware of any supply of 
iroD scrap to Metal Scrap Trade Corporation 
(MSTC) by the Bombay Port Trust (BPT). 
However, BPT has requested MSTC not to 
import foreign flag ships for breaking for 
delivery at Bombay. They are. however, 
allowing breaking of Indian flag vessels at 
Bombay. No effect on the labour force has 
been reported since it is being used to break 
the Indian flag vessels there. 

India's Positioni in World Pepper Market 

S03S. PROF. P. J. KURIEN: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether it is a fact that India lost 
its position in the world Pepper market ; 

(b) if so, the main reasons thereof; and 

(c) the steps being taken to regain India's 
lost position in tbis trade ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSIDO ALAM KHAN): (a) and (b) 
India is one of main exporters of pepper to 
the world market. India's share in the 
world pepper trade during the last four years 
has been as under 

1981 

1982 

1983 

1984 

14% 

16% 

22% 

20% 

However viewed over a 10llger period, 
there is a 'relative decline mainly due to 
emergence of Brazil as an important suppler 
of pepper to tbe world market. 

(c) Various steps have been ~k~n for 
increasing production and productlvl~ of 
pepper. Under the aeigis of the IntematlO?a I 
PtU'pet Community, international cooperation 
is achieved. -Other promotional measures 
such as participation in fairs, vi~its of 
business deIeaations etc. aro beiD, taken. 

Proposal to liaerease Tourism In 
Lalurh".dweep 

5036. SHRI P. A. ANTHONY: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether there is any proposal to 
increase the frequency of shipping services 
between Calicut and Laksbwadweep especially 
for tourists ; and 

(b) whether tbere is any other proposal 
to increase tourism in Lakshwadweep ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) : (a) There is no proposal under 
consideration for introducing passenger 
shipping services between Calicut and 
Lakshadweep. 

(b) The Government proposes promoting 
tourism to Lakshadweep Islands on a selec-
tive basis keeping in view the ecological and 
environmental considerations and the 
availability of infrastructure. 

Complaiats agaiDSt corruption in BaUs 

5037. SHRI K. KUNJAMBU: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government are aware of tbe 
general complaints regarding corrupt practices 
being indulged in by bank offic:a]s while 
disbursing loan to tbe weaker sections 
unemployed persons and other categories 
under the 20-Point Programme; 

(b) if so, tbe number of such complaints 
received during this years, State-wise; and 

(c) the action taken against the guilty 
persons? 

THE MI~ISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) The 
present data reporting system does not yield 
information in the manner asked for. How. 
evor, in respect of schemes, wbicb an: beiD, 
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implemented on a large scale throughout the 
country, there may be a few instances of 
complaints regading delaY, non-sanctioning 
of loans/faulty distribution of loans, avail-
ment of loan by non-eligible persons, 
mis-utilisation of loans and complaints 
involving bank officials in the matter of 
distribution of loans etc. Specific complaints 
of malpractices or corruption on the part of 
bank officials, whenever received by the 
Government, are got investigated and suitable 
action is taken by the respective banks 
against the delinquent employees. 

Details of cases Registered against OlTicers 
of Apparel Export Promotion Council 

5038. SHRI U. H. PATEL: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether cases have been registered by 
CBI against some Government officers, officers 
of Apparel Export Promotion Couucil and 
the garment exporters in February-March, 
1985 ; 

(b) jf so, the details thereof ; 

(c) the outcome of such cases ; and 

(d) the action taken against them? 

THE MINISTER OF STATE OF THE 
MI~lSTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) No, Sir. 

(b) to (d) Do not arise. 

Export of Gnmite Boulders 

5039. SHRI MULLAPPLL Y RAMA-
CHANDRAN: Will the Minister of 
COMMERCE be pleased to state : 

(a) the names of the countries to which 
huge granise bould-ers are being exported 
from the New Mangalore port in Karnataka ; 

. (b) the purpose for which these are 
exported; 

(c) the annual income from ·this durin. 
file last three years' ; and 

(d) the foreign exchange earned from the 
above export in 1983- 85 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Granite 
boulders are being exported from the New 
Mangalore Port in K&rnataka to lapan, 
West Germany, ItaJay, Taiwan. USA, Hona 
Kong, South Korea, Spain, etc., 

(b) These granite boulders are beinl 
exported for being used in construct1on of 
mounments, manufacture of polished granite 
tiles. preparation of decorative panel, 
fl:Jorings etc., 

(c) and (d) The foreign exchange earned 
on export of granite blocks during the last 
3 years are as under : 

1982-83 
1983-84 
1984-85 

(Rupees in Crores) 
10.29 
18.48 
32.76 

Trade Contracts Signed between India 
and USSR 

5040. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
COMMERCE be pleased to state : 

(a) whether any trade contract between 
India and the USSR has been signed 
consequent to the India International Trade 
Fair; 

(b) if so, the total value of the trade 
contracts ; and 

(c) the main products involved? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (c) 
Tbe information is being collected and would 
be laid on the Table of the HOUSe, as soon 
as it is available. 

Growth Target iD Minina Sector darlal 
Sneath Five Year Plaa 

S04J. SHRI RADHAKANTA DIGAL: 
Will the Minister of STEEL AND MINES 
be pleased ~<> sta,te : 



(a) the growth target set in tbe mlOmg 
sector during the Seventh Five Year Plan; 

(b) the measures proposed to be adopted 
to achieve that growth target; 

(c) the schemes proposed to be imple-
mented therefor; 

(d) tbe amount earmarked in the mining 
sector in the Seventh Plan ; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAMDULARI SINHA): (a) to (e) The 
requsite information is given in the statement 
below. 

Statement 

( a) Presumably the question has been 
asked in respect of Mining Units of the 
Department of Mines, 

HINDUSTAN COPPER LIMITED 

During the Seventh Plan it is estimated 
that tbe demand for copper during 1985 .. 86 
and 1989-90 would be around 1,16,000 tonnes 
and 1,41,400 tonnes respectively i. e. an 
average yearl~ increase of 3.6%. 

M1NEkAL EXPLORATION CORPO-
RATION LTD. 

The annual growth target set for MECL 
is about 11 % during 7th PJan period. 

BHARAT ALUMINIUM COMPANY LTD. 

During 7th Plan period, the annual 
growth has been estimated at 9%. The 
following table indicates estimated domestic 
production and resultant surplus/deficit :-

(000' tonnes/year) 
Demand Production Surplus (+) 

Deficit (-) 
1985-86 338 280 (-) S8 
1986-87 368 289 (-) 79 
1987·88 400 393 (-) 7 
1988 .. 89 436 484 <+)47 
1'89-90 471 499 <+)24 
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HINDUSTAN ZINC LTD. 

A compound growth rate of 7% for zinc 
and 14.S% for lead per annum is envisaged. 

NATIONAL ALUMINIUM COMPANY 
LTD. 

I t is an integrated alemina/ aluminium 
project consisting of bauxite mine of 24 lakhs 
tpy, alumina plant of 8 lakh tpy and 
aluminium smelter of 2.18 lakh tpy. The 
revised cost of the project is expected to be 
Rs. 2408.14 crores. The commercial pro-
duction is scheduled to commence only from 
April, 1987 onwards. 

BHARAT GOLD MINES LTD. 

Growth target rate of BGML during 7th 
Plan is nil. 

ffiNDUSTAN COPPER LTD. 

Short term measures taken to increase 
copper production include de-bottleneckjng! 
modernisation of the existing smelters and 
refineries at Khetri Copper Complex in 
Rajasthan and Indian Copper Complex at 
Ghatsila in Bihar and export of concentrates 
in excess of indigenous smelting capacity for 
toll smelting abroad. 

Long term plan for increased production 
of copper has to await detailed exploration 
of the Singbbhum Copper Belt in Bihar and 
Malanjkband in Madhya Pradesh. 

MJNERAL EXPLORATION CORPO-
RATION LTD. 

Targets are proposed to be achieved by 
additional build up of capacity by replacing 
out-dated equipment by SOPhisticated equip .. 
ment in drilling, mining aad geology 
introduction of geophysics and computer on 
a large scale, intenSifying human resource 
deveJopment and increasing productJvity. 

MECL bas proposed exploration input 
of 18 lakh metres in drilling and 95,000 
metres in mining. 

BHARAT ALUMINIUM CO. LTD. 

To achieve optimum prodU«tion through 
self sufficiency in power. NALCO and 
BALeO. the two public; sector undcrtaldD,1 
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are putting up their own Captive power 
Plants. In the private sector, HINDALCO 
has its own Captive Power Plant. 

HINDUSTAN ZINC LTD. 

The measures proposed to increase the 
production of lead and zinc metals during 
the 7th Plan are (i) creation of new produc-
tion capacities and (ii) modernisation of the 
existing plants to make optimum utilisation 
of the existing capacities. Following steps 
are proposed to be implemented :-

Setting up of an integrated lead-zinc 
smelter in Rajasthan with an annual 
capacity of 70,000 tonnes per annum 
TPA for zinc and 35,000 TPA for lead. 
The Project will be based on the lead-
zinc deposit$ in Rampura .. Agucha in 
Rajasthan which shall also be developed 
during 7th Plan. 

BHARAT GOLD MINES LTD. 

Does not arise. 

NATIONAL ALUMINIUM COMPANY 
LTD. 

The Company is under construction. 

(d) and (e) HINDUSTAN COPPER LTD. 

Scheme included in the 7th Plan are :-

Name/type of Scheme. 7th Five Plan 
outlay (Rs. in 
crores) 

....._ __ ------ -----
1. Mosabeni Mines expension 0.60 

2. Malarijkhand Copper Project 

3. Surda Expension 

4. Gas Turbine at KCC 

5. New Schemes 

6. Replacements, Renewals 
& TOWDships 

7. Capital Mine Development 

B. S & T Programme 

Total 

0.60 

0.50 

6.31 

70.84 

65.00 

15.95 

S.20 

165.00 ---

MINERAL EXPLORATION CORPO-
RATION LTD. 

Rupees 70 crores for promotional projects 
and Rupees 55 crores capital outlay bas been 
earmarked. 

BHARAT ALUMINIUM CO. LTD. 

(Rs. in crores) 
(i) Existing Schemes 

(a) Gandhamardan Mines 

(b) Captive Thermal power 
Plant. 

(c) Speeial Grade Alumina 
and feasibility study 
for Galium 

25.54 

292.00 

2.45 

Sub-total 319.99 

(ii) New Schemes 
LPG Plant at J. K. Nagar 0.01 

(iii) Replacement -Renewals and 
township. 8.00 

(iv) S&T Scheme. 3.00 

Total 331.00 

HINDUSTAN ZINC LTD. 
A provision of Rs. 104 crores has been 

made in 7th Plan for this project as under :-
of (Rs. in erores) 

(0 Existing Schemes 6.40 
(ii) New Schemes 44.20 
(iii) Replacement & Renewals 50.00 
(iv) S & T Scheme. 3.40 --...;.._ 

Total 104.00 

BHARAT GOLD MINES LTD. 
A provision of Rs. 21.10 crores has been 

made in tbe 7th Plan in relpect of Bharat 
Gold Mines Ltd. as under :-

(i) Existina Scbemes 
,(ii) New Scbemes 

(Rs. in crres) 
8.40 
2.12 

(iii) Replacement Renewals 
(iv) S&T Scbemes 

10.20 
0.308 ---_ ..... 

Total ;.ll.1~ 
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NATIONAL ALUMINIUM COMPANY 
LTD. 

(Rs. in crores) 

(i) Existing Schemes 1154.00 
Orissa Aluminium 
Complex. 

(ii) New Schemes-
Downstream-facilities. 20.00 

Total 1174.00 

Import of Soda Ash under OGL. 

5042. SHRI SURESH KURUP : Will 
the Minister of CO MMERCE be pleased to 
state: 

(a) whether it is a fact that all imports 
of soda-ash under OGL are required to be 
registered with the Directorate General of 
Technical Development before imports can 
take place; 

(b) if so, the year from which the 

scheme has been introduced· and , 

(c) the details of import as registered 
with DGTD for the years 1982-83, 1983·84 
1984-85 and 1985 86 (upto latest month) 
indicating (i) name of importers (ii) Quantity 
(iii) elF prices, (iv) total value and (v) 
country of origin ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) Yes, Sir. 

(b) 198~-84. 

(c) A statement given below. 



Cl)rn 
.9 .~ 
t::~ o 0 c."C 
8 c::I _ .... 

(/.) cu .;: -c 
::) 
o u .... 

CiS 0 
0.0.. 
'0 S 
Q'-
.- c.... c:: 0 

-V') -

I I 

-~ -

-N --

s -

, 
o 

"'0 . 

, 
o 

"0 
I 

'" 00 • • 00 
0\ .... 

. 
o 

"0 . 

o 
'0 

I 



AGRAHAYANA 29. 1901 (SAKA) .vrltten Answers 238 

Faels Allotted for Development or BandJoom 
to CannaDDOre District in Kerala. 

5043. SHRI MULLAPPALLY 
RAMACHANDRAN : Will tbe Minister of 
TEXTILES be pleased to state: 

1 

(a). the funds allotted by the Union 
Government to the hand loom sector in the 
Seventh Five Year Plan ; 

(b) the percentage of tbe funds allotted 
for the development of hand loom in 
Kerala; and 

(c) whether Cannannore district in 
Kerala has been given any special consi-
deration in the district-wise allotment of 
funds as major porti on of the poorer 
populatiou in the district is engaged in the 
btndloom manufacture trade? 

THE MINISTER OF STATE OF THE 
MINISTRY Of TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) The 
bandloom sector has been provided an 
outlay of Rs. 168 crores for the Seventh 
Five Year Plan of the Union Government. 

(b) No State-wise or district-wise 
allocation is made of the plan funds of the 
Union Government for the handloom sector. 
Funds are released to tbe States on the basis 
of specific proposals received from the State 
Governments in respect of approved schemes. 

(c) Does not arise. 

Sagehi Committee 00 Garmeot Export 

5044. SHRI U. H. PATEL: Will the 
Minister of TEXTILES be pleased to state : 

(a) whether the Bagchi Committee on 
Garment Exports bas submitted its report ; 

(b) jf so, the details thereof; 

(c) the particulars of garment houses 
and exporters who submitted Memoranda to 
the Committee, tbe details of the 
SUfP$tiD8s ; and 

(d) the particu1ars of the garment 
exporters etc. who were caUed for oral 
evidence and the details thereof '/ 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) and (b) 
Accepting the major recommendations of 
the St udy Group, the Government have 
announced the Export Entitlement Distribu-
tion Policy for garments and Knitwear Vide 
Public Notice No. 28·ETC (PN)/85, dated 
the 4th September, 1985, the salient features 
of whicb are given in tbe statement below. 

(c) The Apparel Export Promotion 
Council and some exporten associations had 
submitted their recommendations to the 
Study Group which were taken into account 
while formulating the Policy. 

(d) There is no practice of taking oral 
evidence. 

Statement 

As per tbe Export Entitlement Distribu-
tion Policy for 1986 for garments and 
knitwear announced by Government, there 
will be four systems of allocation in 1986. 
The systems and the levels allocated in each 
system are indicated below :-

SYSTEM % OF THE 
ANNUAL LEVEL 

(a) Past Performance (PPE) 
(b) FCFS Small Orders 
(c) Manufacturer/Exporter (MEE) 

(d) Central/State Corporations 

65 
25 

7 
3 

DIVISION OF ALLOTMENT YEAR AND 
APPORTIONMENT OF QUANTITIES: 

2 •. Under ~he PPE system and the MZE 
syste~, there will be one period of allotment 
from £st January, 1986 to 30th September 
1986. 50% of the allotment under PPE 
system should be utilised before 30th A il 
1986. Under the FCFS SmaU O;;e:, 
System~ there will be three periods for 
wo~en Items. The allocations in these three 
periods for the above items will be 15% of 
the total annual level for the first 'od . pen. 
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7% in tbe second period and 3% in the tbird 
period. Tee period for knitted items under 
FCFS system will be two, 85% of the level 
ear-marked being allowed in the first period 
and 15% in the second period. 

PAST PERFORMANCE SYSTEM: 

3. As in the previous years, the base 
period for calculation of past performance 
witl be 21 years, namely, 1983, 1984 and 
January-June 1985. lbe exporter will be 
eligible for allotment under this system only 
if he has export performance in the relevant 
country/category during any two years of 
the three years. 

FIRST-COME FIRST-SERVED SMALL 
ORDER SYSTEM : 

4. In order to prevent cornering of 
entitlements by firms, the applicants under 
this system are required to give an affidavit 
in proper form that none of their associate 
firms has applied for entitlements under this 
system. The date of registration for 
eligibility of allotment of non-slow moving 
items will De 31.12.1983. 

MANUFACTURER-EXPORTERS 
SYSTEM: 

5. The allocation under this system 
will continue to be made by the Textile 
Commissioner. Manufacturing capacity 
will be taken into account for allocation 
under this system. 

SLOW MOVING ITEMS : 

6. The definition of slow-~oving item 
has been liberalised to bring in more items 
under tbe category of slow-moving items. 

SIMPLIFICATION OF BANK 
GUARANTEE SYSTEM: 

7. Tbe system of Bank Guarantees 
has been simplified. 

[Translation] 

Import DDt, OD Fertilizer Diesel 
Traetors. Trucb ek. 

5045. Smu MAHENDR.A. SINGH: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that Italian 
aided Fertimont Projects are being under-
taken in some States through the Union 
Government; 

(b) if so, tbe names of such States 

(c) whether it is also a fact that 
Government realise import duty on rerti-
lizers and diesel tractors, trucks harvesters, 
jeeps and other equipments received under 
this Project by rejecting request of the 
States; and 

(d) whether the Union Government 
propose to exempt aU such equipments from 
import duty ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The Fertimont Project is in oper8tion 
in the selected districts of Haryana, Madhya 
Pradesh and Orissa. 

(c) and (d) Fertilizers are generally free 
from customs duty. On a proposal from 
the. Ministry of Agriculture. certain specified 
agncultural maChinery and equipments 
including tractors, harvesters, and mobile 
workshops llave been exempted from the 
whole of customs duties. However, exemp-
tion from customs duty on cars and trucks 
for the. same project has not been granted. 
There IS no proposal under consideration of 
this Ministry for exempting these goods 
from customs duty. 

Targets of Production of Steel Plants . 
5046. SHRI VIJOY K.UMAR YADAV. 

W ill the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether Government have fixed 
production targets for steel plants set up in 
various States in the country ; 

(b) if so, the plant-wise details thereof. and , 

(c) the estimated production in steel 
plants durin, 1985-86 ? 
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THE MINISTER OF STEEL AND 
MINES (SUR) K. C. PANT): (a) Yes 
Sir. 

Plant 

Bhilai Steel Plant (M.P.) 

Durgapur Steel Plant (West Bengal) 

Rourkela Steel Plant (Orissa) 

Bokaro Steel Limited (Bihar) 

(b) and (c) The production targets of 
SAIL steel plants for 1985 .. 86 and their 
production of saleable steel from April to 
November, 1985 is indicated below :-

(Million tonnes) 

Targets Production 
1985 .. 86 (April to 

November '85) 

2.04 1.23 

0.72 0.42 

1.00 0.62 

1.72 LOS 

Indian Iron and Steel Company (West Bengal) 0.48 0.31 

SAIL Group 

[English] 

Seizure of Smuggled from SaJaya 
PorbaDdar and Kutch 

5047. SHRI U. H. PATEL: Will the 
Minister of FINANCE be pleased to state: 

(a) the total quantity and amount of 
smuggled and foreign goods seized during 
1 November, 1985 to 30 November, 1985 
from Salay a, Porbandar and Kutch of Gujarat 
State ;' 

(b) the persons arrested or detained in 
that connection: 

(c) how many of them have been bailed 
out and released ; 

(d) the reasons for their release; and 

(e) the action taken to curb such 
smuggling and illegal activities ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA P001ARY): (a) During 
November, 1985 contraband goods worth 
Rs. 2.S J lakhs were seized under the 
Customs Act from Kutch and Salaya. Tbe 
items seized include wrist watches, electronic 
goods, fabrics, cosmetics. etc. No seizure 
\Vas made from Porbandat. 

5.96 3.63 

(b), (c) and (d) During November, 1985, 
16 persons were arrested from Salaya under 
the Customs Act and were taken into 
judicial custody upto S.12 1985. These 
persons were crew members on a vessel on 
foreign run which had arrived from Gulf 
country with unauthorised passengers. 
Considering the merits of the case, the 
Bon'ble Magistrate subsequently released 
them on baH subject to the condition that 
tbey were not to leave the limits of 
Jamnagar district without permission. No 
person was arrested from Kutch and 
Porbandar during the above period. 

(e) The drive against smuggling in the 
region has been intensified. The preventive 
and intelligence machinery of the Customs 
department in the region remain vigilant 
against smuggling activities. The trends in 
smuggling and seizures made in the region 
are kept under constant review for taking 
appropriate remedial :neasures in close c0-
ordination with the concerned and State 
Government authorities. 

Stringent action is taken against persons 
found involved in smuggling activitirs both 
departmentally as well as through prosecution 
in Courts. Apart from confiscation of the 
goods involved and imposition of personal 
penalties on the persons concem~d, preven-
tive detention under the COFEPoSA .Act 
is also resorted to in apPropriate cases. 
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Seizure of Smuggled Goods Deat Mahu,a 
. Ton Bha,anagar. 

5048. SHRI U. H. PATEL: Will tho 
Minister of FIN ANCE be pleased to state : 

(a) whether it is a fact that smuggled 
goods and other articles worth Rs. 2 crores 
were seized by Customs Authorities near 
Mahuva town of Bhavanagar District of 
Gujarat; 

(b) if so, the details thereof ; 

(c) the action taken against the persons 
iDvolved ; 

(d) the quantity of smuggled goods and 
various articles found and seized during 1 
January, 1981 to 30 November, 1985 from 
various parts of Bhavanagar District of 
Gujarat and the details thereof ; and 

(e) the action taken against the persons 
involved? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The Hon'ble Member is perhaps referring to 
the seizure of wrist watches, watch move-
ments/parts, TV /Radio parts and miscellane-
ous goods collectively valued at Rs. 1.87 
crores effected at Mahuva Town of Bhava-
nagar District on 7.6.1985. The facts of tbe 
case are as givan below : 

On 7.6.1985 police authorities at Mahuva 
Town intercepted two trucks containing 
wrist watches, watch movements/parts, TV/ 
Radio parts and other miscellaneous goods 
collectively valued at Rs. 1.86.56,282/. Later. 
the contraband goods along with the two 
trucks were seized under the Custom Act. 
In this connection, 8 persons were arrested 
and all the 8 persons were subsequently 
detained under the COFEPOSA Act. Show-
cause notice for adjucation of the case has 
been issued on 25.10.85 and the adjudication 
proceedings are in progress. 

(d) and (e) The details of the number 
of cases booked. value of goods seized, 

umbe of persons arrested and number of n A • 
person$ detained under COFEPOSA ~~ III 

connection with smuggling activities in 
various parts of Bhavanagar district of 
Gujarat during the period from ),1.1981 to 
30.11.1985 are as follow: 

Year Number Value Number Number 
of cases of goods of per- of per-

seized sons sons 
(Rs. in arrested detained 
)akhs) under 

COFEPOSA 
Act. 

1981 3 56.46 11 6 

1982 5 27.29 9 9 
1983 38 5.25 
1984 2 120.60 21 20 
1985 2 187.73 14 8 
(upto November) 

The main items. seized include: wrist 
watches, watch movements/parts, electronic 
goods, fabrics, Indian currency, etc. 

Stringent action is taken against persons 
found involved in smuggling activities both 
departmentally as wen as through prosecu-
tion in Courts. Apart from confiscation of 
the goods involved and imposition of per-
sonal penalties on the persons concerned, 
pre\entive detention un:Jer the COFEPOSA 
Act is also resorted to in appropriate cases. 

Proposal to introduce Zero BudgetiDg 

5049. SHRI PRAKASH V. PATIL : 
SHRI SHARAD DIGHE : 
SHRI KAMLA PRASAD 

SINGH: Will the Minister of FINANCE 
be pleased to state : 

(a) whether it is a fact that Government 
process to introduce a zt"ro-based budget 
from 1987~88 ; 

(b) if 50, the outlines of the scheme of 
change in tbe budgeting procedure being 
tbought out ; 

(c) the reasons for introducinl it ; 

(d) whether this will apply to both pUblic 
se~tor and joint sector oPterprises ; 



(e) whether the cooperative and small 
scale sector will a Iso be covered ; and 

(f) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to (f) 
The need for the Central 
Governments Depllrtment to adopt 
zero base budgeting approach in tbe 
contex t of the resources constraints to finance 
the Seventh Five Year Plan has been 
recognised in principle. ibis requires identi-
fication and sharpening of objectives ; exami-
nation of various alternative ways of achiev-
ing those objectives; selecting the best 
alternative through cost benefit and effec-
tiveness analyses ; priori tisation of objectives 
and programmes; switching of resources 
from programmes with lower priority to 
those with higher priority; and, ident ifica-
tion and eJimination of programmes which 
have outlived their utility. 

Under zero- base budgeting approach, 
the existing programmes will not be treated 
as immutable but will be examined a fresh 
as to their continued utility and effectiveness 
thereby freeing resources for new program-
mes. This will also facilitate a more pur-
poseful allocation of resources for the 
various programmes. 

It is proposed to aodpt zero base budge-
ting approaching in Central Government 
Departments with effect from the Budget 
for 1981-88. Public sector undertakings, 
iDcluding thos_' in the co-operative sector, 
under the control of Central Government 
wiIJ also be advised to adopt this approach. 

A_oat SpeDt on Promotion and ExpaDsioD 
of Rubber Cultivation 

5050. PROF. P. J. KURIEN : Wi)) the ~, 
Minister of COMMERCE be pleased to 
state : 

(a> the total amount spent annually for 
import of natural rubber during the past 
three years with year-wise hreak-up ; 

(b) (he total amount spent during this 
period for the promotion and expansion of 
rubber cultivation , 
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(c) whether Government have fixed 
any target year within which to achieve self .. 
sufficiency in the production of rubber and 
stop import ; and 

(d) if so, the details thereof? 

THE MINISTER OF STAlE OF THE 
MINISTR Y OF TEXTII_ES (SHRI 
KHURSHID ALAM KHAN): (a) and (b) 
Amount spent on imports of natural rubber 
and for promotion and expansion of rubber 
cultivation during the last three years were 
as follows :-

(Rs. in )akhs) 

Year Amount Spent Amount Spent 
on imports for promotion 

and expansion 
------ -------

1982-83 248000 922.00 
1983-84 3566.00 1040.00 
1984-85 3529.00 1143.00 

(c) and (d) It is not considered feasible 
to achieve self-sufficiency in the near future, 
in view of the high rate of increase in con-
sumption and the long gestation periOd of 
rubber plantations. 

Subsidy and Loan for Rubber Plantation 

5051. . PROF. P. J. KURIEN : Will the 
Minister of COMMERCE be pleased to 
state : 

(a) wbether a demand has been made 
that the subsidy and loan for rubber 
plantation should be raised and the 
subsidy for interest should be retained: 

(b) if so, the reaction of Government 
thereto ; and 

(c) whether Government feel that the 
cost of cultivation has increased many 
times; and 

(d) if so, tbe other measures being 
taken so that the rubber growers se, 
rClDuaerative price at all times ~ 
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THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) to (d) 
Robber prj~s in the past few years bave 
ruled at very remunerative levels. There 
have been suggestions for increase in the 
rate of financial assistance on account of 
increase in cost of cultivation However, even 
with present incentives the progress in rubber 
planting has been satisfactory and a further 
increase in rates of subsidy/loans would 
imply coverage of lesser area and number of 
growers within tbe limited resources 
available. 

Rules for RegulatiD~ Staff Cars for 
use in Statutory/Au!onoDlOus Bodies. 

5052. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of Finance be 
pJeased to state : 

(a) whether it is a fact that the Union 
Government have framed tbe rules for 
regulating the staff cars for the use of 
Statutory I Autonomous bodies; 

(b) if so, whether tbe Statutory/Auto-
nomous bodies are empowered to amend 
these rules, witbout the approval of the 
Union Government; and 

(c) if so, the details tbereof in this 
reprd and if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) and (c) : The statutory/autonomous 
bodies frame their own rules regulating use 
of their Staff Cars and hence these rules 
differ from one statutory/autonomous body 
to another. 

Amendments to these rules are also 
carried out by the statutory/autonomous 
bodies themselves. 

BaaJdag Facilities for 'Defielt Blocks' 

5053. SHRI "BAL~SAHBB VIKHB 
PA TIL: WiJ] the Minister of FINANCE 
be pleased to state : 

(a) whether the Re!erve Bank of 
India has after a survey listed "deficit 
blocks" in the country which called for 
immediate banking facilities; 

(b) if so, the names of places iden-
tified for the purpose ; and 

(c) the facilities sought to be created? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANA-
ROHANA POOJAR Y ): (a) to (c): The 
branch licensing policy for 1985-90 rece-
ntly finalised by Reserve Bank of India 
(RBI) aims at achieving a coverage of 
17,000 popul;!tion per bank office in 
respect of rural and semi-urban 
areas of each block. Tbe RBI has 
identified 1966 deficit blocks where the 
average population per bank office in 
respect of rural and semi-urban areas is 
more than 17,000. RBI bas advised all the 
Lead Banks, State Governments/Union 
Territories to set up groups in tbeir 
Districts to iden tify suitable growtb 
centres where branches are to be opened 
in deficit blocks. Opening of branches 
would be considered by RBI on the basis 
of list of identified centres Jeceived by it 
in accordance with the policy. As such. it 
is not possible at this stage to indicate the 
name of places, where branches are likely 
to be opened in· these blocks. 

Revamping of liSCO 

5054 SHRI BALASAHEB VIKHE 
P ATIL: Will the Minister of STEEL 
AND MINES be bleased to state' : 

(a) whether it is a fact tbat Japan bas 
agreed to revamp tbe Indian Iron and 

;JSteel Company; 

(b) if so the programme drawn up for 
this; 

(c) the increased produ~tjon date of 
the renovation ; and 

(d) whether such Japanese help wiJI 
also be utilised for otber project '1 
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THE MINISTER OF STEEL AND 
MINES ( SHRI K. C. PANT) 
(a) to (d): In June, 1985, S~IL 

entered into a basic technical collaboratIOn 
agreement with Nippon Kokan K. K .. of 
Japan to act as production and techmcal 
consultants for services required fOf the 
modernisation plans of SAIL steel plants at 
Durgapuf, Rourkela and Burn pur (IISCO). 

SAIL has had exploratory discussions 
with representatives of the Japanese Steel 
Industry on further collaboration between 
the Japanese steel industry and India so as 
to bring ,he operations of the Indian steel 
industry to internatlonl1 standards. The 
possibility of the Japanese steel industry 
assisting in the modernisation of llSCO was 
also mentioned. 

Representation from Association of 
'Plastic Manufacturers Regarding 

CeLtral Excise Exemption 

5055. SHRI JAI PRAKASH 
AGARWAL: Will th! Minister of Finance 
be pleased to state: 

(a) whether he has received a repres-
entation dated J November 1985 from the 
Association of Plastics Manufacturers, New 
Delhi regarding Centra! Excise exemption 
on plastics footwear parts ; 

(b) it so, the action taken thereon? 

(c) whether it is a fact that the excise 
exemption available for footwear parts i.e. 
soles and heels made of synthetic f(sin or 
plastics material has been withdrawan vide 
notification ~o. CE-174/S5 dated 24 July, 
1985 ; 

(d) if so, the reason why this exemp-
tion has been withdrawn when it is allowed 
for leather, rubber and wooden footwear 
soles and heeJs ; and 

(e) the measures Government proposed 
to take fake for the improvement in the 
plastic industry? 

THE,MINISTER OR STATB IN THB 
MINISTRY OF F1NANCE (SHIRL 
JANARDANA POOJARY) <a) Yes, Sir. 

(b) Government have not acceded to 
the request for restoration of full exemption 
available earHer in respect of footwear and 
parts thereof, made from duty paid 
resins and plastic materials. 

(c) Yes, Sir. 

(d) Full exemption from excise 
duty available to footwear and parts 
thereof, made from duty-paid resins and 
plastic materials, was withdrawn since it 
was noticed that this concession was being 
availed of in respect of costlier varieties of 
footwear too. However, manufacturers of 
footwear are free to continue to avail of 
the other concession, namely fuH exemption 
on parts of footwear u~ed in a factory for 
the manufacture of footwears costing not 
more than Rs. 30 per pair. 

(e) In view of (d) above. no action 
is contemplated for the present so far as 
plastic footwear and parts is concerned. 

Geologica I Suney for Blackstone in 
Attappadi Valley in Kerala 

5056. SHRI V.S. VJJAYARAGHAVAN: 
Will the Minister of STEEL AND MINES 
be pleased to state : 

(a) wlletber any survey was conducted 
by the Geological Department in Attappadi 
valley in Kerala for a peculiar kind of 
blackstone; 

(b) if so, the result of tbe survey and 
other details thereof ; 

(c) whether there is any scheme to 
exploit this resource commercially; and 

(d) jf so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRlMATI 
RAM DULARI SINHA): (a) and (b) 
Survey for minerals is a continuous process 
and while carrying out such survey in 
Attappadi vaHey in KeraJa by Geological 
Survey of India, has revealed the presence of 
several dykes and sills of dolerite and ~abbro 
in tbe said area. Tbe dolerite (!>kes are 
fine Il'lIDod and have homoseneous textut. 
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and have lengths vay-ying from a few metres 
to over 4.5 km and widths from a few metres 
to 40 metres. 

Suggestion Regarding Creation of Separate 
cell in Flaanee Ministry to lfhicb FUBetloBiDg 

ofTu Laws. 

(c) and (d) Kerala Mineral Exploration 
and Development Project, (KMEDP), 
Trivandrurn, has recently taken up detailed 
work on these dykes with a view to identi-
fying suitable locations for quarrying 
dimension stones for polished "black granites" 
in the Attappadi area. The work is in 
progress. 

Remittance from Gulf·Countries 

5057. SHRI K KUNJAMBU: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the remittances from Gulf-countries 
during the past three years; 

(b) whether Government have any esti-
mate as to the volume of ann'lal remittances 
through illegal \:hannels from thes-e countries; 

(c) if so, the details thereof; 

(d) wh.!ther Government proposes to 
introduce any concessional scheme to attract 
more legal remittances and discourage the 
remittances througb illegal channels; and 

(e) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) Infor-
mation in regard to remittance received from 
abroad is not maintained country·wise. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) Various measures schemes 
have been introduced by the Government 
from time to time to attract flow of funds 
from non-resident Indians into India. These 
measures/schemes 10 introduced are kept 
~llstantly under review .. 

5058. SHRI P. R. KUMARA_ 
MANGALAM: Will the Mini~ter of 
FINA NeE be pleased to state : 

(a) whether tbere is a large backlog of 
tax cases before the courts affecting tbe 
resources of the country ; and 

(b) whether it is a fact that the Chief 
Justice of Supreme Court of lodia has 
suggested creation of a separate cen or 
Department in the Finance Ministry to which 
tbe ~unctioning of tax Jaws in action for 
effectIng chang,s speedily 10 eliminate diver-
~ity of i~terpretations by courts as reported 
10 the TImes of India of I December, 1985 ? 

THE MINISTER OF STATE IN THE 
M1NlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Yes, Sir. 

(b) It appears that the observation 
referred to here was made by the Hontblc 
Chief Justice of India While inaugurating a 
two day second international conference of 
t&X payers organised by the international 
forum of tax payers. The news item has 
been seen in ~the Times of India' of 1st 
December, 1985 to the effect th'at Chief 
Justice of India has suggested creation of a 
separate CeH or Department in the Finance 
Ministry to watch the functioning of lex 
laws i~ ~ction f~r effecting changes speedily 
to elunlnate diversity of interpretations by 
courts. 

Conrusion Caused by Imported Colas 

5059. SHRI MANIK REDDY: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that the new 
imp orted coins are causing confusion 
amongst public due to variety ('f sizes in 
circulation ; 

(b) whether it is also 8 fact that new 
SO paise coins are not suitable for use in 
public call telephones and if 10, how die 
situation il beiDa handled ; and 
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(c) whether tele-communication autho-
rities were consulted or had given their views 
in the\matter before orders were placed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) The 
imported coins are identical in shape, size 
are composition to the coins being minted 
in our own mints. Tbe question therefore 
does not arise. 

(b) No, Sir. 

(c) In view of (b) above, does not arise. 

Stock Piling of Haudloom and Khadi Goods 

5060. SHRI P. A. ANTHONY: Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether Government are aware of 
stock piling of handlooro and Khadi goods ; 

(b) whether this is on account of 
Government Departments not purchasing 
band 100m goods ; and 

(c) whether Government propose to issue 
instructions in this regard '1 

1HE MINISTER OF STAlE OF THE 
MINISTRY OF TEXT.I'LES (SHRI 
KHURSHID ALAM KHAN): (a) As far 
as bandtooms are concerned, some stock 
pilins is a normal pbeno~e~an since the 
demand is seasonal. As mtlmated by the 
Ministry of Industry, there is no stock piling 
of Khadi and the production :and sale of 
Khadi have been keeping pace. 

(b) There bas been no regular purchase 
of handloom products by Government 
departments. The handloom agencies tender 
alongwitb .others for Govt. purchases. 

(c) In view of tbe present practice of 
purchase of band loom products by Govern .. 
mCQt and tbe stock piling, Government arc 
moviaa towards intt'oduction of a limited 
"D4er '1Stc[Q r",r tbis purpose. 

Steps Taken to Reduce Import of Palm 
on, Rubber etc. 

5061. SHRI P. A. ANTHONY: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) the measures being taken by 
Government to reduce imports of palm oil, 
rebber, etc. ; and 

(b) whether new areas have been 
identified to grow such crops so tbat imports 
cou'd be red ueed ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILE (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
With a view to increasing indigenous 
availability and thereby reducing imports of 
palm oil, a pilot project on plantation of oil 
palm is being implemented in Kerala by 
Oil Palm India Limited, Kottayam, which 
is a joint venture of the Government of 
India and the Government of Karala. Oil 
palm is also being raised in Andaman and 
Nicobar Islands. 

As regards rubber, the Rubber Board is 
providifig subsidies extention advisory support 
rainguarding materials, high yelding planting 
materials etc. to growers and is a Iso under-
taking research on various aspects of rubber 
cultivation. with a view to increasing rubber 
production in the country. Rubber culti .. 
vation is also being encouraged in all North 
Eastern States, West Bengal~ Orissa, 
Andaman and Nicobar Islands, Goa, 
Maharashtra and Andbra Pradesh. 

Accountability of Officers for Losses in 
Hindus tan Copper Limited 

5062. SHRI V. SREENIVASA 
PRASAD : Will the Minister of STEEL 
AND MINES be pleased to refer to tbe 
reply given to the U nstarred Question No. 
2974 on 6th December, 1985, regarding the 
losses in Hindustan Copper Limited and 
state : 

(a) the exact nature of ore gradation 
and scale of operation design deficiencies 
in certain sections etc., and whether any 
responsibility for such affairs has been fixed 

on individual officers of tbe Company; 
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(b) if so, the facts thereof and the 
extent of accountability of officers working 
in Khetri and Malanjkhand ; 

(c) whether Government have received 
serious complaints against some odd deeds 
of senior officials of the said two copper 
complexes; 

(d) whether huge expenditures have 
been regularly incurred towards transportation 
of ore from Malanjkhand to Khetri ; 

(e) if so, the details thereof and action 
taken thereon ; and 

(f) the details of modernisation of 
smelters and refineries being undertaken and 
whether any foreign agencies are involved 
therewith? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RA~f DULARI SINHA~: (a) to (f) 
Information is being collected and will be 
laid on the Table of the House. 

Transfer of Mining work to Gujarat 
State MiDeral Development Corporation 

5063. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MAVANI: Will the Minister 
of STEEL AND MINES be pleased to 
state : 

(a) whether the Union Government 
have received any application from Gujarat 
Government for transfer of mining work to • 
the Gujarat Mineral Development Cor-
poration ; and 

(b) if so, the .details thereof and action 
taken thereon ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES (SHRIMATI 
RAM DULARI SINHA): (a) No, Sir. 

(b) Does not arise. 

National Haadloom Development 
Corporation 

S064. SHRI RADHAKANTA DIGAL: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the reasons why the headquarters 
of National Handloom Development Cor-
poration has been set up at Lucknow instead 
of Delhi ; and 

(b) whether Government propose to 
open its branches in all th~ State capitals? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) The 
Government of India considered it 
desirable to locate the headqu~rters of the 
National Handloom Development Cor-
poration in a state which has a large number 
of hand looms and needs infrastructural 
support in order to provide fiJIip to the 
growth of the handloom sector. Hence, it 
was decided to locate the head-quarters of 
National Handloom Development Corporation 
at Lucknow. 

(b) The Corporation has opened its 
r~gional offices in Bombay, Coimbatore and 
Gauhati. It has also opened yarn depots 
at Gauhati, Biharshariff and Bhagalpur. 
Opening of offices/yearn depots elsewhere 
wiH depend on operational requirements 

Evasion of Customs Duty by Misusing 
Advance-Free Import Licences 

5065. SHRI K. S. RAO : 
SHRI ANANDA PATHAK: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that customs 
duty to the tune of over Rs. 1,000 crores 
have been evaded by misuse of advance 
free import licence by some parties; 

(b) if so, the details in this regard· 
and ' 

(c) the stops proposed to be taken by 
Government in this regard ? 

THE MINISmR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA . POOJARY (a) and (b) 
It is a fact that misuse of advance lklences 
under the Duty Exemption Scheme bas been 
noticed. These abuses consist of either 
non-fulfilment of the export obligations or 
misutilisation of tbe duty free material 
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imported. No separate data on the extent 
of ~vasion of customs duty due to abuse of 
Advance Licences are beina maintained. 
However, tbe estimate given by the Hon. 
Member appears to be exaggerated. 

(e) Stricter scrutiny cf the applications 
before issue of Advance Licence-especially 
to check bonafides of the applicants, careful 
examination at the time of import and export 
by the customs~ especially for sensitive items 
and a rigorous monitoring of a11 duty 
exemption cases by the Licensing Authorities 
in coordination with the customs are some 
of the steps which have been taken to 
prevent I detect attempts of misuse of advance 
licensing benefits. Deterrent penal action 
(including prosecution), under the provisions 
of relevant law is also being taken by tbe 
Licensing Authorities/Customs against those 
found misusing the Advance Licensing 
benefits. 

Searcity of Com 

5066. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Government are aware of 
the severe scarcity of corn due to druogbt 
condition in many States ; 

(b) whether the availability of com is 
not sufficient to meet the demand of corn in 
the starch industry ; 

(c) if so, whether Government propose 
to import corn in view of shortage due to 
drought and due to the growing demand 
of com; and 

(d) if not, the alternative steps proposed 
to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No. Sir. 

(b) There is no .hortaae. 

(c) and (el) Do not arise~ 

Reduction in Prices of Aluminium 

5067. SHRIMATI D.K. BHANDARI: 
Will tbe Minister of STEEL AND MINES 
be pJeased to state whether Government 
propose to reduce prices of aluminium/steel 
used in furniture/buildings manufacture to 
reduce large scale fel1ing of trees at the 
earliest? 

THE MINISTER OF STATE IN THE 
~ DEPARTMENT OF MINES (SHRIMATI 

RAMDULARI SINHA) : 1=here is no such 
proposal under consideration. 

Fatal Accidents Stone Quarries in 
South Delhi. 

5068. SHRI MAHENDRA SINGH: 
Will the Minister of STEEL AND 

MINES be pleased to state : 

(a) whether number of fatal accid-
ents like the one that took place in 
September, 1985 in stone quarry in South 
Delhi, have taken place in Badarpur mines ; 

(b) if so, the number and details of 
such accidents in 1984 and J 985 so 
far; and 

(c) the steps taken to effectively 
prevent the illegal mlDlDg witbout proper 
security measures in the area ? 

THE MINISTER OF STATE IN TNE 
DEPARTMENT OF MINES SHRIMATI 
RAMDULARI SINHA) (a) and (b): No 
fatal accident took place in Badarpur 
Mines of South Delhi during the years 1984 
and 1985. 

(c) Mining of badarpur was departlJl-
entalised in June, 1983. A new corporation 
under the name and style of Delhi State 
Mineral Development Corporation 
was set up in May, 1985 and it has taken 
over the mining functions from the Delhi 
State Industrial Development Corporation 
with effect from the 1st June, 1985. 
Besides this, tho Collector (Mines and 
Quarries) and the Delhi Police make raids 
OD the sites of jJ]egaJ minio,. DeJbi State 
Mineral Development CotporatiQu is·i alsQ 
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taking action against persons engaged in 
transporting minerals illegally. It is also 
proposed to create a special cell in tbe 
Police Department for curbing illegal 
mining. 

Export of Rice Bra. 

5069 DR. P. VALLAL PERUMAN 
Will the Minister of COMMERCE be 

pleased to state : 

(a) whether it is a fact that rice bran 
is exported from India to foreign 
countries ; and 

(b) if so, the names o'f the countries to 
which exported and the quantity exported 
during the year 1984-85 to each country. 

THE MINISTER OF STATE OF THE 
MJNISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) No. Sir. 

(b) Does not arise. 

Import of Soda Asb 

5070. DR. P. VALLAL PERUMAN: 
Will the Minister of COMMERCE be 

pleased to state : 

(a) wbodler IOdaallt .... -""",10 
the )'ear 1984·85 ; 

(b) if so, the quantity and tbe nama 
of the countlies from ·_IGb ...., .. aDd 
the cost per tOD ; aDd 

(c) the meas .. beioa taken. lQ .:~e 
., shortage ? 

THE MINISTER OF ,ST~E OF TUB 
MINISTRY OF TeXTILES ._1 
KHURSHID ALAM KHAN): (I) IDCt (b) 
A statement sbowina the quantity, value. unit 
value and major coDU'iea ftQm _~b 

imported) of soda ash imported · ... iDl .... 
81 to 1982-83 (upto February, 1983) is liven 
below Figures beyond February, 1983 are 
not yet available. 

(c) Imports of soda asb were permitted 
at a reduced rate of Import d",ty. MMTC 
has decided to import 5000 tonnes of · .. a 
Ash for supply to small scale industries. 
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Production of Goods wbicb are Imported 

5071 SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister of 
COMMERCE be pleased to state: 

(a) whetber and to what extent the 
value of total import exceeds value of 
total export from India in 1985 ; 

(b) whether Government have taken 
any steps to identify those goods now 
imported that are capable of being produ-
ced manufactured indigenously, details 
thereof; and 

(c) the steps Government have taken 
to reduce/curb the import of goods and to 
increase exports? 

THE MINISTR OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID . ALAM KHAN) (a) to (c) 
According to the provisional data available 
(updated till July, 1985), during 1984-85, 
India's total imports excesseded total 
exports by Rs. 5319.21 crores. 

Continous efforts have been and are 
being made by the Government to 
raise the indigenous production of 
bulk items of impo like crude oil and 
petroleum products, fertilizers, steel 
cement synthetic and regenerated fibres, 
newsprint, non-ferrous metals, edibe oils 
and foodgrants. 

Policy measures are being continollsly 
evolved for increase India's exports. These 
include measures for increasing and 
diversifying the production, making our 
exports more competitive, finding new 
markets for our products and processing 
commodities for higher value realisation. 
The current Import-Export Policy has been 
formulated to give a major thrust to 
exports as well as encourage import 
substitution. 

SettiDg up of Processed Food Gluts 
with Foreign Collaboratioa 

5072. SHRIMATI D. K. BHANDARI 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that Indian 
industrial giants are vying with each other 
in setting up fast food chains and 
processed food giants with foreign 
collaboration ; 

(b} if so, the details of agreements in 
operation or in pipeline ; and 

(c) whether in view of paucity of 
foreign exchange and availability of 
know-how in the country in 
food technology, such foreign collabo-
ration on fancy foods for the affluant is 
considered desirable ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) to (c) : 
Ministry of Industry, which is the nodal 
Ministry for this, does not have any such 
proposal before it. 

Details of all approved foreign 
collaborations showing the names of Ind~~n 
and Foreign firms, the item of manufacture 
and na ture of collaboration are published 
on a quarterly ba ~is by the Indian 
Investment Centre as a Supplement to its 
Monthly News Letter. Copies of this 
Publication are furnished to the Parliament 
Library. 

Prohibition on export of oilseed cake 
aDd Iron Ore 

5073. SHRIMATI D.K. BHANDARJ : 
Will the Minister of COMMERCE be 
pleaesd to ~tate : 

(a) whether Government have finalised 
an export boost items of certain select items 
with a great export potential • , 

(b) if so, the details tbereof ; 

(c) whether these include items of pro-
tective foods in short supply in tho country 
which are available now only for tbe amuent 
and effecting health of weaker sections. 
and ' 

(d) whether Government ensure that raw 
materials such as oiJ-6eed cake and iron 
oro are probibited for export? 
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THE MINISTER OF SlATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) to (c) The 
following sectors have been identified which 
can provide a substential contribution to 
tbe growth in the exports in the medium 
term; Tea, specially in pack ed and value 
added '~rms; Cereals; Processed foods, 
including fruits & juices. meet products and 
fresh fruits & Vcgetables ; Marine products 
specially in value-added forms; Iron ore; 
Leatber & Leather manufacturers, witb an 
emphasis on the latter; Electronic goods 
and Computer software ; Basic Chemicals; 
Fabrics, piecegoods & made-ups; Ready-
made garments; Woollen fabrics and knit-
wear ; and projects and services. 

(d) At present Expellor Cakes, all 
varieties. except Cotton seed Expellor Cakes 
are not allowed for export vide S. No. 21 
(i) of part 'A· of Import and Export Policy 
(Vol. II) for 1985 -88. However, export of 
Cotton Seed Expellor Cakes is allowed 
within a limited ceiling of 10,000 tonnes on 
First-come, first· served basis against regis-
tration of contracts with all India Seeds 
Crushers Association, Bombay, Export of 
Cotton Seed Cakes (decorticated and unde-
corticated Is also allowed within a limited 
ceiling of six lakhs tonnes on on first come, 
first-served basis agaInst registration of con-
tracts with all India Seeds crushers Associa-
tion, Bombay. Export of Groundnut Oil 
(Expellor variety) and De·oiled groundnut 
caJce containing more than 1 per cent Oil 
is not allowed. Regarding Iron ore, export 
is canelise under OGL-4 through MMTC 
and KIOCL as per the policy mentioned 
agains S. No. 45 (ii) of the Policy Statement 
at page 16 of the Policy Book. 

Number of Income Tax Assesses. 

5074. SHRI SURESH KURUP: Will 
the Minister of FINANCE be pleased to 
stato : 

(a) the total number of assessees on the 
record of the Income·tax Department as on 3. March, 1984 ; and 

(b) the number of compani.s and trusts 
amona tbo above assessees ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The total 
number of assessees on the record of the 
Income-tax Department as on 31 March, 
1985 is 49,29,559. 

(b) The number of companies and trusts 
among the above assessees are 52,951 and 
51,534 respectively. 

Fall in Export of tea due to changes in 
Export Policy 

5075. SHRI AMAL DATTA: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether the export of tea has faUen 
in 1985-86 as compared to the previous 
year; 

(b) if so, the ex tent thereof and the 
reasons therefor ; 

(c) whether it is due to frequent 
changes in the expOl t policy and restrictions 
on exports, as per the view of the tea 
industry ; and 

(d) if so, Governments reaction to such 
criticism? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) No, Sir. 
Export Licences issued during the period 
April to 13th December, 1985 are estimated 
at Rs. 176.78 M. Kgs. as compared to 
178.63 M. Kgs. for the period April to 
December, 1984. 

(b) to (d) Do not arise. 

Facilities at Rewalsar Scheme, 
Himacbal Pradesb 

5076. NARAIN CHAND PARASAR : 
Will tbe Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether Government of the Indian 
Tourism Development Corporation have 
provided or planned to provide any facilitjes 
at Rewalsar, a place of Buddhist pilgrimaa' 
in HimachaJ Pradesh ; 



(b) if so, the nature and details thore<t ; 

(c) if not, whether Government propose 
to take into account the international impor-
tance of this pilgrimage centre and provide 
the essential facilities at an early date; and 

(d) the details thereof? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H K.L. 
BHAGAT): (a) to (d) fA proposal to pro-
vide the accommodation at Rewalsar at an 
estimated cost of Rs. 14.93 lakhs from the 
State Govt. of H. P. bas been received. 
The proposal will be examined after receipt 
of some detailed information which is 
awaited from the State Government. 

Coloured Cultured Pearls 

S077. SHRI PRAKASH V. PATIL: 
WiD the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that India has 
successfully cultured coloured pearls for the 
first time; 

(b) if so~ the export potential for tbis 
variety of pearls ; 

(c) how much of tbe coloured pearls are 
being imported at present ; and 

(d) whether Government propose to 
develop appropriate infrastructure for its 
market ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) Govern-
ment is not aware of coloured pearls baving 
boeo sQCCessfuJly cultured in India. 

(b) Docs Dot arise. 

(c) Real or cultured pearls, unset/un-
drilled ate allowed for imported as repleni-
abmeDt apinst export of poliabed/Procesaed 
Pearl (roal or cultured). Separate statistics 
of import of cultured coJure4 pearls are not 
available. 

(d) No such proposal is under conside-
ration in view of the reply to part (a) above. 

Indo Sol'iei Trade Agr~ment 

5078. SHRI SOMNATH RATH. 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Indo-Soviet Trade Agree .. 
ment has been signed in November, 1985; 
and 

(b) if so, tbe main features of the 
agreement? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KWURSHID ALAM KHAN) (a) No, Sir. 

(b) Does not arise. 

Indo-Egyptian Panel for Trade 8Dd joiat 
Ventures. 

5079. SHRI SOMNATH RATH. 
WiU the Minister of COMMERCE be pleased 
to state: 

(a) whether it is fact that Indo· Egyptian 
panel met in Delhi in November, 1985 to 
discuss matters relating to trade, joint 
ventures and increased cooperation between 
the two countries ; and 

(b) if so, the results thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHlU 
KHURSHID ALAM KHAN) (a) and (b) 
The first session of the Indo-Egyptian Joint 
Commission met in New Delhi from 18th to 
21st November, 1985. The two sides 
reviewed the existing cooperation between 
the two countries in the fields of trade 
aanculture, energy, education and Culture: 
and aarced to further intenSify and broaden 
the cooperation in these fields. 

Grant of Supplementary Lic.eKes for 
Import T.P.A. 

5080. SHRI BALASAHEB VJKHB 
PATIL: Will tho MioiI1er 

of COMMEaCS be pleuld to Itate , 
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(a) whether Government have permitted 
Ifant of supplementary Hcences for Import 
or TPA ; 

(b) whetber tbis decision bas been taken 
&flOr Government bad discussions with 
,lklliaoce Industries as reponed in the 
'Busioess Stand~' of 27 November, 1985 ; 

(c) whether the Relliance have agreed 
to witbdraw the Court case ; and 

(d) if so, the justification of (a) above 
aDd the reasons why this could not be done 
earlier? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) Yes, Sir. 

(b) No, Sir. 

(c) Mis. Rellianee Industries Limited 
ba •• witbdrawn the Court case on their own. 

(d) Applications of MIs. Reliance 
Industries Limited along-with others for 
lrant of ~upplementary licences for import of 
TPA, have been considered and decided on 
merits after taking all tbe relevant factors 
into consideration. 

Seheme for RebabmtatioD or t ribals 
Displaeed due to !MJnmg Activities 

S081. SHRI SRIBALLAV PANIGRAHI: 
Will tbe Minister of STEEL AND MINES 
be pleased to state: 

<8> wbether there is any proposal under 
the conaidoration of Government to formu-
laae a scbeme for the rebabilitation of tbe 
tribal. who are displaced due to mining 
activities in big mining complexes in tbe 
COUntry ; and 

(b) if SOt the detailed in this regard? 

THE. MINISTER. OF STATE IN THE 
DBPAllTMENT OF MINES (SMT. R~M
DULARI SINHA) <a> and (b) There 
is DO 'Proposal under consideration to formu-
late .. echeme as such for the rebabilitation 
of the tribal, who are displaced due to 
mfDioa actlvitiea. Tho Department of Mines 

and the Department of Coal have issued the 
guidelines to their respective undertakings to 
give preference to tbe tribals displaced due 
to mining activities in tbe matters of emp-
loyment and rehabiJitation. 

Restructuring of the Central Board of 
Excise and CustOIDS 

5082. SHRI M. V. CHANDRASHEKHARA 
MURTHY: WiJI the Minister of 

FINANCE be pleased to state : 

(a) whether tbe Central Board of excise 
and Customs, the largest revenue collecting 
wing of Government, is being restructured • , 

(b) if SOl the main features of the 
proposed scheme of tbe restructuring ; 

(c) Wben a final decision in this regard 
is likely to be taken ; and 

(d) To what exttDt it will beJp Govern-
ment? 

THE MINISTER OF STATE IN THE 
MI NISTR Y OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) At 
present, there is no proposal for the restruc-
turing of tbe Central Board of excise aud 
Customs. The Board iSI however, consi-
dering certain proposals regarding reorgani-
sation of its field formations to make them 
more responsive to realisation of revenue 
tarsets. 

(b) to (d) Do not arise. 

Aid froBl Ja"'D 

5083. SHRI E. A YYAPU REDDY: 
WiJI tbe Minister of FINANCE be pleased 
to state: 

<8> whether Japan has offered aid of 
39.259 MilJion Yens for India lor fivo 
projects covering Gas Pipelincs, Fertilizer 
Hydro-electric project Bnd TeJe"communi: 
cations; 

. <b) if so, the details of this aid project. 
WIse; and 
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(c) the terms and conditions for the 
repayment of tbe above said loan? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. For the year 1985·80 the Government 
of Japan have extended to India a loan 
assistance of Yen 39,231 million for Gas 
Pipeline, Fertilizer, Hydro-electric and Tele-
communications projects. 

(b) The project-wise details of tho aid 
are as follows :-

(1) H.E.J. Gas Pipeline Project: Yen 
15,800 million or Rs. 80 crores 
approximately, 

(2) Aonla Fertilizer Plant Project : Yen 
9,500 million or Rs. 47.6 crores 
approximately. 

(3) Sardar Sarovar Hydro Electric 
Project : Yen 2 j 850 million or Rs. 
14.3 crore~ approximately. 

(4) Ujjani Hydro Electric Project: Yen 
1,500 million or Rs. 7.5 crores 
approximately. 

(5) Telecommunications Project t VIII) : 
Yen 9,581 million or Rs. 48 crores 
approximately. 

Total: Yen 39,231 million or Ri. 197.4 
croces approximately 

(c) These loans are repayable over a 
period of 30 years including a grace period 
of 10 years and carry an interest rate of 3.25 
parccnt per annum. 

SettIag up of Dry Port aad Air Carlo 
Comples ia MacIIa1a Pradesll 

5084. SHRI MAHENDRA SINGH: 
Will the Minister of COMMERCE be 
pleued to state : 

(a) whether Government bave under 
consideration"a Idleme to set up a Dry Port 
and Air Carao complex in Madbya Pradesb ; 
and 

(b) if so, when a decision is likely to 
be taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
There is no proposal to set up a dry port in 
Madhya Pradesh. Establishment of air 
cargo complexes is considered in terms of 
tbe feasibility of recommendations of 
respective State Governments who manage 
them. No detailed proposal backed up 
with traffic justification bas so rar been 
received from the Government of Madbya 
Pradesh in this regard. 

Production of CottOD 

5085. SHRI C. JANGA REDDY: 
Will the Minister of TEXTILES be pleased 
to state 

(a) the quantity of production of cotton 
in the country State-Wise variety-wise during 
1982-83, 1983· 84 and 1984-85 ; 

(b) the quality of cotto n exported and 
the quality of cotton imported with rates 
and quantity-wise during these years; and 

(c) expected imports for the year 1985-
86 with details of quality, cost and quaotity 
and production within tbe country, 
state-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHUR~HID ALAM KHAN) : (a) The 
production of cotton in tbe country durin, 
1982-83, 1983-84 and 1984-85 cotton seasOIlS 
was estimated at about 84.77 ]akb bales, 
75.16 lakh bales and 101.5 lakh bales 
respectively. Precise and authentic in-
f~rmation re~rd.ing State-wise and variety-
Wise production IS not available. 

(b) A statement is given below. 

(c) There is no proposal for import of 
cotton ~uring the current cotton seasOD. The 
productIon of cotton durin. the curloot 
cotton season is presently estimated at about 
94.00 lakh bales. State-wise production 
estimates are Dot avaiJable. 
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Variety of 
cotton 

StatemeDt 

Quantities 
exported --- (Qty. in lakh bales) 

(value in Crores 
of Rs.) __________ .....-r-

1982-83 1983-84 1984 .. 85 
Qty. value Qty. value Qty. value 

Bensal Deshi 0.31 7.61 0.33 8.99 

Staple cotton 6.36 141.44 2.88 81.56 1.68 58.97 
Yellow 

Pickings 0.10 1.66 0.13 2.56 -
Assam 
Comillas 0.16 3.95 0.09 3.10 0.11 4.82 

Zodas 0.04 0.50 0.11 2.15 
....... ---- ....... ------_ ...... -._..--

Total 6.97 155.16 3.54 98.36 1.79 63.79 
---------------

No cotton was imported during 19t<2·83 
and 1983·84 cotton seasons. During 1984-
85. a quantity of 75,000 bales of medium 
stapllil cotton was contracted for jmport from 
Pakistan at a price of US Cents 41.90 per 
pound FOB Karachi. 

Closure of DIadIStIll Steel works 
CODStraetioa Limited 

~086. PROF. MADHU DANDAVATE: 
Will the Minister of STEEL AND MINES 
be ploasod to state : 

(a) whether tbere is a threat of 
Hindustan Steelworks Construction Limited, 
a Government Undertaking being closed 
down with 23,000 employees getting 
uaemployed ; 

(b) if so, whether Government would 
interftDe in the matter and prevent hardships 
to larF number of employees in view of tbe 
fact that it is possible to make the under-
takioa tcODOtDicaUy viable ; and 

(c) if to. detaUs tborCOf ? 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): (a) to (c) 
Government is examining various alternative 
strategies to deal with the problem of heavy 
cumulative losses and surplus labour of the 
Company. 

The Government is also seized of tbe 
problem of the employees and is examioign 
various alternatives to see whether the unit 
can be made viable. 

Application Received by IDBI for Acquisition 
of Equipment for Rationalisation of Labour 

5087. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of F1NANCE 
be pleasc:d to state : 

(a) whetber tbe Industrial Development 
Bank of India had during the Sixth Five 
Year Plan period received applications routed 
through the different State Financial Cor .. 
porations and State Industrial Development 
Corporations under the scheme which 
facilitates acquisition of equipment for 
rationalisation of labour; 

(b) if so, the details thereof • , 

(c) the steps taken by lOBI ; and 

(d) the State-wise break-up of (b) and 
(c) above? 

THE MINISTER OF STATE IN THE: 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) There 
is no specific scheme of tbe Industria] 
Development Bank of India which facilitates 
acquisition of equipment for rationalisation 
of labour. 

(b) to (d) Do not arise. 

Poor Quality Control by ladustrlalists 
Meeting Foreign Exchange Earniogs 

5088. DR. G. VIJAYA RAMA RAO: 
wm the Minister of COMMERCB be 
pleased to stat. : 
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(a) whether it is a fact that India's exports 
in engineering goods hnve lagged behind due 
to poor quality control and deviation from 
samples actually given while getting orders 
and actual supplies; 

(b) the corrective steps proposed to 
overcom e the situation ; 

(c) whether Government have withdrawn 
recognition and other benefits to such 
industrialists and blacklisted them; and 

(d) if so, the list of such blacklisted 
industrialists : 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
There bas been no decline ir. exports of 
engineering g00ds from India due to poor 
quality and deviation from approved samples. 
A number of engineering products are covered 
by the scheme of compulsory quality control 
and preshipment inspection under the pro-
visions of Export (Quality Control and 
Inspection) Act 1963. None of these 
products i!; aHowed for export unless it has 
been inspected and tested to en5ure that it 
meets the spe~ifications recognised by the 
Government which in some appropriate 
cases are the contractual specifications. The 
Export Inspection Council has been directed 
to review the existing specificai.ions of 
entineering prod~lcts recognised by the 
Central Government for export and to up-
grade them in tune with international 
stardards to enable Indian engineering 
products to creat better demand in Foreign 
markets. 

(c) No, Sir. 

(d) Does Dot arise. 

Substantial Hike in Coal Prices as Pre-
condition for World Bank Financing of 

Projects in India 

5089: SHRI B. V. DESAI: Will the. 
Minister of FINANCE pleased to state; 

(a) whether the world Bank has asked 
his Ministry for a substantial hike in the 
coal prices as a condition 10 finance 
certain projects in India; 

(b) if so, whetber the Union Govern-
ment have accepted the conditions; and 

(c) if so, the oetaiJs of the conditions 
laid down and the projects likely to be 
aided by the world Bank ? 

THE MINISTER OF STATE IN THE 
MINISTRRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

(c) World Bank bas appraised Gevra 
and Sonepur Bazari Coal Projects for a 
likely assistance of $ 145 miJlion. Details are 
under discussion with the Bank. 

Io,estment by Multinational Corporations 
in India 

5089-A. SHRI B. N. REDDY: Will the 
Minister of FINANCE be pleased to state : 
the actual capital investment in India 
by various multinational Corporations for 
the la~t three years, yealwise ? 

THE MINISTER OF STATE IN THE 
!\HNlSTR Y OF ,fINANCE (SHRI 
JANARDHANA POOJARY) : There is no 
accepted definition of Multinational Corpo-
rations. For practical purr,;oses, companies 
having more than 40% nonresident interest 
(popularly known as fERA cc rr·r~nics) are 
treated as MuJti~national companies. The 
information regarding capita) investments in 
India by FERA companies as of 31st 
October, 1985 will be collected and laid on 
the Table of the Lok Sabha. 

Drug Menace in Cosmopolitan Cffies 

5089-B. SHRI CHINTAMANI 
PANIGRAHI : WiIJ the Minister of 
FINANCE be bleased to state: 

th t (~) whether Government are aware 
lik: ~Ug b menace in cosmopolitan cities 
. om 8y and Delhi' has recently 
Increased en . ormousJy and has Jed to tbe 
flse of inte t· rna lonal dru8 traffick ioS ceo tres : 
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(b) the approximate number of 
addicts in the above cities and the measures 
Government propose to take· or have 
already taken to highlight the evils of such 
addiction and combat the false glamour in 
the general public; 

(c) whether it is a fact that a large 
part or· the processing of opium into 
different stages of hero;n is now taking 
place in the country: 

(d) wbether there is growing foreign 
connection with the principal organist;'fs of 
the trade ; and 

(e) if so, the measures taken to weed 
out the local peddlers and tbeir backers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) Yes, Sir. 

(b) A comprehensive survey is being 
undertaken to assess the nature and 
extent of tbe problem of drug abuse which 
is expected to be completed by the middle 
of 1986. 

The Government has also been 
continueusly making efforts to educate 
people about the drug abuse by publicity 
through mass communication media and 
also by encouraging voluntary organisations 
through grants for educative publicity. 

SpoGsored radio programmes entitled 
'NAYA SA VERA' and "AKHIR KYON" 
have been launched to disseminate message 
against drug-abuse. 

To make the publicity more interesting, 
T.V. play competitions have been sponsored 
by tbe Ministry of Welfare in the universities 
corresponding to 9 regional T. V. stations. 
Cash prizes of the value of Rs. 5.000/, 
Rs. 3;000/- and Rs. 2,000} - have 
been offered to the top three prize winning 
teams in each region. Besides. a grant-in 
aid of Rs. 5,000/- has been offered to ea-:h 
bost university. 

(c) Few stray cases of attempted 
processing of opium into heroin have come 
\0 tbe notice of the Government. 

(d) Yes, Sir. 

(e) The fie Id formations remain 
vigilant to check the smuggling of 
narcotics. Appropriate anti smuggling 
measures are taken in consultation with the 
State Government authorities. 

The matter regarding checking of 
smuggling of narcotics across the Jndo- Pak. 
border was also discussed a t the second 
metting of the India Pakistan Joint 
Commission held from the 2nd to 4th July, 
1985 at New Delhi. 

Close co-opera tion with the international 
agencies conerned is also maintained to eurb 
smuggling of drugs. 

A new Act, name1y, "The Narcotic 
Drugs and Psychotropic Substances Act, 
1985" has been brought force with 
effect from 14th November, 1985 which, 
inter alia, povides for stringent penalties 
for drug trafficking offences. 

12.00 hrs. 

(Interruptions) 

SHRI BASUDEB ACHARIA (Bunkura) 
Will the GO\ ernment make a statement 
regarding the visit of the Indian deitgation 
to South Africa? They were given civic 
reception in South Africa .... (Interruptions) 

MR. SPEAKER: I have sent you the 
reply. 

(Interruptions) 

MR. SPEAKER: We can discuss it 
next time. There is no problem. 

(Interruptions) 

SHRI S. JAIPAL REDDY (Mehboob-
nagar): The 11inister bad said the other 
day that he would come before the House 
with a clarification. The Indian group 
which went to South Africa was given civic 
reception •• ". 
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MR. SPEAKER: We can discuss this 
later on. 

PROF. MADHU DANDAVATE 
(Rajapur): Mr. Reddy is correct. You 
check the records. The Minister of External 
Affairs had said in this House that he would 
be coming forward with a clarification •. You 
please go through the records. But be bas 
not come forward witb any clarification. 

MR. SPEAKER: I had sent tbe reply. 
Notice was given by Mrs. Geeta Mukherjee 
and I had sent the reply to ber. 

(Interruptiolt8 ) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : This is the concern of all the 
Members. •• (lnterruptlo nl) 

MR. SPEAKER: We can have a 
discussion. 

PROF. MADHU DANDAVATE: 
The Minister of External Affairs is already 
present in the House. Probably because of 
his cap you are not able to recognise him. 
But he is present in the House. You can 
ask him. 

SHRI S. JAIPAL RLDDY: A group 
of Arya Samaj is were given civic reception 
in South Atfrica. How can India tolerate 
it ? ••• (Interruptions) 

MR. SPEAKER: We can discuss it 
next time. 

(lnterrupt/olU ) 

MR. SPEAKER: We can get it 
discussed ; there is no probJem. There was 
one reply which I had sent. If you are 
not satisfied, you can give notice. We can 
get it discussed. 

SHRI P. KOLANDAIVELU 
(Gobichettipalayam): What about Sri 
Lankan problem? •. (Interruptions) 

SHRI P. R. KUMARAMANGALAM 
(Salem) : The Finance Minister has 
announced that DA to Central Government 

employees bas fallen due. Lot it be paid to 
them. Kindly use your good otlicea in tbis 
regard ••• (1Ilte""ptIo1l8) 

[Tranl/atlo,.] 

SHRI MOHO. MAHFOOJ ALI KHAN 
(Eta h) : Mr Speaker, there bas been biah-
bandedness witb the people of Haryana. 25 
persons are missing. They had come to 
seek justice from the Government. but the, 
had to face tear·gas -shells and bullets. 

[E"g/Ish] 

(Interrujptions)·· 

MR: SPEAKER: Not allowed. 

(Interruj)tions)·· 

SURI C. MADHA V REDDI (Adilabad): 
Sir we are informed tbat our Adjournment 
motion bas not been allowed. There are 
about seven major irrigation projects pending 
for the last three years and not a single 
project has been cleared by the Government 
••• •• (Interruption). 

[ Translation] 

MR. SPEAKER: In case you want to 
have a discussion here, I shall arrange for 
it apin. We have been discussing all the 
subjects you wanted to discuss. (InterrllptionI) 

[En,II&h] 

MR. SPEAKER: Whatever I can do, I 
am at your disposal •••••••• 

(1Ilter",ptioM) 

SHRI C. MADHA V REDDI: We 
have no complaint against the Chair. The 
Chair was very kind to us. Whenever we 
raised any issue. you were kind to us and 
you permitted the issue to be discussed in 
some form or the other. But we are VOl)' 
much distressed at the attitude of the 
Government of India which sbould have 
liven the clearancc because the develoPIDeDt 
of the State is atfected ••••••••• (I"'.,.,."PtIDuJ. -
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[TrIJll81allon] 

MR. SPEAKER: 1 can get the matter 
discussed only. 

I will get it discussed next time. You 
give me in writing ....• 

[Interruptions] 

SHRI BASUDEB ACHARIA: There 
are as many as ten projects ••..... 

(Inltrruptions] 

[ Tra",ltltlo"] 

MR. SPEAKER : Had you made a 
submission earlier I would have arranged a 
discussion. You have asked for only today. 
I sball get it done. 

(Interruptiolfl) 

[English] 

PROF. MADHU DANDAVATE : Sirt 

this being the last day, why don't you, in 
your capacity as the Speaker, direct the 
Government to clarify the position and to 
make a statement about th:s non-clearance 
of various projects? 

MR. SPEAKER: I cannot force them 
but 1 will get it discussed. No problem 
with me. I have no hesitation in doing it ••• 

(Interruptions ) 

[Tranllat/oll] 

MR. SPEAKER: You want a dicussion 
today itself but today in the last day. 

(lnterruptioru) 

[£Hgllsh] 

PROF. MADHU DANDAVATE: 
Lookioa to the unanimous demand of the 
House. why don't you direct the Minister 
to make a ata toment 1 

MR. SPEAKER : One tbiDg more. 
Today is the final day for the discussion OD 
the Plan and I think the Minister would be 
quite good enough to reply to this also •.. 

(lnterruptiom) 

MR. SPEAKER: And then I am open 
for discussion. You ask me any time, I 
~ill get it discussed •••••• 

( lnterrupt/oru) 

SHRI BASUDEB ACHARIA: Today 
is the last day. Where is the time ? 

•••••• (Interruptions) 

MR. SPEAKER: Shri Arjun Singh ••• 

(Interruptions) 

(At this 'tage Shri C. Madhav Redd; tmd 
some other hone Members left the House) 

11.06 brs. 

PAPERS LAID ON THE TABLE 

[Eng/iSh] 

Re,iew on and Annual Report of State 
Trading Corporation of India Ltd. for 
1984-85, Projects and EquiplDellt Cor-
poration Ltd. for 1984-85, Trade Fair 
Authority of ladia, New Delhi for 1984-

85,_ etc. 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): I beg to lay on 
the Table-

(1) A copy each of the fonowing papers 
(Hindi and English versions) under sub .. 
section (1) of section 619A of the Com .. 
panies Act. 1956 :-

<a> (i) Review by the Government on 
the working of the State Tradins 
Corporation of India Limited for 
tho 1081' 1984-85. 
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{Shri Arjun Singh] 
(ii) Annual Report of the State Trading 

Corporation of India Limited for 
the year 1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library See No. LT-
1761/8'] 

(b) (i) Review by the Government on 
the working of tbe Projects and 
Equipment Corporation of India 
Limited for the year 1984 .. 85. 

(ii) Annual Report of the Projects and 
Equipment Corporation Limited for 
the year 1984-85 along with 
Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. L T-
1662/85] 

(c) (i) A statement regarding Review 
by tbe Govelnment on the Trade 
Fair Authority of India, New Delhi, 
for tbe year 1984-85. 

(ii) Annual Report of the Trade Fair 
AuthorIty of India, New Delhi, for 
the year 1984-85 along with 
Auddited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. LT-
1763/85} 

(2) 0) A copy of the Annual Report (Hindi 
and English versions) of the Fede-
ration of India Export Organi-
sations, New Delhi, for the year 
1984-85 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
Federation of India Export 
Organisations, New Delhi, for the 
year 1984-85. 
[Placed in Library. See No. LT-
1764/85) 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Diamand Institute, Surat. 
for the year 1984-85 aloDg witb 
Audited Accounts. 

(ii) A copy o.f the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Indian 
Diamond Institute, Surat, for the 
year 1984-85. 
[Placed in Library. See No. LT-
1765/85] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Council for Leather Exports, 
Madras, for the year 1984-85 aloDg 
with Audited Accounts. 
[Placed in Library. See No. LT-
1766/85] 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the council 
for Leather Exports, Madras, for 
the year 1984·85. 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Gem and Jewellery Export Pro-
motion Council, Bombay. for the 
year 1984-85 along with Auditted 
Accounts. 

. (ii) A copy of the Review (Hindi and 
English versions) by tbe Govern-
ment on the working of the Gem 
and Jewellery Export Promotion 
Council, Bombay, for the year 
1984-85. 
[Placed in Library, See No. LT-
1767/85] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Trade Development Authority, 
New Deihi, for the year 1984-85 
along with Audited Accounts. 

(ii) A copy of tbe Review (Hindi and 
Enalisb versions) by the Govern-
moot OD the workiDa or tbe Trade 
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(7) 

(8) 

Development Authority, New Delhi. 
for the year 1984-85. 
[Placed in Library. See No. L T-
1768/85] 

A copy of the Audit Report (Hindi 
and English versions) on the 
Accounts of the Coffee Board (Pool 
Fund) for the year 1982-83. 

A statement (Hindi and English 
versions) showing reasons for deJay 
in laying the papers mentioned at 
(7) above. 
[Placed in Library. See No. LT-
1769/83] 

(9) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Rubber Board, Kottayam, for the 
year) 984-85. 

(ii) A copy of the Rev jew (Hindi and 
English versions) by the Govern-
ment on the working of the Rubber 
Board Kottayam, for the year 
1984-85. 
[Placed in Library. See No. LT-
1770/85] 

(10) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Basic Chemicals Pharmaceuticals-
and Cosmetics Export Promotion 
Cuncil, Bombay, for the year 
1984-85 along with Auditted 
Accounts. 

(ii) A copy of the Review' (Hindi and 
English versions) by the Govern. 
ment on the working of the Basic 
Chemicals, Pharmaceuticals and 
Cosmetics Export Promotion 
CouDcil Bombay, for the year 
1984-85. 
[Placed in Library. See No. L T-
1771/85] 

f' 

(11) (i) A copy of the, Annual Report 
(Hindi and English versions) of tbe 
Cadramom Board, Cochin, for tbe 
;yoar 1984-85. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on ,the w"rking of the 
Cardamom Board Cochin, for the 
year 1984·85. 

[Placed in Library. See No. J .. T":" 
1772/85] 

Reviev on and Annual Report of Central 
Inland Water Transport Corporatloa Ltd. 
for 1984-85 and Hindastan Shipyard Ltd. 

for 1984-85 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): I beg to lay on the 
Table a copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies 
Act, 1956 :-

(a) (i) Review by the Government on the 
working of the Central Inland 
Water Transport Corporation 
Limited, for the year 1984-85. 

(ii) Annual Report of the Central Inland 
Water Transport Corporation 
Limited for the year 1984-85 along 
with Audited Accounts and the 
comments for the Comptroller and 
Auditor General thereoD. 

[Placed in Library. See No. LT-
1773/85] 

(b) (i) Review by the Government on the 
working of the Hindustan Shipyard 
Limited for the year 1984-85. 

(ii) Annual Report of the Hindustan 
Shipyard Limited for tbe year 
1984·85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
the~on. 

[Placed in Library. See No. L T -
1774/85) 
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Statement re-Re,lew OR aad Ana_I 
Report or ladl. Touris. DeveloPment 
Corporation Ltd" for 1984-85, Institute of 
Hotel Maaagemeat Catering and Nutrition 

New Dellli ror 1984-85 etc. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : I beg to lay on the 
Table :-

(I) A Copy each of the following papers 
(Hindi and English Versions) under sub-
section (1) of section 619A of the 
Companies Act, 1956 :-

(i) A statement regarding Review by 
the Government on tbe working of the 
I~dia Tourism Development Corporation 
Limit~d for the year 1984-85. 

(ii) Annual Report of tbo India Tourism 
I)Cvelopment Corporation Limited for 
the year 1984-85 along with Audited 
Accounts and the comments of tbe 
Comptroller and Auditor General tbere-
on. 
[Placed Library See No. LT-1775/85] 

(2) (a) (i) A COpy of the AnnulI Report 
(Hindi and English versions) of the 
Institute of Hotel Manasement Caterina 
and Nutrition, New Delhi. for the year 
1984-85 alongwith Audited Accounts. 
(Placed in Library See No. LT-1776/S5) 

(ii) A COpy of the Annual Report (Hindi 
and English versions) of the Institute of 
Hotel Manaacment, CateriDS Tecbnol08Y 
and Applied Nutrition. Bombay for tbe 
,ear 1984-85 along with Audited 
Accounts. 
(Placed in Library .. See No. LT-1777/SS) 

(iii) A cop, of tho Annual Report 
(Hindi aDd Bnslish versions) of the 
Institute of Hotel Manaaement Catering 
Technology and Applied Nutrition, 
Madras. fOI tbe yenr 1984~8S aloOl 
with Audited Accounts. 
[Plawed In Library. Sec No. LT-l'78JS51 

(iv) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Institute of Hotel Management, Caterinl 
Technology nnd Applied Nutrition, 
Calcutta, for tbe year 1984· 85 alonl 
with Audited Accounts. 
[Placed in Library. See No. LT-
1779/85] 

(v) A copy of tbe Annual Report (Hindi 
and English versions) of tbe Institute of 
Hotel Management, Catering Technology 
and Applied NutritioD, Srinagar, for the 
year 1984-85 along with Audited 
Accounts. 
(Placed in Library. See No. LT-
1780/85] 

(vi) A copy of the Annual Report 
Hindi and English versions) of tbe 
Institute of Hotel Management, Catering 
and Nutrition, Ahmedabad, for tbe year 
1984·85 aJong witb Audited Accounts. 
[Placed in Library. See No. L T-
1781/85] 

(vii) A copy of the Annual Report 
Hindi and English versions) of tbe 
Institute of Hotel Management, Caterina 
Tecbnolosy and AppJied Nutrition, 
BangaJore, for tbe year 1984-S5 alonl 
with Audited Accounts. 
[Placed in Library. See No. LT-
1782/85] 

(viii) A copy of the Annual Report 
(Hindi and BDS1ish versions) of tbe 
Institute of Hotel Management, Catering 
Technology and Applied Nutrition. 
Hyderabad, for the year 1984·8S along 
witb Audited Accounts. 
(Placed in Library. See No. LT-
1783/S5} 

(ia) A. copy of the Annual Report 
(Hindi and Enalilb venions) 01 the 
Institute of Hotel Manqement, Caterina 
T ecbnoloay and Applied Nutrition, 
Bbubaneswar, for tbe year 19S4-S5 alona 
with Audited Accounts. 
(Placed in Library, See No. LT-
1784851 
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(x) A copy 0 f the Annual Report 
(Hindi and English versions) of the 
Institute of Hotel Management, Catering 
Technology and Applied Nutrition, 
Lucknow, for the year 1984-85 along 
with Audited Accounts. 
[Place in Library. See. No. LT-
1785/85] 

(xi) A copy of the Annual Report 
(Hindi and English versions) of the 
Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Goa, 
for the year 1984-85 along with Audited 
Accounts. 
[Place in Li hrary. See. No. L T -
1786/851 

(xii) A copy of the Annual Report 
(Hindi and English versions) of the 
Food Craft Institute, Patna, for the 
year 1984-85 along with Audited 
Accounts. 
[Place in Library. See. No. LT-
1787/851 

(xiii) A copy of the Annual Report 
(Hindi and English versions) of the 
Food Craft Institute, New Delhi, for 

. the year 1984-85 along with Audited 
Acnounts. 
[Placed in Library. See. Nu. LT-
1788/85 ] 

(xiv) A copy of the Annual Report 
(Hindi and English versions) of the Food 
Craft Institute, Tirucairapalli, for the 
year 1984-85 along with Audited 
Account.s. 
[Placed in Library. See. No. LT-. 
1789/85] 

(b) A copy of the Review (Hindi and 
English versions\ by tbe Government on 
the working of the Institutes of Hotel 
Management, Catering Technology and 
Applied Nutrition at New Delhi. 
Bombay. Madras, Calcutta, Srinagar, 
Ahmedabad, Bangalore, Hyderabad, 
Bhubaneswar, Lucknow and Goa and 
Food Craft Institutes at Patna, Delhi 
and Tiruchirapalli, for the year 1984-85. 
[Placed in Library .. See. No. LT-
1790/85] 

Review and Annual Report of Metallurgical 
and Engineering Consultants (India) Ltd. (0&" 

1984-85, Vijayanagar Steel Ltd., for 1984-85, 
Sponge Iron India Ltd. for 1984-85tete., 

THE MINISTER OF STEEL AND 
MINES (SHRI K.C. PANT): I ~g to lay 
on the Table-

(1) A copy each of the following paper. 
(Hindi and English versions) under 
sub-section (I) of section 6J9A of the 
Companies Act, 1956 :-

(a) (i) Review by the Government oa 
the working of the Metallurgical 
and Engineering Consultants (Jndia) 
Limited for the year 1984-85. 

(ii) Ann ual Report of the Meta-
llurgical and Engineering Consultants 
(India) Limited, for the year 1984·8S 
along with Audited Accounts and 
the comments of the Comptrollers 
and Auditor General thereon. 
[Placed in Library. See-- No. LT-
1790/85] 

(b) (i) Review by the Government 00 the 
working of the Vijayaoagar Steel 
Limited for the year 1984.8'. 

(i i) Annual Report of tho Vijaya-
nagar Steel Limited for tbe year 
1984-85 along with Audited 
Accoun ts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1791/85] 

(c) (i) Review by the Government on the 
working of the Sponge Iron India 
Limited for the_year 1984·85. 

(ii) Annual Report of the Sponge 
Iron India Limited for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller anq. Auditor General 
thereon. 
[Placed in Library, See No. L.T-
1792/85] 
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[Sbri K.C. Pant) 
(d) (i) Review by the Government on 

the working of the Steel Autbority 
of India Limited for the year 
1984-85. 

(ii) Annual Report of tbe Steel 
Authority of India Limited for the 
year 1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1793/85] 

(e) (i) Review by the Government on 
the working of the Hindustan Steel 

·works construction Limited for the 
year 1984-85. 

(ii) Annual Report of the Hindustan 
Steel works Construction Limited 
for the year 1984-85 along with 
Audited Accounts and the comments 
of tbe Comptroller and Auditor 
General tbereon. 
[Phlced in Library. See No. L T-
1794/85] 

( f) (i) Review by the Government on 
tbe working of the Neelachal lspat 
Nigam Limited for tbe year 
1984-85. 

(H) Annual Report of tbe NeeJachal 
Ispat Nigam Limited, for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in ~ibrary. See No. LT-
1795/851 

(8) (i) Review by the Governmen t on 
the working of National Mineral 
Development Corporation Limited, 
for the year \985. 

(ii) Annual Report of the National 
Mineral Development Corporation 
Limited, for the year 1984-85 along 
with Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 
{Placed tn Library. See No. LT-
1796/851 

(i) (i) Review by the Government on 
the working of Bharat Refractories 
Limited for the year 1984·85. 

(ii) Annual Report of the Bharat 
Refractories Limited for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. L T-
1797/85] 

( j ) (i) Review by the Government on 
the working of the Metal Scrap 
Trade Corporation Limited, for tbe 
year 1984-85. 

(ii) Annual Report of the Metal 
Scrap Trade Corporation Limited 
for the years 1984-85 along with 
Audited Accounts and tbe comments 
of the Comptroller and Auditor 
General thereon. 
[Placed in Library. See No. LT-
1798/85] 

(k) (i) Review by the Government on 
,the working of the Manganes.e Ore 
(India) Limited for the year 
1984-85. 

(ii) Annual Report of the Manganese 
Ore (India) Limited for the year 
1984-85 along with Audited 
A ccounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1799/85] 

(I) (i) Review by the Government on the 
working of the lISCO Ujjain Pipe 
and Foundry Company Limited for 
the year 1984-85. 

(ii) Annual Report of the lISCO Ujjain 
Pipe and Foundry Company Limited 
for the year ) 984-85 alonl with 
Audited Accounts and the comments 
of . the Comptroller and Auditor 
General thereon. 
{Placed in Library. See No. LT-
1800/85] 
, I 
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(m) (0 Review by the Government on the 
working of the Visakhapatnam Steel 
Project Rashtriya Ispat Nigam 
Limited for tbe year 1984-85. 

(ii) Annual Report of the Visakha-
patnam Steel Project Rashtriya 
Ispat Nigam Limited for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1801/85] 

(n) (i) Review by the Government on the 
working of the Indian Iron and 
Steel Company Limited for the year 
1984-85. 

(ii) Annual Report of the Indian Iron 
and Steel Company Limited for the 
year 1984 85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1802/85] 

(2) (i) A copy of the AnnllaJ Report 
(Hindi and English versions) of the 
Mineral Development Board, New 
Delhi, for the year .1984· 85 along 
with Audited Accounts. 

(ii) A copy of the Review by the 
Government on the working of the 
Mineral Development Board, New 
Delhi, for the year 1984-85. 
[Placed in Library. See No. LT-
1803/85] 

Notiikation under Essential Commodities 
Act, Review on and Annual Report of 
central cottage Industries corporation of 

India Ltd., for 1983-84 etc. 

THE MINISTER OF STATE OF THE 
MI NlSTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : I bel to 1a), 
on the Table-

(1) A copy of the Tea (Registration of 
Dealers and Declaration of Stocks) 
Amendment Order, ) 985 (Hindi and 
English versions) published in Notificati('n 
No. S.O: 807(E) in Gazette of India 
dated the 4th November, 19~ 5 under 
sub· section (6) of section 3 of the 
Essential Commodities Act 1955. 
(Placed in Library. See No. LT--1804/85] 

(2) A copy each of the following papers 
(Hindi and English versions) under sub-
section (1) of section 619A of tbe 
Companies Aet, 1956:-

(i) Review by the Government on the 
working of the Central Cottage 
Industries Corporation of India 
Limited for the year 1983-84. 

Oi) Annual Report of the Central 
Cottage Industries Corporation of 
India Limited for tbe year 1983-84 
along with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 

(3) A statement (Hindi and English versions) 
showing reasons for delay in laying the 
papers mentioned at (2) above. 
[Placed in Library. See No. LT-1805j85] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Silk and Art Silk Mills' Rc;search 
Association, Bombay, for the year 
1984-85 along with Audited 
Accounts. 

(ii) A copy of ihe Review (Hindi and 
English versions) by the Government 
on the working of the Silk and Art 
Silk Mills' Research Association. 
Bombay, for the year 1984-85. 
[Placed in Library, See No. LT-
1806/85] 

(5) (i) A copy of the Annual RePort 
(Hindi and English versions) of the 
Silk and Rayon Textiles Export 
Promotion Council, Born bay, for 
the year 1984-85 along with Audited 
Accounts. 



{Sbri Khurshid Alam Khan] 
(ji) A copy of the Review (Hindi and 

English versions) by the Govern-
ment on the working of the silk and 
kayon Textile~ Export Promotion 
Council, Bombay, for the year 
1984-85. 
[Placed in Library. See No. LT-
1807/85] 

(6) (a) (~) A copy of the Annual Report 
(Hindi and English versions) of the 
Ahmedabad Textile Industry's 
Research Association for the year 
1984-85 along with Audited 
Accounts. 

(ii) A copy of the Annual Report 
(Hindi and English versions) of the 
Bombay Textile Research Asso-
ciation B,)mbay, for the year 
1984-85 along with Audited 
Accounts. 
[Placed in Library. See No. L T-
1808/85] 

(iii) A copy of the Annual Re(Jort 
(Hindi and English versions) of the 
South India Textile Research 
Associaticn. Coimbatore, for tbe 
year ,1984-85 along with Audited 
Accounts. 
[Placed in Library. See No. L T-
1809/85] 

(iv) A copy of the Annual Repo rt 
(Hindi and English versions) of the 
Northern India Textile Research 
Association, Ghaziabad, for the 
year J 984-85 along with Audited 
Accounts. 
[PJaced in Library. See No. L T -
1810/85] 

(b) A copy of the Review (Hindi and English 
versions) by the Government on :he 
working of the Ahmedabad Textile 
IDjustfY'~ Researcil Association Ahmeda-
bad Bombay Textile Research Association. 
Bombay. South India Textile Research 
Association, Coimbatore. Northern India 
Textil~ Research Association, Ghaziabad, 
for the year 1984-85. 

{Place:! in Library. See No. LT-lS10/SS 

Review on and Annual Report of Modern 
Food Imlustries (India) Ltd., for 1984·85, 
Bihar Fruit and Vegetable Development 
Corporation Ltd. Patna, for 1982·83, etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P., SINGH DEO): 
I beg to lay on the Table-

(1) A copy each of the following papers 
(Hindi and English versions) under 
sub-sectioIf (1) of section 619A of tbe 
Companies Act, 1956 :-

(i) Review by the Government on the 
working of tbe Modern Food 
Industries (India) Limited for the 
year 1984-85. 

(ii) Annual Report of the Modern Food 
Industries (India) Limited for the 
year 1984-85 along witb Audited 
Accounts and the comments of tbe 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. L T-
1811/851 

(2) A copy each of the following papers 
(Hindi and English versions) under section 
619A of the Companies Act, 1986 :-

(i) Review by the Government on the 
working of the Bihar Fruit and 
Vegetable Development Corporation 
Limited, Patna, for the year 
1982-83. 

tii) Annual Report of the Bihar Fruit 
and Vegetable Development Corpo-
ration Limited, Patna for the year 
1982-83 along with Audited 
Accounts and tbe comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. 'See No. LT-
1812/85) 

(3) A statement (Hindi and Englisb versions) 
showing reasons for delay in laying the 
papers mentioned at (2) above. 
[Placed in Library. See No. LT-1812/8S] 
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(4) (i) A copy of the Annual Report 
(Hindi and Engrsh versions) of the 
Central Warehcusing Corporation 
for the year 1984-8'; along with 
Audited Accounts under sub-scctic,n 
(11) of section 31 of the Ware-
housing Corporations Act, 1962. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Central 
Warehousing Corporation for the 

. year 1984-85. 
[Placed in Library, See No. LT-
"1813/85] 

Review on and Annual Repor~of Artificial 
Limbs Manufacturing Corporation of 
India, Kanpur, for 1984-85, Institute of 
tbe Pbysically Handicapped for 1984-85, 

etc. 

THE DEPUTY MINISTER IN THE 
MINIS1RY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): Sir, on behalf 
of Dr. Rajendra Kumari Bajpai, I beg to lay 
on the Table-

(1) A copy each of the following papers 
(Hindi and English versions) under sub-
section (l) of section 6! 9A of the Com-
panies Act, 1956 :--

(i) Review by the Government on the 
working of the Artificial Limbs 
Manufacturing Corporation of 
India, ~anpur, for the year 1984-85. 

(ii) 

(2) (i) 

Annual Report of the Artificial 
Limbs Manufacturing Corporation 
of India, Kanpur, for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1814/85] 

A copy of the Annual Report 
(Hindi and English versions) of 
the Institute for tbe Physically 
Handicapped for the year 1984-85 
along with Audited Accounts. 

(ij) A copy of the Review (Hindi and 
English venions) by the Govern-
ment on the working of the 
Institute fc·r the PhysicaJJy Handi-
capped for the year j 984-85. 

lPlaced in Library. See No. L T -
1815/85] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Ali Yavar lung National Institute 
for the Hearing Handicapped, 
Bombay, for the year 1984 .. 85 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by tbe Govern-
ment on the working of the Ali Yavar 
lung National Institute for the 
Hearing Handicapped, Bombay, 
for the year 1984-85. 

[placed in Library. See No. LT-
1816/851 

Review on and Annual Report of Tele-
communication Consultants Judis Ltd., 

for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, on behalf of Shri Ram Niwas Mirdha, 
I beg to lay on the Table a copy each of the 
following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the 
Companies Act, 1956 :-

(1) Review by the Government on the 
working of the Telecommunications 
Conslutants India Limited for the yea~ 
1984-85. 

(2) Annual Report of the· Telecommuni-
cations Consultants India Limited for· 
the - year 1984-85 along with Audited 
Accounts and tbe comments of the 
Comptroller and Auditor General 
thereon. 

{P]ac~d in Library. See. No. LT-1817/SS] 
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Annual Report etc. of Central Board for 
\\'orkers Education for 1984-85 and 
Annual Report etc. of NatioDal Labour 

Institute, New Delhi for 1984·85 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 
ANJIAH): I beg to lay on tbe Table-

(l) A copy of the Annual Report (Hindi 
and English versions) of the Central 
Board for Workers Education for the 
year 1984-85. 

(2) A copy of the Annual Accounts (Hindi 
and English versions) of the Central 
Board for Workers Education for the 
lIear 1984-85 together w~th Audit Report 
thereon. 
[Placed in Library. See No .. LT-1818/85] 

(3) A copy of the Annual Report (Hindi 
and English versions) of the National 
Labour Institute, New Delhi, for the 
year 1984-85 along with Audited 
Accounts. 
[Placed in Library. See No. LT-1819/85) 

Notification under India Electricity Act 
and Review on and Annual Report of 
Rural Electrification Corporation Ltd. 

for 1984-85, etc. 

THE MINISTER OF STAT~ IN THE 
DEPARTMENT OF POWER (SHRI ARIF 
MOHAMMAD KHAN): I beg to lay on 
the TabJe-

(1) A copy each of the following Noti-
fications (Hindi and English versions) 
under sub-section (3) of section 38 of 
the Indian Electricity Act, 1910 ;-

(i) The Indian Electricity (Amendment) 
Rules, J 985 published in Notifica-
tion No. G.S.R. 1049 in Gazette of 
India dated the 9th November, 

, 1985. 

(ii) The Indian Electricity (Amendment) 
Rules, 1985 publisbed in Noti· 
fication No. G.S.R. 1050 in Gazette 
of India dated the 9th November, 
1985. • 

(iii) The Indian Electricity (Amendment 
Ru1es, 1585 published in Noti-
fication No. G.S.R. ]051 in Gazette 
of India dated the 9th November, 
1985. 

(iv) The Indian Electricit} (Amendment) 
Rules, 1985 published in' Noti-
fication No. G.S R. 1074 in Gazette 
of India dated the 16th November, 
1985. 
[Placed in Library. See No. LT-
1820/85] 

(2) A copy each of the following papers 
(Hindi and English versions) under sub-
section (I) of section 619A of 1he Com-
panies Act, 1956 :-

(a) (i) Review by the Government on the 
working of the Rural Electrification 
Corporation Limited for the year 
1984-85. 

(ii) Annual Report of the Rural Ekctri-
fication Corporation Limited for 
the year 1984-85 along with 
Audited Accounts and the comments 
of the Comptroller and Auditor 
Genaral thereon. 
[Pla,ed in Library. See No. LT-
1821/85} 

(b) (i) Review by the Government on the 
working of the National Projects 
Construction Corporation Limited 
for tf?e year 1984-85. 

(ii) Annual Report of the National 
Projects Construction Corporation 
Limited for the year '1984-85 along 
with Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-
1822/85] 

(3) (i) A copy of the Annual Report 
(Hindi and English version) of the 
Central Power Research Institute 
for the year 1984-85 alons with 
Audited A~unt8. 
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(ti) A copy of the Review (Hindi and 
English" versions) by the Govern-
ment on the working of the ~ 

Central Power Research Institute 
for the year 1984-85. 

[Placed in Library. See No. LT-
1823/85] 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT,: Sir. 1 with to make a sub-
mISSion. It seems that the Opposition 
decided to walk out today and they took a 
pre-determined decision. Sir. a very large 
number of topics have been diSCussed. 
Whatever they have asked under the sum 
was discussed after permission was given 
by you. We discussed all topics which they 
all wanted. Not one was left. They never 
asked for it. Today they wanted to walk 
out. I wish to make a categorical statement 
on b~half of the Government that no pro~ 
jects of any State Government have been 
delayed without any rea§on. The Govern-
ment has been quite fair and reasonable. 
This walk out is only a theatricality. I 
want to say it is just a theatricality. Still 
I would thank them for the cooperation that 
they have given us and we ha\'e cooperated 
with them. I want to thank them for the 
walk out also. " 

Annual Report of and Statement it Review 
on Rajgbat Samadbi Committee for 1984-85 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBIR SINGH): I beg to lay on 
the Table-

(1) A copy of the Annual Report (Hindi and 
English versions) of the Rajgbat Samadhi 
Committee for the year 1984·85 alo~g 
with Audited Accounts. 

(2) A statement (Hindi and English versions) 
regarding review by the Government on 
the working of the Rajghat Samadhi 
Committee for the year 1984·85. 

~p~ i~ ~ibrar)' See No. ~T-l~24/85~ 

Notifications under Supreme Conrt Judges 
(conditions of Service) Act and Hlgb 
Court Judges (conditions of Senlce) Act 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
on behalf of Shri H. R. Bhardwaj): I beg 
to lay on the Table-

(1) A copy of the Supreme Court Judges 
(Travelling AIJowance) Amendment Rules 
1985 (Hindi and English versions) 
published in Notification No G.S.R. 
899 in Gazette of 1 ndia dated the 28th 
September 1985 under sn"b- section (5) of 
section 24 of Supreme Court Judges" 
(Conditions of Service) Act, 1958. 
[Placed in Library See No. LT-1825/85]" 

(2) A copy of the High Court "Ju dges 
(Travelling Allowance) Amendment Rules 
1985 (Hindi and English versions) 
publisbed in Notification No. G.S.R. 
1007 in Gazette of India dated the 2nd 
November. J 985 under sub-section (3) 
of section 24 of the High Court Judges 
(Conditions of Service) Act, 1954. 
[Placed in Library See No. LT-1826/85) 

Notifieation under Central Excise Rules 
Review on and Annual Report of Life 
)n~urance Corporation of India (or 1984-

85, etc. 

THE MINISTER OF FINANCE 
(SHRI VISHWANATH PRATAP SINGH): 
On behalf of Shri lanardhana Poojary, I beg 

. to Jay on the TabJe-

(1) A copy of the Notification No. G.S.R. 
902(E) (Hindi and English versions) 
published in Gazette of India dated the 
13th December, 1985 together with an 
explanatory memorandum regarding 
continuance of exemption to rough 
opthalmic glass blanks including flit 
buttons from the whole of the duty of 
excise leviable thereon issued under the 
Central Excise Rules, 1944. 

JPlaccd in ~ibrarr See N~. ,-r-1827/85J 
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fShri Visbwaoath Pratap Singh] 
(2) A copy eacb· of the following papers 

(Hindi and English versions) under sub. 
section (1) of section 619A of the Com-
panies Act, 1956 :-

(0 Review be the Government Oll the 
working of the Life Insurance 
Corporation of India for the year 
1984-85. 

(ii) Annual Report of the Life Insurance 
Corporation of India for the year 
) 984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1828 185] c 

. (~) A copy each of the following Reports 
(Hindi and English versions) :-

(i) Report of the Gaur Gramin Bank 
for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1829/85) 

(ii) Report of the Bhojpur Rohtas 
Gramin Bank for the year ended 
tbe 31st December, 1984 together 
with the Accounts and the Auditors 
Report thereon. 
[Placed.in Library. See No. LT-
1830/85} 

(Hi) Report of the Farukhabad Gramiti 
Bank for the year ended the 31 st 
December, 1984 together with the 
Accounts and AuditorYs Report 
thereon. 
[Placed in Library. See No. LT-
1831/85] 

(iv) Report of the Marwar Gramin 
Bank for the year ended the 31 st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library See No. LT-
133Z/8S1 

(v) Report of the Shahjahanpur Gramin 
Bank for the year ended the 31st 
Dece~ber. 1984 together with the 
Accounts and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT-
1833/8S} 

(vi) Report of the Sarnut Ksbetriya 
Grarnin Bank for the year ended 
the 31 st December, 1984 together 
with the Accounts and the Auditor's 
,Report thereon. 
·[Placed in Library. See No. LT-
1834/85] 

(vii) Report of the Banaskantha 
Mehsana Gramin Bank for the year 
ended the 31st December, 1984 
together with the Accounts and the 
Auditer's Report thereon • 
[Placed in Library. See No. L T-
1835/85] 

(viii) Report of the Valsad Dangs Gramin 
Bank for the year ended the 31 st 
December, 1984 together wjth the 
Accounts and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT-
1836/85] 

(ix) Report of the Langpi Dehangi Rural 
Bank for the year ended the 31st 
Decem ber, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 

[Placed in Library. See No. LT-
1837/8.5] 

(K) Report of the Devas Shajapur 
Gramin Bank f(if the y~af ended 
the 31st December, 1984 toge\bet 
with the Accounts nnd he 
AUditor's Report thereon. 
[Placed in Library. See No. LT-
1838/85] 

(xi) Report of tbe Panchmahal Gramin 
Bank for the year ended the 31st 
December, 1984 together with the 
Accounts and Auditor's Report 
thereon. 

[Placed in Library. See No. LT-
1839/85) 
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(xii) Report .of the Ratnagiri Sindhu 
Durg Gramin Bank for the year 
the 31st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. L T-
1840/85] 

(xiii) Report of the Bastar Gramin Bank 
Ior the year ended the 31 st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. L T -
1841/851 

(xiv) Report of the Dungarpur Banswara 
Kshetriya Gramin Bank for the 
year ended the 31st December, 198:l, 
together w.ith the Accounts and the 
Auditor's Report thereon. 
[Placed in Library. See No. LT-
1842/85] 

(xv) Report of the Kapurthala Firozpur 
Kshetriya Gramin Bank for the year 
ended th~ 31st December, 1984 
together with the Accounts and the 
Auditor's Report on. 
[Placed in Library. See No. L T-
1843/85] 

(xvi) Report of the Malaprabha Gramin 
Bank for the year ended the 31 st 
December, 1984 together with the 
Accounts und the Auditor's RepOrt 
thereon. 
(Placed in Library. See No. LT-
1844/85] 

(xvii) Report of the Kamraz Rural Bank 
for the year end.'d the 31st Decem-
ber, 1984 together with the Account 
and the Auditor's Report thereon. 
[Placed in Library. See No. LT-
1845/851 

(xviii) Report of the Mewar Anchalik 
Gramin "Bank for the year ended 
the 31st December, 1984 tC'~ether 

with the Ac:ounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1846/85] 

. (xix) Report of the Sahyadri Gramin 
Bank for tte year ended tbe 3ht 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. L T-
1847/85] 

(xx) Report of the Magadh Gramin Bank 
for the year ended the 31 st Decem-
ber, 1984 togethtr with Accounts 
and the Auditor's Report tbe~on. 
[Placed in Library. See No. L T-
1848/85] 

(xxi) Report of the Krishna Gramio Bank 
for the yt"ar ended the 311t 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. St"e No. LT-
1849/85] 

(xxii) Report of the Bundelkhand Kshe-
triya Gramin. Bank for the )ear 
ended the 31st December. 1984 
together with the Accounts and the 
Auditor's Report thereon. 
[Piaced in Library. See No. LT-
1850/85] 

(xxiii) Report of the South Malabar 
Gramin Bank for tbe year ended 
the 31st December. 1984 toaether 
with the Accounts and the Auditor'. 
Report thereon. 
[Placed in Library. See No. LT-
1851/85] 

(xxiv) Report of the Shree Anantba 
Gramin Bank for the year ended 
the 31 st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. . 
[Placed in Library. See No. LT-
1852/85] 

(xxv) Report of the Nagarjuna Gramin 
Hank for the year ended the 31 st 
December. 1984 together with the 
Accounts and the Auditor's Report 
thereon. . 
[Placed in Library. Sec No L T-

1853/851 
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(Sbrl Vishwanath Pratap Singh] 
(nyi) Report of the Pandyan Gramin 

Bank for the year ended the 31 st 
December, 1984 together with the 
ACcounts and tbe Auditor's Report 
tbereon. 
(Placed in Library. See No. L T-
1854/85] 

(xxvii) Report of the Chaitanya Gramin 
Bank for the year ended the 31st 
December, 1984 together with 
Accounts and tbe Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1855 85] 

(xxviii) Report of the Kshetriya Gramin 
Ban~ Hosbangabad for the year 
ended the 31st December, 1984 
together witb the I\ccount and the 
Auditor's Report thereon. 
[Placed in Library. See No. LT-
1856/85) 

(xxix) Report of· the Kosi Kshetriya 
Gramin Bank for the year ended 
tbe 31st December, 1984 together 
with tbe Accounts on the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1857/85] 

(xxx) Report of tbe Sabarkantha Gramin 
Bank for tbe year ended tbe 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. 1858/85) 

(xxxi) Report of the Shitradurga Gramin 
Bank for the year ended the 31st 
December. J984 together with the 
Accounts and tbe Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1859/85] 

(xuii) Report of the Surendra Naaar 
Bhavnagar Gramm Bank for the 
year ended the 31st December, 1984 
toaether with the Accounts and the 
Auditor'. Report thereon. 
(Placed in Library, See . No. LT-
1860/85) «. 

(xxxiii) Report of tbe Etaha Gramio Bank 
for tbe year ended the 31st Decem. 
ber, 1983 together with the Accounts 
and tbe Auditor's Report thereon. 
[Placed in Library. See No. LT-
1861/85] 

(xxxiv) Report of the Mongbyr Kstetria 
Gramin Bank for tbe year ended 
tbe 31st December, 1984 togetber 
with the Accounts and the Auditor's 
Report thereon. 
(Placed in Library. See No. LT-
1862/85] 

(xxxv) Report of tbe Bardhman Gf8Dlin 
Bank for the year ended tbe 31st 
December, 1984 togother with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1863/85] 

(xxxvi) Report of the Pragjyotish Gaonlia 
Bank for the year ended the 31st 
December, 1984 togetber with tbe 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1864/85] 

(xxxvii) Report of the Jamnagar Gramin 
Bank for the year ended tbe 31st 
December, 1984 together with tbe 
Accounts and the Auditor·s Report 
thereon. 
[Placed in Librarv. See No. LT-
1865i851 

(xxxviii) Report of the Sultanpur Kshetriya 
Gramin Bank for the year ended 
the 31st December, 1984 togetber 
with the Accounts and tbe Auditor's 
Report thereon. 
[Placed in Library. See No. L T-
1866/85] 

(xxxix) Report of tbe Madhubani Ksbetriya 
Gramin Bank for tbe year ended 
tbe 31st December, 1984 toaether 
with tbe Accounts and tbe Auditor's 
Report thereon. 

[placed in Library. See No. LT"':'" 
1867/85) , 



(xl) Report of the Durg-Rajnandgaon 
Oramin Bank for the year the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
(Plac.!d in Library. See No. LT-
1868/85] 

(xli) Report of the Rajgarh Kshetriya 
Gramin Bank for the year ended 
the 31st December, 1984 together 
with the Accounts and tbe Auditor's 
Report thereon. 
(Placed in Library. See No. LT-
1869/85] 

(xlii) Report of the Sharda Gramin Bank 
for tbe year ended the 3.1st 
Dec~mber, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1870/85] 

(xliii) Report of the Pratapgarh Ksbetriya 
Gramin Bank for the year ended 
the 31st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. 
(Placed in Library. Sec No. 1871/85] 

(xliv) Report of the Jammu Rural Bank 
for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 

(xlv) 

(xlvi) 

(Placed in Library. See No. 1872/85] 

Report of the Pinakini Gramin 
Bank for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1873}851 

Report of the Sriganganagar 
Ksbetriya Graroin Bank for the 
year eoded the 31st December, 1984 
together with AccoU[1ts and the 
Auditor's Report thereon. 
{Placed in Library. See No. LT-
1874/85] 

(xlvii) Report of the Vindhya Vasini 
Gramin Bank for the year ended 
the 31.t December, 1984 together 
with the Accounts and the Auditor·s 
Report thereon. 
[Placed in Library. See No. LT-
1875/85] 

(xlviii) Repol t of the Bundi Chittorgarh 
Kshetriya Gramio Bank for the 
year ended the 31st December, 1984 
together with the Accounts and the 
AUditor's Report thereon. 
(Placed in Library. See N04 LT-
1876/85J 

(xlix) Report of the Manipur Rural Bank 
for the Year ended the 31st Decem-
ber, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1877/85] 

(J) Report of the Marudhar Kshetriya 
Gramin Bank for the year ended 
tbe 31st December, 19b4 together 
with the Accounts and the Auditor's 
Report thereOn, 
[Placed in Library. See No. LT--
1878/85] 

(Ii) Report of the Gurdaspur Amritsat 
Kshetriya Gramin Bank for the 
year ended the 31st December, 1984 
together with the Accounts and the 
Auditor's Report thereon. 

(Hi) 

(liii) 

[Placed in Library. See No. LT-
1879/85] 

Report of the Bijapur Gramin Bank 
for the year ended the 3 J st 
December; 1984 together . with the 
Accounts and the Auditor's Report 
thereon. 
[Placed in Library. See No. LT-
1880/85] 

Report of the Srisathavahna Gramin 
Bank for the yerr ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Repon 
thereon. 

[Placed in Library. See No. L!'-
1881/85] 
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[Shri Vishwanatb Pratap Singh] 
(liv) Report of tbe Cauvery Gramin 

Bank for tbe year ended tbe 31 st 
Decem ber, 1984 together with the 
Accounts. and the Auditor"s Report 
thereon. 
[Placed in Library. See No. LT-
1882/85] 

(Iv) Report of tbe Cbamparan Kshetriya 
Gramin Bank for tbe year ended 
the 31st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. 
(Placed in Library. See No. LT-
1883/85] 

(I vi) Report of the Barabapki Gramin 
Bank for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
(Placed in Library. See No. LT-
1884/85) . 

(lvii) Report of the Himachal Gramin 
Bank for the year ended the 31 st 
December, 1984 together with the 
Accounts and the Auditor's Report 
tbereon. 
[P19ced in Library. See No. LT-
J 885/85] :.~ 

(Iviii) Report of the Tulsi Gramin Bank 
for tbe years ended the 31st 
December, 1984 together with the 
Accounts and the Audltcr's Report 
thereon. 
[Placed in Library. See No. LT-
1886/85] 

(lix) Report of the Tungbhadra Gramin 
Bank for the year ended the 3 J st 
December, 1984 together with the 
Accounts and the Auditor's Report 
thereoD. 
[Placed in Library. See No.. L T-
1887/85] 

(Ix) Report of the Hadoti Kshetriya 
Gramin Bank for the year ended 
the 31st December, 1984 together 
with the Accounts aod tbe Auditor's 
keport thereon. 
[Placed in Library. See No. LT-
1888/8'] 

.(hi) Report of "the Nimar Kshetriya 
Gramin Bank for the year ended 
the 31st December, 19R4 together 
with the Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. L T -
1889/85] 

(lxii) Report of the Jamuna Gramin Bank 
for the year ended the 31st Decem-
ber, 1984 together with the 
Accounts and the Auditor's Report 
thereon. 
(Placed in Library. See No. LT-
1890/85) 

(biii) Report of the Rajgarh Kshetriya 
Gramin Bank for tbe year ended 
the 31st December, 1984 together 
with tbe Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1891/851 

(lxiv) Report of the Haryana Kshetriya 
Gramin Bank for the year ended 
the 31st Deceml::er, J984 together 
with the Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1892/851 

(lxv) Report of the Mandla Balaghat 
Ksbetriya Grarnin Bank for the 
)ear ended the 31st December, 1984 
together with the Aecounts and the 
Auditor's Report tbereon. 
[Placed in Library. See No. LT-
1893/85] 

(ixvj) Report uf the Shivpuri Guna 
Ksbetriya Gramin Bank for the 
year ended the 31 st Decem ber, 1984 
together with the Accounts and the 
Auditor's ·Report thereon. 
[Placed in Library. See No. L 1-
1894/85] 

(lxvii) Report of the Gurgaon Gramin 
Bank for the year ended the 31st 
December, 19~4 together with the 
Accounts and AuditOI'S Report 
thereon. 
[Placed in Library. See No. LT-
1895/85] 
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(ixviii) Report of the Chatrasal Gramin 
Bank f.)r the y'~ar emkd the 31st 
December, 1934 together with the 
Acco'trHS and \be Auditor's Heport 
thereon. 

i, [Placed in Library. See No. LT-
1896,85] 

(lxix) Report of the Dhenkanal Gramin 
Bank for the year ended the 31st 
December, 1984 together with the 
Accounts and the Auditor's Report 
there~n. 

[Placed in Library. See No. LT-
1897/85] 

(lxx) Report of the NaJanda Gramin 
Bank for the year ended the 31st 
December, 1984 together with the 
Accoun tS and the Au ditor's Report 
thereon. 
[Placed in Library. See No. LT-
1898/85] 

(lxxi) Report of the Shehdol Kshetriya 
Graroin Bank for the year ended 
the 31st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1899/85] 

(lxxii) Report of the Palamau Kshetriya 
Graroin Bank for the year ended 
the 31st December, 1984 together 
with the Accounts and the Auditor's 
Report thereon. 
[Placed in Library. See No. LT-
1900/851 

Annual Report of and Statement re-Re,iew on 
Special Organising Committee, IX Asian 

Games, for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRf GHULAM NABI AZAD): 
On behalf of Shrimati Margarat Alva I beg 
to lay on the Table-

(l) A copy o( the Annual Report (Hindi and 
English ver~ions) of the Special Organising 
Committee IX Asian Games, New Delhi. 
for the year 1984-85 along with Audited 
A~OUDts. 

(2) A statement (Hindi and English versions) 
regarding Review by tbe Governmtnt. on 
the work ing of th e Special Organising 
Committee, IX Asian Games. New Delhi, 
for the year 1984-85. 
[Placed in Library. See No. LT-1901/851 

Statement re-Review on and AnDual Report of 
Bbarat Heavy Electricals Ltd, for 1984-85, 

Heavy En1;ineering Corporation, Ltd. for 
1984-85, etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR} M. ARUNACHALAM) : 
I beg to lay on the TabJe-

(l) A copy each of the folJowing papers 
(Hindi and English versions) under sub-
secti on (J) of section 619 A of tbe 
Com panies Act, 1986 -

(a) (i) A statement regarding Review by 
the Government on the working of 
the Bharat Heavy Electricals 
Limited, for tbe year 1984-85. 

(ji) Annual Report of the Bharat Heavy 
Electricals Limited for the year 
1984-85 along with Audited 
Accounts and the comments of the 
ComptroJler and Auditor General 
thereon. 

[Placed in Library. See No. LT-
1902/85] 

(b) (i) A statement regarding Review by 
the Govenment on tbe working of 
the Heavy Engineering Corporation 
Limited for the year 1984-85. 

(ii) Annual Report of the heavy Engi-
neering Corporation Limited for 
the year 1 ~i4-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 
[Placed in Library. See No. LT-
1903/85] 

(c) (i) A statement regarding Review by 
the Go .... ernment on the work ina of 
tbe Bharat Pumps and. Compressors 
Limited for tbe year 1984· 85. 
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ISbri M. ArunacbaJaml 
(if) Annual Report of the Bharat Pumps 

and Compressors Limited for the 
ytar 1934-85 a'01g with Audited 
Accounts and the comments of the 
Comptroll~ and Auditor General 
tbereon. 
[Placed in Library. See No. LT-
1904/85] 

(d) (il A statetnent regarding Review by 
the Government on the work ing of 
the Chandigarh Industrial and 
General Development Corporation 
Limited, Chandigarb, for the year 
1984-85. 

(ii) Annua) Report of the Chandigarh 
Industrial and General Development 
Corporation Limited for the year 
1984-85 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
tbereon. 
[Placed in Library. Sec No. LT-
-1905/85] 

(e) (0 A statement regarding Review by 
tbe Government on the working of 
the Delhi State Industrial Develop-
ment Corporation Litl1iteo for the 
year 1981-81. 

(ii) . Annual Report of the Delhi State 
Industrial Development Corporation 
Limited for.the year 1984·85 along 
with Audited Accounts and the 
comment~ of the Comptroller and 
Auditor General thereon. 

(2) A statement (Hindi and Engli~h versions) 
showing reasons for delay in laying the 
papers mentioned at (e) of item (I) 
above. 
[Placed in Library. See No. LT--1906/85] 

(3) (a) (i) A copy of the Annual Report (Hindi 
and Englis~ versions) of the Tool 
Room and Training Centre, Delhi, 
for the year 1984-85 along with 
Audited Accounts. 
[Placed in Library. See No. LT-
)907/85] 

(ii) A copy of the Annual Report 
(Hindi and El\glish versions) of the 
Central Tool Room, Ludhiana, for 
the year 1984-85 along with Audited 
Accounts. 
[Placed in Library. See No. L T-
1908/85] 

(iii) A copy of the Annual Report (Hindi 
and English versions) of the Central 
Tool Room and Training Centre, 
Calcutta, for the year 1984·85 along 
with Audited Accounts. 
[Placed in Library. See No. LT-
1909/85] 

(iv) A copy of the Annual Report (Hind i 
and English versions) of the Central 
Institute of Tool Design, Hyderabad, 
for the year 1984·85 along with 
Audited Accounts. 
[Placed in Library. See No. LT-
1910/85] 

(v J A copy of the Annual Report (Hindi 
and English versions) of tbe Institute 
for Design of Electrical Measuring 
Instruments, Bombay, for tbe year 
1984-85 along with Audited 
Accounts. 
IPlaced in Library. See No. LT-
1911/85] 

(vi) A copy of the Annual Report 
(Hindi and English versions) of tbe 
Centra] Institute of Hand Tools 
Jalandhar, for the year 1984-85 
along with Audited Accounts. 

(b) A statement (Hindi and English versions) 
regarding Review by the Government on 
the working of the Tool Room, and 
Training Centre, Delhi, Central Tool 
Room, Ludhiana, Central Tool Room 
and Training Centre, Calcutta, Central 
Institute of Tool Design, Hyderabad, 
Institute for Design of Electrical Measu-
ring Instruments, Bombay, and Central 
Institute of Hand Tools, Jalandhar. for 
tbe year 1984-85. 

(Placed in Library, See No. LT-1912/SS) 
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Report OD Scieotlftc Studies 00 Bhopal 

Toslc Gas leakage 

THE MINISTER OF STATE IN THE 
DBPAR.TMBNf OF CHEMICALS AND 
PETRO-CHEMICALS (SHRI R. K. 
JAICHANDRA SINGH): I beg to lay on 
tile Table a copy of the Report (Hindi and 
!aa1ish versions) on Scientific Studies on the 
factors related to Bhopal Toxic Gas Leakage. 
[Placed in Library. See No. LT-1913/85] 

Reviews on and Annual Reports of Hindus-
tan Zinc Ltd. and Bbarat Gold Mines 

Ltd. for the year 1984·85 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): On behalf 
of Shrimati Ram Dulari Sinha, I beg to lay 
on the Table a copy each of the following 
papers (Hindi and English versions) under 
sub-:.ection (1) of section 619A of the Com-
panies Act, 1956 :-

(I) (i) Review by the Government on the 
working of the Hindustan Zinc 
Limited for the year 1984-85. 

(il) Annual Report of the Hindustac 
Zinc Limited, for the year 1984-85 
aioo6 with Audited Accounts and 
the comments of the Comptroller 
and uditor General tbereon. 
[Pia, d in Library. See No. LT-
191485] 

(2) (i) Review by the Government on the 
working of the Bharat Gold Mines 
Limited for the year 1984-85. 

(Ii) Annual Report of the Bharat Gold 
Mines Limited for the year 1984-85 
along with Audited Ac~ounts anj 
the comments of the Comptroller 
and Auditor General thereon. 
[Placed in Library. See No. LT-' 
1915/85] 

Statemeat re-Revlew on ami Anaual 
Report of NatlOilal Researcb Develop-
Blent CorporatioD of India for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF PARLIAMENTARY 
AfFAIRS (SHRI OUULAM NABI AZAD): 
On behalf of Sbri Sbivraj V. PatD, I bes to 

, .. '( ••• '. i '. ' 

lay on tbe Table . a copy eacb 01 tbe 
followiog papers (Hindi and English versions) 
under sub-section (1) of section 6f9A'of the 
Companies Act, 1956 :-

(1) A statement regarding Review by tbe 
Government on the working of the 
National Re~earch Development Cor-
poration of India for the year 1984-85. 

(2) Annual Report of the National Research 
Development Corporation of India for 
the year 1984-85 along with Audited 
Accounts and tbe comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in Library. See'No. LT-1916/85] 

Anaual Report of and Review on Raja 
Ram Mobun Roy Library Pouncfatioa for 
1984-85 and National Institute of Physkal 
Education and S~rtSt Patiala for 1984-

85 etc. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
On behalf of SHRIMATI' SUSHILA 
ROHA TG I. I beg to lay on the Table-

(I) (i) A copy of the Annual Repo t 
(Hindi and Eng) ish versions) r 
Raja Ram Mobun Roy Libra 
Foundation for the year 1984-85 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi ilnd 
English versions) by t'1e Govern-
ment cn the working of Raja Ram 
Mohun Roy Library Foundation 
for the year 1984-85. 
[Placed in Library. See No. L T -
J 917/85] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Society for the National InstitutCf 
of PhysicaJ Education and Sports. 
Patiala, for tbe year 1984-85 along-
witb AudittJ Accounts. . ' . 
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(Sbri GhuJam Nabi Azad] 
(ii) A copy of the Review (Hindi and 

English versions) by the Govern-
ment on tbe working of the Society 
for the National Institutes of 
Physical Education and Sports, 
Patiala, for the year 1984-85. 

(3) (i) 

(ii) 

(4) (i) 

'(ii) 

(5) (i) 

[Placed in Library. See No. LT-
1918/85] 

A copy of the Annaual Report 
(Hindi and English versions) of the 
Indian Institute of Management, 
Calcutta, for the year 1984-85. 

A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Indian 
Institute of Management, Calcutta, 
for the year 1984-85, 
[Placed in Library. See No. LT-
1919/85] 

A copy of the Annua 1 Report 
(Hindi and English versions) of tbe 
Sangeet Natak Akademi, New 
Delhi, for the year 1984-85 along 
with Audited Accounts. 

A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Sangeet 
Naatak Akademi, New Delhi, for 
the year 1984-85. 
[Placed in Library. See No. LT-
1920/85] 

A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Institute of Technology 
Kanpur, for the year 1984-85. 

(ii) A COpy of the Review (Hindi and 
English versions) by the Gove~n
ment on the working of the IndIan 
Institute of Technology, Kanpur, 
for the year 1984~85. 

(6) (i) 

[Placed in Library. See No. LT-
1921/85} 

A copy of the Annual Report 
(Hindi and English versions) of the 
J noiao Institute of Technology, 
P9mbay, for the year 1984-85. 

(ii) A copy of the Review (Hindi and 
English versions) .by the Govern-
ment on the working of the Indian 
Institute of Technology, Bombay, 
for the year 1984-85. 

[Placed in Library. See No. L T-
1922/85] 

Review on and AnnuaJ Report of Andaman 
Nicobar Islands Forest and Plantation 
Development Corporation Ltd., Port 

Blairs for 1984-85 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
On behalf of Shri Z. R. Ansari, I beg to 
lay on the Table a copy each of the follow-
ing papers (Hindi and English versions) under 
section 619A of the Companies Act, 19S6:-

(l) Review by the Government on the 
working of the Andaman and Nicobar 
Islands Ferest and Plantation Develop-
ment Corporation Limited, for tbe year 
1984-85. 

(2) Annual Report of the Andaman and 
Nicobar Islands Forest and Plan ~ation 
Development Corporation Limited, Port 
Blair, for tbe year 1984-85 along with 
A udited Accounts and tbe Comments of 
the Comptroller and Auditor Cener d ~ 
thereon. 

[PJaced in Library. See No. LT-1923,85] 

Annual Rt'port of and Review on Nationsl 
institute for the Visually Handicapped 

for 1984·85 

1 HE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GlkiDHAR GOMANGO) : I beg to lay 00 
the TabJe-

(1) 0) A copy of the Annual Report 
Hindi ard English versions) of the 
National Institute for the visually 
Handicapped, ror the year 1984 .. 85 
along with Audited Accoupts. 
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(ii) A copy of the Review (Hindi and 
Englisb versions) by the Govern-
ment on the working of the 
~ational Institute for tbe Visually 
Handicapped for the year 1984-85. 
[Placed in Library. See No. L T-
1924/85] 

12.11hrs. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Minutes 

SHRI M. THAMBI DURAl (Dharma-
puri): Sir. I beg to lay on the Table 
Minutes (Hindi and English versions) of the 
Sixth to Tenth sittings of the Committee on 
Private Members' Bills and Resolutions held 
during the curr.ent session. 

12.12 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

[English] 

Statements 

SHRI RAJMANGAL PANDE (Deoria): 
Sir, I beg to lay on the tahle the following 
Statements (Hindi and English versions) on 
Public Accounts Committee :-

(i) Statements showing action taken by 
·GovernQlent on the recommen-
dations contained in Chapter I and 
finat replies in respect of Chapter V 
of 141st Report (Sixth Lok Sabha) 
on University Grants Commission. 

t. ' 

(ii) Statement sho'Ying action taken by 
Government on the recommen-
dations cQnt.ined in C!l1Jpter I and 
final replies in' respect of Chapter V 
of 56th Report (Sev\:nth Lok Sabha) 
00 CustOOls Re~ipts. 

(iii) Statement showing action tak~n lly 
Government on the recommen-
dations contained in Chapter t and 
final replies in respect of Chapter 
V <?r 60th Report (Seventh Lok 
Sabha) on Union Excise Duties. 

(ivl Statement showing action taken by 
Government on tbe recommen-
dations contained in Chapter I and 
final replies in respect of Chapter V 
of 77th Report (Seventh Lok 
Sabha) on Cash Assistance for 
Export of Deoiled Rice Bran. 

(v) Statement showing action taken by 
Government on the J.ecommeo-
dation contained in Chapter I and 
final replies in respect of Chapter V 
of 80th Report (Seventh Lok 
Sabba) on MIs. International Com-
puters Ltd., U.K. 

(vi) Statement showing action taken by 
Government on tbe recommen-
dations contained in Cbapter I and 
final replies in respect of Chapter V 
of 89th Report (Seventh Lot 
Sabba) on Execution of a Naval 
Project and disposal of aluminium 
scrap by an Ord!nance Factory. 

(vii) Statement showing action taken by 
Government on the recommen-
dations contained in Cbaptrr I and 
final replies in respect of Chapter V 
of 95th Report (Seventh Lok 
Sabha) on review on inventory 
holding patterns in the Military 
Engineer Services in a Command. 

(viii) Statement showing action taken by 
Government on tt.e recommen-
dations contained in Chapter I and 
final repJi"es in respect of Chapter V 
of 120th Report (Seventh l.ok 
Sabha) on Unauthorised Occupation 
of Salt Land-Bharpur Salt Works 
and Dry Hydrated Lime and Clay 
Pozzo)ans Plants.· 

(ix) Statement showing action taken by 
Government on the recommen-
dations contained in Cbapter 1 and 
ijnal replies in respect of Chapter V 
of 128tb Report (Seventb Lot 
Sabba) on Lost Property office$, 
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'(Shrl Rajmangal Pande] 
(x) Statement sbowin8 action taken by 

Government on the recommen-
danons contained in Chapter I and 
fi.at replies in respect of Chapter V 
of 136th Report (Seven th Lot 
Sabba) on Remodelling of Mughal-
sarai Marshalling Yard. 

(xi) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter I of 
146th Report (Seventh Lok Sabha) 
on Union Excise Duties-Loss of 
revenue due to operation of time 
bar. 

(xii) Statement showing action taken by 
Government on tbe recommen-
dations contained in Chapter I of 
16Stb Report (Seventh Lok Sabha) 
on Small Farmers Development 
Agencies. 

(xiii) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter I and 
final replies in respect of Chapter V 
of 172nd Report (Seventh Lok 
Sabba) on Purchase Operations of 
the Supply Wing in the High 
Commission of India, London. 

(xiv) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter I and 
final l,epJies in respect of Chapter V 
of 173rd Report (Seventb Lok 
Sabha) on Food for Work 
Programme. 

(xv) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter I of 
182nd Report (Seventh Lok 
Sabha) on Introduction of a new 
system, of Weapon Training. 

, (xvi) Statement showing action taken by 
Government on tbe recommen-
dations contained in Chapter I and 
final replies in re,peet of Cbapter V 
of 183rd Report (Seventh Lok 
Sa ... ) on Chittaranjan Locomotive 
Works (Suri Transmission and 
Keversins Gear Bo~es for Diesel 
"ooten). 

(xvii) Statement showing actiOn taken by 
Government on the recommen-
dations contained in Chapter I of 
184th Report (Seventh Lot Sabha) 
on Receipts of Union Territory of 
Delhi-Sales Tax-Falsification of 
documents by a dealer. 

(xviii) Statement showing action taken by 
Government OD tile recommeR-
dations contained in Chapter I ef 
185th Report (Seventh Lot Sabba) 
on Receipts of Union T,.rritory of 
Delhi-Stamps duties and R.egis-
trations Fees-Evasion/Avoidance 
of higher rates of stamp auty. 

(xix) Statement showing action taien by 
Government on the recommen-
dations contained in Chapter I and 
final replies in respect of Chapter V 
of 218th Report (Seventh Lok 
Sabha) on Local Printing of Inland 
Letter Cards and Construction of 
Staff Quarters at Annanagar. 

(xx) Statement showing action taken by 
Government on the recommen-
dations contained in Chapter I and 
final replies in respect of Chapter V 
of 225tb Report (Seventb Lok 
Sabha) on Union Excise Duties. 

12.14 brs. -

COMMITTEE ON PETITIONS 

[English] 

Minutes 

SHRIMATI ADIDA AHMED (Bareilly): 
I beg to lay on the Table Minutes (Hindi and 
English versions) of First to Fourth Sittings 
of tbe Committee on Petitions. . 
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for paddy purcha,ed by ]<·.C.l. 

12.15 hrs. 

ESTIMATES COMMITTEE 

[Englilh] 

• 
Twenty-first and Twenty-Second Reports 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar)J: Sir, I beg to present the 
following Reports (Hindi and English 
versions) of Estimates Committee : 

(i) Twenty-first Report on Action taken 
by Government on the recommen-
dations contained in tbe Eighty-
fourth Report of the Committee 
(7th Lok Sabba) on the Ministry of 
Finance (Department of Economic 
Affairs)-Bank ing. 

(ii) Twentysecond Report on Action 
Taken by Government on the 
recommendations contained in the 
Eightynintb Report of the 
Committee (7th Lok Sabha) on tbe 
Ministry of Finance (Department 
of Revenue)-Central Board of 
Excise and Customs. 

12.16 brs. 

PUBLIC ACCOUNTS COMMITTEE 

[Engl,sh] 

Twenty-fourth Report 

SHRI RAJMANGAL PANDEY 
(Deoria) : Sir, I beg to present tbe Twenty-
fourth Report (Hindi and English versions) 
of the Public Accounts Committee relating 
to delay in setting up of repair/overhaul 
facilities for a certain helicopter. 

-----...... 

In PunjQb and Haryana. 
12.17 hrs 

COMMITTEE ON THE WELFARE 
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES 

[English] 

Fifth and Eighth Reports 

SHRI K. D. SULTANPURI (Simla): 
Sir, I beg to present the following Action 
Taken Reports (Hindi and English versions) 
of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes :-

(i) Fifth Report on Action Taken by 
Government on the recommen-
dations contained in the Fiftysixth 
Report of the Committee (~venth 
Lok Sabba) on the Ministry of 
Commerce (Department of TeatiJes)-
Reservations for, and Employment 
of, Scheduled Castes and Scheduled 
Tribes in National Textiles Cor-
poration Limited with Special 
reference to National Textiles Cot-
poration (West Bengal, Assam, 
Bihar and Orissa) Limited~ 

(ii) Eighth Report on Action Taken by 
Government on the recommen-
dations contained in the Fifty. 
third Report of the Committee 
(Sevendl Lot Sabha) on tbe 
Ministry of Energy (Department) 
of Petroleum)-Reservations for, and 
Employment of, Scheduled Castes 
and Scheduled Tribes in the Indian 
Oil Corporation Limited (Marketioa 
Division and kefineries and Pipe"! 
lines Division). 

12.19 brs 

STATEMENT RE AMOUNIS OUT .. 
STANDING FOR PADDY PURCHASED 
BY FOOD CORPORATION OF INDIA 
FROM FARMERS IN PUNJAB AND 

HARYANA 

[Engli~h] 

THE MINISTER OF STATE OF TBB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI K. P. SINGH DEQ): 
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In Punjab and Haryana. 

{Shri K.P. Singh De01 
Mr. Speaker, Sir, 00 12th December, 1985 
an Hon. Member of this House, Shri 
Balwaot Singh Ramoowalia, while raising a 
matter under rule 377 had stated, inter-alia, 
that "farmers in Punjab and Haryana have 
not been paid their amount for paddy 
purchased hy Food Corporation of India. 
AU tbis paddy was purchased by Food 
Corr'oration of Indh through commission 
agents. In many cases a period of 25 days 
to Qne month has 'lapsed. Number of 
farmers who have not been paid their dues 
is in thousands and the amouot exceeds Rs. 
150 crores. 

The matter has been examined. The 
total purchase of paddy made from Punjab 
was to the tune of 18.69 lakh tonnes and 
valued at Rs. 274 crores. Of this, payments 
by FCI have already been made for Rs. 265 
crares. AU these payments arc made to 
arbatbiyas as per the existing laws in Punjab. 
The practice is the same in Haryana. Pay-
ment of tbe outstanding amount of Rs. 9 
crores has been withhe~d from the arhatbiyas 
of Punjab pending settlement of final bills 
because a number of them have yet to 
render accounts for the gunny bags advanced 
to them by the FCI for packing paddy. 
Under the general instructions, payments 
are made by the FCI to aJ hatbiyas within 
~-3 days of presentation of bills by them. 
For this purpose, 35 pay Offices for pre-
It&ration of cbeques and 140 bank branches 
foc er.cashment of cheques issued to 
arlla1hiyas, ate operating. These are linked 
to the mandis or purchase centres allotted 
to the FeI. 

So far as Haryana is concerned, the total 
paddy purchased was 33486 MT valued at 
Rs. 4.79 crores and the payments so rar 
made were to a tune of Rs. 4.71 crores. 
The balance which remains unpaid is Rs. 8 
&alb'S only and this is expected to be cleared 
"*Y soon. 

In deference to the wj~hes of the 
Members of Par!lament to abolish inter-
media! ies and' to bring to an end the 
~pJoitation of the farmers by the arbathiyas 
and to end the resultant corruption that 

emanates out of it. both tbe Departme~t of 
Food and the FCI, have urged the Govern-
ments of Punjab and Haryana to abolish 
alhathiya ~ystem so ,hat payments could be 
made directly to farmers. The arhathiya 
system is prevalent only in the States of 
Punjab and Haryana while it, bas been 
abolished in tbe rest of the country. 
How~ver, despite our repeated requests to 
the Government of Punjab as also to the 
Government of HaTyana, tbis system still 
continues. It is a common experience that, 
after receiving the money from the FCI, the 
arhathiyas keep the amount for two to three 
months and this causes great hardship to the 
farmers. I would, therefore, request the 
Hon. Members of this House from Punjab 
and Haryana to convince their State 
Governments to "bolish the arhathiya 
system. I have already stated on the floor 
of this House that tbe Government is against 
any iotermediaries functioning between the 
farmers and the FCI and this can be better 
achieved if farmers are encouraged to come 
and sell their foodgrains directly to tbe FCI 
or its agencies instead or coming through 
tbe arbathiyas. In that event ~uch mal-
practices as de1ayed payments to the farmers 
can be eliminated altogether. 

I would conclude by saying tbat the 
amount of money outstanding is not as big 
as Rs. 150 crores as stated by the Hon. 
Member. It is only Rs. 9 crores and this 
cannot be treated as Don-payment to tbe 
farmers since it is being withheld as security 
for gunny bags advanced to tbe arhathiyas 
which remain to be accounted for. As 
regards Haryana, there is not much of a 
problem. It is for the State Governments 
to prevaiJ upon the alhatbiyas to ensure that 
tbey do not hold on to the money that is 

due to the farmers. We have drawn the 
attention of roth the State Go\'ernments to 
take immediate remedial measures to ensure 
that the farmers 8re not put to any 
difficulty. 
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1%.23 hrs. 

INDUSTRIAl, DEVELOPMENT BANK 
OF INDIA (AMENDMENT} BILL* 

[E~glish_; 

THE MINISTER OF FINANCE (SHRJ 
VISHWANATH ·PRATAP SINGH) : Sir. I 
beg to move for leave to int' educed a Bill 
further to amend the Industrial Develop-
ment Bank of India Act, 1964. 

MR. SPEAKER: The question is : 
"That leave be granted to introduce a 
Bill further to amend the Industrial 
Develorment Bank of India Act, 1964." 

The motion wa.1 adopted 

SHRI VISHWANATH PRATAP SINGH: 
Sir, 1 introduce the Bill. 

12.24 hrs. 

INDUSTRIAL FINANCE CORPORATION 
(AMENDMENT) BILL * 

[El1gll8h] 

THE MINI~TER OF FINANCE (SHRI 
VlSHWANATH PRATAP SINGH): Sir, I 
beg to move for leave to introduce a Bill 
further to amend the Industrial Finance 
Corporation Act, 1948. 

MR. SPEAKER : Tbe question is : 

"Tbat leave be granted to introduce a 
Bill further to amend the Industrial 
Finance Corporation Act, 1948." 

The mot ion was adopted 

+ 
SHRI VISHWANATH PRATAP SINGH: 

Sir, I Introduce the Bill. 

.Publisbed in Gazette of India 
Extraordinary Part 11, Section 2, dated 
20.12.1985. 

+Introduced with tbe recommendation 
of the President .. 

1226 brs. 

MATTERS UNDER RULE 371 

[ETJgli~hJ 

U) Demand for declaring the Wesfern Part!' 
of l\1;idbya Pradesb as drought alTected 

areas 

KCMARI PUSHPA DEV! (Raigarh): 
As many as 27 districts out of 45 in 
Madhya Pradesh are reeling under severe 
drought. The situation in w~stern Madbya 
Pradesh c(,IJ1prisil1g the districts of Indore., 
Dhar, Jbabua, Dev.a~, Kh"ndv.a, Khargone, 
Ujjain, Ratlam and Mandsaur is causing 
great concern to tr....e State Administration. 
Of these nine districts of predominantly 
tribal belr of Jhabua} parts of Dbar, 
Khargon~ and the RatJam are the worst 
affected. The drought is likely to worsen 
by mid·1986 especially if the winter rains 
also fail. 

12.26 br~. 

(MR. DEPUTY-SPEAKER ill the Chair) 

Drinking water is increasingly becoming 
scarce, the wells are drying up and the water 
level falling. It JS felt that 106 towns and 
5,932 villages in the 27 affected districts ale 
likely to face scarcity of drinking water. 

The Government of Madbya Pradesh 
have been making all possible efforts to face 
the drought situation and to supp1y drinking 
water to the scarcity villages and towns. 
But without help of the Centre the relief 
works and drinking wattr supply programme 
cannot be accelerated. 

As such I demand that the Government 
of India should immediate]y declare those 
districts as drought affected districls. Relief 
works should be started on war footing. 
Additional fund should be allocated to the 
State of Madbya Pradesb to accelera.te 
drinking water supply programme in the 
scarcity villages and towns. 



DECEMB~k 20, t98~ 

(D) Need to reduce excise duty 08 
s)'Dtbetic yarD 

SHRI S. G. GHOLAP (Thane): The 
new textile policy bas promised deduction in 
excise duty on all synthetic fibres and yarns 
but as per the notification issued ~n 

September 1985, the Government has reduced 
the duty on polyester fibre only which is 
largely a raw material of the organised mil1s 
while there has been no similar reduction in 
excise duty on synthetic yarn (like Nylon 
yarn polyester yarn) which' is largely the raw 
material of the powerloom sector. 

It is also a fact that smuggling of 
synthetic fibres is reportedly going on in the 
count ry on a large scale because excise duty 
on the necessary material is vay high and 
therefore .. the cost of our synthetic fablics 
is unduly high. If, therefore, duty on 
synthetic yarn is brought dawn as demanded 
by tbe powerloom sector, smuggling will 
automatically drop. 

Maharashtra has the largest number of 
powerlooms in the country where five lakhs 
of weavers are working. Hence the matter 
is of vital importance to the State of 
Maharashtra. Therefore, it is requested 
that. tbe Government should look into the 
matter im~diately and take appropriate action 
to help the power}oom sector. 

[ ranl/ationJ 

(iii) Need to provide residential plots to 
Harijaas in Rajasthan, specially in 
Srigaaganagar district. 

SHRI BIRBAL (Ganganagar) Mr. 
Deputy Speaker, Sir, the Rural Development 
Authority is not Implementing properly the 
different schemes covered under the Special 
Component Plan formulated fur the Harijans 
in Sriganganagar district of Rajasthan. 

Under the Special Component Plan, the 
unemployed Harijan graduates. post-graduates 
and other educated unemployed persons are 
neither being provided loans by the bankS 
nor are they being provided grants property 
for self-employment. Consequently. the 
educatc:d unemployed Harijans have become 
disappointed. This disappointment Jeads to 
lack of interest among other. Banjan students 

about contjnuing their studies. The atmos-
phere thus created brings impediments in' the 
education of all the Harijan students. 

The Harijans have not at all been allotted 
lesidential plots in the rural areas which has 
created serious residential problem. It has 
become imperative to allot residential plots 
in the urban areas in proportion to their 
population. 

In the 20~ Point Progrmme of tbe 
Rajasthan Government, there is a scheme to 
provide a dwelling unit to the poor, but tbere 
is not being implemented in a proper way. 

I would, therefore. draw the attention of 
the Government through the Ministry of 
Welfare of the Government of India that 
special arrangement shou1d be rrade to make 
available residential plots in the rural areas 
to the poor Harijans. Alongwith it, the 
unemployed educated Harijans in addition to 
Government jobs, should be provided funds 
for self-employment under Special Component 
Plan. 

(iv) Demand for taking necessary st~P! 
to stop smuggling of wood from 
forests of Rajasthan and Madhya 
Pradesh. 

SHRI JHUJHAR S,NGH (Jbalawar) 
Mr. Drputy Speaker. Sir, after years of 
publicity by the Government. a feeling of 
awareness among the people about environ-
ment has arisen and even in the viJIages some 
people have come forward and take interest 
in checking the soil erosion and increasing 
afforestation. It is necessary to continue to 
encourage t his tendency. 

On the border of Rajasthan and Madhya 
Pradesh, in Chhabra, Chhipa Barod. Kishan-
ganj Shahabad tehsils of Kota district and 
Manoharthana tchsil of JhaJawar district, 
there was once a large forest which has been 
ravaged by the smugglers due to calJousness 
and collusion of the Forest Department. In 
Gugor area in the remaining forest, teak trees 
are being ilJegally felled and after being sawn 
in Chhipa Barod area, are being sent to 
Bombay for sale via Beenaganj (M P.). Fake 
biJJs for wood are got prepared from the 
Forest Department of Madhya Prad~sh. In 
tbis way, the smuggled wood reaches Bombay 
very easily. Thus smuggling of wood i. 
going on without any cqeck OD Madh,. 
Pradesh and Rajasthan border, 
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It is, therefore, requested that the Central 
Government should take effective steps for 
protecting the forests and make immediato 
arrangements to stop felling of trees on 
R.ajasthan-Madhva Pradesh border. 

\ 

(v) Demand for stopping poacbinn in SimiUpal 
National Park of Orissa 

·SHRI HARIHAR SOREN (K\!onjhar) : 
Mr. Deputy-Speaker, Sir. Poachers living in 
the foot hills of SimiJipal National Park in 
Mayurbhanj distrid, Orissa have started 
)uring labourers for working on their farms 
with the meat of rare animaJs in lieu of 
wages. 

The poachers gun down rare and pro-
tected animals like bisons and sambars. The 
tribal labourers have great liking for such 
meat and, therefore. they readily agree to 
work on the farms of the poachers when 
they are offered such meat, 

Poachers from Poadadiha. Kumbakhai, 
Kenduchua and Puratangar area in 
Mayurb~anj district are mo~tly involved in 
such activities. Unless immediate steps are 
a taken to stop poaching, the rare animals 
living in Similipal National Park will fa11 
extirpation. Therefore, urge upon the 
Central GO\\7rnment to send directives to the 
State Government of Orissa to take necessary 
steps in this regard and sava those rare 
animals. 

(vi) Demand for action to ~top tax-evasions 
by fore~n ri~arette manufacturing 
firms 

SHRIMATI BASAV A RAJESWARI 
(BeUary) : Sir, a great fraud is being played 
by the foreign cigarette manufacturing com-
panies in collusion with the local cigarette 
manufacturers. The modus operandi adopted 
by them is that they get their brands of 
cigarettes manufactured from tbe Indian 
Cigarette manufacturers and market the same 
through them thereby evading payment of 

. *Tbe speech was originally delivered in 
Oriy •• 

various taxes. The Foreign Companies get 
royalty in. foreign countries in foreign 
currency from the Indian manufacturers for 
lending their names. This is causing a great 
loss of foreign excbange to the nation. 

(vii) Demand (or lifting ban on creatioD or 
Bew pasts or filling op the exlstlag 
Vaca.cies. 

DR. A. KALANIDHI (Madras Central) : 
Sir, the restrictions on creating new pOStS and 
the ban on recruitment is causing much havoc 
not only to the unemployed and unde1-
employed but a]so to the various offices of 
Central Government and other quasi-Govern-
ment organisations. For example, sanction 
was accorded to open a new post office at 
the MMDA Colony Madras-]06 of my 
Constituency but it could not be actually 
opened dwe to th e ban imposed; the postal 
department at Madras is waiting for tbe past 
eight months to get the relaxation orders 
from higher authorities. Creation of new 
posts or filling the existing vacancies cannot 
be termed as Non-Pl~n expenditure. Only to 
achieve the Plan target, schemes are 
sanctioned and to implement these schemes, 
adequate man-power is required; this has to 
be found only from new recruitment as the 
existing manpOwer wi1l be looking after other 
works including the routine works and to 
maintain and monitor the schemes imple-
mented during the JaC\t six plans. Vacancies 
caused by Ietirement or death of the 
employees should have to be filled up. 
Otherwise, it will create lot of difficulties to 
other employees by way of increased work-
load and to the officers to extract additional 
work from the existing personnel. 

I earnest!y request the Central Govern-
ment to intervene in this and render justice 
to the unemployed and under-employed. 

(viii) Need to graDt citizeasbip rigbts to 
Persons residing in Sikkim since 1975 

" SHRI ANANDA PATHAK (DarjeeJing): 
Sir, tbousands of people residing in Sikkim 
for years together have not yet been conferred 
with the citizenship rights. Sikkim become 
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[Shri Ananda Patbak) 
the 22nd State of India in 1975 and accor-
ding to the provisions of the Constitution of 
India and ibe Citizenship Act. they should 
have been conferred with this right long ago. 
The Sikkim State Legislative Assembly 
unanimously passed resolutions and urged 
upon the Central Goverment to consider this 
demand and confer citizenship rights to 
those bonafide persons who were residing in 
Sikkim for five years immediately preceding 
tbe commencement of the Constitution 
(Thirty-sixth Amendment) Act, t 975 i.e. 2l1th 
day of April, 1975. The Sikkim Government 
bas also made several representations to the 
Government of India in respect of this case. 

I -urge upon the Government to consider 
this matter and do tbe needful to confer the 
citizenship rights to thousands of bonafide 
persons residing in Sikkim according to law. 

12.35 lars. 

MOTION RE SEVENTH FIVE YEAR 
PLAN, 1985-90-(Cmfd). 

[E"gllsh] 

THE MINISTER OF STATE IN THE 
MINISTARY OF PLANNING (SHRI A.K. 
PANJA): 45 Members took part in the 
debate on the Seventh .Plan in this Lok 
Sabba. 

SHRI P. M. SA YEED (Lakshadweep): 
The Minister is replying. But what about 
the Members ? 

MR. DEPUTY SPEAKER: No, no. 
Yesterday we decided. 

SHRI P.M. SA YEED : I want to speak. 
I am not withdrawing. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIA~1ENTARY 

AFFAIRS (SHRI GHUL~M NABI AZAO) : 
There are 4S Members. it is very difficult. 

SHRt P. M. SAYBED : It is very dim-
~t. You cannot take away my risht •. 

MR. DEPUTY SPEAKER: 'If you 
want to get any clarification, you can ask 
the Minister. 

SHRI P. M. SA YEED: Who will give 
clarification on the Seventh Plan? I want 
ten minutes. For tbe past two days I have 
been waiting. No. I must get a chance. \ It 
is very bad. 

MR. DEPUTY SPEAKER The 
Minister can continue. 

SHRI A. K. PANJA: I can assure the 
hone Member that if he meets me with the 
points he has, certainly I will look into it 
because he did not get the time to speak. 
As I said, already 4S Members took part in 
the deliberations. 

SHRI GHULAM NABI AZAO: We 
have told in the evrning that jf we \Vant to 
sit, then we can continue. It was decided in 
the evening that tbey wilt sit very late. 
Before we adjourned, it was put before the 
House whether they would like to break or 
stay as the Minister will reply tomorrow. 
The House said nobody will speak tomorraw. 
Only there will be reply. 

SHRI P. M. SA YEED: That was not 
the correct position. The understanding was 
that the debate would be' continued today 
also and the Minister would reply at the 
end. 

SHRI GHULAM NABI AZAD: You 
can seek clarification after be has sp0ken. 

SHRI P. M. SA YEED : You do not 
want us to participate? 

SHRI GHULA M NABI· AZAD : 
Already 45 Members have participated. 

SHRI P. M. SA YEED : You had given 
an assurance that we could participate. 

SHRI OHULAM NABI AZAD: There 
are still 45 Members wanting to speak. It 
will take two days. 
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SHRI A. K. PANJA : Sir, 45 Members 
have already taken part in the debate. It 
had been very helpful and the criticisms 
made on the floor of the House have been 
well taken. The whole purpose, the object 
and the aims are to be looked into whenever 
any discussion takes place. I feel very sorry 
that on some other point-on a procedural 
point, I must say-the Opposition is not 
here •••••• 

MR. DEPUTY-SPEAKER: There are 
two or three Members sitting. 

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): I am here; I am on the 
Opposition. 

SHRI A. K. PANJA: I did not mean 
the en$ire Opposition. Some of the hon. 
Members of the Opposition who spoke on 
this procedural point are not here. 

The main point is this. So far as the 
Seventh Plan is concerned, so far as the 
Indian Planning process is concerned, the 
whole approach is on the basis of a national 
consensus; a national consensus is taken, 
and it is not taken just suddenly or over-
night. In fact, in the beginning of the year 
1984, the exercise started, and it was on a 
wide basis so that as many persons as possi-
ble who are interested in giving their views 
on the planning process, people who can give 
us the benefit of their views expressed them-
selves. The entire vista was made wide 
open. It started with the proparation of an 
Approach Plan. While preparing the Appro-
ach Plan, the entire background of Sixth 
Plan was fully analysed, After the Approach 
Plan was prepared, it was discussed thread-
bare at the fuJI Planning Commission meeting. 
Then it was placed before the Cabinet. I 
do not know whether there is any country 
where, even after the-Cabinet approval, it is 
placed before the people and the Members of 
the House: for the purpose of discussion. 

After the Cabinet bad made the decision 
in mid·July, 1984, tbe consultative Committee 
which is formed from all Parties. also dis-
cussed this Approach Plan. The approach 
to tbe Seventh Plan was again discussed by 
the Consultative Committee. After the 
Consultative C~mmittee tneetina was held. 

• 

this was laid on the Tables of both Houses. 
of Parliament. In the Rajya Sabba it was 
discussed threadbare for two days, but in 
the Lok Sabha it was almost the last day and 
so, it was not discussed; but everybody bad 
the copy of the Approach Paper laid on the 
Table of tbe House. Then again the process 
continued. The Deputy Chairman had a 
talk across the table with each of the Chief 
Ministers and the Heads of the Unio" 
Territories. 

In the meantime, the Ap.proacb Paper 
-had been made known all over Indifi to all 
the concerned economists. Various comme-
nts, discussions and Seminars were there, and 
wherever points were available, they were 
all taken into consideration. 

This was again placed before tbe National 
Development Council. There was an excer-
cise before the National Development Counc.il 
in July, 1984. Again this year on 8th and 
9th November, the National Development 
Council met; it was fully attended; the Plan 
was discussed threadbare and the consensus 
was arrived on the entire Plan. Th~re were 
only two dissident VOices, tbose of the hone 
Chief Ministers of West Bengal and of 
Tripura - not on the goals or objectives but 
they raised certain doubts regarding the 
means to tbe and forg(tting their own theory 
that end jpstifies the means. The objective 
was not at all attacked by anyone. The 
Plan was adopted and a resolution Passed. 
Again~ another point is raised by one of tbe 
bon. Members that the Cpief Ministers and 
the members of the National Development 
Council had very little time to consider. 
These facts must be made clear. Often I 
find in the newspapers some members, not 
the members of this House, some quarters 
are ventilating this. 

In the 4th Plan the States and the Union 
Territories were given the draft and the time 
was fourteen days. The exact date was 6th 
of April it was sent and the meeting of the 
National Development Council started on the 
19th of April. In the 5th Plan the States 
and the Union Territories got twelve days. 
The exact date was, on 13th of September 
it was sent and the· meeting started on tbe 
24th of September. In the 6th Plan tbe 
States and the Union Territories got sixteen 
days. The exact date was on 29tb or 
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January it was sent and the meeting started 
on the 13th of February. In the case of 
Seventh Plan also, it was despatcbed 00 the 
15th and we ascertained tbat the Chief 
Minis\ers also received on tbat date and it 
was discussed on tbe 8tb and 9th of Novem-
ber, tbat is after 24 days. 

Therefore, it is not a fact tbat any 
previous procedure was broken and that so 
much veil was put up as if something 'secret' 
is going to happen. After discussion for 
ODe full year how long will go on talking" 
Action is required. When the document 
Jeceived some sanctity-opinions . were taken 
various people argued and debated - it bas 
been discussed. It there direct. so tbat it 
may not go out anywhere before it is 
discused in the high level committee of tbe 
·National Development Council. These are 
ontire facts. 

Therefore, the attack by some of the 
members that Chief Ministers got very little 
time is not correct and enough time was 
given for the purpose of discussi('n. In fact 
this point was very feebly raised bo one or 
two Chief Ministers, in the National 
Development Council; but it was not 
pressed much further. Therefure, the debate 
discussion, deliberation. culminated in this 
two volumes- of documents, which you must 
have seen, were the basis for these debates, 
etc. 

The second .point which was argued and 
almost all the members have said is about 
poverty. If we go by what is the amount 
spent, if we go by the percentage of 
Increase--certainly I can give the amount 
which was spent in the Sixth Plan and the 
amount which is going to be spent in tbe 7th 
Plan. But the point in issue is not on the 
moDeY figure alone. In the 6th Plan tbe 
outlay was Rs. 3640.60 crores. The total 
actual expenditure was RI. 388S.10 crores 
which exceeded the outlay.' In the 7th Plan 
it is almost doubled-RI. 7705.24 aores. 

If we go by saying that we have doubled 
it, that is not the approacb. MODeY is 
required. But the basic approach by which 
ladia is attacking poverty mUit be looked 

'.. ioto and I request tbe Hon. Members to 

appreciate tbis. We. bave not Jeft the poor 
peopJe at the mercy of tbe market. We 
bave not left tbem that whatever happens, 
the tbeory of percolation tbat s()me money 
is put at tbe top, it will percolate and &0 

.. down, win app)y. No. India is not 
appr~cbing poverty in that manner. India 
bas approached this witb direct assault 
direct attack on povetty and tbat is why w~ 
are not planning only for planning sake. 
We are making specific planning for the 
purpose of poverty alleviation from macro 
to micro planning so that tbe benefit goes 
down directly to the Common man. 

A t least I could not find in the economic 
bistory of any country attacking poverty 
by direct assault, that is taking positive plan 
and making specific outlay for the purpose 
of removal of poverty. After defining 
poverty in this manner as experts' have done 
and accepted throughout the world and after 
doing so, attacking poverty one bY-one and 
im.plementing the programme, the perfor-
manee is monitored. Therefore, the poor 
pt"ople are not left in the market at some-
body's mercy. It is a direct r;ssault on the 
poverty. Indirect assault is through various 
fiscal measures of which some of the 
opposition members took exception that they 
are not being handled properly or are 
being improperly rudely tackled.. When we 
find at one side .ores of rupees being kept 
o~t .of the eyes of the suffering teaming 
mdhons ; when aU of us debating about 
where are the resources; when we are 
debating on bow we are going to fund our 
Seventh Plan ; when these poor people havo 
cast duty on us to keep our eyes open- how 
c~uJd we sheet our eyes? Because some 
people are strong and have unlawful1y obtained 
riches at the cost of the country we cannot 
stop delivering goods to the common mao. 

It is stated that the income level in India 
is very poor. Let throuahout India each 
one of us disclose for one year honestly what 
is our income. If it done I ca., say that we 
can compete with one of the most developed 
country of tbe world to establisb what in tbe 
ave .... for capita income. Today we bave 
to 80 by a study of expenditure •• it is Dot 
possible to study tbe level of poverty CD tbe 
basis of income. 
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So far as poverty alleviation problem is 
concerned we have to realise tbat 'bere must 
be an ideology but tbe rea) world cannot 
depend on more ideological approach. The 
objective must be there. Our target is 25 
per ~nt. We have to go in for that. With 
that objective we have to s~e whetber these 
things have been properly done and also 
being done in the right manner. A. 
objection was made by the hon. Member 
that like a magician we are bringing theD 
proverty line down. I catt"gorically say that 
objection bas no basis, The hOD. Member 
mentioned about Dandekar and Rath. I 
want to know bave they put in tbe labour 
that the Planning Commis~ion has put in in 
defining poverty? No. What does the 
Dandekar and Rath study say? It merely 
says 2250 calories intake is required without 
teJJing what is relevant for tbe rural people 
and what is relevant for the urban people. 
It does not say what should be the proper 
consumption basket which would contain 
tbe appropriate caloric content. The 
planning Commission export-wire men 
taken from East, West, North and South-
bave applied tbeir mind and found out the 
norm which is valid throughout India. So 
for as calorific content is concerned for tbe 
rural areas it is 2400 calories and for tbe 
urban area" 2100 calories. This figure is 
never changed. Even the medical experts 
say that 2400 calories are necessary for a 
person in the rural area because he exports 
more. Taking into consideration the increase 
of population and also inflation we have to 
see what should be tbe money value for such 
in take, In tbe Sixth Plan for the rural 
areas it was Rs 76 to each 2400 calories 
in take and Rs. 88 for the urban areas for 
2100 t:laories. In the Seventh Plan we had 
to raise it and in respec~ of rural areas it 
became Rs. 107 and for urban areas it came 
to Rs. 122/-. That is exact price of 
consumption basket per head per month to 
cnsure mlDlmum Calorific in take for 
crossing poverty time. Therefore, Sir this 
cbarae of saying tbat we just puting the 
poverty line down is not correct. That is 
not correCt. Sir, tbe opposition knows tbgt 
we have taken measures for attacking 
poverty. Suppose it starts with the top. it 
starts with Delhi as tbe capital. then it goes 
to the peripheries and then it goes to the 
tural areas. We are proceodina very well 
because we can catch bold of tbe ft&urc. 
Transport aDd c:ommuoic&tioa availabUit)' 

is also tbere. These people' are also 
slightly nearer to calorific intake of poverty 
Jeve). Therefore, this is a definite assault 
through the poverty alleviation programme. 
The attack is at tbe base. Tbe attack is at 
the top and when it combines witb the 
attack from the base we shall succeed. We 
can certainly reach the figure of 25% by the 
end of tbe Seventh Five Year Plan. 

The next point which was argued on 
tbe Ooor of the House by one of the 
very senior hone Member was that 
the base line has been changed so that 
it is at 1985-86 prices and that is why we 
are makillg the plan as if something shrouded 
with mystery. No, it is wrong. The han. 
Member has not properly studied 1he Plan. 
This is my respectful. submission, Sir. The 
Plan the year preceding the Plan specifically 
indicates tbat tbe base year is 1984-85, wbich 
is the conventicnal and norma) base taken 
as for each plan. Therefore, it is the 1984. 
85 base and not the 1985-86 is taken. The 
jumping pad starts from there and that is the 
base line conventionally taken everywhere. 
Therefore tbat charge of '. very senior 
Member that the base line has been changed 
is not correct. 

Sir, the other point was argued by 
another very senior hon. Member. Prof. 
Ranga. We have taken a very conscious 
note of such thing. He stated here, 
yesterday, that education is a must and 
elementary and primary education shan have 
to be given. We cltnnot go on waiting for 
a very good structure beautifully decorated 
schools and other things. Those were his 
words and I submit that in our Plan ihis' 
approach has been taken because we aro 
determined tbat tbere must be a total 
eradication of illiteracy and unless that is 
done, as the experts are advising us we can-
not tak.e the population to a level where 
we want "health for all by 2000 A.D.'~ as 
declared by the W.H.O. It is the education 
it is the literacy percentage which is the 
main factor to be considered for controlling 
over-populatioD, ill-healtb, disease. These 
are affecting the growth of the nation. 
Therefore, our hone Prime Minister has said 
j))iteracy is the tnain factor and education 
which bas now been taken in the genus of 
buman resources for the total man-develop_ 
mcot as viaioood b, $bri Aurobiado. ia & 
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must. No. how is it to be developed" in 
mind. body, soul and materially. The total 
man-cievelopment, even though he is 
developing economically, should not be 
attached with only material gains. The 
thoughts of Indian philosophy are to be 
expressed through human resourCe- develop-
ment. Th! basic papers in education are 
now being debated and the educational policy 
is now being discussed and symposiums are 
being held. Some people are saying against 
and some are in the middle. But the point is 
conscious starting and that is the crux of our 
democratic approch. If that consciousness 
starts~ if the feeling 18 given, then the entire 
human resource development is bound to 
succeed and new manner of development not 
only material gain, not only factory or a 
bridge or a road or a school but the total 
development of a Man that was visioned 
and thought of by Shri Aurobindo will be a 
reality. Therefore, the point about the 
education as mentioned by Prof. Ranga, was 
taken care of and in that line we are 
proceeding. 

There is another point about the Eastern 
sector agricultural price·s. The hone Member 
sometimes make criticism for the sake of 
criticism, sometimes opposes because he is 
in the Opposition. The Green Revolution 
which is seen objectively in some parts of 
the country, the Green Revolution and the 
green colour of our produce seen in some 
parts of the country shall have to be taken 
to other parts. By that tbe regional 
imbalance would go and also the sal inity 

. which might come in certain sectors by too 
much exercise on the fertile land would also 
by avoided. Therefore attention on a 
a~riculturers now being diverted to the 
eastern sector. 

Hon. Members from Bihar as also from 
West Bengal have argued on this point. I 
would like to state that West Bengal, Bihar, 
Orissa and eastern sector of U. P. as also 
seven sister States including Assam are being 
given greater emphasis in the matter of agri-
culture. If we go into as to how much we 
b~ve put in the money on agriculture and 
bow much is tbe produce, we will find that 
the right emphasis is not there. Have we 
giyen the right type of implements required 
tor the purpose of producing foodarains to 

tb~ farmers? As you all know, we have 
done three very important things. At 
reasonable and preferential price water bas 
been made available, pesticides have been 
made available and the fertilizer hlis been' 
made available to the farmers. After the 
farmer has put in his hard toil and labour, 
has he got the market for his produce? Yes' 

. •• •• II 
a .guarantee IS glVen, prIce IS fixed and the 
Government keeps its eyeat open to the 
various criticisms and suggestions made by 
the hone Members here and outside. If it is 
brought to the notice of the Government that 
the jute growers are suffering for example in 
West Bengal, we do take corrective action. 
We have fixed the support price. Thus, an 
alertness is kept. The green revolution which 
are found in some parts of India only have 
to be taken to all parts of the country •. In 
some southern States as also the eastern 
sector, we have to tackle the problem in a 
suitable mannff. Many times questions are 
also asked in this House in this regard and 
we have given tbe required information. We 
are tackling poverty by anti-poverty pro-
grammes and greater emphasis is being laid 
in certain specific areas where it is needed. 
Let us take for example the hill areas. 
Within these areas, again a division is made 
so that the benefit is given to the right areas 
and deserving pepole. 

The whole Qbj cct of the Plan is to 
increase the value of consumption basket of 
the common man. We are always guided 
by tbe advice of this House, but we have to 
work within the financial constraints. We 
were able to achieve our objectives to a large 
extent within the financial constraints during 
the 6th Plan. What are the 'gadgets which 
protected us during the 6th Plan and enabled 
us to bear the onslaught of the second price 
hike in energy? What are the gadgets that 
saved us and what is the elbow room? 
During the 6th Plan, there were huge 
droughts affecting large parts of India twice, 
but still we were able to maintain our growth 
ra tea During this period, while there was 
international recession throughout, but Indian 
monetary system resisted that shock. What 
is that shock absorber? The shock absorber 
was- that the planners put the right emphasis 
at tho riaht place. . 
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It was mentioned by the hon. Member 
that 5.2 per cent growth in India was 
no'hing. Hon. Members cited some book 
of the World Bank and did not cite others. 
'Very well; what is the growth rate in United 
State~, '1 It was around two per cent. When 
people visit that country and come back, 
they say that they have improved a lot. But 
as I said, their growth rate during this period 
was only two per cect. Then, what about 
United Kingdom '1 It is arround one 
percent. 

SHRI BASUDEV ACHARIA (Bankura): 
You are talking about capitalist countries. 

SHRI A. K. PANJA : I am not making 
any distinction between capitalist and 
socialist countries. If the hon. member 
invites me and asks me to try to make a 
distinction, I shaH give the figures. For 
USSR, it is 2.6 per cent to 3.5 per cent 
during this exact period. I did not intend 
to give thefe figures but they invited me 
and so I gave it. I am not saying that we 
have done very well. No. But, compared 
to the yardstick, compared to the three major 
shocks received all -over the world, India has 
done well and this point bas to be accepted. 

DR. DATTA SAMANT (Bombay 
South Central): Japan's growth rate was 
11 per cent, even after Hiroshima ! 

MR. DEPUTY SPEAKER : He is 
speaking with reference to the last five years 
only. 

SHRI A. K. PANJA: Sir, if Japan's 
rate is 11 per cent, what is the period, Sir, 
and within what geographical area and with 
what population? However, I am not going 
into all that. The point here is that the 
percentage of the whole of the developing 
countries is to be taken. If you take the 
average of the entire developing countries. 
India bas still the highest growth rate of 
5.2 per cent during the .period mentioned. 

(Interruptions) 

I have placed. the facts here and r know 
this will aaitate the hone members of the 
opposition. And now, on tbe directive of 
our loader, ,wo have to give a shape to these 
proarammes 00 a ICieOtmo basis. Docs 

giving high-tech means only having some 
computers bere and thele? No, it is not 
so. The main point is taking science (lem 
laboratory to land. Our catch"ord is 'Jab 
to Jand\ i.e., Vvbate\'er is being done, .the 
expertise tbat is available, the research and 
development work tbat is 'going OD, all these 
must reach tbe corr.n:cn man who with his 
sweat and blood, is toiling for the de' elcr-
ment of India. Our \\hole purpOEe in the 
Plan a rightly directed by OUr leader. in tbis. 
B~ investing a small amcunt if improved 
pesticides and improved metbods of using 
tt e land, etc. can be l11jlde availatle to the 
farmers, we shaH certainly-spend . in those 
areas, by which the farmer himself will be 
abJe to examine as to what type of fertilizers 
would improve his soil. Let us see, for 
instance, what happens in soil examination 
now. The farmer shall have to take tbe 
soil sample to tbe BOO's office, at a paIti-
cular time. In the BOO's office, there may 
be so many people waiting and by the time 
his turn comes, the wet content is dried up 
and its val ue lost and the soi1 as it actuaJly 
exists in the field fails to be the eract sample 
which is being examined. The result of the 
whole process is bound to be a failure 
because the actual sample is not being 
examined and tbe farmers suffer. So, why 
should we not provide some sman gadgets 
which would work scientifical1y? Sanitary 
Inspectors, health inspectors visit vi1lages for 
inspecting tube-wells. etc. There are also 
other vjlJag~ fit Id workers, lady heal th 
visitors and so on. Taking the help of th ese 
people, we should provide these small 
gadgets to them to examine the Soil on 
their own and at correct place and time. In 
this way, reaching Science to our people does 
not mean that we are getting out of tbe entire 
philosopby of India. No, it is nC't. As you 
know, on 30th November, 1958 Panditji 
visited Calcutta and there he spoke in a 
Science Seminar. I quote the words of 
Panditji : 

"The aim of scientilic progress 
should be a marriage between 
ancient Indian thought based on a 
spiritual approach and modern 
scientific endeavour based on an 
experimentation in search of Truth't. 

This i$ the exact philosophy uttered in ~ 958 
by JawabarJai Nohru, wbidl is .beina carrieci 
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out in our Plan Document in 1985. In this 
Plan Document, we are starting with the 
vision and philosophy of Gandhiji. 

Some raised apprehensions what will 
happen to the handloom and khadi sectors? 
What would happen about the self-reliance? 
What is the idea of the Swadeshi? The 
entire plan document is this that we are 
starting with the philosophy of Gandhiji, 
with the vision of Panditji, with the action 
oriented programming of lndiraji and the 
efficiency and speed of Our Leader, Shri 
Rajiv Gandhi. These are the four mannered 
approach by which we are proceeding. 

13.00 brs. 

Sir, the comrades on tbe other side are 
shouting. But comrades, I will tell you that 
this is not a book. Comrades whoever 
touches tbis, touches a Man. This is the 
whole idea and the crux of this entire docu-
ment. Today, tbe 20th' December, 1985, 
I appeal to the hone Members to take back 
th~ir minds. Exactly on this day, Jast year, 
tbat is, 20tb Dec.!mber, 1984, what Were we 
doing? We Wl re going to the fields, 
meadows, to tbe village people, to tbe 
tribals, up in the mountains down by the 
river side for getting their '/otes. We did it 
exactly on this day. When a few days were 
Jeft for the last election to tbis House. Now, 
I will appeal to the hon. Members that with 
the same spirit, with that endeavour, with 
that spirit and zeal, with that speed and 
efficiency, let us now with this plan document 
go to that field level and meet the people 
wbo' are working there explaining to them 
the Seventh Plan document. 

MR. DEPUTY SPEAKER: One minute. 

SHRl GHULAM NABI AZAD : I want 
to make a request .. We have get one more 
BiU to pass. Therefore we will not break for 
lunch today. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa): You are giving us food actually. 

MR. DEPUTY SPEAKER.: For that 
JOU have to 10 to the 6014. 

SHRI A. K. PANJA: I am giving you 
food for thought. Therefore, Sir, the vision 
and the thourhts which were given in tbe 
approach plan are 'food, work and producti. 
vity'. On that basis, if the plan is examined 
and the hon. Members are tbinking of their 
position exactly one year before, if tbe same 
zeal is put in, in expJaning this plan and if 
they remain alert, so that there may not be 
any departmental bungling. If the plan is 
examined and the hone Members keep in 
view of the positioD, what it was exact1y one 
year ago. they will have the same zeal put in, 
in explaining tbis plan. They III ay remain 
alert to ensure that no departmental bungling 
takes place. There are 7S crores of people 
strewn all over 413 districts in India in 5092 
blocks. We have to touch a population of 
7S crores in our States and Union Territories. 
Going there and taking these 413 dIstricts, 
we go down to 5092 blocks and touch these 
teeming millions of 7S crores and te)) them 
that this is not a book, if is your own Bible. 
This is the mandate which you have given, 
this is the mandate by which all of as have 
to work. Tbis is tbe book for wbich inspira-
tion has been given by you. I am sure, we 
are going not only to reach the target. but 
we shall exceed the target. We have seen 
that in some States~ although the programmes 
and plans are agreed, according to the 
GadgiJ formula but unfortunately, internal 
resources of the States were not taken 
care of. I do not want to name any State ; 
but tbe shortfall in some States goes upto 
Rs. 3S0-minus of the actual Plan outlay. In 
some States it is Rs. 1206-minus. In one 
Union territory it is Rs. 6-crores minus. 1 
am not blaming anybody. Unless the State 
machinery is geared up and resources 
mobilized, as is done by Tamil Nadu, Kerala 
or Kamataka, what will happen? I am not 
going by any kind of politics whatsoever. 
There bas been a failure in some States to 
augment internal resources though speci-
fically promised. 

One of my friends from West Bengal 
raised the matter. There is a total failure 
of Rs. 1206 crores in West Bengal in internal 
resource mobilization ...•••••• 

SHal SAIFUDDIN CHOWDHARY: 
Even for the 7th Plan, the additional resource 
mobilization will be more by the Statcs, aad 
1 ... b, tho CeDtrt, 
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SHRI A.K. PANJA : I am not on that. 
I am talking about the 6th Plan. 

SHRI SAIFUDDIN CHOWDHARY : 
Even on that, I say tbat what they could use 
for fesources, has been taken over by the 
Centre. They are helpless. They do not 
have any resources, What do we do about 
it ? 

SHRI A. K. PANJA : As far as 
resource mobilization for West Bengal is 
concerned, it is improving now only. I am 
not saying that it is not. I am saying : 
·Please look into it without any politics.' 
Who is to be blamed? Rs. 3500 crores 
were the total State Plan outlay. At the end 
of the 6th Plan, we found minus performance 
by Rs. 1260 crores. Why? It is because 
the internal resource mobilization machinery 
could not be augmented. We find huge 
arrears of sales tax remalDlDg. KindlY 
look into it, without going into politics. In 
Bibar, there is Rs. 23S.23-minus; in 
Arunachal Pradesh, there is Rs. 6.15-minus. 
But there is 374-p"Jus in Tamil Nadu, and 
more than Rs. 44~ -plus performance in 
Karnataka. 1 am not bringing politics at alL 
What I am saying is that we are on the 
launching pad. The annual Plan discussions 
are going on. After tbe Hou~e adjourns 
today, hone Members will get time. This is 
the time which is suitable for visting any 
part of India. Anywhere in India, to any 
place one can go, except those probaly 1 or 
2 regions in Ladakh. Anywhere in India 
we can go. That is my appeal! Let the 
bon. Members disperse today; end let them 
when they come to attend the Budget session. 
come with the figures and tell me: 'This is 
the place where there is lacuna within my 
own constituency. Please Jook into this". 
Tbis is the Plan. This much amount has been 
given. The performance the year before was 
100%. Why this small amount? This should 
be increased": In the next year's plan, we 
can work on tbose informations. 

It is a question of dialogue. It is a 
question of under-standing each other. 
This Plan is tbe result of a national 
consensus • and it has the blessings of tbe 
entire 75 c;ores of our people. With tbis-
object in view. unles._ we go and raise the 
coftsciou. level of tbe people, it will not help. 

By injecting money, we can deal with tbe 
poverty level. But it is not that the poverty 
lev~l is being raised because of something 
falhng from the heavens, or because their 
fate has become good. No; that fatalistic 
theory bas to go. We have to t-e optimistic 

and tell them the man in the omnibus, tbe man 
moving lawn-you are the common man-it is 
your rjgltt to demand things and to say that 
these things are due because of the sweat and 
toil. Then their conscious level will immediately 
change. It will, in my humble submission, 
depend on all the hone Members who have 
been elected by the people. The people are 
waiting to see our performance. It will be 
easy to criticize and get the clapping. It 
will be easy to say something by which 
certain flashes of public imagination can be 
roused. But it is a hard take to do 
Constluctive work for the people. We 
should take up this hard task and toil for 
food, work and productivity, with speed and 
efficiency. I would call upon the hone 
Members to disperse after the House 
adjourns today, go back to their constituencies 
with tbe same speed and dficiency as we 
went to them last year and asked them to 
give their votes, Let us all go there and tell 
them that they have performed their duty, 
Jet us all now perform our duty. We have 
to go and teU them: 

Srinentu Bisye Amrila30ya Putra 
Aj~-dhoma,,; dibyeni Tasthu 
Vedyametang purusom 
Mohantam, Adilya varna 
Tamala Parastat 

Oh immortal Sun-hear and listen that 
the Sun is going to rise and the darkness 
will be removed and that Sun wiU rise in 
India under the leadership of Shri Rajiv 
Gandhi. 

DR. V. VENKATESH (Kolar): What 
about.the steel plant for Kamataia ? 

MR. DEPUTY· SPEAKER : That is all 
right. Now we take up Item No. 34. 

DR. V. VENKATESH: There are lot 
of disparities. 
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SHRI A. K. PANJA: I tell tbe hone 
Member. that wb~n you are elected 
from your constituency and from 
your State; and wben you have become 
elected, you are a Member of Parliament. 

DR. V. VENKATESH: Why this 
disparity? Wbat about the steel plant for 
Kamataka? 

MR. DEPUTY· SPEAKER : It is all 
right now. We are taking up Bonded 
Labour Bm. 

AN HON. MEMBER : You mean to 
say tbat they are all bonded labour? 

MR. DEPUTY-SPEAKER: No. We 
are abolishing the system of Bonded Labour. 

DR. V. VENKATESH: What about 
the steel plant to Karnataka? The hone 
Minister has not said anything about it. 

MR. DEPUTY -SPEAKER : He appre-
ciated that Karnataka Government is doing 
very well. 

Now we rescme discussion on Bonded 
Labour System (Amendment) Bill. 

13.13 brs. 

BONDED LABOUR SYSTEM 
(ABOLITI,ON) AMENDMENT BILL 

[&,li!h] 

MR. DEPUTY .. SPEAKER : We now 
resume discussion on the Bonded Labour 
System (Abolition) Ame~dment Bill. Dr. 
Venkatesb. 

DR. V. VENKATBSH (Kolar) : This 
Bill seeks to add an explanation under section 
2, in Clause (I), of the Bonded Labour 
S,1tem (Abolition) Act. 1976 to the effect 
tbat loch contract labourers and inter-State 
lDipant worken who fulfilled the conditions 
of the bonded labour system, namely, debtor-
creditor relationship, loss of freedom of 
movement and less wages, etc. come under 
"boDded Jabbur .,stem". 

Here, aft~r thirty-eight years of 
Independence, we have reached a stage whe~ 
we require a law. not mereJya law which 
was passed as back as nine years ago. This 
sbows how lethargic bas been the adminis-
trative machinery as far as emancipation. of 
the bonded labour is concerned. It is really 
a failure of the Congress Government in the 
past. 

Bonded labour is an institution which is 
a by-product of a major institution, the 
major institution being the institution which 
is called a feudal system. If you want to 
redeem the labour and bring an end to the 
bonded labour system in this country, then 
the main thing should be not only to 
eradicate the system of bonded labour to 
redeem the people under the bondage, but to 
try to cut the basic roots of feudal system 
that is still prevailing. Otherwise the 
Government cannot eradicate effectively this 
evil system, the bonded labour. 

Tbe feudal system is an institution, is a 
socia-economic institution, which has breaded 
tbe evils which are prevailing today in Jndia.· 
The feudal system is a system of land-
ownership. Almost 80 per cent of the total 
cultivable land in the country is in the hands 
of a few people in this country, Again, out 
of that more than 50 per ceot of the total 
and is still in the hands of 20 per cent of 
the people of the country. 

And it is the so people who are actually 
controlling. managing and manipulating the 
system of bonded labour today. 

If you want to eradicate the system of 
bonded labour. at the end of this century, 
you should bring to an end this feudal 
system. Today this system is very bad. It 
is a totalitarian system which is against 
democracy itself. 

Today, the landlord is the main culprit, 
the landlordism is "entity of tbe institution 
of bonded labour in India. which is deciding 
the rate of the majority of the people, of 
this country. The majority of the people 
will bo remaining in absolute and total 
permanent d.titudon and permanent' bondale 
created by this fcudal .y.fem. 
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So, the Government should come out 
with proper legislative measures to end,this 
feudal system in this country. 

The present system of bonded labour is 
.a modified form of the slavery that prevailed 
under the feudalism during tbe middle ages. 
Since tbe middle ages tbe bonded labour 
system has been in operation in the society 
in various forms. After the end of the 
slavery, we have now slaves in the form of 
agricultural and other labourers. The real 
farmers bave become landless which has led 

. to the creation of a new system of slavery 
in rural areas. It is evident tbat. among 
bonded labour 61 per cent belong to 
Scheduled Castes and 17 per cent to the 
Scbedule4 Tribes. The others are backward 
communities 

This price of legislation wiJ] be effected 
only when land reforms will be implemented 
and job opportunities for rural Indians are 
created. 

13.15 brs. 

[SHRI ZAINUL BASHER in lhe chai' } 

International labour organisation has 
taken a decision twice about the system of 
bonded labour. This decision is contained 
in the ILO Convention No. 29 of 1930 and 
ILO Convention NO. 105 of 1957. The 
Government of India bas accepted these ILO 
Conventions. But the present amending 
Bill has not been framed, in that light, on 
thc basis of those accepted JLO conventions. 

The Supreme Court has already given 
the verdict that those workers who are not 
provided with the minimum wages and 
minimum amenities. should be treated as 
bonded- labourers. 

Amendments to legislations, even though 
they are good, arc useless if they do Dot 
bring the real benefits to the people. That 
is want to stress upon the hone Minister. 

ArUcle 23 of tbe Constitution of India 
JJJ'~hibits forced labOur system, Besides, the 
]fonded Labour System (Abolition) Act, 
')976 fa also tbere f 

But those persons wbo are responsible 
for forcing people into bonded labourers are 
not being given atringent punishment under 
the law. 

The real problem is of detection and 
rehabilitation. 

Therefore, a proper detection and 
rebabilitation machinery needs to be set up 
in tbis country. 

The root cause is unemployment J1roblem 
that is prevailing in rural India. The rise 
in unemployment has been 60 per cent in the 
last five years. Unless it is tackled with 
firm determination, we are not gojng to get 
the desired results. 

The people who are working as bonded 
labour are not living like human beings. tut 
they are living under sub-human conditions. 
They are always at the mercy of persons who 
employ them, whether it is accommodation 
or food or c]othing. They are in complete 
bondage. 

I strongly believe that this is not only 
tbe concern of one political party but this 
is the concern of the country as a wh ole. 
That is why, it needs to be removed at the 
earliest opportunity. .. 

The Jiving conditions of the inter-migrant 
labour are worse than those of even slaves 
of the last century. A large number of 

. labourers from States like Tamil Nadu, 
Bihar, Kerala, Orissa, etc. are taken as 
migrant labour to various other States. 
There they are engaged in works like mining, 
stone-breaking, road building dam 
construction, etc. Their working conditions 
are very bad, if not worse than those of the 
slaves of the last century. They are 
suffering from chronicaJJy occupational 
hazardous diseases like sy licosis, tu bel culosis 
long and skin cancer in addition to mal-
nutrition. They are dying prematurely 
every day. They are tbe leal builders of 
this nation. 

Mere addition of this expanatory clause 
win not give the required protection to the 
inter-State migrant labour and contract 
labour. l,Jnless some suitable measures 
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{Shri Zainu) Basher] 
are taken for recording their employment in 
service records and a copy of the record is 
sent to the Labour Department and concerned 
worker, this Act cannot be implemented 
effectively. It is not enougb to identify and 
free the bonded labour from bondage. The 
most important aspect is their rehabilitation. 
If that is not done, tben there is every chance 
of their going back to bon dage once again. 

, . 
This Bill also mentions about minimum 

wages'. In the Minimum Wages Act there 
are certain loopholes. I would, therefore, 
suggest some suitable amendments to the 
Minimum Wages Act. There is no job 
security at present. I suggest that if there 
is contravention of this Act by any employer, 
prosecution should be launched by the State 
officials or social woIkers or trade unions. 
There should be eff~ctive vigilance committees 
for liberation and rehabilitation of bonded 
labour. There should be some sort of 
monitoring to see that the provisions of this 
Act are being implemented. There should 
be a time bound pro3ramme to eradicate 
this problem of bonded labour. The 
Government should have a monitoring cell 
to see that the organisations created under 
this Act are functioning properly and 
discharging their duties and responsibilities 
accouii ng to expectitions. 

As for as Karnataka is concerned, we 
have alreads intiated action in this direction. 
Tbe persons who have been freed from 
bondage have been provided with 
rehabilitation measures. We are rehabilita· 
ting those women who conceive. We are 
giving them proper relief. We also tell tbem 
not to go for work. 

" 
Throughout India tbere Jot of people 

who are suffering under this system. Wby 
cannot the Government come forward to 
rebabilitate them in sucb a manner so tbat 
they are not forced to come under the 
bonded labour system? Thank you, Sir. 

SHRI SRIBALLAV PANIGRAHI 
([)eogarh) : Mr. Chairman, Sir, I have the 
pleasure to participate in this debate and 
I 'welcome this piece of legislation. this 
Bonded Labour System (Abolition) Amend-
IllCPt Bill, 198.5. 

As you know, this is a very simple Bill 
and only one explanation is added to it to 
remove any suspicion that may be arisma in 
the mind of the implementing machinery. 
that is, how will the contract labour asct the 
inter-State migrant workmen be cowrcd 
under this Act and under what conditioas 
tbey would attract the provisions of .. 
BODded Labour System (Abolition) Act. 
1976. While supporting the Bill, I would 
like to observe tbat the implementation of 
this Act has not been as speedy as it was 
expected to be. Rather it bas been tardy. 
This is evident from the simple ·fact rthat in 
our commitment to human rigbts and 
freedom, we have abolished this boo ... 
labour system which is a social evil, and .abe 
sooner it disappears from this great country. 
the better it is for all of us. The existcace 
of this system in our country beings a slur 
on the good name of owr country which has 
a very rich cultural heritage. But althouab 
the Bill was passed in 1976 and the work of 
identification of bonded labourers aDd 
rehabilitating them has started, but in some 
States in bas been vigorously pursued, it has 
been implemented with seriousness, wher_ 
in some other States it is not so. What I 
say is that it took about a decade to detect 
that there is some doubt with regard to this 
Act and, therefore, they have now come 
forward with this Bill which is before us. 
Anyway, it is better late than never. But 
at the same time, the accusation or the 
allegation made by the hone Members 'roro 
the other side that the Government is not 
serious, is not tenable: I want to illustrate 
one tbing. I would like to Quote the answers 
given by the hone Minister, to the questions 
on bonded labourers, In the answer given 
on 28th February 1985, that is, the end of 
February 1985, it is said that tbe 'total 
number of bonded labourers identified M.S 
of the order of J ,77.062, out of whiQh 
1,34,802 have been rehabilitated. Tbis".abe 
figure as on 28th February 1985. BQt.OGIy 
after four months, on 30th June 1985, the 
number of bonded labourers idelltifi(d rose 
from 1,77,000 to 1,82,000. About five 
thousand labourers were added to it. ,M~ 
with regard to reh.bilitation tbis ,fi&utre of 
1.34,000 and odd was raised to 1,39,335. 
Within four years, about 'he thousand DeW 
people bad been identified. But abeut _ven 
thousand bonded Jabourers ",ere reJ,JabilitA~. 
So, tb~ work is prQJre$sinJ, bw tWe it " .. 



doubt that w.ts creeping in the mind of some 
officers about the contract Jabour and the 
migrant labour and this explanation which 
bas been added here is welcome. Wherever 
there is debter-creditor relationship and 
wherever there is loss of freedom and the 
qu:!sti(ln of less wages paid to this type of 
tabourers in there, then they attract the 
provisions of tbis Bonded Labour Act. The 
Supreme Court bas also held that those who 
were not provided minimum wages and 
minimum amenities should be treated as 
bonded labourers. In this Amendment also 
this has been made amply clear that under 
these circumstances these labourers would be 
calJed bonded labourers and that they would 
attract the provisions of this Act and relief 
will have to be provided to them. But there 
are some loopholes in this and they need to. 
plugged. The question is why some 
labourers become bonded? It IS because 
ffiey are absolutely poor; they do not have 
anything to fall baclt upon and they do not 
have in many cases eVf'n a place to live in. 
Such people are given some alurement by 
some contractors and profiteers who take 
tbem to different places. Then they are 
quite helpless and they are not even capable 
to think about themselves. Unless full 
pr~tection is provided to them or a sense of 
confidence is created in the[l"l, they will not 
be able to come out of it. They cannot 
come out voluntarily or put in an application 
before the concerned autborities that they 
are bonded labourers and t~at they should 
be freed. In many cases, it is more, difficult 
for tbem because there are no proper service 
records witb tbe contractors. And in such 
a situation if there is an allegation, the 
contractor or tbe employer denies tbat such 
and such people are under his employment. 
So, what I suggest is that maintenance of 
records and service condition of those who 
are employed by the contractors should be 
there so that tbis can be regularly checked 
and tbe erring employers are not allowed to 
escape. 

As I pointed out earlier, the bonded 
labourers who claim to get benefit under this 
,t(ct do not the guts req jred and whenever 
tlley come before tbe concerned autboritic:s 
seeking relief, such people arc immediately 
r.etreDCbed or their emp10yers do not engage 
tlMd:.. Ib, sOCUfity of servic» bas to be 
"~d~ 

What is required is that those who gi\'e 
corrtct statement before the concerned 
authorities to seek relief should be given 
protection in the matter of security of their 

. .. . 
servIce. 

Sir. with these remarks I would like to 
conclude, and I givp. my who]ehearted 
support to this Bill with a request to the 
Minister that there should be a monitoring 
cell in his Ministry. As I said, Sir, this is 
another from of slavery and we are a 
country, Hindustan, having a proud culture 
and cultural heritage. It is a slur on this 
country and this puts our heads low and 
therefore, the earlier it is implemented fullY 
and successful1y and the system as it is in toto 
thrown out completely, from the soil, the 
better it is for all of us. So, there should 
be a monitoring cell and the Minister himse1f 
should personally supervise this work in 
different States. The main responsibility 
lies with the States about identification etc. 
I would congratulate the Government because 
they are supplementing the efforts of the 
State Govenments by giving them financial 
help and launching different antipoverty 
schemes that are being carried on in the 
country. The rehabilitation scheme should 
be properly linked up with that so that better 
benefits accrue to those bonded labourers. 
Once they are identified, they can be regu-
lated so that once they are reJeased fr!>m 
bondage, in no case they return to tbe system 
of bondage. 

[Trans/ation] 

SHRI HARISH RA WAT (Almora): 
Mr. Chairman, Sir, just now, one of-our 
friends from the Opposition was saying that 
the Government is not taking effe£tive steps 
to abolish bonded labour system, but he, 
perhaps forgot that if any political party 
attacked this evil system, it was the Congress 
Party and also its Government. More than 
once in this connection motions were passed 
at Congress Party level and the Government 
showing its determination took al) the 
possible practical steps to abolish this system. 
If today some isolated case comes tO'light, it 
is only bec:ause of the awareness which bas 
ariIeD- amoD, the people. 
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[Shri Harish Rawat} . 
Recently the Supreme Court delivered a 

judgement in connection with bonded labour 
in Uttar Kashi district of Uttar Pradesh. I 
would like to urge upon the hon. Minister 
that the condition of the migrant labour, 
migr:lting from Bihar and Easten Uttar 
Pradesh to other parts of the country, is 
quite miserable. It is not that only the 
conditions at their working places are to be 
seen, the conditions prevailing in the places 
from where they come for work also need to 
be looked into. What happens is, their 
employers, who are sub-contractors. belp 
their families in many way and in turn get a 
sort of pledge from them that tbey will work 
with them for not only one year, but for 
entire life: Therefore, merely by enacting 
law, this evil c3:nnot be abolished. To root 
out tbe system, it is necessary that the 
problem of bonded labourers, should be 
SOlved at the place from where they are 
recruited and the labourers should be pro-
vided some alternative employment there 
itself. Unless we provide them employment 
at the place of their residence, they will go 
on migrating to Punjab, Western Uttar 
Pradesh Of other parts of the country and 
wherever they go for work. whether it is a 
dam site or any other place, big contractors 
will always exploit tbem. I tberefore~ urge 
upon tbe hon. Minister that the Government 
should think of providing alt~rnati\'e work to 
the contract labour at the place of their 
residence. 

Secondly, though you have enacted the 
law, but so far as some machinery to imple-
ment it is concerned, I am one with those of 
my friends who have expressed their doubts 
about tbis. I would. request the bon. 
Minister that he should, taking the State 
Governments, into confidence, ensure strict 
enforcement of the law through them. Unless 
these laws are enforced strictly, the purpose 
of enacting these laws is not going to be 
achieved. 

Sir, it has often been seen that the peopJe 
who engage bonded labour know that they 
can be exposed. They, therefore, maintain 
a fake register in which attendance etc. is 
shown and they destroy the original register 
so that their deeds are not exposed. Mr. 
Chairman, Sir, .thousb you I request tbe 

hone Minister to arrange some regular moni-
toring of these things. A system should be 
evolved whereby regular monitoring· is 
ensured. 

Sir. so far as the bon. Minister~s will 
and power are concerned I welcome them, 
because he has come more than once before 
the House with labour laws. Your enthu-
siasm is commendable. But if tbe other 
concerned officials, Government machinery 
do not show the same enthusiasm in imple-
menting these laws, these are not going to 
bring n:sults. I, therefore, requst the hone 
Minister to kindly get these laws enforced 
with strictness. 

"SHRI B. N. REDDY (Miryalguda): 
Mr. Chairman, Sir, this bonded labour 
system had been in existance earlier also in 
its primitive form. Shri T. Anjiah, who 
hails from my State, Andhra Pradesh, knows 
this fact too well. There was a revolution 
against this primitive form of bonded labour 
system in tbe Telangana region of my' State 
40 year ago. This revolution against" 
drudgery was a part of a revolt against 
the Nizam Govt. and its feudal system. 
Sbri T. Anjiab knows this fact very well. 
The Communist Party of India played a 
major role in that movement. Other 
political parties had also particip'ated in that 
movement .and I think Sbri Anjiab had also 
taken part in it. This bonded labour system 
which existed in its primitive and crude form 
is existing in a different form today. We 
cannot forget the fact that the serfdom or 
the bonded labour system in its privitive 
form has got sufficient encouragement under 
the rule of the feudalistic and capitalistic' 
rule of the Congress party. Witb the 
encouragement it received form the Congress 
Party it is now existing under a different 
garb. It is the naked truth. Many poor 
people, especially labourers are victims of 
this evil practice. This practice is still 
continuing even after tbe Bonded Labour 
Abolition Act came into existence in the year 
1976. It is an indisputable fact that this 
system could not be abolished ever since. 
The Govt. could not achieve its goa 1 to 
abolish the bonded Jabour system tbrouih 
enacting that legislation. 

*The Speech was originally delivered in 
Telul\l. 
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But Sir, I Welcome this Amendment Bill. 
It deserves to be welcomed, although the 
Govt. took considerable time to introduce 
this Amending Bill. The Constitution 
guaranteed certain fundamental rights to 
every body rigbt to work is one of tbem. 
The Constitution of India came into being 
in the year 1950 while the Act' abolishing the 
bonded labour system was enacted in the 
year 1976. The Supreme Court, gave its 
decision in 1982 that the contract labciur 

. system in whichever form it my exist should 
be considered as bonded labour system. Yet 
this Amending Bill is being. introduced in 
1985. Keeping all these facts in view, we 
can come to the conclusion that there is an 
inordinate delay in bringing this amending 
legislation. It shows that tbe Govt. has 
awakened from its deep slumber very late. 

Sir, in this eonnection I want to point 
out that this amending Bill is not covering 
certain important points. Certain basic 
issues have been h;nored in this Bill. One 
of them is that of 'Right to work' as 
enshrined in the Constitution. Anoth~r 
point is that nothing has been said about 8-
hour work-in this Bill. The International 
Labour Organisation had declared that the 
working hours should be only 8 hours. This 
amending Bill is not covering this stipulation 
regarding the working hours. These two 
important points have been ignored in this 
Bill. 

As far as the operation of tbe Act to 
abolish bonded labour system is concerned. 
I must say that it has failed miserably to 
eradicate this evil practice. I want the hone 
Minister 10 realise this fact. It is a naked 
truth that this system is provalent throughout 
the country even this day. This is an issue 
related to the socio-economic conditions of 
the teeming millions e:,pecially the rural poor . 
Very recently Swamy Agnivesb, deposing 
before the Human Rights Commission of tbe 
United Nations said that there are at . {east 
10 crores of bonded labourers still existing 
in this country. The Indian Express 
reported, quoting Govt. agencies, on 8th 
February 1985. that there are 20.COO bonded 
labourers, working in various manufacturing 
industries in U.P. especially look, welding 
and hardware units in that State. This is 
Q9vt• information. A CoIDJDittee ~naistjns 

of members from U.P. Govl. and Aligarh 
Muslim University conducted a survey and 

reported that, atleast 30,000 bonded labourers, 
must of them children, are still existing in 
that State. As per report published in the 
Economic Times on 10th May 1984 
tbere are 5 crores 40 lakhs of agricultural 
labour and anoth"r 3 crOTes of marginal 
farmers in tbe country. 10% of these 8 
crores 40 lakh people are bonded labourers. 
This is the truth revealed by Economic 
Times. 1 am quoting all these statistics to 
show that still there. a good number of 
bonded labours in the country existing even 
to this day. Though the Govt. claims to 
have liberated 20 lakhs of bonded labourers 
it is not prepared to discJose as to how many 
of them were rehabilitated. Some time 
back, the Govt. claimed to have rehabilitated. 
16 lakhs of them. I want the Govt. to cbeck 
up the figure once again. So what I want 
to say is that. whatever Govt's claims may 
be, there are milliOns of bonded labourers 
who are being crushed under the iron boots 
of feudals, landlords, capitalists and other 
rich sections of tbe society. We are in year 
1985. StiJl there millions of people leading 
a miserable and sllb· humen life as bonded 
labourers. So the Government should realise 
that more enactments will not serve the 
purpose. Past experience shows that tbere 
will hardly be any change in the conditions 
of bonded labourers even after passing this 
Bill. I want this hone House to realise this 
truth. This piece of legislation will not 
wibe out bonded labour system. 

For the success of these legislations for 
eradicating bonded labour system, I want 
to make a few suggestions on behalf of the 
Communist Party of India-Marxist, for 
consideration of this bon. House and the 
Government. They are: (1) The Right to work 
This is a fundamental right enshrined in our 
Constitution. But it is only a directive 
principle but not mandatory. The right to 
work should be made mandatory. (2) The 
8-hour .. work as preseribed by I.L.O. sbould 
be adopted as a part of this Amending Bill. 
(3) The Redical land reforms should be 
implemented. The land should be distributed 
among the poor. Every one should be 
provided with employment. These slepe 
will help everyone to stand on his own legs. 
Then only the aim of tbis Bill succeed. (4) 
There sbould be a tripartiQ CommiUct 
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(Shri B.N. Reddy1 
consisting of representatives of Govt. 
err.ployees and labourers. This Committee 
sboul d ba ve executive powers to oversee the 
implementation of this Act and to advice 
tbe Govt. regarding the implementation. 
The Govt. macbinery sbould be geared up 
for this purpose. There sbould be a perf(ct 
machinery to implement the Act. In tbe 
absence of adequate machinery, the act can 
never be successful, Past exp~rience reveals 
this trutb. Since tbere is no sufficient 
machinery to implement the Act to abolish 
bonded labour system, steps should be taken 
to see tbat an effective machinery is created 
for purpose. Then only tbe ohjective of 
tbe Act can be achieved. 

I hope tbe bon. tvfinister will conslOer 
these suggestions. Thanking you for giving 
me an opportunity to speak, I conclude my 
speech. 

[English] 

SHRI MULLAPPALLY RAMA-
CHANDRAN (Cannan ore) Sir, I 
wholebeartedly welcome this Amendment to 
the Bonded Labour Sys'tem (Abolition) Act, 
1976. It is a matter of Shame tbat bonded 
labour still exists in some parts of our 
country, although the legislation seeking to 
abolish it is alDlost a decade old. While 
replying to a debate the otber day in the' 
Rajya Sabha, the hon. Minister for Labourers 
has made it specifically clear tbat many 
State Governments are lagging behind in 
eradicating the menace of bonded labour. 
I remember, the hon. Minister has stated 
that there still exist 40,000 to 50,000 bonded 
labour in our country. The Minister bas 
also made it very clear tbat in tbe States of 
Andbra Prodesh, Madbya Pradesh, U Uar 
Pradesh, Rajasthan, Orissa and Karnat~ka, 
the stigma still persists. The Minister bas 
also pointed out that the bighest number 
of bonded labour is in the State of 
Karnataka. I want to know from the bon. 
Minister why this stigma still persists even 
tbouali the Act abolishing it came into force 
in tbe year 1916-. Tba· unofficial reports 
are always diiferetlt. According to the 
Official report. 40,000 to SO,OOO persons are 
Still in bondage. nut accor4i1'l8 tt> the 
fatest information supPlied by 8ft 'Voluntary 
orPDisation, moro tlwr tliteo tU1ttIOtI' ~op1e 

in olir country are still tbere as boaded 
labourers. My personal experien<:e also 
goes to show that in a pr08ressive state like 
Kerala tbere exists bonded labour. in ODe 
way or tbe other. In certain parts of my 
State Kerala, it is still there. 

The callous as well as negligent attitude 
taken by certain Governments have made 
the issue mOre worse and that is emply clear 
from the allocation made for the eradication 
of the bonded labour in the 6tb Five Year 
Plan. Out of the amount of Its 25 croret 
tbat had been allocated for tbe' eradication 
of the bonded labour in tbe 6th Plan, do 
you know bow much money has been spent 
by the respective State Government? It is 
seen that Ra. 10 crotes are still to be 
util ised by these Governments. It is a matter 
of utter shame. 

Of course, amendment and legislation 
alone will not serve tbe purpose. There is 
a fear in the minds of the bonded labourers. 
That fear must be eradicated first. Tbey are 
Jiving under the shadow of fear. 

Tbere are so many instances wbere tbe 
landlords are still scaring tbe weak and 
vulnerable sections throughout our country. 
It is my bumble submission that the Govern .. 
ment must come forward and see that these 
erring landlords are punisbed in a vehement 
way. 

One thing is,clear that either due to fear 
or due to ignorance, tbese poor bonded 
labourers are not coming forward and 
ventilating their grievances to the authorities. 
So, it must be tbe duty of the Government, 
Political Parties as well as the entire sOcial 
organisations of this country to educate the 
poor lDen with regard to the evils of tbe 
bonded labour and also tbey should create 
an awareness and consciousness amoDg the 
people regardina this evil. 

Sir, I feel that the main reason (or the 
continued existence of the bonded labour ia 
the failure on tbe .part of the State Govern-
ments to speedily implement the land 
reforms throughout the country. or cours!, 
sOlDe of the States have completed their land 
reforms programme in a befi'tting way. 'ilt 
many of the States are lagiDa behind m the 
matter of land' reforms. It- ii mt Ji\llil~ 
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tlC)UeSt tbat tbe G~vernment sbould come 
forward and persuade these States who failed 
in their attempt to bring about land reforms 
-to .do it in a befitting way. 

1 understand that mere emancipation of 
boDded labourers from bondage is not the 
ooIy ,l)roblem .facing us. Witb regard to 
.alaeir rehabilitation activities we should pay 
very serious attention. 

In this connection 1 would like to narrate 
a startling instance from my State. After 
tbis Act had come into force, about 750 
adivasi bonded labo\lreJs of my State in the 
district of Wyna6 have been rehabilitated 
under tbe famous Sugandbagiri Cardomom 
Project. Do you know what is the latest 
budget of this Cardomom Plantation Sir? 
About Rs. 7 crores have been spent by the 
Central Government as we1l as the State 
Government for the last seven years to give 
U1em employment opportunities and make 
them come above the poverty line. But 
despite the serious e~orts on the part of the 
Government, the poor Adivasis who are 
livins in an area of 1500 hectares are still 
in abject poverty. 

What is the reason for this state of 
affairs then:? It is nothing but the 
indifferent as well as callous attitude of the 
officials who are in charge of this project. 
Rs. 7 crores which has been spent during 
the last seven years only for 750 Adivasi 
fplilies bas been swindled ,by these 

. ~~nsibJe officials. What, actIon ar~ )'OU 
IOms take Bsainst these officlals'? It IS my 
b~bJe -sQSSCstion tbat without bringing 
about a change in tbe social environment 
t)l~re cannot be any sort of progress with 
t: .. rd to the bonded labourers. 

. Sir. 1 ,do not want to prolong my 
_. Jttlfote l.concl~~ it is my bumble 
PW1hat . GO~~Jlt 'Pust COQie fOI,ward 
~ ~t measUICS to puni$ those erring 
IIPP.~ 1'1eQ petSuade Ule. State Go.vern-
..... ;. A1e~t tbe.abo"tjOD.pr~mPleS 
...,dor lbf ~~~,~ Jab9\1r s1sttQl imp:aedJateJ),. 

[TraltSlation] 

DR. G. S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, we are baving a diSCUSSion 
on bonded labour. This reminds me of a 
story. Once when the people in Rome went 
to King's palace with their demands, the 
King asked his Minister about their demands. 
Tbe Minister replied tbat fhey wanted bread. 
The King said that tbey were foolish. If. 
they could not get bread, why did they not 
eat cake? The problem of bonded labour 
is somewhat similar. You want to briog 
about improvement their condition, but I say 
that these people require at least one mea) a' 
day. They have no other option. If you 
provide food to them and let them remain 
bonded, there is no harm in it. 

I have studied the problem of bonded 
labour in detail and have seen with my own 
eyes as to how people become bonded labour. 
I invite you to accompany me to the"::lorthern 
Bihar in the foothills of the Himalayas. In 
the months of December and January in the 
severe cold, they do n ')t have any clothes on 
them and any food to eat. In such a 
situation, the touts come to them from Delhi. 
Haryana and Punjab and ask them to 
accompany them. They lure them with a 
wage of Rs. 30 per day, provision of woollen 
clothes and other comforts. The poor 
people think that if there is heaven on earth, 
it will be there. 1 he touts bear their rail 
fares and they migrate to Delhi, Haryana, 
Punjab and Tehri-Garbwal. On reaching 
there, instead of Rs~ 30 they get only Rs. 3. 
They are made opium-addicts and are 
treate 1 like animals. Recently you might 
have read in the newspapers tbat tbe 
labourers from Bihar were being treated : like 
animals in Tehri· Garhwal. Their photos 
were publisbed in the newspaper which you 
might have also seen. We are entering 21st 
century. 21st century is quite far oft -First 
you will have to liberate the people from 
their life of beasts. Wby do people take to 
bonded labour? I have studied it in depth. 
The landlords commit atrocities on. them • 
They are ignorant people; tbey are Dot 
literates. Their thumb impression is takn 
on a piece of paper and when the father 
d.ieSt they are told that their father bad 
borrow(d Rs. SO,OOO and ~ey would have '0 Jive j~ bonda~e t~rou~bout t}lei,lItt. .0 
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is' prepared even for this, but when atrocities 
are committed against their womenfolk, they 
arc forced to faU in the trap of agents and 
reach there. Therefore~ this problem of 
bonded labour is mainly an economic 
problem. You enact any legislation, but 
it will not be enforced, because you will Dot 
be able to provide alternative jobs to the 
people. You provide them employment, 
provide tham bread and a place to live, th en 
only you will be able to solve the problem 
of bonded labour. . 

14.00 brs. 

As has been said by other bon. Member~t 
i' was Indiraji who had first paid her 
attention to the problem of bonded labour. 
Sbe had said in 1976 that tbis proNem 
should be solved. Thereafter, it was 4ecided 
that fifty per cent of the expenditure on 
rehabilitation of bonded labour would be 
shared by the State Governments and the 
remaining SO per cent should be borne by 
the Centre.' The State Governments were 
asked to identify the bonded labour in their 
respective States. I am distressed to say 
tbat the Governments of Bihar, U. P. and 
SOUle other States have Dot extended their 
cooperation in this endeavour, because this 
system suited tbem most : where could they 
get such a cbeap labour '? And what can 
these poor labourers do ; if be goes back to 
tbe village. he will again fall into their 
clutches or else be will face starvation. There 
they gct at least one meal a day. This 
problem is not going to be solved through 
}eJislation• This is an economic problem. 
A serious tbought needs to be given to it. 
Measures will have to be evolved to rehabi .. 
litate the people. It will also have to be 
_n that they are not forced to become 
bonded labourers. I want to tell you that 
this problem is not a recent phenomenon. 
1 bave made a detail ed studJ of the problem 
of bonded labour. When Britishers came 
to India. the labourers from Bihar and Uttar 
Pradesb were herded to Mauritius lite 
animals.. Tiley were taken to tbe British 
Gainea 'and Fiji'l Tbey were tbe labourers 
ftOlD Bibar and Uttar Pradesh and these 
J.boUJ'CfS a~ lea4ioJ a life of beasts CVOQ 

!oday in' th~s c~untry. 'You may just Jau&h 
It away taktng It for a joke, but let roe tell 
you tbat this situation is not going to last 
for long. The labourers of Bihar and 
Eastern' U. P. have raised a Volcano. If a 
timely solution is not found to it, it will 
pose a danger (or tbe county. Therefore, I 

say tbat you sbould peep into your conscience 
and think it over. It bas happened a number 
of times tbat tbe labourers from Bihar and 
Uttar Pradesh were killed in Delhi when tbe 
mines where they were working caved in, but 
nobody knew about it. Labourers from 
Bihar and Uttar Pradesh are killed in 
Faridabad, but the incidents are never repor-
ted. Today, we talk of the welfare of the 
bonded labour. These bonded labourers are 
tbe poorest and lead lives worse than the 
beast s. So grave is this problem tbat' it 
c~not be put off easily. Why are tbere 
dIfferent sellas in Bihar today. such as. Lorit 
Sena, Kunwar Singh Sena and numerous 
other senos. It gives us a great pain when 
we go through such reports in the news-
papers. What kind of Setlll3 are tbese, why 
h~ve they been formed? Have you ever 
tned to find out sociological and economic 
reasons behind them. There is helplessness 
among the people, they are facing destruction 
and are fighting against these Senas to 
protect themselves. Those who are able to 
come out of it are leaving from there· tbose 
who cannot, resign to their fate and ar~ being 
dest~oyed in the process. The people are 
leadtng a barbarous life in the country even 
today. 

The synonynm of Bihar is bonded 
)ab~ur-you have to give this problem a 
seraous ~hougbt. The situation is very grim. 
You Will ?ot be able to solve this grave 
problem With tbese piece .. mea11egis1ations. 
I have said it earlier also and repeat it today 
abat there are two classes of people in this 
country. One is named India which believes 
i~ conspicuous consumption. Tbey lead a 
life of luxury. maintain two cars and earn 
black money. there is nobody to harm tbem. 
The second it Bbarat. wbo' work in' Bibar 
a~d Uttar Pra~b as bonded labour. They 
~JS1'ate to Delbl, Haryana and Punjab aDd 
die there. This is high time to consider'tbis 
problem seriousl)' and to find out a soludo." 
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SHRI C. JANGA REDDY (Hanam-
konda) : Mr. Chairman, Sir, today we are 
having' a discussion on bonded labour, but I 
have not beeD able to grasp its definition so 
far. It is called "Kattubadi" in Telugu. 
Bon4ed labourers are found mostly in Uttar 
Pradesh, Madhya Pradesh and Bihar and it 
is because of tbem that this BiJI has been 
brought forward in the -House. As a matter 
of fact, the number of bonded labourers in 
Andhra Pradesh is very small, but with a 
view to inBating this number, the provisions 
of the Bonded Labour Act are applied to 
the farmers also. The farmer employs a 
worker with him and pays wages to him for 
a year in advance. He pays Rs. 3,000 whi~h 
is more than wbat is required under tbe 
Minimum Wages Act, but when a new I.A.S. 
officer and a Deputy Collectors takes over, 
they get the farmers arrested and register 
cases against tbem with a view to inflating 
the number of cases of bonded labour. If 
all the workers of a village s'ubmit and 
application, the farmer is taken into custody. 
I want to ask Shri Anjiah whether they are 
actually bonded labourers. You see as to 
how many cases have been registered by the 
officers in Andhra Pradesh in this way. 
They are only concerned with spending of 
the funds received from the Central Govern-
ment, but, in fact. there is no bonded labour 
as' such. They register cases againt. the 
farmers just to inflate the number of cases. 
I caD give you a number of such instances. 
If a farmer having 5 or 10 acres of land 
employs a worker with hj~. he ~~ys 
him Rs. 3,000 in advance ID addltlon 
to bonus. In what form does he pay bonus? 
If he grows chillies, he gives him t_w0 b~gs 
of chillies, if he grows maize, he gives hIm 
paddy or wheat. In. Te!u~u, it i~ calle~ 
'Pettubadi' and in Engbsh It IS called bonus. 
If one person makes a complaint, cases are 
registered against aU the farmers of the 
village. But they do not give the mone~ 
required for the rehabilitation of the bonded 
labour. If a farmer employs a servent with 
him, will he be caned a bonded labour? 
Going by this logic, the person who ~e.rves 
water· at the residence of the boo. MlDlster 
is also a bonded labour. l;Ie' stays with the 
hon. Minister and s,nrves water. . ..••.•..... 
(haler",ptloru) • ••.•••... There is none at my 
residenoo and I offer water myself. I my 
view, jf somebod, gives a loan of Rs. 5,000 
and employs the loanee as worker in lieu. 

of the interest amount, be can be caUed a 
bonded labour. There are many such cases 
in Uttar Pradesh and Bibar but so far ~ 
Andhra Pradesh is concerned, the persons 
who crush stones come from Madras and 
Kf"rala, the butler and cook preparing idJi 
at a hotel come from Kera)a. If a person 
makes a complaint, a case is booked against 
the hotel owner or the contractor. Will you 
can it bonded labour? The contractor 
pays wages to the person engaged in stone 
crushing or digging on the basis of cubic feet 
of cubic metre. The wages a~ paid as per 
the rate settled. 

. I want to tell you tbat in alJ the projects 
under construction in Madhya Pradesh, the 
labourers from Mehboobnagar are working. 
The hone Minister is aware of it. You can 
go there and see that a11 the contractors in 
tbese projects are from Andhra Pradesh. 
They pay wages on the basis of cubic feet 
and cubic metres. 100 cubic metres make 
one unit and they pay according to tbat. 
How that can be called bonded la bour? If 
somebody lodges a complaint with the 
collector, a case is registered against the 
contractor that be bas kept a bonded J.abour. 
The bonded Jabour is one who is forced to 
work within a four-wall and is not allowed 
to go out of it even if he wants to do so. 
I f a quarry worker or a person engaged in 
stone crushing willingly works tbere, he 
cannot be called a bonded labour. If a 
contractor refuses to pay money to a poli-
tical party, a complaint is lodged against 
him tbat he has kept bonjed labour. I shall 
give you an instance of Hyderabad. Quany 
workers in Hyderabad come from Madras 
and Pa1amau. I am aware of such cases 
Please get all the cases of misuse of Bonded 
Labour Act in Andhra Pradesh inquired tnto. 
I support the Bonded Labour System (Abo-
lition) Act. I am distressed to hear what 
the bon. Member from Bihar has said. Such 
is the situation even after fOUl decades of 
independence. We are going to enter the 
21st century, but the Congress Government 
has failed even to provide bread to tho 
people. This is what it sbows.:.(1ntf!r,."ption,) 
This legislation has been enacted just to 
hoodwink the people. We know how you 
win el~tions ..•... .(lnterruptfon~). 

MR. CHAIRMAN 
JOQr lubjct. 

You speak OIl 
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SHRI C. JANGA REDDY: Yon 
know the desease from which the patients 
is suffe ing, but in spite of that you do not 
want to provide him tbe treatment. Of 
course. tbe patient himself leave the hospital 
as soon as be is cured. The Congress 
Government want to keep the poor under 
its influence. He will not vote for you if 
he comes out of it and, therefore, be is 
permanently kept in such a miserable con_li-
tion so that he can vote for the Congress 
and listen to what it says. My colleague 
from Bihar bas made all things clear. 1 
want that a committee should be formed at 
divisional level. Their are big people in 
the Congres~ who have their influence in tbe 
Police Stations and, therefore, DO case is 
registered against them. It is not proper to 
depend on l.A.S. officers. I know the 
condition of quarry workers around Hydera-
bad. 1 know that the persons who refused 
to contribute to the eJection fund were 
booked under Bonded Labour System (Abo-
jitiun) Act. I would like the term 'bonded 
labour' to be defined clearly ..•• (lnterruptlon'} 
Loan for 100 bens is given but is not enough. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH) : Keep hens and ((IMUne e~gs ... 

(lnterruptiofts) 

SHRI C. JANGA REDDY: Who will 
provide chkken feed ••• eel ••• 

(1 nlerrupli on8) 

14.14 hrs. 

(MR. DEPUTY SPEAKER In the chair] 

If a bonded labourer is to be rehabilitated, 
the Government shall have to pay Rs. 10,000 
to Rs. 20,000; because Rs. 2,000, to Rs. 
3,000 is not adequate. I would, therefore, 
)\ke the Government to constitute a non-
official committee at divisional level. 
Depending solely upon I.A.S. officers is Dot 
GOod. cases are not registered against 
III , • h influential persons, but only agalDst t e 
poor. I would like that all such cases shl)uld 
be looked into. You would come to klOW 
about everything, if such an· enquiry is 
conductt>d. YO\) are awar, of tbe n_ber 

of bonded labour in Andbra Pradesh IDd. 
therefore, OD receiving tbe results of enquiry 
the definition may be changed. 

With these words J support this Bill but 
also warn at the same time that it should 
not be misused in a way which may cause 
problem for the illiterate farmers. There i. 
ne~d to bring aD amendment in this r~g8rd. 

SHRI RAMSWAROOP RAM (Ga)l) : 
Mr. Deputy Speaker Sir, J rise to welcome 
the Bonded La bour System (A bolition) . 
Amendment Bill 1985 which has been 
brought forward tQ further emend the Ac. 
of 1976. Besides, I want to draw the 
attention of the hon. Labour Minister to. 
few points. Of our total population, 303 
million people are still Jiving below the 
poverty line. They are those people who do 
not have two square meals a day, are without 
a roof over their heads and cannot afford 
medicine jf their children fall sick. The 
Jess said of education, the better. I ~ant 
to impress it in no uncertain terms that these 
303 milJion people of O!Jf country who are 
still living below the poverty line are bonded 
labour in the real sense. 

The Government bad got a census 
conducted through Gandhi Peace Foundation 
in 1980 and it had reveaJed that 26 lakh 
people were engaged as bonded labour in the 
country. I would like to submit that a 
person who is living below the poverty line 
wiJI become bond<>d )~bour either today or 
tomorrow, it is just a matter of time. 
Bonded labour was never a question of 
debate til) ten years back. But even now 
the' Opposition members have failed to 
understand that bonded lahour 'is tbat 
exploited man who works in vmages and 
at brick kilns as best of burdf:D and al 
agricultural labour in tea plantations and 
forms. 

[Engillh] 

MR. DEPUTY SPEAKER: Mr. Ram-
swaroop, 1 request you to be brief aDd help 
others, because tbe Minister is goinl to reply 
at 3. O'clock'- There are 8 members who 
have liVen their slips. They at. allo to 
speak. You will be given ~ve minutes. 
Pleate tl')' to be veey brief. ;. 
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[Translation) 

SHRI RAMSW AROOP RAM : When 
everybody _ bas been given 15 minutes, 
why only 5 minutes to me. I would try 
and "conclude within 10 minutes. 

tEngllsh] 

MR. DEPUTY SPEAKER: Now only, 
I got the infOJmation. After five minutes, I 
will ring tbe BeU and you have to stop. 

~TranslQtionJ 

SHR} RAMSWAROOP RAM: O. K. 
Sir, I agree. I was submitting that the 
attention of tbe Opposition Members bas not 
gone to tbe plight of bonded Jabour who are 
working at brick· k ilns, in tea plantations 
and in the farms. The attention of our late 
Prime Minister Sbrimati Indira Gandhi was 
drawn to tbe plight of .bese 26 lakhs 
exploited and oppressed workers who "",ere 
leading a life even worse than the animals In 
villages and she said that till their plight is 
improved, we cannot imagine an egalitarian 
society in the leal sense. With the help of 
a legislation and 20-point programme, she 
tried to improve their lot. The situation 
impfoved thereafter and as )OU may be aware 
over J 7 )akb bonded labour have been 
rehabilitated so far. The Government sives 
financial assistance worth Rs. 2,000 to the 
bonded labourer for rehabilitation, but 1 feel 
'that it is not adequate. This amount would 
force him to bondage again after two years. 
I would. therefore. like tbe Government to 
belp in the rehabilitation of bonded labour 
by way of providing them assets so that tbey 
can sel a regular income and which may be 
a fruitful occupation so tbat they are not 
forced to work as bonded labour in future. 
There ale two major reasons for bonded 
_labour . system. One is the feudalistic 
system and the other is unemployment. 
This is increasing in tb:, number of bonded 
labourers in villages. - In the feudalistic 
system even jf a landloId lends Rs. 100 to 
a poor man, he forces generations of that 
man to work in his bouse to repay that 
debt. 

l'be centre bas entrusted this responsi-
bility to the States. It bad allocated Rs. 6 
"Ora fo~ tbe rehabilitation of bonded 

labourers during the Sixth Five Year Pian, 
but ouly Rs. 5 crores were spent. Now Rs. 
20 crores have teen left unutiJj~ed. The 
Centre ge_nuineJy want to rehabilitate the 
bonded labour. but tbe State Governments 
have to play an important role in the imple-
menting this programme. 

Sir, I would like to draw your attention 
-to a judgement of Supreme Court cn 16th 
December, 1983 which states: 

"(2) The workers who are not getting 
minimum wages. may be treated as 
bonded labourers. Therefore Sir, have 
the Government agreed to treat such 
workers as bonded labour? I believe 
that 43 per cent of workers in the country 
are not getting minimum wages today. 
The judgement further states: 

"The employer of bonded labourer, 
instead of being bailed out immediately, 
should be produced before a judicial 
magistrate for seeking bail. 

(3) An immediate ban should be imposed 
on Bhoomisena, BrahamriJhl Sella and 
th~ like. which have been constituted by 
the landlords in a big to crush the just 
agitation of agricultural workers ~ nd to 
create obstacles in liberating bonded 
labourers. " 

Mr. Deputy Speaker, Sir, caste-b~sed 

amies have been raised in Bihar today and 
if a poor man takes up cudgels for his rights, 
minimum wages or land ownership. these 
armies which have been provided rifles and 
arms without verification. attack them, suppress 
them and force them to toil for the whole 
day in lieu of one seer of foodgrains. Sir, 
many such armies have been raisen in Bihar 
today and you can yourself imagine tbe 
strength of these armies by the increase in 
the number of incidents wherein the Harijans 
demanded their rights, but had to face the 
bullets. Even today in Bihar in Hflrijan 
villages you will come to bear of daily riats. 
From this only you can guess the strength 
of these armies. 

Mr. Deputy Speaker, Sir, I would like 
to draw your attention once again towards 
that judgement of the Supreme COUlt in 
wbich it bas bcoo stated that : 
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[Shri Ramswaroop Ram) 
"(4) The laws relating to land reforms 
should be implemented strictly : 

(5) Only Akashvani and Doordarshan 
can be tbe media which can create 
awareness for the legal rights among tbe 
illiterate people in the farfiung rural 
areas." 

The awareness has been developed. They 
have come to know as to how much 
minimum wages tbey should get and wben 
they demand it, they get the bullet. Some 
time, Sir, tbey are murdered, branding them 
as Naxalites. 

Sir, as my friend Sbri G. S. Rajbans 
said the law is not being used. Psycbology 
says law and anger are always used against 
the weak. Whenever someone becomes 
angry, he will be angry, with a 
weak person. Similarly the law too 
will be applied to the weak. Tbis is the 
reason that if some poor man is arrested 
under section 107, he will be sent to jail and 
if some big man is arrested even under 
section 302, be will not be sent to jail. 

About Bihar I want to say something. 
In Bibar even today system of slavery exists 
and male and female slaves are exchanged 
by Bhumihars in Bihar. In North Bihar, 
certain areas of Madhya Pradesh and 
Eastern Uttar Pradesh,' landlords, in 
marriages of their doughters, send some girl 
from tbe family of the bonded labourers to 
their daughter's in laws' house where on the 
pretext of doing domestic chC'res she is 
made victim of sex exploitation. In North 
Bihar it is called J'ldh system. At some 
places, it is caned Laundi-Bandt system. 

In Arunachal Pradesh the entire solung 
tribe is the slave of particular caste. They 
did as slaves. They can neither be owners 
of anytbing, Dor can they do any type of 
business. For marrying s01ung youths the 
emptoyer purchases a solung girl from 
somewhere, else. 

It is a matter of great shame for us that 
sucb systems exist eveD today in independent 
India. I do not want to give it any political 
;olourinl. We should take it II national 

issue that if a population of 30 crores 30 
~akh, present and future bonded Jabour, 
IS not protected, ~hen I think a big chunk 
of our population will become rotten and 
the country will not make prog~ess. 

The legislation which you have brought 
~orw~rd,. is a welcome step, but tbe question 
IS of Its Implementation. It is to be seen 
as to what extent it is implemented? I 
dem.and that ~ tribunal should be set up. 
Settmg up of the tribunal by sitting in 
DeJbi or in any district will not do, it should 
b~ .set up at tehsil level and the responsi-
bility of the District Magistrate be fixed 
to report on a certain dated as to how 
many bonded labourers bave been assisted 
and resettled. To ensure that even after 
tbis resettlement the bonded labour does 
not again become bonded labour, he should 
be provided at Jeast property worth at least I? tho~sand rupees so tbat he may start 
hIS bUSJD~sS and make progress in bis Jife. 

With tbese words' I support this 
amendment. 

*SHRI SODE RAMAIAH (Bhadra-
cbaJam): Mr. Deputy Speaker, Sir, I and 
my party support this Amending Bill. But 
I don't believe tbat you will succeed in 
wiping out the bonded labour system nor do 
I think any hone Member is under such an 
imp-ression. But I feel, by implementing 
this Act, we can atleast solve the problem 
to certain extent .. 

Many legislations were made earlier to 
put an end to bonded labour system in the 
country. There was a 5-point programme. 
Then there is a 20.poin~ programme. In 
all these programmes this problem was given 
a topmost priority. The State Govts. vied 
with each otber to claim the release of 
bonded labourers every day. But as a matter 
of fact not even 1% of the bonded labours 
claimed to bave been rel~sed by State 
Govts. were reJeased. There are miJIions of 
such labourers who are leading the worst 
kind of life. I want to stress one point in 
this connection. 99% of bonded' labourers 
in the country are harijans, girijans and' other 
backward people. Many )elislatioD~ were 

'·The speech was originally delivered iD 
Teluau. 
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made in the past to rescue tbem and belp 
them. But all these acts remained on paper. 
There ,was hardly any change in the living 
conditions of these people. If they liberate 
10 bonded labourers another 20 persons join 
the rank. Thus it is one step forward and 
two steps backwards. What is the reason 
for increase in the number of bonded labour 
in the country? Unless this reason is 
probed into It is no use making many legis-
lations. How is that many of the harijans, 
girijans and others are being forced to be 
bonded labourers? The main reason is that 
they have no livelihood. They have no land 
of their o\\- n to till. Now the entire land is 
concentrated in the hands of a few rich 
landlords. It may be true that the Govt. 
had enacted Acts to impose land ceiling and 
to distribute the surplus land to the landless. 
But were these acts enforced anywhere in 
this country? Who is there to implement 
these land reforms? So, until the surplus 
land is distributed among these poor people 
and belp them to stand on their legs, this 
problem is not going to be solved. 

How is that even liberated bonded labour 
are returning to the old system. They are 
forced to become bonded labourers once 
again as they have no means of any liveli-
bood. They do not have even a cent of 
land of their own. They have no work. 
Hence there is no other go for them except 
to become bonded labour once atzain. The 
Govt. are interested only in liberating them 
but not showing any alternative employment 
The Govt. claims that it is providing Rs. 
4000 to each bonded labourer at the time of 
their liberation. But we know very well how 
much of this amount is reaching tbeir hands. 
The amount passes hands of various corrupt 
peop~e and finally when it reaches the ~~nds 
of poor labourer it will be too neghglble. 
Even assuming that the entire a.mount .of 
Rs 4000 is paid to them, is it pOSSIble With 
th~t paltry amount to start a new life? 1 he 
Planning Commission has suggested that 
this should be increased to ten to fifteen 
thousand rupees. I request tbe ~ovt. to 
accept the suggestion and implement It. 

The contract pnd migrated labour are 
just part of this bonded labour. Now the! 
are being recognised as such through thiS 
Act. These people too lire leading as 
'lDieorablc a life as the other bond~ labour 

are. Many a legislations weJe made for 
their welfare. Yet there is hardly any chaDge 
in their life. 

Another incident came to light very 
recently. A hundred 12 bourers were locked 
inside a room. All these are working in the 
construction of a public sector undertaking. 
This incident should make our heads hanging 
in shame whf) wish to take the country to 
21st century. Even in the quaries at Farida-
bad and other placed arOund Delhi there are 
thousands of bonded labourers working in 

,them. They are leading a very miserable 
life. It is ,all happening before our very 
eyes. It is strange that the Government are 
not coming forward to heJp them. 

So what I stress is that it is not enough 
to make laws to abolish the bonded labour 
system. These legislaa.ions have to be imple-
mented sincerely in order to wipe out this 
system. 

Sir, I thank you very much for giving 
me this opportunity and conclude my sPeeCh. 

[En6IiJh] 

SHRI SOMNATH RATH (Aska): I 
rise to support the Bill. This bonded labour 
system was in vogue during British period. 
It is only tbe Cungress Government which 
took up the matter in right earnestness and 
freed from' bondage many people. The 
intention of the Act is not only to free tbem 
from bondage but also to rehabilitate them. 
Each State is assisted with heavy amount to 
see that the bonded labour is freed from 
bondage and rebabilited. A sum of Rs. 4000 
is given at the first instance to the persons 
wbo are freed from bondage. But the 
problem is that the allocations made . to 
different States in this behalf are not bema 
utilised properly. Sometimes. they are not 
spent even. I request the Minister to look 
into the matter and see whether the alloca-
tions made to different States have beeD 
properly utilistd. If not, why not? In 
many of the States tbe amount given for this 
purpose bas been diverted to some other 
purpose. This is t~e crux of .the ma~ter. 
We should not see evil in everythlDg When· 
ever a Bill is, brought before tbo House. 
bowaoover welfare lookina it may be. IDJ 
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lShri Somnath Ratb] 
colleagues from tbe opposition always see 
something .evil jn tbe Bill. That should not 
be tbe attitude. If there are some loopholes, 
tbose should be pointed out so that tbey can 

. be plugged. Not that we should criticise 
everything for the sake of criticism. We are 
at liberity to criticise for better implemen" 
tation of the Act. Not that we should 
always make wild allegations. I know that 
whenever any atrocity or harassment in done 
to labour is brought to the notice of the 
Labour Minister or his Ministry, prompt 
action is taken by tbem. In this connection 
I would say that there are many constnJction 
companies in private and public sector, here 
in Delhi, which are engaging parivate con-
tractors as sub-contractors and the labour is 
harassed. One such instance was brought 
to the notice of tbe hone Minister in 
November last. The Ministry took stringent 
action and from a contractor wbo was 
occupying a room in a botel~ 146 passport') 
along witb buge money were seized wben tbe 
matter was reported to the police. But what 
has been happening in the investigation, 
nobody knows. So, it is not tbe Labour 
Department alone which can implement or 
help in implementing tbe programme for the 
benefit of labourers; it is for tbe otber 
departments also to cooperate. more so, the 
police department. If no action is taken or 
the accused. who bas committed an offence 
under any Act or under the labour laws, is 
made to go scot free. then whatever sincere 
efforts may be made by the La bour Depart-
meD~, the labour cannot be heJped. My 
colleague on tbe other side bas 
referred to Sivakasi in Tamil Nadu. 
Not only in Sivakasi but in Uttar 
Pradesh also similar things have 
happened. There is an observation of the 
Supreme Court also. But I will quote 
another instance which was brought to the 
notice of tbe Labour Minister also. There 
is one company called Continental Cons-
truction company, here in DeJhi, which has 
enpged some labourers in Himacbal Pradesh 
and those labourers there are crying for help. 
Hundreds of labourers were taken from 
Orissa by this Continental CoDSt~uction 

Compady to work in tbe Saojay Vidyut 

fariyojaoa, Bbaba Unit. ViUqe Kafuo. 

District KinDauft HimacbaJ Pradesh tbroulb 
itS sub-cootra~tor. As per tbe all'cement. 
tbese labourers were to get Rs. 30 per oubic 
metre of boulders and for their coming aDd 
going, freight and falf was to be paid. But 
that is not paid. Only balf the amount is 
paid. They are still to get Rs. two lakbs 
or more from that construction compaDY. 
They are not allowed to leave tbe place. I 
am happy that after I brought tbis to the 
notice of tbe bon. Minister, he is going to 
take action. Similarly~ it is for us, whenever 
we find that any labour is being harassed, to 
bring it to the notice of tbe Ministry of 
Labour so tbat action can be taken. This 
racket is going on here in Delhi itself. The 
villagers are allured to leave their viJIages, 
more so from Orissa. They are brought 
here on lhe assurance that they will be sent 
abroad. Their passports are managed by 
getting money from tbem. For sending 
abroad Rs. 10,000 to Rs. 15,000 is teiog 
conected. This racket is going on at least 
since 1981. I have got some documents with 
me which I, have shown to the Minister also 
and have given him a copy Rs. 10,000 to 
Rs. 15,000 is being coUceted from tbem but 
still they are not sent abroad. These com-
panies are makilll tbem to work in. India 
and they are not paid their due wages also. 
These sub-contractors who are not authorised 
under the Act to recruit 'them, share tbe 
booty with these construction companies. 
If the passports are seized, the amount is 
seized, nothing could be done to contractors 
as they go scot free. God alone can help the 
labourers. So, J request tbe Lat-our Minister 
- copies of the documents are with him and 
more documents will be suppJ ed to bim-
let a CBI enquiry be me de of tbis racket. 

I demalfd that a CBl il quiJy in rtaard to tbis 
racket explciting the latourets \\itb t} e hope 
of being sent abroad is teJd. A huge 
amount is being colkcted and many 
important persons are involved in this 
racket. Not on1y the Managing Directoll, 
but their relations are also involved in 
this racket. I do not wan t to name them, 
but their relations are also iL vohed and 
crores of rupees are being coJ)ected flom 
the labourers. I Jec,1Je6t that the Latour 
MiDister ma, tate appropriate aGtioo.' 
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[T,lIIUIatlon] 

·SHRI A. C. SHANMUGAM (Velt-
ore) : Hon. Mr. t:)eputy Speaker, Sir, I am 
grateful to you for giving me tbis oppor-
tUDity to ,ay a few words on behalf of my 
party tbe A. I. A. D. M. K on the .Bonded 
Labour System (Abolition) Amendment 
Bill. Though I extend my full support to 
tbis BiU. yet I am constrained to say 
that it is really unfortunate tbat we should 
discuss a Bill of this nature even after 35 
years of Independence. The... should 
have been no necessity to bring 
forward such a legislation. Tbe bonded 
labour should have been abolished from 
tbe country long ago. The Government 
should have taken vigorous steps much 
earlier for tbe eradication of bonded 
labour in the country. I do not also know 
whether there exists still bonded labour in 
tbe country mainly due to the fact that 
effective rebabilitation steps have not been 
taken in tbe case of those who have been 
freed from bondage. Probably the 
freed bonded labour bas reverted back to 
bondage. It we do not give tbem job 
opportunities and it we do not provide 
tblm with basic minimum necessities of 
life, naturally they will prefer to go back 
to bondage. I am compelled to talk in 
tbis fashion because of the fact that the 
Government have not been able to spend 
fully tbe allocation of Rs. 25 crores in 1he 
Sixth Five Year Plan. This is what the hone 
Minister of Labour, Shri Anjaiah bas 
stated. Out of Rs. 2S Clores of allocation, 
lls. 10 crotes could not be spent for this 
purpose. I would have welcomed if 

I the allocation of Rs. 25 crores bad been 
increased to Ra. 50 crores or Rs. 100 
crores. On .otbe other band. we could not 
spend Rs. 10 crores out of Rs. 25 crores 
allocation. This does not speak well of the 
Government's action programme so far 
abolition of bonded labour is concerned. 
I want that tbe Government should show 
areater awareness and deeper understanding 
of the problem of bond-:d labour and 
must act with srit and gumption to aet 
rid of bonded labour. 

-n. Speech was oriaiDalJ.y delivered 
ia Tam". 

The bon. Minister has stated that the 
State Governments have been advised to 
form Vigilance Committees at the District 
level. So fat as Tamil Nadu is concerned, 
sucb Vigilance Committees have been 
constituted in a11 the districts. I know 
thS!t in many States such Vigilance 
Committees bave not yet been constituted. 
This should be looked into be the bon. 
Minister. Tamil Nadu bas been adjudged 
as the best, along with Maharashtra, in tbe 
implementation of 20-point programme. 
It is worthwbile to mention tbat bonded 
labour abolition is one of the points in the 
20-Point Programme. Under tbe dynamic 
leadership of ouOr Chief Minister, Dr. M. O. 
R. t remarkable achievements in this field 
ha ve become the order of the day in 
Tamil Nadu. 

As I stated at the outset. unemployment 
Pfoblen should be solved. If unemployment . 
prohlem is to be solved; then population 
cont~ol should be given proper attention. 
TamIl Nadu has become the beacon light 
in population control measures. Tamil 
Nadu has received tbe award of Rs. 1 
crores for tbis splendid performance. Ii is 
regrettable 1hat in this process Tamil Nadu 
has lost one Member of Parliament. The 
reduction in the growth of population has 
!ed to the loss of ore M. P constituency. It 
IS not enough that such States are given a 
reward of Rs. 1 crore. Special assistance 
should be given to the States performing 
well in famiJy welfare schemes. Such 
ince~tives will alone ensure ceaseless and 
contmuous efforts in the direction of 
population control. 

We. have about 22 crores of agricultUral 
Jabour 10 the country. It as really astounding 
that even today they get Rs. 2 or Rs 1 
daily wage in some parts of the co~ntr ~ 
Though ~e have the Minimum wages A~ 
th~. agricultural labour is denied the 
muumum wages. There is no effect· . . lve 
mODJtorlDg of the implementation· of 
Minimum Wages Act. Those landJords who 
o~n 10?0. acres, or 5000 acres, Who do not 
give mlDlmum wages. to their agricultural 
labour, should be given deterrent punishment. 
They shou1d be given imprisonment also for 
not implementing the Minimum Wqes Act. 
The concerned Jaws should be ame-oded to 
tbf, effe<:t, 
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[Shri A.C. Shanmugam] 
Sir, the bonded labour system cannot 

be abolished unless the landless is given 
land. In 1982-83 the Tamil Nadu Goven;tm-
ent passed the Land Ceiling law and it was 
sent to the Centre for President's assent. 
Unfortunately this law has not got the 
Presid:n~'s assent. It is being 
shunted backwards and forwalds. How can 
the State Government take over the 
surplus land and distribute it among 
the landless ? Such dilatory approach 
towards the land ceiling laws of the States 
should be given up by the Centre. 

If the proprietors give a Joan of Rs. 4000 
or Rs. 5000 to the weavers, they become 
th~ bonded labour. They do not have the 
wber~ithal to renay such loans. The 
Government of Tamil Nadu has organised 
several Weavers Cooperatives Societies so 
that the weavers could come out of the 
clutches of the proprietors. The Sixth Plan 
target for Tamil Nadu in tbis matter bas 
been exceeded. I want that the Centre 
should ensure loan facilities under I.R.D.P. 
to these weavers. Similarly, we come across 
allegations that tbe weaker section loans 
liven by the Banks do not reach tbem; 
such loans are cornered by a ~elect few in 
between. I demand tbat steps must be 
taken for ensuring that such loans reach 
the people below poverty line. Unless you 
uplift those below the poverty line, we 
cannot wipe out bonded Jabour system in 
the country. EtTective ~teps must be taken 
in tbis direction also. 

Bonded iabour system is widely prevalent 
in construction sector. The contractors 
perpetoa:e tbis system. I want· that the 
construction workers should be released 
from the bondage of contractors. Their 
rehabilitation should be the responsibility 
of the Government. Sir I another point is 
that the central public sector undertakings 
take worters to Iran, Iraq Libya etc. for 
completing tbeir foreign contracts I know 
dlat no security is offered to these workers 
in foreip counfries. They are worse. than 
boDded labour in unknown· and unfamiliar 
places. You must have know that in Libya 
about 1000 Indian workers went on strike 
.eking improvement in their primitive 
JjviDi conditions. Sir, it is oeceII8l')' that 

the Central Public Sector undertakings should 
set an example to others in giving all 
amenities to their workers. Tbe economic 
progress of the workers must be ensured. 
Job opportunities must be created. Efforts 
shouJd be made to uplift all those below the 
poverty line. Unless constructive steps are 
taken. we cannot eradicate bonded labour' 
system from the country. I am sure tbat 
our dedicated Labour Minister will see to it 
that bonded labour is eradicated from the 
country for aU times to come. 

With these words I conclude my speech. 

[EngltsbJ 

SHRI N. DENNIS (Nagercoil): Sir; 
while supporting this Amendment,l wish to 
make the following rt"marks. 

Section 2 of the Bonded Labour System 
(Abolition) Act defines bonded labour. It 
appears that contract labour or inter-State 
migrant worker is not covered by this Act, 
I mean, the original Act of 1976. An 
additional explanation by this Amendment 
rectifies the loophole in the original Act. 
This merely is on explanation or clarification 
of the matter. I t is a matter of shame 
that even after 38 years of our Independence 
this social evil is not eradicated from OUf 
country and it has to be eradicated as quickly 
as possible. Poverty, illiteracy, ignorance 
and landless condition and unemployment 
of the people and other social and economic 
handicaps are tbe reasons for the victims 
to submit to the terms and conditions of 
the emplo}er, however severe and illegal 
they are. It is felt that they are morally 
bound. by tbe terms of the agreement on 
which they enter int.) service. The root 
cause of this evil is unemployment. When 
an employee claims a higher rate or a 
minimum Wage, there is no security of 
employment. He may be thrown out of 
employment and there is no security of job 
and so he 'bas to submit to the terms and 
conditions of the employer. So, they have 
to do long bours of work for poor wage. 
Even basic amenities are not provided to 
them. Their heal1b condition is also very 
much affected and they have to live in 
unhygienic condition. No· compensation 
is liven when they mot with an acCident 
at work. They aet food on)' wbtD tbo 
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master serves and so also clothing. fI They 
have no land to put up their houses. The 
victims are minly' Scheduled Castes, 
Scheduled Tribes, poor ptople and back-
ward classes. 

Sitnilarly. the contract labour and inter-
State migrants are also living in bad 
condition. They are also facing let of 
difficulties. This amendment would be 
useful, if only the provisions of the Act 
are strictly implemented. Those who 
violate the prqvisioDS of the Act shouJp be 
strictly dealt With. Then only, the purpose 
of tbe amendment would he served. 

The process of implementation of the 
Act is, detection, release and rehabilitation 
of bonded labour. The labourers who are 
released should be protected well and 
rehabilitated. They should be provi4ed 
'with alternative employment opportunities. 
Otherwise, they 'Will again prefer to go in 
for bonded labour. Therefore, they should 
be protected well and rehabilitat~d. 

The State Government is primarily 
responsible for the rehabilitation of bonded 
labourers. The Central Government 
supplements the work of the State Gove~n .. 
ment with financial assistance, matchmg 
arants of 50 : 50 for the rehabilitation of 
bonded labour. Since, it is part of the 
20-point progtsmme, a number of 
amelicration scheme have been started. 
Reviews of such schemes should be taken 
stricktly and effectively. At least, in the 
Seventh Five Year Plan, this evil should be 
completely eradicated. There should be 
permanent rehabilitation programme. These 
bonded labourers should be provided with 
employment opportunities. The. programmes 
of the State Government in this regard 
should be integrated with the IRDP, NREP 
and also special component plan in the. 
tribal sub-plan. Voluntary agencies and 
social.rou.ps should also be-involved in 
tbis rehabilitation programme. 

[TrtllUIIJIIOII] 

SHaI KALI PRASAD PANDEY 
: (GOpalgaDj):. Mr. Deputy Speaker, Sir, 
. i sPPpOrt the Bonded Labour Amendment 
!lin. 1985 presented b)' tho bon, Labow 

• 
Minister. Not one, but many hon.· Memben 
have expressed the view that' the PI oblem 
of the bonded labour is not confined to our 
country alone, it afflicts· other countries aa 
we)). The bonded labourers who reside in 
India can appeal here, but what is being 
done to liberate the Indian children who 
in the name of adoption are taken away by 
the foreigners and are made to work like 
bonded labourers. 

In this House several Bills have· been 
brought forward about the bonded labour 
and we aU hope that you will definitely 
solve this problem. With the presentation 
of several BiIls the bonded labourers 
thought that their problem wilJ be solved. 
In the 20-point programme launched by 
Shrimati Indira Gandhi, one point te\atcd 
to liberation of bonded labourers, but you 
go and see in the villages, where 75 per cect . 
people of the country reside. They cannot 
raise a slogan in support of their demands 
and in the a bsence of financial resources, 
they cannot approach any Jeader. 

Today, in independent India, the labour 
of tbe country is living in bondage. How 
will you secure their Iit.eration? You can 
see it yourself in the villages. If any owner 
gives four or six kartcu of land to a labourer, 
the labourer wents to get rid of it. The 
position is that where should he go with his 
children. As long as you do not raise the _. 
limit of tbe amount, the problem of bonded 
labour will continue in the country. You 
may enact hundred legislations. this problem 
will go on escalating. This is the position 
in Delhi where the Prime Minister and tbe 
Labour Minister are living. The proverb 
'nearer to the church, fartber from heaven' 
fits well here. There are some people here 
who allure tbe labourers and send them 
abroad. The labourers comes to Delhi 
after selling' his 2 to 4 kallos of land. but 
here in Delhi, there are many 'Natw~als' 
swindlers. Not one, thousands of 'NatwarJaJa' 
are engaged in this illegal business, I bave 
no words to describe their deeds. In tbe 
temptation of sending the labourer~ abroad, 
they are taken to Varanasi and Patna and 
are . left" tbere. You can see. as to how 
labourers are exploited in Faridabad and 
around Delhi. A Jabourer is paid Rs. S to 
Ra. 10 for a day's work. Next day, when 
be ,.11 bunw. be loca to fiDd work, bUl 
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[Shri Kali Prasad Pandey} 
the owner refuses to give him work saying 
that he will be paid . only Rs. 5 or Rs. 3. 
Does a I ural labourer know what laws 
Government are enactina for him? As long 
as we do not make them aware of their 
rights, th~re is no use of enacting legislations. 
You might have seen that a person who had 
adopted hundred children was' nabbed in 
Palamau. The Government certainly helped 
in that case and as a· result thereof, the 
children were liberated. As long as the 
labourers are not aware of these laws, even 
'one hundred Jaws would not suffice to 
liberate tbem. 

15.00 bu. 

SHRI DAMODAR PANDEY (Hazari-
bagh): Mr. Deputy Speaker, Sir, I rise to 
support this BilI. Just now, Kaliji bas 
right Jy said that there is no use of enacting 
Jegislations unless they are actually enforced. 
He forgot one thing. The laws do not 
come into force merely by their passing by 
tbe Government. These laws cannot be 
enforced merely through the speeches made 
by the representatives of the people in the 
House. It is our as wen as their duty to 
see that the law:> which are eDacted here 
are actually enforced. Tbrough this legis-
lation, the Government have expressed 
their intention to liberate the society from 
exploitation. We are trying to fiug some 
loopholes which had been left in the Act 
made earHer and if required a:lother 
comprehensi\e Bill will be brought forward. 
Many Jegi&lations were enacted in tbe past 
and they did not prove 5uccessful. In case 
the present legislation alSo meats the same 
fate, our efforts will be frustrated and no 
improvement can be brought about. I am 
personally of tbe view that the bonded 
labour is exploited in society, you may give 
him any name-migrant labour, casual 
labour or contract labour, all of them are 
in betters and all ·of them meet tbe same 
fate: exploitation of man' by man. Our 
Government is committed to liberate them 
from exploitation. Exploitation has 
many other forms. In big industries, tbere 
are big contractors, so much so that there 
are some ,organisations in our area duly 
recognised by Government, namely, 
Gorakhpur Labour Organisation, about 
Vt'Jlich you misht b.v~ bear~, 'Mr. Depu~ 

Spell"~rt Sir. In our Uttar Pradesh, tbe 
poor people used to be taken to tb. miPes 
forcibly, they were made to work for 11 
months in appaleing conditions, tbey u~d 
to be beaten, such was their exploitation. 
that the people are horrified at those 
memories even today. All of tbem were 
liberated in one stroke and they are livial 
as free citizens, not tbat they are leading an 
easy life, but at least they are leading a 
life of a human be~ng ; they are free workers 
now. This indeed is a tremendous 
achievement. Similarly, tbe orsanised 
contract system in the public sector bas 
mostly ceased to exist, altbough a bit of it 
is still tbere. Today, a part of it bas already 
been identified. You yourself have seen 
tbe tumult by the Bhatti quarry workers in 
Delhi. The plight of the quarry workers. 
whicb are engaged in the manufacture of 
chips and are spread from Kashmir to 
Kanyakumari and from Dwarika to Puri, is 
very miserable. These are very small 
Quarries and tbeir Owners run away after 
closing them down. The result it tbat 
there is no end -to their exploitation. Mr. 
Deputy Speaker, Sir, I am of the view that 
Government should organise them. wherever 
they are, and should _liberate them this 
exploitation. A feeling of organisation 
should be infused in tbem and the pub1 ic 
representatives ba ve some responsivelity 
towards them and it should be our endeavour 
to see tbat labourers are not misused 
anywhere. 

Today, we see that it is being misused 
at many places. Many formers think that 
welJ, their labourers are working with tbem. 
They themselves get a report lodged Wi1b tbe 
government through. their agent tbat a 
bonded labour is working with them and on 
the other hand, they tell their labourer to 
go an d get hilJ'lself dfcJarcd a beDded 
labour. Afterwards, when he gets Rs. 2,000 
from the Government, the farlJlcr keeps 
Rs. 1,000 out of it and the test Rs. 1,000 
goes to tbe labourer. I want to say 'bat 
tbis is bow this, Jaw is a) so being misused. 
Who will stop it '1 We feel 1hal it is tbe 
duty of us all and we should WOJk in this 
direction unitedly. If we go ahead deter .. 
minedly, we shall be able to stop tbd 
exploitation whicb b.{ing us ba~ name anis 
~ shalf be able to liberate t~ bap1as 
people who are looki.ll forward t" us witb 
pat hope, 
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SHRI MOOL CHAND DAGA (Pali) : 
Mr. Deputy Speaker, S·ir. the Constitution 
guarantees a life witb self respect to every 
citizen. At the same time. if Government 
could give guaran tee to employment to 
ev:ry person through a ~egislationt then only 
this pn)blem can be rooted out. Otherwise, 
as long as tbis custom of exploitation of 
man by man continues, it is a blemish on 
the country. The constitution of India 
provides that every person has a right to live 
with honesty and every person has a right to 
Jive with dignity. On the other hand, when 
we view tbe judgement given by the Supreme 
Court on 16th December, 1984 concerning 
Rajasthan; through which some persons 
were liberated, we saw that nobody offered 
them even wat~r, nobody gave them food 
and shelter after they came out of tbe 
bondage. They did not get any work 
either. A women named Jhmunp died 
immediately after that and wben another 
woman came back, her son also died. This 
is what has happened in our Rajasthan. 
Therefore, poverty is a curse on a person 
whom you call bonded labour and this 
poverty compels him to take to this work. 
I want to say that although some hone 
Members bave said so, our State Govern-
ments do not provide even Rs. 2.000 as 
financial assistance. The Central Govern-
ment.did announce that, they on their part 
will provide Rs. 2.000 and another Rs. 2,000 
will be provided by the Stat~ Governments. 
I do not know what as to is the position in 
Tamil Nadu. What happens in rami) Nadu. 
Th~ Ccctral had atlocated Rs. ? 5.822 crores 
during 1982-83, but the state Government 
spent Rs. 36.091 crores As against a 
target of Rs. 28.8 crores in 1983-84 only 
a sum of Rs. ) 7 crores was spent. Similarly, 
the amount al10cated for 1984-85 W:lS Rs. 
31.326 crores, but only a sum of Rs. 18 
crores was spent: That is way Shri Anjiab 
has said in his statement that-

(E",lish] 

....... in the last Plan Rs. 2S crores were 

allotted for freeing and rehabilitating tbe 
bODded ,labourers. But the State Govern-
ment had aot spent Rs. 10 crores out of 

\bit~ 

[Tranl/alioll ] 

- This is the position of State Governments 
and they. say that their plight is miserable 
wbile it is they who are to blame, for they 
do not utilise the entire allocated funds. 
If you go through 'India Today' issue titled 
'Labour' of November 30, 1985, you would 
find that- . 

[Engli6h] 

Ganga Parmar, at 70 has 30 years of 
contract labour behind ber. 

[Tfans/atlon) 

Sir, I would like to empbasize that 
Govefnment will have to guarantee employ-
ment to end exploitation of labeur, 
otherwise this exploitation will conti~ue. 

"SHRI G. S. VASA V ARAJU (Tumkur) . 
Mr. Deputy Speaker, Sir, I rise to support 
the Bonded Labour System (Abolition) 
Amendment Bill. This bill is for the 
amelioration of bonded labourers. There-
fore, I welcome this amendment Bill and 
express my views on this. 

Bonded labour system -is a slur on our 
society. Unfortunately tbis syslem is pre-
vailing in our country even after 39 years 
of independence. The Central Government 
and tbe State Govt. should look at this 
problem with humanitarian outlook. 

The bonded labourers work day and 
night like slaves. But the upper class people, 
who get the work done by these pOor. people 
to a mass wealth. These upper class people 
exploit labourers, extract maximum' work 
and treat tbem like animals. They do not 
care even to pay them minimum wages. 
This is tbe tragic fate of poor bonded labou-
rers in our country. It has become very 
difficult to root out this inhuman system 
from our country. This system is continuing 
generation after generation. 

Our late lamented Jeader Smt. Indira 
Gandhi bad introduced various programmes 
for the upliftmcnt of bonded labourers. In 
fact abolition of bonded labour system from 

4rTbe speech was oriaillally deliveI~<1 ~ 
KaDDacla, 
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(Shri G.S. Vasavaraju] 
our society is an integral part of .. the 20-
point programme. 

In Karnataka our late Chief Minister 
Shri Devaraja Urs had done commendable 
service for tbe amelioration of the down-
trodden. During his time tbo problem of 
bonded labour had been solved to some 
extent. But, unfortunately, tbe present 
Govt. of Karnataka is not taking keen 
interest to solve this problem. There are 
no programmes before the Karnataka Govt. 
to abolisb the system of bonded labour. 
Rich, people are drawing Joans from the 
banks in the name of poor people and they 
are leading luxurious life. The amount 
allotted by Central Govt. is also not being 
used for these poor people. The State Govt. 
is keeping quiet without tak ing any action 
against such people who are exploiting the 
poor masses. 

If a labourer gets loan for his marriage 
from a rich person, his son has to work as a 
slave to repay the loan. Sometimes his 
grand son also will have to work to repay 
that Joan. In most of the cases bonded 
labourers work for paying the interest of tbe 
loan and the actual amount of loan remains 
as it is for two to three generations. 

If firm stops are not taken to wipe out 
tbis evil system from our society I am afraid 
that the system may continue for another 
100 or 200 years. 

Lakbs of labourers are engaged in the 
construction of dams. Lakhs of acres of 
land is brought under irrigation. But the 
poor labourers do not get even a single acre 
of land. The labourers work in brick kline 
and in many other places. They toil as 
quarry workqs. Tbey sweat day and night. 
Therefore, it is the moral duty of the States 
and tbe Centre to rehabilitate such poor 
labourers. They should be given an oppor-
tunity to live like otber human beings. I 
support the bill and hope that our hone 
Minister would do his best to free the bonded 
labourers from the clutches of slavery. I 
thank you for giving me this opportunity '0 speak and conclude my speecb, 

SHRI RAMASHRA Y PRASAD SINGH 
(Jabanabad): Mr. Deputy Speaker, Sir, 1 
would like' to submit on the discussion on 
the Bonded Labour (Abolition) Bill thht OD 
the one hand- we boast of entering the com-
puter age and the 21st Century, but on the 
other hand we are still having a discussion 
about the abolition of bonded labour. 

So far as bonded labour is concerned 
there are two types of workers in the country 
- tbe organised and the unorganised. The. 
unorganised workers fall in the category of 
the bonded labour. Lakhs of workers are 
employed in slone quarries and crushers and 
tbey are exploited very much. No compen-
sation is paid to them by tbe employers even 
if they die. Nobody cares for him. Bonded 
labourers recruited from outside places are 
working, in aU' the brick-kilns. They have 
to face inhuman treatment. This is the 
sitl;.lation in our country today. The law 
which is proposed to be enacted in this 
respect should be practicable. Most of these 
laws are not implemented properly. Unless 
the economic condition of these people, is 
improved and ,feudalism abolished, there is 
no use to frame laws because tbese cannot 
be properly implemented and bonded labour 
cannot be abolished. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAB) : Mr. Deputy Speaker, Sir, the 
problem of bonded "labour is a very serious 
problem. There is no provision for conci-
liation or Industrial Tribunal in tbis respect 
and the bonded labour do not have the same 
privileges as industrial workers. The trade 
unions do not work for bonded labour. 
Irrespective of the party to which these 
unions may be affiliated they only work for 
the priviledged class, i. e., the industrial 
workers. 

The Government has appointed 800 
honorary workers to identify bonded labour 
in the country. I do not have the statd-wise 
figures. They are paid Rs. 250 as allowance 
to work for tbem. The trade unions are 
also welcome to help tbe Government in this 
matter. I am sorry to say that the desired 
progress· bas not been achieved so far in 'this 
regard and all the trade unions, irrespective 
of their af6liatio~s, fall in tbe same cateao~)'. 
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I am' distressed at the progress rpade by 
different States in this respect during the 
last 6 months. The target of Karnataka for 
rehabilitation of bonded labour was 9,250 
persons, but they could not exceed 1,233 
persons. The progress is very slow there. 
The \vork of rehabilitation was nil in Madhya 
Pradesh. I am giving the figures for last 
6 months and not for 5 or 10 years. What-
ever might have been the target for 
Maharashtra, it has been able to rehabilitate 
36 persons only. Orissa had a target of 
7~OO person~, but could rehabilitate only 
2,500 persons. The target of Rajasthan and 
Tamilnadu was'2,580 and 2,194 respectively 
while they could rehabilitate just 260 and 11 
persons respectively. The target fot Uttar 
Pradesh and Bihar was 4,000 and 501 
respectively, and they rehabilitated 320 and 
250 persons respectively. If the State 
G,overnments are not able to achieve even 
the targets set by the Centre, how can we 
help them? There was nil in Baryana. 
Nothing bas been done there in this respect. 
The same is true of Gujarat. Only Andhra 
Pradesh bas been able to exceed its target. 
The target was 2,000 while they achieved 
2,050. Unless the State Governments take 
interest and participate actively in rebabili-
tating bonded labour, it will remain tt' be an 
impossible task. 

Bonded labour exists where land reforms 
have not been properly implemented and 
there is lack of irrigation facility and there 
is no industry or cultivation.' The farmers 
of a State whicb does not generate power. 
cannot think of making progress, because 
without irrigation and power the farmer can-
not produce anything. Tbe agricultura I 
labour of Andhra Pradesh and Punjab get 
maximum wages, because land reforms, power 
and irrigation supply have reached these 
States and without these the system of 
bonded labour ca~not be abolished. 

So far as financial assistance for rehabili-
tation of bonded labour is concerned, the 
Centre gives Rs. 2,000 and the State too bas 
t\) give an equal amount. In this way the 
bonded labourer gets Rs. 4000. I do not 
say that it is sufficient. lhey have been able 
to spend only Rs. 15 crores out of Rs. 25 
crotes during the last few years. Rs. 10 
cram still romains unutil iscd. May be tbat 
there is some misuse of funds. J went to 
~dbra anel I was told by tbe peoplo that 

\hey catch hold of somebody and tben aIter 
declaring him as bonded labour, they pay 
bim some money. I was submitting that 
thele is always a little misuse here and there 
in al1 the good schemes, because wberever 
tbere is God there' is Satan also 
••. ••• (Intenuptions) Wherever tbere is 
Rama, tbere is Ravana too, but that does 
not mean that tbere is something wrong with 

·the system. Some people have observed 
that this system has done no good. That is 
not true. A lot of WOt k bas been done 
under Shrimati Indira Gandbi's 20-point 
programme. When the question of bonded 
labour was brou@ht within the purview of 
20-point programme, the concerned people 
apprehended that they might be arrested if 
somebody reports of their having kept 
bonded labour. But the fact is that a sizable 
number of bonded labourer had been Jibe-
rated at that time. 

Secondly, as Mr. Rath has submitted 
that the conditicn of those people who go 
abroad, is also "er~1 miserable.' Pt. ople ale 
being cheated and are taken abroad and 
whether they get emrloyment or not, we do 
not, we do not know. We have received 
many complaints that the people are forced 
to live on th e roads and Jeft to their own . 
lot. Therefore. we are considering this 
matter also as to t ow we should take action 
in this regard. There are several private 
agencies which are misusing the provisions of 
tbis Act. That is "hy we are thinking of ~ 
enacting a law shortly providing for tbe 
appointment of labour Attacbe. If we 
appoint a Labour Attacbe, he can provide 
us with the information, whether these 
people are getting employment there or not. 

Recently we paid a surprise visit to a 
qUlny, bardly about 20 kms. from Madras 
along witb Shrimati M. Chandrasbekar. We 
saw tbere that whereas a cooperative society 
was paying Rs. 15 per day as wages to a 
worker the contractor was payinl only Rs. 
5. We also saw that tbe conditions in that 
quarry were hopeless - tbere were no arrange-
ments for water, latrines and shelter. We 
told them that this should be closed down 
and that its licence should be cancelled. On 
this they save us this assurance in writiDa 
that they Mre prepared to pay to the labour 
at the same rate at whicb the cocperativt 
sociotJ wu payiDa. What I mean to la,,,· 
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that uo1ess the State Governments take 
iotere,t in this regard. it will be difficult to 
implement the scb~me. Legislations are 
eoacted~ but they are not implemented. 
There are a numb.!r of laws which are in 
existence. The responsibility for its imple-
mentation lies on the Executive Authority 
but tbere is no one to ~xercise cofttrol on 
tbem. The hOD. Members should tell us 
about tbe condition prevailing in 'tbeir 
constituencies then only we can ask the 
collector and the Chief Minister to take 
action in tbe matter. Ralh Sahib bad sub-
mitted a report, but no M.P. or M.L.A. hcls 
ever said th3t the problem of bonded labQur 
exists in their constituencies. 'AU the people 
show sympathy whb the ·bonded labour, but 
no one puts practical suggestion before the 
Government. Wbenever tbe matter is 
brought to our notice, we shall take action 
on it immediately. We shall remind the 
State Government that tbey have not followed 
tbe instructions which have been issued to 
them. Only day before yesteI day we have 
told the labour Minist~rs that it is their 
responsibility and they shou~d undertake this 
work. Tbe Central Government cannot go 
to every village to see the things themselves. 
You all know that the officers as well as the 
States are not working according to the 
powers which have been delegated to them, 
to implement tbe scheme. At times, they say 
that tbey have not been provided with the 
funds. But if you go through tbe welfC:\re 
schemes, you will find tbat sufficient funds 
have been allocated for this purpose. It is 
tbe responsibility of the State Government 
that they construct houses for the weaker 
rection, rehabilitate bonded labour and get 
them employed. So far as tbe safety of the 
bonded labour is concerned it cannot be 
monitored from here. That is why, 1 am 
submitting only about 2 or 3 points. So 
far as child labour is concerned, tbey also 
work like bonded labour. 

PROF. MADHU DANDAVATE 
(.R.ajapur) : What about bonded labour in 
tbe Political party ? 

SHRI T. ANJ1AH: Tbis is a subject 
for your consideration. if you. do notbiDl 
b.re, then what is tbe role gf the Opposition. 
If. you do not do suell a, Uttle work beret 
tben where wiJI y.oo. work '1 In "-asW· or 
CJa the baab of Gaap ? 

SHRI OWAISJ (HyderabJd): Tbere 
is no bonded labour in tbe Opposition. 

SURI T. ANJlAH: I canDot say 
wbetbf'r they are in Ihe Opposition or not. 
But they are not in the ruling party because 
we believe in democracy. A number of boa. 
Members have raised tbe matter tbat the 
work was not undertaken by the Go"ernment 
of Wtst Bengal or by the Congress Govern-
ment. This is not so. This is there iD 
every State. Instead of making political' 
capital out of this issue, we should consider 
the matter seriously. We are extending bell' 
to voluntary organisations and can even 
provide more nelp io this regard. At least 
;Ne should get reports in this regard. ]f you 
,undertake this job in your constituency, the 
votes will be bappy with pou. Do Dot make 
it an issue involving a political party. The 
issue should be taken up keeping in view an 
overall situation prevailing in the country. 

SHRI OWAISI : There are a large 
number of bonded labour in Andbra Pradesh. 

SHRI T. ANJlAH: The Latest 
Report does not contain any adverse remark. 
According to the Report, they have spent 
a Jot of amount. 

SHRI OWAISI Many excesses are 
being committed in Andhra Pradesh. Y cu 
should take some steps in this regard. 

SHRI T. ANJJAH: This is a separate 
thing. This is a political issue. What I am 
saying is another tbiD&. I have placed 
before you the Report as it is. Many bon. 
Members have suggested that a Committee 
may be set up for the purpose. 

PROF. MADHU DANDAVATE 1 
would like to submit that tbe verdict of the 
Supreme Court regarding the bonded labouf 
bas riot been implemented. You bave 
admitted tbis fact in tbe meeting of trade 
unions. Kind)y exert some pressure to:aet 
the work done. 

SHRI T. ANJIAH: You know about 
the trade union leadors. In order to get the 
order implemented, voices rrom amona tho 
pubtic should be raised. Ihe Supreme 
Court has deJiver.ed many verdkta in favour 
of ... --. Tbo, &1'0 vet} aood ~ 
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Wbenever tbey deliver such verdicls, we 
welcome them. There is nobody to provide 
Ie8de8hip to these poor people with a view 
to helpi.., them. It is difficult for them to 
,et any belp. I am of the view that so far 
as "the bonded labour is concerned, a 
committee should be formed on taluka level 
and the cODcerned people sbould be prose-
cuted. 

~ 

SHRI GIRDHARI LAL VY AS 
(Bhilwara) : I would request tbe hone 
~inister tbat be should kindly get a sum of 
Rs. 25 cr~res released to the State Govern-
ments which bas not been paid to them. 

SHRI T. ANJIAH: When they are 
not interested in drawing the funds, the 
question of giving it does not arise. They 
neither take the money nor do they work. 
An amount of Rs. Ten crores is lying 
unspent. The State Governments have not 
utilised it. Unless they tlndertake some 
work, who will give them money. Do you 
also pay money without aoy work? 

\Vith these words, 1 request that the 
Bill may be passed. 

[Enl/l~h] 

MR. DEPUTY SPEAKER : The question 
is: ' 

"fhat the BiU to amend the Bonded 
Labour System (Abolition) Act 1976 as 
passed by Rajya Sabba, be taken into 
con~ideration." 

The Mollon .. os adopted. 

MR. DEPUTY SPEAKER : The House 
will DOW take up clause by clause conside-
ratioD of the Bill: The question is : 

"Tbat clause 2 stand part of the Bil,." 

Th e ,;,otton was adopted. 
CIQI,he 2 .. a.r cdded to the Bill. 

CkMlu I, the Enacting Formula and 
the TIt'- W«H llIIIkd to 1M BIl" 

SHRI T. ANJIAH : I.beg to move: 

itT" t~e Bin be paue4:. 

MR. ,DEPUTY SPEAKER: The 
question is : 

"That the Bill be passed." 

The motion IVaI adopted. 

15.30 hrs. 

COMMIT fEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTION 

[English) 

Tenth Report 

SHRI NANDLAL CHOUDHARY 
(Sagar): I beg to move, 

"That this House do agree with the 
Tenth Report of the Committee .on 
Private Members' Bills and Reso-

. Jutions presented to the House on 
the 18th December, 1985." 

MR. DEPUTY SPEAKER: The 
question is : 

"That this House do agree witb the 
Tenth Report of the Committee on 
Private Members' Bills and Reso-
lutions presented to the Hou~e on 
{8th December \985." 

The mOlion was adopted. 

15.31 hrs. 

NATIONAL HIGHWAYS (AMENDMENO 
BILL* 

[EngliJh] 

(AmeBdment of Sedlo. 5) 

SHRI K. RAMAMURTHY (Krislmaairi): 
1 beg to move for Ieav.e to introduce a DiU 
further to amend the National Hi&bways 
Act, 1956. 

.PubJishtd in Gazette of India Extra-
ordinary, Pa" II, $ection 2, da~ •• l;l.J,sS. 
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MR DEPUTY SPEAKER: The MR.. DEPU.TY SPEAKEk: The . 
question is : question is' : 

"That leave be &ranted to intrOduce 
a Bill further to amend the Nationa) 
Highways Act. 19S6." 

The motion ., atioptld. 

SHRI K. RAMAMURTHY: I introduce 
the BiU. 

15.32l1li. 

DECLARATION OF ASSETS BY 
CIV-IL SERVANTS BILL· 

SHRI K. RAMAMURTHY (Krisbnagiri): 
I beg to move for leave to introduce a Bill 
to provide for tbe declaration and public 
scrutiny of assets of ~iviI servants. 

MR. DEPUTY SPEAKER The 
question is : 

4'That leave be granted to introduce 
a Bill to provide for the declaration 
and public scrutiny of assets of 
civil servants." 

The motion was adopted. 

SURf K. RAMAMURTHY: I introduce 
the Bill. 

15.33 ..... 

MBDICAL SECURITY FOR~E BILL. 

(&,llIld 

SHIll PlllYA RANJAN DAS MUNSI 
(Howrah): I beg' to move for Jeave to 
introduce a Bill to provide for the Consti· 
tutioo and Regulation of a Force- ~l1Cd tbe 
ModQl Security Force for the better 
protection and security of hOspitals, health 
ceotrea. medical units, dispeDsaries, blood 
banks and medical researcb c:entres. 

·Publisbe4 in Gazette of Iadia Bxtra-
ordioary Part II, SeelioQ 2. dated 20.12.1985, 

"That leave be granted to introduce 
a Bm t.o provide for the constitution 
and regulation of a Force caUed the 
Medical Security Force for tbe 
better protection and security of 
hospitals, health centres, medica) 
units, dispensaries. blood banks and 
.Qledica) research centres." 

. The motion talaf adopteil. ' 

SHRI PRIYA RANJAN DAS MUNSI : 
I introduce tbe Bill. 

IS.34 1m. 

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL-

(English] 

(Amendment of Section 100) 

. SHRI P. M. SA YEED (Lakshadweep) : 
I beg to move for leave to introduce a Bill 
furtber to amend abe Code of Civil 
Procedure, 1908. 

MR. DEPUTY SPEAKER The 
question is : 

"That leave be granted to introduce 
a DiH further to amend the Code 
of Civil Procedure, 1908." 

The motion WOJ adopted. 

SHRI P. M. SA YEED: I introduce the 
BiU. 

--
15.35 1m. 

CONSTITUTION (AMENDMENT) BILL-

[EII,118111 

(Ameadmeat of artkle 16) 

SHRJ PRIY A RANJAN DAS MUNSI 
(Howrab): I bes to move for leave to 
introduce a Bm further to amend the Constj. 
tution of India. 

·Published' in Gazette of India Extra. 
ordinary, Part 11, SectioD 2. dated 20.12.J9*'_ 
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MR. DEPUTY SPEAKER : 

question is : 
Th~ resolve inter-State boundary disputes between 

"ThSlt leave be granted to introduce 
a Bill further to amend the Consti-
tution of India." 

T~ mollon was adopud. 

SHRI PRIYA RANJAN DAS MUNSI: 
I introduce the Bill. 

15.36 hrs. 

UNIVERSITY GRANTS COMMISSION 
(AMENDMENT) BILL· 

(AmendmeDt of section 12) 

[English] 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah): I beg to move for leave to 
introduce a Bill further to amend the 
University Grants Commission Act, 1956. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce 
a Bi1l further to amend the Univer-
sity Grants Commission Aet 1956." 

The motion was adopted. 

SURI PRIYA RANJAN D:\S MUNSI : 
1 introduce the Bill. 

15.37 m. 
BOUNDARY COMMISSION BILL· 

[E",IIIh] 

PROF. MADH'U DANDAVATE 
(Rajapur) : I beg to move for leave to intro-

. dace a ,Bill to provide for the Constitution 
of a permanent Boundary Co~mission to 

C-poblishecl in Gazette of India Extra-
or4iDall. P~t n. Section 2, date4 ~O.12.1~8S. 

States and States and between Union 
Terri tories and States. 

MR. DEPUTY SPEAKER 
Question is : 

The 

, That Jeave be granted to introduce 
a BiH to provide for tbe constitution 
of a permanent Boundary Commi-
ssion to resolve inter-State Boundary 
disputes between States and States 
and between Union Territories and 
States." 

The motion l"Q3 adopted. 

PROF MADHU DANDAVATE 
introduce the Bill. 

I 

15.38 hrs. 

UNIFORM SYSTEM OF SCHOOL 
EDUCATION BILL. 

[English] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): I beg to move for leave to 
introduce a Bill to provide for a uniform 
system of school education in India. 

MR. DEPUTY SPEAKER : 
question is : 

The 

"Tbat Jeave be granted to introduce 
a Bill to provide for a uniform 
system of school education in 
India." 

The motion was adopted. 

SHRI BALASAHBB VIKHE PATIL: 
I introduce the BiU. 

*Published in Gazette of India Extra-
9r~al')'. Part II, s~tiQn 2, dated 20.12.198$. 
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Nomtncldtures lor PolitiCGI Par'Ie8 Bill 
MR. DEPUTY SPEAKER: Now item 

11. Mr. Moo1 Cband Daga is ~ot berea 
Now next Bill-Mr. Priya Rajan Das Munsi. 

15.39 hrs. 

INCOME.TAX (AMENDMENT) BILLl 

(Amendment of Section 10) 

(English) 

SHRI PRIY A RANJAN DAS MUNSI 
(Howrah): I beg to move for leave to 

"That leave be granted to introduce a 
BiU to provide for the prohibitioD of 
use of religious, communal. regional 
and sectoral names for political parties.tt 

The Motion was adopted 

SHRI ANAND SINGH: I introduce 
the Bill. 

introduce a Bill further to amend the Income- 15.40 Ian. 
tax Act, 1961. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to introduce a BiU 
further to amend the Income-tax Act, 1961." 

The motion H"af adopted 

SHRI PRIYA RANJAN DAS MUNSl 
I introduce the Bi1i. 

lS.39! brs. 

PROHIBITION OF USE OF RELIGIOUS. 
COMMUNAL, REGIONAL AND SECTO-

RA.L NOMENCLATURES FOR 
POLITICAL PARTIES BILL· 

[Eng/;sh] 

SHRI ANAND SINGH (Gonda) : I beg 
to move for leave to introduce a' Bill to 
provide for the prohibition of use of religious, 
communal, regional and sectoral names for 
political parties. 

MR. OEPUTY SPEAKER The 
question is : 

.Published in Gazzette of India Extra-
ordinary, Part II, section 2, dated 20.12.1985 

+Introduced with tbe recommendation 
of the Prestdent. 

CODB OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL-Contd. 

(AmendmeDt, of Sections 125 aad 127) 

[English] 

MR. DEPU1Y SPEAKER: We DOW 
take up item No. 14, viz. further considera-
tior; of the following motion moved by Shri 
G.M. Banatwalla on the 10th may, 1985, 
namely: 

·'That the Bill further to amend tbe 
Code of Criminal Procedure, 1973, be 
taken into consideration." 

Tbe time left is only :0 minutes. If tbe 
hone Members want to extent tbe tilDe, by 
how much time do we extend it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHR} GHULAM NABI 
AZAD): It may by extended at least by 
eight hours. 

PROF. MADHU DANDAVATE 
(Rajapur): There is a consensus tba' 'his 
BiU be discussed till tbe House is dissolved ! 

MR. DEPUTY SPEAKER: We will 
,extend it by three hours for tbe time beiDl. 
I tbink the House 8areel• 
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(Tran8latl 0") 

THE MINISTER OF STATE IN lHE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARl): Sir ... 
(/"te, ,uptio',S)", ••.•.. Tbe Bonded Labour 
Abolition Jaw has just now been passed. 
Now at least you should leave us flce. Why 
Jansa Reddyji is after us ? 

SHRI C. JANGA REDDY (Hanam-
konda) : We are after nobody. 

SHRI Z. R. ANSARI: The moment 
I stood up, the hone Member started raising 
objections. You will also have full oppor-
tunity and if you say, should I convey what 
you want to say ? 

PROF. MADHU DANDAVATE: 
Ansari Sahab, you may continue speaking 
for fhe years. 

[English} 

MR. DEPUTY SPEAKER: What 
about the Minister's 'bhatija' ? 

lTranslat1on] 

SHRI C. JANGA REDDY: The hone 
Minister may go on speaking even for 
decades. 

(English} 

PROF. MADHU DANDAVATE: 
Speak till tbis House is dissolved. 

(T anslatlon] 

SHiu Z. R. ANSARI: Sir, last time, 
while discussing Shri BanatwaUa's Bill, I bad 
tbrown some light on various provisions of 
tbe Holy Quran regarding marriage, divorce 
and maintenance and bad fully proved, from 
tbe 'Aayats' of tbe Qoran, to tbose who 
want to see all the provisions of tbe Quran 
with an open mind, that the divorced wife 
bas a ript to maintenance only during the 
pe.liod of ·Iddat'. I was discussing the other-
aspect of tIlis issue that even though tbere 
was no provision for maintenarK:C in the 
Quran, yet what was the harm if some 
provision for maintenance was made for an 
,,,orb' doatitute WOQ1aD. 1 D tbis GO~tioo. 

I had touched two or three points and, 
probably, I was on this point that to make 
sucb a provision was fzulm ' as per Islam and 
Islamic law. The word 'zulm' was commonly 
used in OUf country_ cZulm' is a purely 
Arabic word and in that language it means 
to do something when it is not called for. 
The kith and kin of a person have a rigbt 
over his property and his income. Nobody 
earns for himself only. Those people who 
are either related to him or do some service 
unto him bave som-e rigbts over his property, 
or income, If out of that income, a share 
is granted to a divorced wife who, after 
having been divorced, has no relationship 
whatsoever with the divorced husband and 
who is more than a stranger for her, and if 
granting of such share is termed as proper 
and his bounden duty, then for tbis there is 
no other word than 'zu]m' in tbe Arabic 
language. 

1 want to say another thing from purely 
religious point of view and that is that any 
change in the provisions of the 'Shariat' 
based on the holy Quran and the 'Hadis', 
which are in the form of edicts, will tanta-
mount to imposing a command on the 
'Shariat' as if the 'Shariat' bas a flaw which 
we are removing. There is an 'Aayaf of 
the 'Quran' : 

A/yoma okmlot lokum deellkam va a/mamat 
neamti alaikam 

When the Quran was complete and a11 the 
edicts bad been enshrined in it in entirety, ~ 
then this CAayat' of the Quran was revealed 
to Mohammad Sahib a t the time of parting 
and he was told "alyoma akmo/at lakum 
deenkam" I bave today revealed the entire 
faith upto you. 

"Va atmamat neamti alaikam"-And I 
have -bestowed all my giL ts unto you. If 
today, we make any addition to those duties 
which have been made obligatory in the holy 
Quran and tbe 'Had is' , then it is clear 
violation of this 'Aayat' or tbe holy Quran. 
They say that 'Deen' was not complete that 
day and all tbe gifts were not bestowed that 
day. I t is this day when all the gifts are to 
be bestowed. There can be nothing more 
sinful for a Muslim than tbat he should put 
tbis blame on the Quran. his God and.his 
Rasul that He bad failed to comprehend 
property the fundamentals enunCIated by 
Him. tbat So had 10ft somo allOtWomiop. 
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some lacunae and tbat we have today reached 
tllat height of intelligence that we are remo .. 
vina those shortcomings and lacunae and are 
making tbe 'Deen~ perfect. May God save 
us. 

I want to say in all humility tbat this 
is what pinches' and effects a Muslim most. 
In away. it can be said that wben we do so, 
we indulge in creating 'Shariat' afresh; we 
are creating a new ·Shariat'. This is what 
is caned herdsYt which is 'h~raamt, improper 
and playing with the 'Shariat', 

After all tbese edicts, there remains a 
question which people are unable to 
comprehend and if that is not clarified, 
then one feels that there remains some 
lacuna somewhere and that que~tion is 
that where should tbat helpless woman go 
who has been divorced. whose bonds with 
her husband bave severed. who has nobody 
to sustain her, who has no bouse to live in 
and no means of livelihood, notbing to eat, 
drink and no clothes to wear. And this 
question I do not pose to others. This 
question becomes troublesome for every 
honest man. It is not a question of any 
particular religion. "Ibose of our brethren 
who have no connection with Shariat have 
this doubt in their minds. I say must 
honestly that if this problem as to where 
should the divorced woman go, is posed 
before those who are ignorant about the 
provisions in Islam or in the Quran about 
this, be would definitely say that this is 
wrong and this is cruelty unto that woman 
and that there should be some provision for 
maintenance. Sir, I want to throw some 
ligbt on this issue. 

I had said in the very beginning in this 
House tbat we can know about tbe good 
and bad aspects of Islam or any other scheme 
only if we see it in its entirety. For instance, 
if we see a lady who is completly in pardah 
expert her hand Wbich is beautiful to look 
at. and tbereby jf we guess that that must 
be .ery beautiful, ttat guess may by some-
times very wrong .••••• (1nterruptlotU) • Now, 
J am past tbat age; you, or course, can 
havo .••• (lnler'lIpItOIll)·" 

I was saying that we should view tbese 
provisions in their entirety. Tbis is an issue 
which is the cause of a confusion in our 
mind and that confusion is justified. We 
should know what tbe status of a woman 
is in the scheme . of social life in Islam. 
In Islam, after marriage, a woman's relation 
with her parents' family, with ber natural 
fSlllily, is not severed, unlike other religions. 
'Fatima' shaH remain Bent-e-Mohammad, 
daughter of Mohammad 9 even if she is 
married to Ali and Aisha will remain Bent-e .. 
Abu-Bakr daughter of Abu-Bakr even if she 
is married to Mohammad. After marriage, 
the relation of a daughter with her parents' 
family, natural family, is not severed. Her 
Gotra does not change. Even after marriage, 
sbe remains entitled to the in.beritance of 
ber parents' property and after d'ivorce she 
again reverts back to her parents' family. 
To make it more intelligible, just as it is the 
duty of the parents to sustain and maintain 
her before marriage, similarly after divorce 
also it remains their duty to sustain and 
maintain her and this is obligatory for them. 
One cannot escape it. Not only this, I 
would like to tell you tbe further provisions 
also. If after marriage, the girl is suffering 
Jrom some ailment and ber husband refuses 
to provide her medical treatment. evcn then 
it is the duty of her parents to provide ber 
medical treatment. Further, another pro .. 
vision is also there that in case ber parents 
are not in a position to perform all these 
duties, tben it becomes the duty of her 
brother, uncle, grandfather and otbers to 
shoulder this responsibility. And one 
general law is that those wbo are entitled to 
be the heirs to her property, they have to 
provide maintenance to ber in tbe same 
proportion in whicb they are entitled to ber 
property. 

Sir, tbe real issue is not tbat there are 
no provisions; the real issue is that 
unfortunately we have not implemented 
these provisions funy ; we have not enacted 
such laws by which the aforesaid reJatives 
have to provide maintenance to ber in such 
circumstances and whereby tbey may be 
bounded to do so. We have not done so. 
We have not evolved any machinery for its 
implementation. This is tbe lacuna aDd if 
this lacuna is removed, then there wiJJ be 
no problem of providing maintenance to ber. 
If there is IlQtbin, else. tbe 8OCiet1 is tbere. 



After all, when a woman is widowed and 
tbere is nODe to provide maintenance f 0 her, 
in sucb a situation the society does maintain 
her. All these provisions have been given 
in 'Shami' wbich is an authoritative book. 
In that boo k everything bas been given in 
mim~~est detail. Now, after all these 
provisions if somebody wants to understand 
the issue, then it is quite clear, provided 
he is not biase J. These are the provisions 
and tbis is tbe scheme. The 'Shariat' has 
a complete ethos. The answers will have 
to be searched and seen in that etbos. And 
if some particular part is separated from 
the whole pattern, then the entire stIUcture 
will collapse, its foundations will 
be shaken. This entire structure is 
standing on a few columns and if a single 
column is removed then the entire structure 
will collapse; a'1 the entire arch is supported 
by single brick and if that brick is removed, 
then the entire arch will collapse. This is 
my submission. 

Sir, now I come to another point. One 
thini has been genera]Jy said that a number 
of changes have been made in the 'Sbariat' 
in tbe Muslim countries. I admit that 
changes have been made. But tbe question 
is, firstly, what is the nature of those changes 
in the laws and, secondly, whether we are 
lookins into the Islamic Jaws or the attitudes 
of the Muslim governments and the Muslim 
rulers. We are looking into the Islamic 
Jaws and not the Muslim governments and 
the attitude of the Muslim rulers. In the 
world, there may be a Muslim government 
in a country in the name only as is there in 
Pakistan but it cannot be said to what 
extent Islamic laws are being implemented 
tbere. Islamic laws are not being imple-
mented in Libya, Turky, Tunisia, etc. 
because of arbitrariness and this arbitrariness 
is the offshoot of their being overawed. 
And this awe had been there on all the 
occasions. The history of Islam bears 
testimony tbat when Islam came in close 
contact with Greek thought and tben some 
of our educated people were impressed by 
tbat and were overawed by that and after 
being overawed, they started interpreting 
.QuraD in the style of Greek thought. In 
India itself, a group of non-conformist 
Muslim, under tbe leadership of Sir Syed 
,Ahmed Khan, after the newly established 
lritiab rule. was much impressed by tho 

British cu1ture and started interpreting QuRiO 
in that style which is of the new light. And 
it is natural tbat the Islamic world rejected 
that, so much so that today no Muslim 
is prepared to listen to whatever be had 
said. The people, therefore, concluded that 
be was also tbe victim of the same awe. 
And what are tbe so-caUed progressive 
saying today? They say that those who do 
not interpret the holy Quran in terms of 
Marx, are fundamentalists and obscurantists. 
So, tbey are the victims of the same awe. 

'Some people interpret Quran is view of tbe 
prevailing thought-current. If Quran is 
interpreted by teing influenced even by the· 
greatest philosophy them that interpretation 
cannot be acceptabte, The Quran can be 
interpreted in the language ordained in the 
holy Quran itself, 

Of course, this is a fact that, as I had 
said in the beginning also, the real inter-
pretation of tbe holy Quran is tbe life of 
Mohammad Rasul Allab. 

I had said earlier also, Sait Sahib, but 
you were not present. You were indisposed. 
BanatwalJa Sahib was present. I bad a 
misunderstanding alfo and 1 had apologised. 

I was saying that tbe Quran should be 
interpreted throufh those who have complete 
understan ding of it. It bas been stated: 
"A/la talldba'on of/a talfakron"-And ponder 
over the holy Quran. Whosoever has read 
a little bit and whosoever bas read two 
'Aayats' he cJaims to have become know-
ledgea ble now. It is a fact that Quran is 
not the book meant for a particular section 
of tbe people; it is not a book which should 
be read by Pondilji Moharoj and none else. 
Islam has not created any particular section 
for this purpose. It is an ope!) book for 
the common people and tbey bave been 
told to read it. But the capacity to under-
stand differs from man to man. It is 
obvious that how can a mao like me, wbo 
bas only a little knowledge, com prebend 
tbe provisions of the Quran. There is a 
world of difference between tbe people like 
us and those who have devoted their entire 
lives for this cause, who have read the 
'Radis', who have gone into· tbe issues in 
depth and drawn conclusions. just as 080 
bas to draw water from tbe wcll. Suda .. 
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seeker should have seen the life of Rasul 
Allah (Peace be upon him). There is a 
world of difference between the under-
standing of such seekers and tbat of ours. 
Allama Maudoodi of the Jamaat-e-Islami 
has done a strange tbing by making all and 
sundry the interpreters. 

15.59 b~. 

{SHRI ZAIN UL BASHER in 'he chair] 

AN HON. MEMBER: Please explain 
its meaning in Bengali. 

SHRI Z. R. ANSARI: It wiJI be 
difficult to explain in Bengali. 1 shall learn 
Bengali from you some time. Even if J 
explain its meanings in Bengali. it will still 
be beyond your comprehension. By trying 
to make you understand I shall only wreck 
my brains. You will not be able to under-
stand. You are obsessed with a different 
ideology. 

SHRI C. JANGA REDDY: So you 
admit that obsession is there. 

SHRI Z. R. ANSARI : I was addressing 
one but now here appears anotber one. The 
~orld is full of sucb people .•.•• (lnterrupt;on.) 
•••••. Please do not feel angry. I have said 
this out of affection. He being younger to 
me, I said this. r 

I was saying that now the question is 
whether Quran bas envisaged a society 
which should be static and immutable, 
wOich should have no scope for any change 
whatsoever and whether we are tound like 
tbe bonded labour. No. Perhaps tbe 
dynamism of the holy Quran is unparalleled. 
I am not criticising any other religion but 
80 far as I bave seen, Islam has that 
flexibility because of whicb there bad been 
interpretations at different times. Wbat is 
the intention of these interpretations '1 
Interpretation, consensus of Muslim opinion-
these are all tbe ways to adjust Jaws in 
accordance with the requirements of tbe 
times. And whicb laws '1 Not tbose laws 
which, is one way or the other, are clearly 
fiven in tbe boly Quran. DO chaop is 

possible in those Jaws. There is no scope 
for any change in tbose provisions which 
are settled permanently by the 'Hadis'. 
There is scope for cbange only in tbe laws 
relating to tbe new issues which may arise 
and about whicb the society demands that 
they should be reviewed to make some 
changes therein to ada pt them to the neeeds 
of the society. Then there has been the 
consensus of the Muslim opinion at different 
times. Now. jf the change in the laws in 
the Islamic countries is in conformity with 
these principles, then I also say lhat there 
is scope for doing so. But if the changes 
are such as have struck at tl,le rOols of 
Islam ar.d the very pi liar on whicb tbe 
entire structure of tbe society stands, has 
been demolished tben it wiJl be said forth· 
with tbat tbose laws are un-Islamic and 
in spite of their being Islamic coantries, 
they have nothing to do with lslam whatso-
ever. I am myself saying there is scope 
for cbange, but, in spite of that scopy, a 
principle has been Jaid down. 

Now, this is the only area wbere the 
'Ulemas~ and 'Fuqhas' have greater respon~ 
sibilities to shoulder. I want to say with 
great regret and also want to convey this 
unto them through this august House tbat 
they have also not realised their duty was; 
they had taken care of all these things at the 
proper time and bad adapted themselves to 
the fast changing times an:l had effected 
such changes in the laws as could be in 
consonance with the modern times! They 
remained under the wrong motion that 
because of their sluggishness, the times will 
also not change. But the march of time is 
inevitable. Therefore, Sir, through you, I 
want to submit most respectfuIJy unto those 
who claim to be tbe defenders of the religion 
and the 'Shariat' that still there is time when 
they should look at their laws and briD. 
about basic changes ;n them to suit the social 
demands and the cbanging times. And when 
the Muslim "Fuqhas' and 'Ulemas' arrive at 
a consensus, then it becomes tbe duty of tbe 
Government to consult tbem if they present 
such a picture as may give a new and a 
dynamic sbape .to the Personal Law of the 
Muslims Just for example, thele are pro-
visions regarding maintenance but they have 
not been implemented any\\here. It is • 
fact that the heJpl.:ss woman bas to run from 
pillar to post after divorce and there it " 
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doubt that everybody feels pity at her con- . 
dition aDd it is natural to be so. It should 
also occur to anyone as to where should she 
10. So, a sound idea about such laws 
sbould be formed and put before the Govern!" 
meat and the Government should in turn 
take steps aDd amend the law accordingly so 
that this issue is resolved. 

Now. tbe last question. I had said in 
tbe beginning that there were two aspects 
of this issue: one aspect is what the edicts 
of the 'Shariat t are; what the provisions 
regarding maintenance in the 'Shariat' are 
and wbat scope is there; what is meant by 
'Talaaq'. what are its conditions and what is 
the importance of marriage. I have already 
discussed all tbese aspects. Now, another 
issue is there about which I had said that I 
would throw li~bt on tbat afterwards and 
that in tbe issue of the judgement of the 
Supreme Court in Shah Bano case. Shri 
Chandrachud has given a statement that the 
desired effect which be wanted to create by 
giving that judgement ha§ been created, His 
statement has appeared in The Hinduatan 
Timel, dated 28th November, 1985, after he 
had retired. I may say that even after he 
did not remain the Chief Justice, even after 
his retirement, he could not avoid giving 
directions sometimes. And it does happen 
that if a person remains in an office for a 
long time, then it takes time for his mentality 
to change •..••.•• (lnterrUpIJons) ••• , •••• That will 
change with great difficulty. 

Thamte thamte thamellge yeh QIInsoo 
R ?na hal yeh Kuchh haM; "ahin hal 

..•.. (lnterruptions) .•..• 

Ham ko rula kar koha hal 

AN HON. MEMBER; Why? 

SHRf Z. R. ANSARI: I shall tell you 
hy But there are so many things which 

w • h· h be told here and there are so many w IC can b· h can be told outside. His Lords lp ~ ays •.••• 

SHltI RANA VIR SINGH (Kai~erganj): 
When he gave tbis statement then be was not 
His Lordship. 

SHRI Z. R. ANSARI: All right. The 
e~. J..ordship says ip a press conf~ren<:c : 

"The former Chief Justice explained that 
although the Supreme Court had powers 
to review its own decision but in this 
case, a review was 'particularly in .. 
appropriate' as the verdict was a 
significant land-mark in the march of 
law towards social refoJ1ll8tion." 

[Tranl/ation] 

The Chief Justice, after retirement, 
became a reformer. 

[Elrglish] 

"He further said, 'This decision bas 
. provoked a social turmoil which does 
not furnish any logical reasons to review 
it. If a part of the society does not 
like the deCision, what about the other 
half ?" 

[Translatio n] 

He wanted to create social turmod but 
there was an earthquake. to stem which a 
review is not required. 

[English) 

Which other half, this ex-Chief Justice is 
referring to ? We)), it is a matter of the 
Muslim Personal Law. It does not concern 
others and if he means by tbis other half, 
the women-folk, perhaps he does not know 
the attitude of tbe Muslim women with 
regard to this judgement. He, is unaware • 
He does not know. He is absoluteJy igno-
rant, and I can ....•.• 

[Translation] 

SHRI RANA VIR SINGH: He is 
pointing to tbe nephew. 

SHRI Z. R. ANSARI: I am quotinc 
what be say further : 

•. ' 
[Engllsh1 

"On allegations that the decision was an 
interference in Muslim Penonal Law, 
Mr. Chandracbud sai4 ; 
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'Tbe law has to be interpreted by . 
tbe court in accordance with the 
mandate of Holy Koran.' " 

And that interpretation he will give. 
NoW all these Ulemas, Mufti and Mujtahids 
should clOfC down their offices. Mr. 
Chandracbud is here to interpret Koran as a 
Brand Mufti, as a grand Mujtahid of the 
time. Who else can come forward to 
interpret Koran as a reformer? 

[ Trall8latloll] 

The wording, tbe tone and the sty. Ie ?f 
this judaemcnt. all these show that thlS, ID 
fact, is no judgement at all. It seems that 
some learned man bas prepared a paper for 
a seminar. 

SHltl EBRAHIM SULAIMAN SAlT: 
Anti-Islam paper. 

SHRI Z.R. ANSARI : The thesis whicb 
be read. 

(ErrglIJh] 

It is not a judgement at all. Now, in 
this particular case, there are two parties. 
One a man, the other a woman. 

[T,tI1J6Iation] 

There is a dispute between a man and a 
woman. The court which wants to ~o 
justice should at least be impatia~J ot~e~lse 
it can be said that the judgement IS preJudweo 
and it has no importance. I sball read out 
to you. 

[&wIUhJ 

The judgement beings witb it : 

"Some questions which arise under 
tbe ordinary civil and criminal law 
are of a far-reacbilll sianiJicance to 
large secrnents of society which have 
been traditionally subjected to 
Q.Iljust treatment. Women are one 
such seament." 

Now be is again entering tbe field for 
which he is.· He has referred to Sast;a. 

Na 111'1 swatantrya arh" 

said Manu, tbe Law-Giver. 

[Translation] 

I bave not understood its meaning but 
further where he has made an indecent 
attack on Islam, I want to teU you quite 
plainly. 

[Engltsh] 

I am saying tbese things between the Jines, 
and what I say, I mean it. That is, tbe 
woman does not deserve independence. 

[ Translation] 

This has been said by manu : 

[English) 

"And it is aJleged that the fatal 
point of Islam is the degradation of 
woman"'-Selections from Koran. 

[Translation] 

And who bas written this book ·Selections 
from Koran', to which be is referring? This 
is not written by justice Amir Ali nor by any 
of the other eminent jurists. This is written 
by a defamed person who is notorious in the 
world for his hostility towards Islam. And 
be is referring to that. That is -

-Edward WiJ1iam Lane. Everybody knows 
that in the whole 01 Islam world, be is a 
known person for his anti-Islam feelings. 
He has referred him, Dot Justice Amir Ali. 
not Tyabji, not tbe other jurists of eminence, 
but only Edward William Lane. 

··Expun,ed as ordered by the Cltair. 
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[Translation] 

Now be has referred to the Badia. The 
references are not confined to the Quran and 
to Qther quotation, the Hadis has also been 
refemd to. You can see how derogatory 
these remarks are : 

[English] 

To the Prophet is ascribed the statement: 

" ••• hopefully wrongly, that woman 
was made from the crooked rib, 
and if you try to bend it straight. 
it will break. There force, treat 
your wives kindlY." 

[Translalio n] 

He has quoted this portion thinking that the 
Hadis is meant to degrade the status of 
women -and treat them with disdain. Sir, the 
Hadis is the most authentic, and the most 
authentic books relating to Hadis are 
"Bukhari'· and "Muslim". I am quoting 
from both of them. I think, you are not in 
hurry. 

AN HON. MEMBER : Please carryon. 

SHRI Z. R. ANSARI: In the absence 
of the nephew it has become a little dry. 
Bhagwat Jha Azad Sahib is also sitting in a 
passive mood. 

PROF. SAIFUDDIN SOZ (Baramulla) : 
You can send for the n~phew. The cebate 
has become unlively. 

SHRI Z. R. ANSARI: You may play 
his role. 

PROF. SAIFUDDIN SOZ: How can 
I? I sincerely regard you as my uDcle. 
You can send for your nephew •..•. , ..••• 
(Interrtlplioft8) • ••..• 

SHRI Z. R. ANSAR I: I hope you are 
not considering me as nephew. 

'PIlOF. SAIFUDDIN SOZ No, I 
~onsider you my unclr, respected \lDcle. 

.' . 

SHRI Z. R. ANSARI: Sir, there is a 
Hadis by Bukhari which be1rs the title 
"Bab-ul.vasiat·binnisa" - Will regarding 
women-the will of the Prophet regarding 
women. That Hadis is in this chapter. 
This chapter shows that Hazur Nabi Karim 
(Peace be upon hil11) wants to make a wilJ 
about something in lespect of ' woman and 
this is its wording. Haztat Abu Hurera, who 
was an illustrious companion of the holy 
Prophet, attributes it to Nabi Karim Sali 
Allah (Peace be upon him) that whatsoever 
has faith in AlIa Taali and the Doomsday 
should not cause trouNe to his neighbour 
and accept his will for being kind to the 
women. And these are the words. I am 
not reading the Arabic text but onlY reading 
the Urdu translation-"YOU should accept 
my will in respect of women and the upper-
most rib is the most crooked," An example 

, has been given and that teo of lbe rib. I 
shall first read end then explain. uThe 
uppermost rib is the most crooked and if 
Y9U try to bend it straight, it wilJ break and 
if you leave it like that, then it will remain 
crooked for ever. So. you should accept 
my will for being kind to tbe women. n The 
expres~ion "hopefully wrongly" bas been 
used. Sir, if crookedness bad been sttributed 
to the nature of the women and meant 
disrespect' for tbem, then tbele are so many 
things in the world which always remain 
crooked even if one tries to straighten them 
for hundred years. The example of human 
rib has been given. The example of dog's 
tail could as well have been given. There is 
a popular saying that even if the dog's tail 
is kept under pressure for hundred years, that 
will still remain crooked. The context shows 
that this is a will in respect of the women. 
As I s~jd earlier, you shou1d treat your 
neighbours well. This is only an example 
and we have been made to understand things 
by such examples in tbe holy QUran and in 
the Hadis also. This reference to the women 
is only about their being delicate. It has 
been said that the women are very delicate 
and we should take care of their deJicacy. 
Dandavate Sahib, I am saying particularly to 
you, you are listening with rapt attention. 
The women have very delicate temperament 
and you should not lose sight of this aspect 
and if you try to straighten ber by exercising 
pressure, then she can break but never 
change. The expression "hopefulJy wlonglyU 
bas been used for tbis. This I have quoted 
from "BuJc.bari" and tbis very Hadis is tberc 
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[Shri Z.R. Ansari) 
in the uMuslimu also in chapter entitled 
"Bab-ul .. vasictt-baulnisa." This Chapter 
embodies the will in respect of woman and 
issues a command for being kind to the 
women, According to Abu Hurera Razi 
Allah Taali Ana, Nabi Akram (Peace be 
upon bim) said, 'For those who have faith 
in Allah and the religion, it is necessary that 
when they face some problem they should 
either speak well or refrain from speech." 
But such refrain should not mean : "Kahlyon 
mahu rhakur 3uhati nahin to chup dt"raatln." 
Either speak well plainly or remain silent. 
Take care of the women because 'they are 
made of ribs and the uppermost rib is the 
most crooked and if you try to bend it 
straight, it would break but will remain still 
crooked. Therefore, take care of the women. 
These are then the two Hadb'. There is a 
saying among us: when a Tamboli starts 
doing the work of a Teli, then there is 
disorder. If you make a carpenter an engi-
neer for preparing the design of a bridge, 
holw will he be able to do that work? 
Anthough they are unaware of the scriptures 
aed the ethos of Islamic culture yet they are 
raferring to the Quean and the Hadi .. and are 
suying • hopefully wrongly." Therefore my 
shbmis~ion is that all tbi~ goes to prove that 
teat is a prejudiced decision. It was a precon-
cuived notion that women had always been 
sbje;;teJ to inju5tic~ and so now another 
injustice has been done. Nobody could 
expect such a judgement from an institution 
like the Supreme Court which is the highest 
seat of justice in our country. Lobbying is 
going on even today and statements are 
being given. What is this going on? This 
judgement has lowered the prestige of the 
Supreme Court. The Supreme Court is a 
venerable institution which is expected to 
treat aU aHke and to judge every case with 
tbe scate of justice wihout any discrimination. 
I want to give you an example bow tbere is 
diserimination in the judgements that are 
heing delivered by the Supreme Court. I 
shaH look for that and then tell you. 

PROF. SA1FUDDIN SOZ: Please look 
for that patiently. We are not in hurry ••• 
• • • (1 nterruption,) 

SHR! Z. R. ANSARI: I value your 
kindness immensely. There was a judgement 
-jf) tbe ca~ of Krisbna Sinp, yet,sq, so~ 

Ahir in the year 1980. The issue in tIlat 
case was that a man, Abir by caste, become 
the disciple of a Saba. He used to Jive in 
&ba· S cottale or the bouse. When that 
Baba passed away, his beirs appeared from 
nowbere (1nt~","ptJo",\) When the BtlIJa 
passed away, his sons questioned .bow that 
disciple had taken passession of that hoUie 
whereas it were they who w(re the 1iIa/JQ'. 
natura! heir. The Ahir said that he was 
Baha'J disciple and, therefore, that property 
was in this passession. The case was first 
heard in Muosif's court; tbeD in the court 
of the Additional District Judge and, tbere-
after, in tbe High Court at Allababad, where 
justice Kirti gave his judgement in which he 
said that it was wrong that the Abir being 
a &hudra could not become a sanyasi, This 
was the case of Garhwa-Gbat of Banaras 
• ••.• -(Interruptions) It would be wrong . to 
discriminate between :,hlldta, and oth~rs ia 
the modern times. The High Court had 
delivered the judgement in favour of tbat 
Ahir. tbe disciple, but what striclures were 
passed by the Supreme Court against that 
judgement, tbat I would like to quote: 

[English] 

"It would be convenient at tbe oLtset to 
deal with the. 'View expressed by the High 
Court that the strict rule er joined by the 
Smriti rights as a result of whicb Shudras 
were considered to be incapable of 
entering order of 'Jathi' or 'Sanyasi' bas 
ceased to be valid because of the Funda-
mental R'ghts guaranteed under part-3 
of the Constitution," "In OUr opinion 
a learned judge failed to appreciate tba; 
Part-3 of the Constitution does not toucb 
upon the Personal Laws of the Parties 
and in applying the Personal Laws of 
the parties, he could not introduce his 
own concepts of modlrn times, but 
should have enforced the Jaw as reco-
gnised hnd authenticative source of 
Hindu Law. " 

That is the 'Smritf and commentaries 
referred to and interpreted in the judaemont 
of the various High Courts. 

[TranI/litton] 

On the one hand this is 'he attitude and on 
the other this is the judaement ••• _ ••••• 
"t Vnt~",pllo",)", •• - J w~pt t9 ~raw 10 .... 
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attention to those strictures. Are they not 
asainst the judge of the High Court? 1 he 
decision of the High Court was in your 
favour which, on the one hand, cautioned 
that 'Smritis' could not be quoted-

[EngliSh] 

- You have no right to re-interpret it. 

[T ans[atlon] 

But OD the other hand, you m.1Y misinterpret 
the holy Quran and the Hadis'- if you like. 
Then you must be remembering that case of 
Banaras, during the time of Indiraji, when 
the Hon. Chief Justice had ordered the 
shifting of graves from one place to the 
other. That case was also of Banaras city. 
The second case relates to the place to which 
Munsiji belongs, where a write was admitted 
to prescribe the holy Quran its:lf. What. 
funny things are going on in this country. 

[English] 

Are they just enhancing the prestige of the 
Supreme Court or degrading it '1 We wish 
that this matter has to be looked into. We 
cannot allow the degradation of the Supreme 
Court Hke this, the court which has got the 
highest place in our body politic. This is 
the objection. 

(Trtlnllation] 

You just think what all this is happening. 
Therefore, my submission is that this judge-
Olent is prejudiced and discriminatory .•.••• 
('nterruptlons) 

SHRI O. M. BANATW ALLA (Ponnani): 
This is a sacrilegious judgement. 

SHRI Z. R. ANSARI: Yes, it is like 
lilat. Now I shall tell you more aspects of 
1ll1s judgement •••• (l1IIet'IUplioRI) .•.•.. Now 
I shall tell you tbe contradictions which are 
there in this judsement. At one place, the 
jOOprnent SlYS : • 

{91g1i h] 

4'Whenever there will be con6ict between 
the Personal Law and the provisions of 
tbe Law or any Act, tbe provisions of 
\bat Mt will prevail, " 

[ Translation) 

And at another place while quoting the holy 
Quran they have said that judgement shall 
be given exactly ·in accordance with the 
Quran. . Page 949, A.I.R. Supreme Court, 
1985 : 

[EngIi8h] 

"It shows unmistakably tbat section 125 
over-rides the personal law if there is a 
conflict between the two." 

[ Translation] 

Had the judgement been confined to this 
only, even then it would have been all right. 
There is a substantive law which overrides 
the personal Jaws. Further it' has been 
said: 

[English 1 

"The whole of tbis discussion as to 
whether the right conferred by Section 
125 prevails ever the personal law 
of the parties has proceeded on the 
assumption that there is a conflict 
between the provisions of that section 
and those'of personal laws." 

[Translation] 

Now they say that the whole of this 
discussion has proceeded on the assureption 
that there is a conflict between the two. 
Now his lordship has adopted a totally 
different attitude, that of an interpreter to 
somehow bring about conformity between 
the two. 

Now I would like to quote some ·Aayats' 
of the holy Quran. 

An those 'Aayats' which have been 
extensively commented.upon by the people 
ate know as ·Sura-ul-bakr' and form pan 
of 'Sura' 11 of the Quran. 
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16.38 hrs. 

[SHRI SOMNATH RATH in the chai,) 

Nobody is able to read more than three or 
four 4Aayats' of this 'Sura'. There are 
thirty paras in Quran. Whosoever attempts 
to read the Quran gets stuck up at para 
II. One may try one's best but one is 
utterly unable to proceed further. Those 
who wanted to quote the provisions of 
'Sura-e-Talaaq honestly, should have 
acquired full knowledge of Quran. As a 
matter of fact. Sir, at this stage, I consider 
them to be incapable; they have touched a 
subject with which they are not conversant. 

Tu fO chakwa se khel barkhurdoar 
H oath kat jaaega na chhu ta/war 

They have touched a subject with which 
they are. not conversant. They are incapable 
to interpret. They should have made a 
clean breast that they were not conversant 
with that. There is one lawyer, Danisel 
Latiti Saheb. who has tutored them 'aod they 
have learned only that much and termed 
that as Quran and 'Hadis'. In a way, they 
deserved this as if it was not Daniel Latifi 
Sabeb but God Himself who has descended 
from beaven. When they are listening to 
the r~citation of tbe Quran by him, they 
deserve this. Daniel Latifi taught them this 
provision. i. e., Vallamuta!aquat' mata 
ball/maTu/. I have argued that this does not 
at all mean maintenance. If some interpreters 
have happened to say somewhere and we 
take it as 'mata baulmaruf'. even then no 
period has been mentioned. If it has been 
said that you provide maintenance, then it 
does not mean that you go on paying 
it throughout life, It has been specified in 
'Sura-e-TaJaaq'. It bas been made 
abundantly cl.ear in its 'AayaC 6 that the 
divorcee is entitled to maintenance during 
the period of 6Iddat' only. But they 
happened to lay their hands on 'Mata 
baulmaruf' and that was the end of their 
argument. 

I have said that these two points are 
contradictory. If you are convinced that 
the provisions of section 12S of 'Cr.P.C. 
override the Personal Law tben the matter· 
.bouJd end there. When you bave this 

conviction. you should have clearly done 
according to that irrespective of the Personal 
Law. ]f you have the conviction that 
section 125 will prevail and it overrides tbe 
Personal Law, tben you sbould bave said: 

[English] 

We are not concerned with the pr~\'isions 
of the Personal Law. We are only 
concerned with the provisions of the CRPC 
and Section 125 is enough and it overrides 
every other provision of Personal Law. 

• Translation] 

This has aggravated the matter further. 
Had it not been so, we could have the other 
alternative before us and taken recourse ,to 
that. But now the problem has assum~d 
an altogether different sbape as they have 
lost the track. 

. Now the point is that first we have to 
save the holy Quran from their encroach-
ment. Let maintenance go to bel). 
Maintenance mayor may not be given. 
First we have to save tbe holy Quran. 

What should I say about his Lordship? 
In any case, the question of maintenance 
has been relegated to the background. The 
r~a~ issue now is that if his Lordship, 
SlttlDg there, starts interpreting the Quran, 
then tomorrow be might say that there is 
no mention of 'Khutna' (Circumcision) 
anywhere in the Quran. The day after he 
might ask where it is mentioned in the 
Quran that the dead should only be buried 
and why should they not be burnt. For 
'Namaaz', be might say why should you 
recite Allah·o-Akbar time and again. 
Those who do not have thorough knowledge 
of the Quran, cannot be authorised to 
interpret it. 

I am not talking only of the Quran. 
Tomorrow. they might interpret the ·Shastras' 
and say that you should not refer to the 
'Sbastras'. You are polluting Ganga by 
immersing asbes ioto it. Leave it, stop it 
Now if this role is taken over by his Lord-
ship, then it wilJ Cleate havoc. They might 
start interpreting the 'Shastras'. the BibJe, 
Guru Granth Sabib, and tbe Bhagavat Gila 
That is why I had fsaid that, tho scripture~ 
are supreme and-
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[English] 

His Lordship in spite of being the Chief 
Justice of Supreme Court is •• to 
interpret tbe Koran or any reJigious 
book or scriptures. 

[Translation] 

I was submitting that this is the whole 
problem. Now the newspapers are also 
writing about it. letters are also pouring 
in. Charges of being obscurantists or 
fundamentalists are being levelled. 

Koi Mojnu kane ya mUjhe Zanjeer kare. 
Mujh se yeh ml,mkin nohin hai 
K e Lailia ko main Laila na kahun. 

You may say whatever you like and you may 
think whatever you like, but it is impossible 
for me that on'the subject of which 1 have 
gained knowledge and which I have been 
studying for the last forty years, I should 
accept the opinion of these who might have 
heard only from Daniel Latifi in connection 
with this judgement and might have beard 
nothing more. And in fact they quoted 
the very arguments of Deniel Latiti in their 
judgement. 

Then there is another problem. As I 
have said earlier, the point is that they have 
not just written the judgement; in their 
capacity as reformers, they want to arrogate 
to themselves all the rights of Parliament, all 
the rights of the Constituent Assembly as 
well as those of the Executive. Please just 
think over it .... ' (Interruptions) 

Now we come to the common civil code. 
What strange views have been expressed in 
this regard ! When I read this judgement, I 
was very much pained .... (lnterrllpttons) .•. •.• 
yes, one is able to sleep; there are sleep 
pills also but it is very difficult to check the 
tears. At page 954 of A.I.R. Supreme 
Court they say : 

"Expunged as ordered by the Chair. 

[English] 

Common Civil Code 

A.I.R. Supreme Court, Page 954 

"It is also a matter of regret that' 
Article 44 of our Constitution bas 
remained a dead Jetter, etc., etc. A 
belief seems to have gained ground 
that it is for the muslim community 
to take a Jead in the matter of 
reforms of their personal law, a 
common civil code wiJI haste the 
cause of the national integration 
by removing these disparate 
loyal-hies to laws which have 
conflicting ideologies." 

[ Translation) 

As if there is going to be a complete national 
integration by merely changing the Muslim 
Personal Law. So, this is their theory and 
this is their pbiJosophy. Although they do 
not know that uniformity is not in consonance 
with human nature. Too much unirormity 
gees against the demands of buman nature. 
But they say tbat complete integration ,would 
come about with the change in the Muslim 
Personal Law. Further, there is an attack 
on the State itself : 

rEnglish] 

"In the State \\Ihich is charged with the 
duty of securing a uniform civil code 
for the citizens of the country and 
unquestionably, it has the legislative 
competence to do so." 

A couDsel in the case whispers somewhat 
audibly tbat legislative competence is one 
thing and the political courage to use that 
competence is quite another thing. Whose 
political courage is tbis judge cbalJenging '1 
The political courage of this august House, 
the political courage of tbe Congress. the 
political courage of our Prime Minister, the 
political courage of our executive, whose 
political courage is be chalJenging? It was 
most absurd to pass sucb remarks against 
tbis august House, against tbe executive 
against tbe Prime Minister, against the 
Congroaa OrpniaatioD y bkh bas Bot a Jona 
bistol'1. 
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PROF. N. G. RANGA: It is only a 
. whisper. 

SHRI Z. R. ANSARI: But b\)w could 
be catch this whisper? There are many 
things which are whispered. Their Loard~ 

ships do not catcb every whisper. 

SHRI G. M. BANATWALL" : For 
the first time. a whisper, has been given 
judiciarrecognition. How ridiculous! 

SHRI Z. R. ANSARI : Thank you 
very much. 

[Translation J 

They had some pity on us. They have 
further said : 

{English] 

"We understand the difficulties involved 
in bringing persons of different faiths 
and persuasions on a common platform." 

PROF. N. G. RANGA: That much 
Wisdom. 

SHRI Z. R. ANSARI: It goes on : 

"But a beginning has to be made. if the 
Constitution has to have any meaning." 

[Translation) 

. Unless' uniform civil code is provided 
for in accordance with Article 44. the 
Constitution has no meaning. But Article 
44 says only this much : 

(6ngluh] 

It is said that the State shall endeavour; 
it is Dot obligatory on the part of State; it 
is just. an endeavour. an indication that if 
posa,ible, people come together and agree to 
aomo uniform Civil Code. Q:l'taioly the 
State sball proceed in that direction. It 
does Dot bind the State. It bas not created 
any ob!~ation OD the part of tbe legislature, 
State 0; dle Bxcc:utive to fl' ... 881 Civil 
Code. 

SHRI EBRAHIM SULAIMAN SAlT: 
It is not obligatory • 

SSRI Z. R. ANSARI: It proceeds to 
say! 

"Inevitably. the role of the reformer has 
to be assumed by the courts •••••• " 

( Translation) 

As was assumed by Mahatma Gandhi, 
more than that by Raja Ram Mohan Roy 
or Lord Budha. 

[EngiLth) 

Let us see further: 

'Inevitably, the role of the reformer 
has to be l'ssumed by the courts. 
because it is beyond the endurance 
of sensitive minds to anow injustice 
to be suffered, when It is so 
palpable." 

Is it a judgement or is it a sermon? What 
is it ? 

PROF. SAIFUDDIN SOZ: An 
exhibition of ignorance. 

SHRI Z. R. ANSARI: He bas Dot 
only incorrectly quoted. but misinterpreted 
Quran and Haditb. He has also misquoted 
a renowned juri~t of Delhi, Dr. Tahir 
Mebmood. He referred to his books. 
He referred to his article. I will just lead. 
Very, very mifd word which can be used 
for his misquoting, it is judicial indolence 
Notbing short of tbat. *. 

He bas quoted Dr. Tahir Mehmood. 
Dr. Tahir Mehmood, in his book 'Muslim 
Personal Law', 1976 edition, pages 201-202, 
bas made a powerful plea for framina a 
uniform Civil Code for all citizens of India ; 
and he says this and that. This be b .. 
quoted. 

Now, Sir, the book which tbe Lord$hip 
i9 quoting was published in ]977; and a 
aecond edition was publish:d in 1983. And 
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fIlis second edition was publisbed by no less 
a publisher tban A.I.R, Nagpur. For 
quite some time there were advertisements 
that the second edition of this book of Dr. 
Tahir l, Mehmood was coming out. He 
chooses not to refer to his latest book-tbe 
second edition -but the first edition of 
1977 •• 

Alth()ugh, in the later edition Dr. Tahir 
Mebmood had deleted tbat portion from 
Ilia book, and he bas changed his view. 
There is an article which he has written and 
I just want to quote from his article. 

SHRI SAIFUDDIN CHOWDHARY: 
What is bappen"ing? How much time will 
be take' ? I do not ~nderstand it. I take 
it seriously. 

SHRI Z. R. ANSARI: What are you 
taking seriously'? You do' Dot want to 
understand things. What do you want? 

and nuances of the culture of tbis coantty. 
We are representing those people and aot 
Marxism. 'Damn Marxism, damn Marxism ••• 

[Engli3h] 

Go and teU that philosophy in West 
Bengal. Do not tell h here. You have to 
bear me in this House. 

Sir, I was just .••••. (/nt~"uptlons) 

AN HON. MEMBER: He is provoked. 

SHRI Z. R. ANSARI: No, no. I 
am quite controlled. 

[T, anslatlon] 

PROF. SAIFUDDIN SOZ: You have 
two nephews at your back. 

SHRI Z. R_ ANSARI: The hon. 
Member has gone abead of the nephew... •• 
(Interruptions) 

PROF. SAJFUDDIN 
r~plying to the debate. 

SOZ: He is E" g /ish 

SHkl SAIFUDDIN CHOWDHARY: 
Who is replying to the debate '1 Is he 
replying to the Debate ? 

saRI Z. R. ANSARI: I am not 
quoting Marx's philosophy. It ~s not 
Marx's philosophy that I am qUO,tlOg. I 
am not giving a lecture on tbe phdosophy 
of Marx and Lenin. I am telling you 
about the etbes of this country, the culture 
of tbis country. 

I was just dealing with the subject. 

(Interruptions) 

PROF. MADHU DANDAVATE: 
Ansariji, Marx is outside the House. Do 
not refer to him. 

SHRI Z. R. ANSARI: But his 
representatives are here. 

LTranslatlo,,) 

PROF. MADHU DANDAVATE : God 
can be referred to as-

Sir 1 am submitting that I am not 
addressing here the non-believers- [En,lish] 

IN khlld bee", lUI klulda been. n. ja'iWUJ been 
Yd ."kar hili rere huMr kdQ 

I am Dot addressing them; I aID addressing 
these who are believers, these who 
appreciate the etbes of tbis country, those 
who follow the tradition of tbis country. 
tile people who undersWld the subtletioi 

"J1x~ •• OJdorod b1 the Chair, 

-He is all pervading. 

(TfQlU/atlon] 

SHRI Z. R. ANSARI: You don't 
know. The representatives of Satan are 
present everywhere .•••. (l",errupt~) •••••• 
When I say Satan, it is not Qnp~bamentar)' 
because Satan himself was an eminent 
parliamentarian. He al'lued even with God, 
*~e ~1m~tl1. ~~ ~ ... -Qf " 
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[Sbri Zoll. ' t.Dsaril 
parliamentarian bigger than him '1 They 
will not be able to understand it. They 
sbould make use of the bearing aid. Let 
us see what Josh Malibabadi has i said 
about Satan. I am quoting on stanza 
from his poem "Baghawat" : 

Jab azal mdn ...... . 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : You are speaking on Satan: 

SHRI Z. R. ANSARI : I was saying: 

Jab azal mein sojda.e.aadam ka urhaya saK'aal 
ThIUJ Ilsi halchal se manque par yeh thaa 
waql jalaal 
Khud ~huda.e.bar rar·o .. kihoar ~e obla par 
g,e .hi main ne gnftgu aankhon mein aankhon 
dal kar 
Roab-e-sultani se yeh chehl'aa IIlar sakla I:ahi·, 

10 khudai se dare woh sllaahf se dar sakta 
nahin 

•••• • (Interruptions) •• • • 

Tiley are the progenies of the Satan; 
tbey ~re chicken- hearted .• ' (lllte,.ruplion ) .•• 

SHRI SYED MASUDAL HOSSAIN' 
(Murshidabad): He is insulting in the 
House. 

SHRI Z. R. ANSARI: Please excuse 
me if you have felt it. Sir, Dr. Tahir 
Mebmood bas contradicte,d the learned 
judge of the Supreme Court and bas sent 
bis article on this issue which 1 am 
quoting" .•.. (Interruptiolls) ..•.• 

YQllrab woh na aomjhe /uJln na samjhenge 
merl baat 
De dil hi unhen au" jo no de muj hko zubaan auf 

•••• . (llllerruptions) ••.• 

If I start speakinJ in Bengali, you will run 
awa,. 

SHRI SAIFUDDIN CHOWDHARY: 
That will he far bett«. 

PROF. MADHU DANDAVATE: If 
you start speaking in Bengali, then we 
sball run away •.••. (Interruption') ••.•. 

SHRI Z. R. ANSARI: Now there is 
another _ bon. Member to h:lp you ••••• 
/nte,.,.."ption6) • • • .'. There are two types of 
ta/aaq : ol-Ialom and !Jar·roqaob. It is. 
therefore, necessary to have two nepbews 
• • • •• (Interruptions) .• •• ' What Dr. 
Tahir Mebmood bas said in his article 
about tbe book referred to by bim, I:am] 
quoting: 

fEn,lish] 

"Tbe judgement runs int'o 31 pages. 
Page 20 of my book on Muslim Law 
has been quoted there. The second 
of this is my seminar address on 
divorcee's maintenance published in 
the Islamic and Comparative Law, 
quarterly, Vol. I J 981. I had 
commented on the Bi Tahira of the 
Supreme Court explaining how 
important it was for the Muslims in 
view of such cases to demonstrate by 
their conduct the true understanding 
and practice of the Is1amic Metrimo-
nial Law...... The other work 
quoted by the Supreme Court. 
First is the concluding chapter of 
my book 'Muslim Personal Law-
Role of tbe State in the Indian sub-
continent ,. 1st edition· Delhi· 1977 , , 
and the second edition, Nagpur. 
J 983.' In that chapter I bad taken 
the stand tbat reJigion-b86ed personal 
laws of aU communities should be 
,administered by the religious courts 
only and not by tbe State. And jf 
a common civil code was a( all 
necessary for India, it was only tbe 
true Islamic Law, read in itl' correct 
perspective, tbat could be adopted by 
such a court. It is absurd for 
anybody to conclude from the stand 
tbat I· have demanded promulgation 
of unifrom civil code after doing 
away with the Muslim Personal Law." 

Further, be says: 

"It is indeed unfortunate that ~ 
Supreme Court cholC' to cite' tbe 
1977 edition of m)' boo:t Who)))' 
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ignoring its later edition which was 
published two years ago by the most 
well-known law publisher of India, 
MIs AU India Reporter, Nagpur. It 
cannot easily be believed that the 

. second edition was not in the 
\knowledge of tbe learned judges of 
the Supreme Court. To remove 
all doubts, I clarify that I do not at 
all support the move for a common 
civil code and must not be regarded 
by anybody as its supporter..." 

[Translatlo" ] 

That is aU about Dr. Tahir Mehmood. 

Now, Sir, I would like to say something 
about the Personal Law and the common 
law. What is the purpose of Article 44? 
There is no mention!)r common civil code 
anywhere in Article 44. There is mention of 
uniform civil code. The framers of our 
Constitution deliberately mentioned uniform 
civil' code and not common civil code. 
Common means one for all while uniform 
means that under similar conditions, there 
should be uniformity and this has been the 
view always. 

Sir, here I would like to tuch one point 
more and that is about Assam. When Assam 
was bifurcated and Nagaland came into 
existence, the Thirteenth Amendmen twas 
brought in case of Nagaland and Pandit 
lawahar Lal Nehru ••• ••• Interruptlons). What 
1 am submitting is that keeping in view the 
etbos and culture of Nagaland, the Thirteenth 
Amendment was brought to protect that 
culture, the customary laws of the people of 
NagaJand and their customs and it was said 
that that was'special type of Group. Sir, the 
extent of our large-beartedness for just a tiny 
minority of our country can be well-imagined 
tbat on the one band we have provided 
protection to their culture. their customs and 
their customary laws by amending the 
Constitution itself whereas on the other hand 
it is being argued about Muslims that they 
will come in the main-stream. Sir, I am 
venturing to draw your attention towards 
this judgement of the Supreme Court. In 
this connection, I would like to say that tbe 
stand of the Congress in relatidn to any 
parsonal law should be seen in the historical 
perspective .••••. (Interruptions) ••. I rarely set 
a chance to speak. 

PROF. MADHU DANDAVATE: We 
are also having a chanet to hear you ...• 
.••• ( Interruptions) • ••• 

SHRI Z. R. ANSARI: I must feel 
encouraged in the presence of the persons 
who value me so high. At present, I have 
a book with me ..• . (lntertuptions). 

SHRI BASUDEB ACHARIA: What 
is the name of this book. . . . (Interruptions) 

SHRI Z. R. ANSARI : This is a book 
which you may not understand. 

Na samjhaa umr guzd but-e khudsa, ko 
samjhate, 
Pighal kar mom ho jaare agar patlhar ka 
samjhaate 

[£nglbh] 

"THE CONGRESS AND MINORITIES", 
this is a book puhlished by An India 
Congerss Committee where all the Resolutions 
have been given which have been passed from 
time to time by tbe Congress right from 1920 
till the present time. 

This is the Working Committee Reso-
lution No. 23 of October 3, 4, 5, and 6 of 
1921 at Bombay. It says: 

"The Committee wishes also to assure 
the Musalman States that when India has 
attained self-Government, her foreign 
policy naturally will always be guided so 
as to respect the religious obligations 
imposed upon the Musalmans by the 
Islam.H 

At page 94 of this Book, Resolution No. 
15 of the 1931 Karachi session says: 

"Meaning of Swaraj and Fundamental 
Rights H is the heading of that Resolution. 
It says : 

"Freedom of conscience and free pro-
fession and the practice of reJiaion 
subject to public order and. morality, 
protection of culture, languase. and script 
of the minorities ....•. " 
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[Shri Z.R. Ansari] 
Then again in. anotber Resolution of 

December 1931, the Working Committee 
Resolution at page 96 says: 

"The Article and Constitution relating to 
Fundamental Rights shall include a 
guarantee to the communities concerned 
of tbe protection of their cultures, 
language, scripts, education, profession 
and practice of religion and religious 
endowments. " 

"(b). Personal Laws shall be protected 
by specific provisions to be embodied 
in the Constitution." 

Tben again at page 103, another Reso-
lution under the beading "Minority Rights", 
Uthese clauses of Fundamental Rights 
Resolutions make it ,clear that there should 
be no interference in matters of conscience, 
religion or culture and ,the minority is 
entitled to keep its personal law without any 
change in this respect being imposed by the 
majority. " 

PROF. MADHU DANDAVATE : Right 
from 1968 onwards it is Congress (1). 

SHRI Z. R. ANSARI: Then again, 
there is the Working Committee Resolution 
when it met from October 26 to November 
1, 1937 at Calcutta. 

( Inter ruptions) 

SHRI JAFFAR SHARIEF: For the 
earlier one, which is the date you quoted '1 

SHRI Z. R. ANSARI : I have told you 
already. 

(1 nterruptions) 

SHRl JAFFAR SHARIEF Prof. 
Madbu Dandavate was saying it was Congress 
(I). You are going on record in tbis Houst, 
I do not want any statement to be incorrect, 
nor is it to be wrongly interpreted by 

':\ anybody. 

(1 nter",ptfons) 

[ Trails/at/on] 

SHR1 Z. R. ANSARI: J am prepared 
to even band over tbis book to you. 

[English] 

PROF. MADHU DANDAVATE: I 
have not misunderstood, only your Member 
has misunderstood. 

SHRI JAFFAR SHARJEF: Because 
there was no Congress (I) at that time. 

SHRI. Z. R. ANSARI: In approving 
the WorklDg Committee~s Resolution tbe 
AICC had passed a Resolution at the 
Congress Ses,.ion at Haripura. Subhas Dabu 
presided over it in 1937. It says: 

"The Congress approves and confirms the 
Resolution of the Working Committee 
on mioOl ity rights passed in Calcutta in 
October, 1937 and declares afresh that 
it regards it as its primary duty and 
fundamental policy to protect the reli-
gious. linguistic, cultural a nd other ri~hts 
of the minorities in India so as to ensure 
for being included in tbe scheme of 
Government to which the Congress 
Party . . .. " etc. 

The Working Committee which met from 
December 7 to"l1, in 1945 in Calcutta said: 

"The State should observe neutrality. in 
regard to aU religions." 

lTrausialio'J 1 

SHRI ~~NA VIR SINGH : (Kaiserpnj): 
Hon. Minister, you please see tbe effect of 
your speech that he has come from that side 
to this side . . ... . (/n/~"upllons) ••••.. 

SHRI Z. R. ANSARI: It is bigb time 
that you come to this side 
• • .(lnlerruntions) ·O·t~~rw· :sc· • • • • . . :r: •. ' • • • • •. "'" I your 
cordltlon Will be like this : 

NQa khuda hi mila naa v/saal"(!."allam 
Naa .dbar ke hue nQII IIdhtw ke ~. 

J cappot ta~ ,ou for a pngino Ma~lst •••• 
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SHRI AJAY MUSHRAN (Jabal pur) : I 
am purifying him. 

SHRI Z. R. ANSARI: Otherwise, you 
will lose both the sides •. . (lnterruptions) ••• 

[Eftgluh] 

PROF. MADHU DANDAVATE: He 
change bis ethos. 

SHRI Z. R. ANSARI: Now, Sir, this 
is the press statement issued by Pandit 
JawabarJal Nehru, the first Prime Minister, 
tbe foremost Jeader of the Congress on 
January 2, t 938. 

PROF. MADHU DANDAVATE : You 
. tell us wbat this Nebru bas to say. 

SHRI Z. R. ANSARI: The St~tement 
says: 

"The Congress can conceive of no 
freedom for India which is Dot an equal 
freedom which inhabit India and in 
which all-do not share equally and have 
full opportunities of growth and develop-
ment. So far as tbe religious and 
cultural matters are concerned, it has 
given the fullest possible assurances and 
declared that this should be incorporated 
in the Fundamental Rights. A further 
assurance has been given in regard to 
Personal Law in regard to certain 
political rights. The communal award 
stands for the present and we have 
stated repeatedly that we ·seek no change 
except with the concurrence of all 
concerned. " 

Sir, letter of Pandit JawaharJaJ Nehru 
to Mobammed Ali Jinnah dated April 6, 
1938. I am just quoting it as foHows :-

"As r.rds protection .•••••••• n 

PROF. MADHU DANDAVATE : 
Please take 40 minutes. You have to Quote 
for 40 minutes, till the eJ,ld. 

[Translation] 

SHRI Z. R. ANSARI: If you say so, 
it wi)) be like that because you are an 
economist. 

[EngUlh] 

This is a letter froro Pandit lawahar Lal 
Nehru to Mohammed Ali Jinnah. It is at 
page 161 of this book: 

"As regards protection of culture, the 
Congress has declared its willingness to 
embody this in the fundamental laws of 
the Constitution. It bas also declared 
that it does not wish to interfere in any 
way with the personal laws of any 
community. n 

What I just want to establish by these 
quotations is that this has been our 
consistent policy right from the very 
beginning, the policy of the Congress, tbe 
sole freedom fighters organisation for the 
freedom movement of this country. 

As regards election Manifesto of 
Congress ........ . ':{lnterruprior.s) I just want 
to put the record straight. It is not they 
who are the protectors of per sonal la ws, It 
bas been our history to protect personal 
laws. I am just quoting the Manifesto of 
1980 elections. It is at page 269 of this 
book. 

'-We will not interfere with the -personal 
law of tbe minorities. (It is unequivocal 
terms.) Immediate corrective steps will 
be taken to ensure proper management 
of Wakf properties, amending existing 
legislation wherever necessary." .. 

.SBRI S. JAIPAL REDDY 
Ioiaa from )934 to 1938. 

He ·is SHRI EBRAHIM SULAIMAN SAlT: 

(llftelI'Uptions) 

SHRI Z. R. ANSARI: Since my 
senior colleeaue ordered me to carryon, I 
allaU carl')' 011. 

Declarations are there but : •••.••• 

SHRI Z. R. ANSARI: These have 
been implemented. Please for God's sake. 
don't. Wbo bas done this-restoration of 
Wakf properties in Delhi. You or Indira 
Gandhiji '1 Now. you SO to any pla<;c ; SeQ 
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Sbri Z.R. Ansari) 
the list of Wakf properties which had been 
usurped by different persons. They had 
been restored and given to the minorities. 

SHRI EBRAHIM SULAIMAN SAlT 
The Supreme Court has interfered. 

( TrtlltJla,;on] 

SHRl OW AISI (Hyderabad): There 
is no permission to offer 'Namaaz' in the 
Mosques, Sir. 

[EngliSh] 

MR. DEPUTY -SPEAKER No 
interruptions please. 

SHRI Z. R. ANSARI: No. I would 
give a last quotation from the introductory 
note of Shrimati Indira Gandhi at the 
Congress Election Manifesto in 1977. She 
declares : 

"Secularism does not mean lack of 
faith but the protection of all faiths and 
the encouragement of spiritual and moral 
values." 

It is not the values established by Marx and 
Lenin but the values established by the 

<'Ieaders and religious leaders of this country. 

[Translation] 

I have drawn your attention towards tbe 
Resolutions passed by tke Congress. The 
thought- content of these resolutions is per-
petual. By all tbis I ventured to establish 
that our perpetual tbinking bas been tbat we 
do not want to interfere in any way ..... . 
(lnterruptions) .• ; ••• What I was submitting 
is that this was the stand taken by. tbe 
Congres8t perpetually .••••. (lnlerruptiom) ••• ••• 
lf you behave this way, I shall not let you 
speak when it is your tum to speak; you 
are a new entrant, you should understand it 
clearly ...••. (1 nterruptions) ••••• .1 shaH not 
allow you to speak at all. 

One point more. The aim of Indian 
ndependence struggle was not just confined 
ito the liberation of the country from the 

foreign yoke. The Britishers were opposed 
not only because they had captured the 
country and were ruling it but they were 
opposed also on other count which formed 
part of our freedom struggle. Tbe Britishers 
also wanted to efface our culture, tbey 
wanted to interfere with our religion and 
wanted to destroy it. These issues were 
also 'sine qua non' of the freedom struggle. 

I would like to quote Maulana Abdul 
Kalam Azad, who had been the Congress 
President for the longest period, regarding 
the attitude of British Government •. When 
the British Government was interfering with 
the religious matters of tbe Muslims .••.• 
(Interruption:,) • • .• We would like to hold you 
in high esteem. 

SHRIMA TI KRISHNA SAHI : On the 
one hand you are saying this and on the 
other you treat women as maid servants, 

SHRI Z. R. ANSARI : Alas! You 
could understand this much. ReaIJy it has 
become very difficult. 

Na samjhaa umr guzri but-e· khudsar ko 
samj~aale, 

Pig hal kar mom ho jaate agar pattar ko 
samjhaate. 

Sir, another ·problem has now cropped 
up. I spoke for one and a half hours that 
day and for two hours today but even after 
that the hone Member 'has Dot been able to 
understand. The narration of the whole 
Ramayana has now been completed and 
still one has not been able to know as to 
who was Si.ta and who was Rama. 

The demands of the Muslims date back 
to the time of the British Government; 
they date back to 1918-19: 

"The edicts of Islam are not a secret 
inaccessible to the Government. They 
are embodied in the printed books and 
are taught day and night in the schools." 

The are not of the Supreme C6urt but of 
the schools. 
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"What the ~overnment shou41 be is 
only to.look IDlo the fact whether the 
Islamic edicts are actually such or not 
In case it is proved that they are such: 
then there should be only two options 
with the Government." 

This has been said in relation to the British 
Government. 

"Either to leave Muslims to practise 
their religion freely and not to do some-
thing which may interfere with their 
religion, and force them to go against 
the Br ,tish Government because of their 
religious commands, or to declare tbat 
they do not at all care about tbe religious 
commands of Muslims, nor do they 
follow the policy of non-interference 
with their religion. Thereafter, it will 
be very easy fOl the Muslims not to 
waste their time unnecessarily in raising 
hue and CIY and out of tbe two, choose 
either British' Government or Islam." 

Sir, in the above extract if a small 
amend~nent is made and the words "the 
British Government" wherever they occur 
are sub-stituted by the words "the Supreme 
Court" then the above extract wilJ be 
applicable today. 

Sir, doubtlessly, I praise your patience 
and am highly grateful to this august House, 
ro the bon. Members as also to the Hon. 
Lady Members without whom we shall not 
get our meals. Aftee all, it is they who 
provide us with meals. 1 would like to 
Banatwalla Sahib in this august House that 
now it is enough. As I have said earlier 
that the statements made by Sbri Rajiv 
Gandhi after Shrimati Indira Gandbi~ are 
really very clear and open.. 1 would say 
that this is an addition to all the statements 
made so far. He bas not only said that 
tbey would not interfere with the Muslim 
Porsonal Law but has also gone a step 
further and said tbat tbey would try to 
ensure that no one's personal law is affected 
by this. He bas furtbe,r said tbat the 
dignity of this counry lies in protecting and 
baving regard for the entire culture. If this 
culture of ours is gone, what will remain 
with us" 'then he went furtber abead and 
said that if they found that some law inter-
forod with the Muslim Personal LaW, they 

would seriously consider that. After this 
assurance, tbere does not remain much 
scope for further discussion on BanatwaUa 
Sahib's Bill. I think that the Government 
is paying attention to the fact as to what 
the real features of the Muslim Personal Law 
are. I tbink, after consulting the 'Ulemas' 
and 'Fuqhas' who have full knowledge about 
all this, it is clear that ... , ••• 

AN HON. MEMBER: It is sufficient 
if you are consulted. 

SHRI Z. R. ANSARI: Very kind of 
you, indeed : 

Man lura Haaji bagoyam 
To mera Haoji baco 

Some time, I shall also p~y back your 
courtesy. 

I was, therefore, saying that now there 
is not much scope to carry it further and 
hope that tbis problem, which has becomt 
a cause of anxiety for the last so many days 
will now be solved. I can't say whether i; 
would be solved today itse1f or not but let 
me make an appeal to Banatwalla Sahib 
that he should withdraw this Bill and I;t 
the Government consider this mattet and 
after due consideration find a way out which 
may be proper for all the minorities. 

SHRI SAIFUDDIN CHOWDHARY· 
Sir, I cannot speak like tbe hone Ministe; 
and also I do not know Hindi well. 

(Eflglith) 

So, I will speak in English. 

I want to start with a personal 
explanation that I am not an authority on 
tbe Holy Quran or any other religious 
scriputure. But following the judaement 
and the kind of debate that has arisen, I 
went through tbe Holy Quran again and 1 
tried to understand what is the spirit behind 
it. Thereafter I tried to judge the Supreme 
Court's judgement. I have to say tha t I 
cannot join with the senti~n's expressed 
by Juab Aauri, bopeful~, ~cit wre fli)l. 
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IShri Saifuddin Chowdbary] 
The day before yesterday night on < the 

TV we saw these two persons. Shah Bano 
and M.A. Khan talked on the TV. 
Listening to tbat and realisiog the misery 
of Sbab Bano, I was thinking that if I had 
tbe power, I wouJd have ordered flogging 
that person, that male, in pubhc~ an d I think 
tbat is not prohibited by Shariat. , 

I don't want to take much time as 
Ansari Sahib took. I want to say certain 
things. There are so many editions of the 
Holy Quran. 

SHRI G. M. BANATWALLA: What 
do you mean by ecitioDS ? 

SHRI SAIFUDDIN CHOWDHARY: 
I mean translations in various languages. 
I stand corrected. Various translations are 
there. 

SHRI AlA Y MUSHRAN : Why don't 
you get your speach corrected ? 

SHRI SAIFUDD1N CHOWDHARY: 
I try to. Banatwalla Sahib can tell me 
tbat. That is wby I said in the beginning 
tbat I am not an autbority. 

Now, see what the Holy Koran Says in 
Ayat 241. After givmg divorce to the 
woman, maintenance should be provided 
at a reasonable scale. ihis is the duty of 
tbe righteous. That is quite clear. 

SHRI EBRAHIM SULAIMAN SAlT: 
For how long ? 

SHRI SAIFUDDIN CHOWDHARY: 
J will come to tbat. 

PROF. N. G. RANGA: Mr. Ansari 
was telling tbat. 

PROF. MADHU DANDAVATE: He 
is not quoting Ansari. He is quotm. 

-l the authority. 
j~ 

Ayat 242 says : 

"Thus doth God make clear his sians in 
order that ,. ma, U1l4mtaDcL" 

But it ~eens even God has failed to make 
certain people understand his signs. 

SHRI EBRAHIM SULAIMAN SAlT: 
How long? 

SHRI SAIFUDDIN CHOWDHARY: 
I am coming to tbat. Now, it is said that 
maintenance is upto "Iddat". What is 
"Iddat". Surat AltaJaq says: 

"When ye have to divorce women, 
pronounce divorce only when they are 
in a free <state (free from menses or 
pregnancy). Do not tUTn them out 
of tbeir houses God may perhaps bring 
about a reconciliation between you". 

You have to ascertain tbat the particular 
woman is in a free state. Now, the 
question comes and I quote further: 

"And when they reached their prescribed 
term, either retain tbem witb kindness 
or part from them in a just and gentle 
manner. 

The prescribed tern of waiting is tbree 
months except for < pregnant women for 
whom time is extended till they have 
laid down their b.._rden. 

This is for what. Is it for maintenance? 
No. It is for re-conciliation. 

SHRI EBRAHIM SULAIMAN SAlT: 
It is completely wrong. 

(1 "terr uplionl) 

MR. DEPUTY SPEAK.ER: Please do 
Qot interrupt him. Let him have bis say. 

SHRI SAIFUDDIN CHOWDHARY: 
Allab says: 

"Lodge them (women in Iddat) where 
ye your-selves Jodge alld let them live 
in a style that ye yourselves live". 

So, Iddat is the period of reconciliation 
and maintenance comes after that. 
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MR. DEPUTY SPEAKER: Please do 
Dot interrupt. Let him ~ave his say. 

SHRt SAIFUDDIN CHOWDHAR Y : 
So, J am of the firm opinion that this 
period of Iddat-three months-is not for 
maintenance. It is. for reconciliation. 

(Illtetruptions) 

SHRI G. M. BANATWALLA: Re-
conciliation does not go on for life. Re-
conciliation is only during the period of 
Iddat. 

(1 nterruptions) 

MR. DEPUTY SPEAKER: Please 
sit down. You have got the right to reply. 

SHRI SAIFUDDIN CHOWDHARY: 
Mr. Deputy Speaker, I accept what Shri 
Banatwalla has said that Iddat is the 
period for waiting for re-conciliation. Iddat 
is the period of re-conciliation. Maintenance 
comes after that when the parting is 
formalised. For divorced women maintenance 
should be provided at a reasonable scale. 
This is what the Holy Koran says. 

It is my firm opinion tha t gross mis-
interpretation is being given to the question 
by certain people. They are trying create 
passions in the minds of the Muslims. A 
very good judgement was given by the 
Supreme Court. It could be that while 
glvmg a judgement they could have 
rr,isquoted or misinterpreted the 'Koran'. 
But the spirit of judgement is right 
according to 'Koran'. They could have 
given tbe judgement as natural justice 
witbout going into all that. But I support 
the spirit of the judgement. I support it 
for the millions of women who are our 
sisters and mothers in our country. Nobody 
bas taken monopoly of any community, 
any religion or any system in our country. 
The general run of Muslims do not practice 
anything bad. But there are certain 
perverted people wbo are misinterpreting and 
exploiting them and the system. 

saRI JAFFAR SHARIEF: Sir, I 
have a point of order. Sir, he has 
questi.oDed the very fundamental risbt, tbat 
ja, ript ~o practis~ ~nd profess • reU$ion. 

He has the courage to say and impose bis 
views that nobody has get the monopoly of 
tbe religion. I have get the monopoly of 
my religion. I have get faitb and belief in 
it. Nobody on earth can challenge me .. 
But he has no right to say that nobody bas 
got the monopoly. 

SHRI SAIFUDDIN CHOWDHARY: 
Yes, I ha ve said that I dOD't have the 
monopoly. But you claim that you have 
the monopoly. Let it go to the' Muslims 
and Jet them know that he has tbe monopoly 
of the whole Muslim community in the 
country. 

Sir, our country is secular and there is 
a very good Section in Cr.P.C. in tbis 
regard. Tbere is a certain provision also. 
Section 125 of Cr.P.C. says like this. 

"If any person having sufficient means 
neglects or refuses to maintain bis wife .. 
unable to maintain herself, a magistrate 
may order sucb person .to make month1y 
allowance for the maintenance of his 
wife.H 

Here the explanation is also given. Now, 
if this Section is complete bere, no problem 
would arise. What is the prob1em bere ? 
Here the Government has added one thing; 
in between they have added one tbing and 
that is dangerous and derogatory and 
harmful for keeping our country ·secular'. 
The discrepancy is in 127-3 (B). It says-

"If all dues are paid to the divorcee 
according to Persona] Laws, than 
magistrates erder will stand cancelled. n 

Here we see that the State is not interfering 
witb tbe Personal Law, but Personal Law 
is interfering with the ·secular' law. Are 
you to accept tbat? We are going to 
enter the Twenty first Century and tbey are 
taking pack to the 5th Century. 

Now, one lady comes to the Court 
beiDg dissatisfied with the so-called justice 
given by the Personal Law and you teU you 
ber to go baclc to the same Personal Law. 
What kind of justice is this? 

SHRI EBRAHIM SULAIMAN SAlT: 
S)J.e bas witb,drIlWP. 
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SHRI SAIFUDDIN CHOWDHARY: 
Crying in Indore, why has she to withdraw 
it-1 She said about the withdrawal that 
there is so much turmoil and so much 
hansama. I salute that lady who continues 
to -struaale with courage. She bas been put 
under pressure. Now we have ,to try to 
save her. But there is no doubt she had 
to succumb and she had to make that a 
statement for cancellation of the judgement 
of the Supreme Court. 

What is this monopoly? This is most 
UnrOl' and pattetic. This has happened as 
we do not have a Common Civil Code. I 
emphasise the need for a common Civil 
Code; you may give it the name of uniform 
Civil Code. We are a' secular country; 
we cannot have separate laws for Hindus, 
Muslims or Christians and others. I am 
not suggesting any 'interference in the 
pet'SQnal Jaw. But in the Cr.P.C. what has 
happened? State did not interfere in the 
personal law. but the personal law has 
interfered in the State law. 

SHRI MOHD. MAHFOOJ ALI 
KHAN (Btah) : You do not know a sing)~ 
word of Quran and you are talking all 
about Quran. Can you read even two 
stanzas of Quran ? •••••. (lnterr:lptlolU) 

MR. DEPUTY • SPEAKER No 
interruptions please. 

SHRI SAIFUDDIN CHOWDHARY: 
The Supreme Court judgement is totally 
supported by tbe spirit of Quran. There 
is no antagOnism witb Muslim personal 
law. Article 44 of tbe Constitution 
enshrines upon the State to endeavour to 
secure for the citizcns a uniform civil code 
throughout tbe country. What endeavour 
has been made so far in tbat direction ? 
What have the Gove~ment done? Every 
time the Government says tbat tbey ~re 
not going to interference with tbe M usb~ 
personal law. Recently in the All India 
Momin Conference, the Prime M~njster .aid tbat the Government was not gOID8 to 
interfere witb tbe persona \ law • I~ t~ 
JUUJJe of secularism. a kind of bypocncy IS 

aoina on •••• • (Interruptlons) 

IHIU G. M. BANATWALLA: What 
is tOeUIarism .'1 

SHRI SAIFUDDIN CHOWDHARY: 
Secularism is not miJting of all religious 
passions; State has to be separate from 
various religons. The Stats sbould not 
mix witb religion; education should not 
mix with religion. Everyone sboUld bave 
freedom to pray God. There sbould be 
no interference in that ...• . (lnterruptlonJ). 
One misconception is there tbat wbat is now 
going on in the name of Muslim personal law 
is immutable and it is sacrosanct. But 
what did we see in 1937? The British 
enacted the Afuslim personal law . 
.• •• . (Interruptions) .0 ... 

SHRI EBRAHIM SULAIMAN SAlT: 
Wonderful! 

AN HON. MEMBER :;He is misleading 
to House. I have a point of order. 

MR. DEPUTY -SPEAKER: No 
interruptions please. Let him complete. 

SHRI EBRAHIM SULAIMAN SAlf: 
He is completely misleadjng the ~House ...• 
••••• • (InterrIlPt;ons). 

MR. DEPUTY -SPEAKER: You can 
reply wben you speak. I will also give y.u 
a chance. 

SHRI OWAJSI: Mr. Deputy Speaker, 
Sir, it is insult to us when he says tbat the 
Britishers had framed our laws. Who is he 
provoking us ? . . • . (lnterruptions) 

17.55 hrs. 

[MR. SPEAKER ira the chalr1 

[English] 

SHRI EBRAHIM SULAIMANI SAlT: 
The British did not enact 'shariat.' 

SHRI SAIFUDDIN CHOWDHARY: 
I did not say thBt. I meant its application •• 

• • • • (InterruptlotJl) 

MR. SPEAKER : You please continue. 

SHRI SAIFUDDIN CHOWDHARY: 
It is quite clear. I only said tbat the codi· 
fication of tbe contents of the PersoDal Law 
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was done by tbe British. If YOU have 'certain 
laws, they have to be applied. In 1937, tbe 
British formed the legal provision so that the 
law caD be applied. 

Now Sir, Sbri Ansari has referred to the 
book 'An Jndian Civil Code and Islamic 
Law' by Taheed Mohammad. I can find 
justification 'from tbis book for what I am 
saying DOW that nothing is immutable. I 
would like to quote from his book : 

~;CStatutory recognition of anti-bigmy 
stipulations in marriage contracts are 
found in so many Muslim countries like 
Lebanon, Jordan and Morocco." 

This book also says tbat pre-marriage control 
by Courts exists in Syria, Iran, Iraq and 
Malaysian state of Sarwak or by administra-
tive bodies in Indonesia, Pakistan and 
Bangaladesh. And there is absolute prohi-
bition of bigamy in Tunisia and Turkey. 
These are all Muslim countries. I wonder 
wby we bave to be so different! If bigamy 
is prohibited. is Islam in danger ? 

SHRI' G. M. BANATWALLA : We are 
more concerned about tbat spirit of Koran. 

SHRI SAIFUDDIN CHOWDHARY: 
Even the spirit of Koran, so far as I could 
understand and I may be wrong, is tbat it 
tried to restrict so many marriages and tbat 
is why tbey decided on a ceiling. So, the 
direction is towards monogamy. So, we have 
to take tbe spirit and in what conditions 
that had to be done. (Interrupt/ou) 

Let me nOW come to the aspect of 
divorce. The practice of Triple Divorce of 
the so called 'Talaq' is abolished in Muslim 
countries like Egypt, Sudan. Jorda~ Syria, 
Moroceo and Iraq. They are prohibiting 

-,~is triple divorce system. All tbis, I am 
quotinB from tbis book of 'Tabeed 

'Mohammed. I do not know anything about 
him. 

l: . SHRI Z. R. ANSARI: Then, why are 
~ ,: you' j)oIriDa 'YOOrDose ? 

SHRI SAIFUDDIN CHOWDHARY: 
It is writen there tbat it is prohibited. I 
am only quoting. What can I do ? 

MR. SPEAKER.: You may continue 
next time. 

SHRI SAIFUDDIN CHOWDHARY: 
Yes Sir. Thank you. 

SHRI C. JANGA REDDY (Hanam-
konda) : How Jong will this debate continue 
Sir? 

MR. SPEAKER: As )ODg as you wish ! 

PROF. MADHU DANDAVATE: Do 
you want to make any observations on this? 

MR. SPEAKER: Who? Me f No, no. 

(Interruptions) 

MR. SPEAKER: Mr. Daga, you may 
move your Bill please. 

INCOME TAX (AMENDMENT) BILL. 

(AmendmeDt of SectIoD Z, ek.) 

lEllgli.sh] 

SHRI MOOL CHAND DAGA (PalO: 
I beg to move for leave to introdUce a BiD 
further to amend the Income Tax Act, 1961. 

MR. SPEAKER: The question is : 

"That leave be granted to introduce 
a Bill further to amend the Income 
Tax Act, 1961." 

Th~ molion was adopted 

t 
SHRI MOOL CHAND DAGA I 

introduce the BiJJ. 

*Published in Gazette of India Extra-
ordinary Part II, Section 2, dated 20.12.1985. 

tIntroduced with the recommendation of 
tho PresideDt. 
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PAPBRS LAID ON THE TABLE-CODtd. 

Notifteatloa aader Central Itsdse Raies ... 
Customs Act 

[EIIgl;Ih] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 

. AFFAIRS (SHRI GHULAM NABI 
AZAD): On behalf of Shri Janardbana 
Poojary~ I beg to lay on tbe Table :-

(1) A copy each of the followi~g No~ifica. 
tions (Hindi and English versions) ISSUed 
under the Central Excise Rules, 1944 :-

(i) Notification No. 24S/8S-CB 
published in Gazette of India dated 
the 20th December, 1985 together 
with an explanatory memorandum 
prescribing effective rates, o~ excise 
duty on Ee grade alumlDium pro .. 
duced by primary producers of 
alumin!um. 

Oi) Notification No. 249185-CE pub-
lished in Gazette of India dated 
the 20th December, 1985 together 
with an explanatory memorandu~ 
prescribing effective ra~. of basJ~ 
excise duty on alumlDlulD and 
products thereof. 

(iii) 

(if) 

Notification No. lSO/SS-CB pub-
lished in Gazette of India dated 
the 20th December, 1985 toJCthcr 
with an explanatory memor~~um 
prescribing exemption to alumlDJ~ 
and products thereof from Special 
excise duty. 

Notification No. 2S1/8S-CE pub· 
lished in Gazette of India dated 
the 20th December, 1985 together 
with an explanatory memorandum 
making certain amendment to 
Notification No. 183/S4-CE dated 
tbe 1st August, 1984 10 as to make 
certain consequential chanps. 
(Placed in Library. ae No. LT-
1940/8') 

...... 
(2) A copy each of the foJJowina laO ......... ' 

(Hindi and English verlioDs) UDder 
.. ioa 159 of tIM: Customs ~ 1962:-

0) Notificaticm No. !6!/85.CUatems 
publisbed in Gazette of IDcfia dMect 
tbe 20th Decembtr, '198' tOlfllkr 
with an explanatory memoraadDm 
regarding Notification No. 179/85. 
Customs dated the 27th May, 1985 • 

(il) Notification No. 364/8S.Customs 
published in Gazette of India dated 
the 20th December, 198' toaether 
with an expJaDatory .QlCD1olllll4am 
regarding effective rate of "sic 
customs duty on aluminium iDIots. 

(iji) Notification No. 36'/SS.Cutfems 
published in Gazette of lJtdia 
dated the 20th December, 1985 
together witb an explaaafory 
memorandum "rescriblog effective 
rate of auxiliary duty of custolDl 
on aluminium iOlots. 

(iv) Notification Nv. 366/8S.Customa 
published in Gazette pI India 
dated tbe 20th ~bor, 1985 
t08ether witb an ..... 0.., 
memorandum prescribing "'tive 
rates of additional duty of euttoma 
on aluminium aad prodo'.. there 
of. 

[Placed in Library. See No. LT-
1941/85) 

- .......... ___ 

MR. SPEAKER: HOIl'bit M ...... 
beforo the House adjourns 'affJe dW' toda1_ 
it is my pleasant duty to tbank you _11 for 
the whole-bearted cooperatioa 1hat ,.. have 
extended to me, ittetpective of 70W P8111 
affiliations in conductiDa the proceedJqs 01 
tJail aupst HDDM. W. Ita" c~ a _, 
fruitful Sesaioo. Dauma i'" ,a" . MOb 
we have held 24 littin.. J.atiQa 0" 1" 
hours, 30 OovmJlneDt BjU. ~,.,.,...., t" Ho,*. "'id~.. S\1pplemIJalUJ 



AGItAHA YANA 29. 1907 (SAKA) 454 

Demands for Grants (General) and the 
Supplementary Demands for Grants 
(Railways) for 1985-86 came up for detailed 
discussion and were passed by the House. 
1 CalliDg Attention notices and S Motions 
were discussed. Two sbort .. duratioJa 
discussions were also beld. Tbe discussion 
on the "Challenge of Education" lasted 
about 10 bours wbile tbat on the Seventb 
Plan took nearly 9 bourse We also discussed 
tbe international situation for nearly 51/2 
bourse # 

We have bad the pleasure of welcoming 
in our midst the 13 newly elected Members 
from Punjab and 7 otber Members wbo 
have just joined us baving won the bye.' 
elections from yarious cODstituencies. We 
are naaerJy awaiting the 14 Members elected 
from Assam to join us. The smootb manner 
in wbicb the elections in Punjab. Alsam 
and elsewhere have been conducted is a 
matter of pride and satisfaction for all of us. 

Friends, as you all know, we are going 
to bost sbortly the 8tb Conference of 
Commonwealth Speakers and Presiding. 

Officers in Delhi. I invite you all to attend 
tbe inaugural function on 6th January. 1916 
and also to watch tbe proceedings OD 
subsequent days. 

Before I conclude, ,jet me wisb eacb one 
of you a very bappy and prosperous New 
Year. 

... -----.._ _ ____:-------

Hon. Members we will be meetina now 
in \he Budget Session. 

PROF. N. G. RANOA (Gantur): 
Witb good wishes, we hope. you will have a 
successful year with us we)) as with the reat 
of the world. 

MR. SPEAKER: Thank you, Sir. 
Wish you all good luck. 

IS.04hn. 

The Lok Sllbha 1M Gdjou,,,ed "". die 

PdD~ ." MI'. ViDdflYa Vasioi Pack""" DcJhj·llOOS3. 




